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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  July  3  :979/Asadha  22,  ‘1go1  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Ma  Spszaker  in  the  Chai  ]
 RE  DISRUPIION  IN  SUPPLY  OF

 DRINKING  WATER  IN
 DELHI

 SEVERAL  HON  MEMBERS  Rose
 (Zaterruptions)
 SHRI  KRISHNA  CHANDFRA

 HALDER  (Ducgapur)  Sir,  there  is
 nv  water  available  in  Delhi  Is  there  any

 ment  here—we  want  to  know,
 The  House  cannot  run  =  Kindly  adjourn
 the  House  (Interruptions)

 SHRI  EDUARDO  FALEIRO
 (Mormigar)  There  is  not  a  —  single
 drop  of  water—ven  in  the  Parhament
 House

 SHRI  KRISHNA  CHANDRA
 HALDER  =  Lar  government  which  can-
 notsuoply  even  drinking  water  is  not  fit
 tu  remain  in  office  (Interruptions)

 SEVERAL  HON  MEMBERS
 W*  want  water,  Sir  ‘Interruptions’

 MR  SPEAKER  Mr  Chavda  will
 you  kindly  ask  the  Minister  to  come  ?
 (Interruptions)

 SHRI  KRISHNA  CHANDRA  HA-
 LDER  Tt  this  havp  nv  in  th:  capital
 city  of  Ind  a  what  will  happcn  in  rural
 pattsofthe  country  ?  (Interruptions)

 MR  SPEAKER  Ihave  directed  the
 Minster  to  come  and  let  us  know

 SaRt  SAUGATA  ROY  (Barrack-
 2  The  Minster  yes

 sy
 told  the
 tesumed, ter  will

 as  a  at  in  there  is  no
 water  available  in  Delhi.  (Jnterruptons)

 SHRI  KRISHNA  CHANDRA
 HALDER  :  We  want  water  not  only  for

 ourselves  but  for  the  50  lakhs  of  the  le
 in  Delhi.  People  are  going  out  of Pat hi for  water

 SHRI  SAUGATAROY.  The  Minus- ter  has  committed  a  breach  of  privile Yesterday  he  promued  water  will
 available  t2  midnight  but  he  has  not
 kept  it  up  =  (interruphons)

 MR  SPEAKER:  I  have  asked  the
 Minister  to  come  and  explain  the  postion

 SHRI  KRISHNA  CHANDRA
 HALDER  Sir,  we  want  water,  I  took
 water  from  somewhere  else  because  there
 is  no  water  in  my  quarter,

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  You  adjourn  the  House
 to-day  kx  cause  we  have  come  here  with-
 out  taking  our  bath  You  cannot  accept a  Calling  Attention  now  (dnterrupiton)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Lhave  given  my  notice  You
 adjourn  the  House  until  you  supply  us
 water

 suHkr  c  kK  CHANDRAPPAN
 (Cannanore)  *

 —  Look  at  the  water  here
 This  ts  not  pure  (Interruptions)

 MR  SPFAKIR  Please  bear  with
 me  for  a  few  minutes,  Thave  heard  you for  a  tcw  minutes  So  far  as  this  Hourt
 4s  concerned,

 SHRI  P  VFNKATASUBBAJAH
 (Nandyal)  You  please  adjourn  the
 House

 MR  SPEAKFR  So  faras this  Hauee  6
 concerned  T  have  seen  tot  that  drink.
 tng  water  isprovidedforhere  Please  hear
 me  for  a  minute  Mr  Bagr  kindly  go
 to  your  wat  There  is  sufficient  durkis  g
 water  avatlable  so  fat  as  the  House  Ww  con-
 cerned,

 SEVFRAL  HON  MFMBFRS*  No,
 no,  (Jnlerruptons)

 SHRI  EDUARDO  FALETRO
 Parhament  House  एड  your  jusiedichcn
 and  here  there  ano  water  (Interruptions)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  :  We  shall  be  forced  to

 aie ourselves  before  the  Housing  Minister,



 Re.  Disruption  in

 SHRI  SAUGATA  ROY  :  _  Sir,  the Minister  said  that  by  i2  O'clock  in
 the  night  water  would  be  available.
 But  there  is  no  water.  Hence  the  Cer
 tral  Ministers  are  not  capable  of  running
 this  Government.  (Interruptions).

 SHRI  EDUARDO  FALEIRO  Mr.
 Kachwai’s  distributing  water  in  the  House
 is  trying  to  turn  a  very  serious  situation
 into  a  joke  and  adding  insult  tojinjury..
 (Interruptions)

 SHRI  CG.  K.  CHANDRAPPAN  :  Itis
 improper  for  a  Member  of  the  Howse  to
 bring  water  here  and  giving  water  to  the
 Members  of  Parliament  will  not  solve  the

 problem
 as  the  people  outside  are  suffering

 |  =  =  of  no  watcr.  So,  water  should  go
 to  the  people  and  water  is  not  a  privilege
 of  the  Members.  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA  :
 (Dethi  Sadar)  :  Sir,  may  I  make  a
 submission  ?  (Znterruptions)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Nowater.  No  House.  You
 adjvurn  th-  Hous.  (interruptions)

 MR.  SPEAKER:  All  of  you  may
 please  sit  down,  I  will  hear  you.
 (Interruptions).

 SHRI  a  M.  STEPHEN  (Idukki).
 Mr,  Speaker,  Sir,  I  wish  to  make  a  sub-
 mission,  My  pointisthis.  The  Minister
 had  made  a  statement  yesterday  that  water
 will  be  made  available  by  midnight.  Now,
 he  has  अतवन्तें  insult  to  injurv.  He  said
 that  by  midnight  water  will  be  made  avail-
 able.  But  it  has  not  been  mad  available.
 He  knew  that  the  House  is  anembling  at
 tr  O'clock  He  owes  a  duty  to  this
 House  to  come  ana  explain  at  to  why water  was  not  made  available.  I  say, he  has  added  insult  to  injury.  What  he
 bas  done  is  an  insult  to  the  House,  He
 has  committed  a  breach  of  privilege. Under  the  circumstances,  it  is  better,
 Sir,  that  you  adjourn  the  House  so  that  the
 Minister  may  come  and  explain  the  posi- tion  to  the  House.  That  is  the  cubmission
 T  wish  to  make  to  you.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  :  This  is  our  demand—water
 should  be

 supplied
 immediately.

 SHRIC.M.STEPHEN:  The  House
 proceedings  must  start  only  after  the
 explanation  from  the  Minister  comes,
 We  can  understand  the  situation.  The
 Minister  should  come  here  and  explain
 to  why  his  commitment  could
 not  be  carried  out.  You  will  have  to
 take  him  to  task.  Sir,  as  an  ind?cation
 of  the  displeasure  of  the  House  against  the
 Minister,  please  adjourn  the  House  ;  and
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 we  wil]  wait  till  the  Minister  ccmes  and
 makes  a  statementin  the  Houre.  The
 Minister  should  come  and  make  a  state-
 ment  to  tke  House,

 AN  HON.  MEMBER  :  Please  ad-
 joum  the  House,

 MR.  SPEAKER  :  I  am  prepared  to
 call  a  meeting  of  all  the  leaders  now,
 along  with  the  Minister.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  :  I  want  to  make  a  submission.
 (Interruptions)

 MR.  SPEAKER  :  I  have  sent  for  the
 Minister.

 SHRI  EDUARDO  FALEIRO  :
 rs Minister  has  not  come.  What  is  this  ?

 MR.  SPEAKER  :  Mr.  Mohan  Dharia,
 have  you  sent  for  the  Minister  ?

 THE  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPFRA-
 TION  (SHRI  MOHAN  DHARIA)  :
 Mr.  Speaker,  Sir,  we  have  sent  for  the
 Minister.  But  if  you  adjourn  the  House
 we  have  no  objection.

 MR.  SPEAKER:  Allright.  We  will
 adjourn  for  half  an  hour.  Meanwhile
 we  will  get  the  Minister.

 SHRI  A.  K.  ROY:  (Dhanbad)
 You  please  adjourn  the  House  till  water
 comes.

 MR.  SPEAKER:  We  will  mect  after
 half-an-hour.

 rr°26  hrs.
 The  Lok  Sabha  then  adjourned  till  Forty-six

 minutes  past  Eleven  of  the  Clock.

 The  Lok  Sabha  reassembled  at  forty-eight
 minutes  past  Eleven  of  the  clock.

 [Mr.  Speaxer  in  the  Chair]
 STATEMENT  RE,  DISRUPTION  IN
 SUPPLY  OF

 ee
 WATER  IN

 संत्री  ची  हिकल्दर  wer):  सब  से  पहले तो  F  pail
 भफसोस  का  इजहार  करना  चाहता  हूं  कि  में  वहां  ग्यारह
 बजे  हाजिर  न  हो  सका  t  मेरा  द्याल  था  कि  यह  सवास
 बारह  बजे  उठेगा

 AN  HON.  MEMBER  :  You  have  té
 give  unconditional  apology  to  the  Houre.



 SHRI  SKANDAR  BAKHT  :  My

 benign  oe  sees  try
 tothe  House  is  there,

 T  thought  that  I  be  here  at  32
 O'clock  thinking  that  this  question  will
 be  taken  up  after  the  question  Hour.  I
 realfy  express  my  regret  for  my  not  being
 hetéat  rr  O’ctock.  Then  I  was  alto  busy in  trying  to  make  by  which
 the  present  position  could  improve.
 Yesterday  I  said  that  the  Municipal  Cor-
 poration  of  Delhi  expected  that  they  would
 be  able  to  put  the  matter  right  by  mid-
 night  yesterday  and  the  Army  technicians
 who  had  been  put  on  the  job  put  the
 matter  right  fo  the  extent  that  they  could
 in  the  Plant.  Now,  at  the  moment  we  are
 producing  50  MGD  water  from  Wazir-
 pur.  Thisisaccording  to  the  information
 T  have

 Hasan  Oa  Leng  ge  are
 pa producing  90  D  from  Haiderpur  an

 54  MGD  from  Chandrawal.
 We  could  repair  the  wbotage  in  the

 plants  by  last  night,  but  the  latest  «abotages
 that  have  taken  place  in  the  supply  lines
 are  widespread.  This  is  the  most  un-
 forttunate  part  of  it.  We  arc  trying  to
 locate  it.  .(Znterruptions).

 yen  we  woe  (उज्जैन)  :  जिन  लोगों
 ने  यह  हरकत  की  है  उसके  खिलाफ  कार्मबाही  कीजिगे।

 जी  लिकादर  जस्त  :  5  सवीटियर्स

 ओ  सनी  राम  बागड़ी  मथुरा  हमें  पानी  चाहिये,
 सवाल  जबाब  से  काम  सही  ्  वाला  है।
 (व्यवधान )

 Mr,  SPEAKER:  Please  allow  him  to
 make  the  statement.

 aft  राज  नारायण  (रायबरेली)  हमारे  जितने
 मेहमान  पाये  थे  बिना  चाय  फिसे  चले  गये  त  किसी
 को  चाय  धौर  न  किसी  को  पानी  पिला  पाये
 मुश्किल से  मैं  प्रसी  नाहकर  झा  रहा  हूं  a  मजाक  बना
 रखा  है  इन्होने  ।

 ची  चलाशेखर  सिह  (वाराणसी)  लोगों  को  पानी
 दीजिये  ।  यह  इतनी  बड़ी  बात  है  कि  इस  पर  तो  मंत्री
 जी  को  इस्तीफा  वेना  चाहिये  ।.  (व्यक्षधान )

 १३.  SPEAKER:  You  do  not  want  him  to
 make  a  statement,

 wt  face  wat:  मै  यह  च्जे  कर  रहा  था  कि
 जब  यह  देखा  गया  कि  सप्लाई  लाइन्स  में  बड़े  पैमाने
 शबर  सैंबौटाज  हा  है

 करी  राज  मारायणभ  :  किसने  किया *.  ....
 (wear)

 ob  सिंकदर  बच :  हमने  कॉशिश  की  है  कि  हम
 शौर्ड  at  बेशर्स  इस  किस्म  के  ध्ंदितियॉर  जिस
 से  ज्यादा  से  ज्यादा  लोगों  को  पानी  पहुंचा  सम  ।  इस
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 are  करौलबाग,  पहाड़  गंज,  मई  दिल्ली के  श्मा  सबसे
 ज्यादा  ऐफीक्टेंड  हैं।  कल  नई  दिल्‍ली  में एन०  to  एम
 सी०  ने  50  हैंढ  पम्पस  लगाये  हैं।  भाज  50  हैंडपम्प्स
 झौर  लगाये  जा  रहे  है

 wt  राज  भारायण  :  क्या  कोई  ट्रेड  यूनियन  इस  के
 लिये  जिम्मेदार  है,  यह  मैं  जानना  चाहता  हु  जो  रीसेंटली
 बनी  है  “भारतीय  मजदूर  संभ  डौमिनेटेड  बाई  जनतंभ
 महू  यूनियन  हस  स्ट्राइक  के  लिये  जिम्मेदार  है  ?

 शी  सिफलदर  बल:  जनाब  सदर  सहाय  ,  मेरी  बात
 पूरी  हो  जाय  तल  में  ब॒जुगगंवार  की  बात  का  जवाब  दूंगा

 थी  जमाशेखर
 ह

 पर  कई  लोगो के
 बच्चे  बिता  पानी  के  हो  1  tv

 जनाब  स्पीकर  सहाब,  मुझे  राज्य  सभा  में  भी
 बयान  देना  है।  हम  लोग  बेहद  कौशिश  कर  रहे  हैं,
 और  हमारे  साथी  रात  भर  इंस  कौशिश में  लगे  रहें  +
 दिल्‍ली  वाला  को  इस  किस्म  की  तकलीफ  में  नहीं  पढ़ना

 "ि  ्
 t  लेकिन  मेरा  ख्याल  है  कि  हाठस  के  झन्दर,
 सेम्बरान  हमारे  साथ  इ  तता  ताव्युन  जरूर

 करेंगे  कि  जिन  लोगों  ने  दिल्ली  को  इस  तरिक  से
 े्सम  मैं  रखा  है  उन  लोगों  के  सैवीटाज  को  कंडम  अरर
 करेंगे  ।  [ब्यबर्धन)

 SHRI  VASANT  SATHE  (Akola):
 We  cannot  move  without  water.  e
 neel  water.  (Jnterruptions)

 MR.  SPEAKER  :  The  more  vou  shout,
 the  more  water  you  will  require.
 (Zaterruptions)

 SHRI  VASANT  SATHE:  Unies  he
 does  something  about  it,  it  will  became

 very  difficult,



 है  4  '  Re  Disruption  m

 MR.  SPEAKER  :  I  have  already  dis-
 cussed  the  matter  with  him.  He  ig  trying
 ta  something.

 Cinterruptions)
 MR.  SPEAKER.  He  is  arranging  it.

 ({nterruptions)
 SHRI  VASANT  SATHR:  He  has  not

 done  anything  about  it.

 MR.  SPEAKER:  He  is  doing  it  now.
 (Interruptions)

 MR.  SPEAKER  :  He  has  promised  me.
 (Enterruptions)

 MR.  SPEAKER :  Hc  is  trying  to  make
 it  available  immediately.

 «  तिकल्दर बसत अस्त  :  अ्रध्यक्ष  महोदय,  झगर

 सहद  मी  में  सत्य  सता  मे
 यही  बयान  करके

 हाजिर  हो  जाता  हूं  1
 कं  (ब्यंबधान)
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 झादमी  जो  हो  सकते  थे,  उन्होंने  कहा  कि  वहां
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 बहुत  प्रासान  काम  नहीं  है।  घंटे,
 लोग  सड़को  पर  धा  जायेंगे,  हमारे

 नहों  ने  धमकी  दी  है  कि  जितने
 बच्चों  को  जिन्दा  नहीं  छोड़े ंगे  ।
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 साहब
 कर  कहें  कि  वह  सिचुएशन  को  झौर  तरीके  से  टैकल  क रने
 की  कौशिश  करे,  भ्रदरवाइज  दे  शुबगट  ह...  |

 (व्यवधान  )

 SHRI  SHYAMNANDAN  MISHRA
 (Begusara)  :  [६  is  quite  obvious  that  we
 have  an  administration  which  is  sans
 altertness,  sans  vigilance,  sans  any  sensi-
 tivity  to  the  human  suffering;  and
 therefore  they  have  been  sitting  quit  for
 the  last  48  hours.  Did  they  not  have
 any  proper  intelligence,  in  time,  to  prevent
 this  tragedy  ?  Therefore,  they  are  clearly
 answerable  to  the  country  and  to  all  of
 us.  Now,  there  should  be  no  sitting  of  tl  ९
 House  till  the  Minister  is  able  to  restore
 water.  Let  ine  make  it  clear  that  we  are
 not  prepared  to  atlow  the  House  tg  con-
 tinue  to  function  till  we  are  able  to  get
 water.  The  Minister  has  not  been  able
 to  assure  us  wnen  it  would  be  possible
 to  restore  water

 supply.
 He  simply  says

 to  us  that  te  would  be  carrying  water  to
 our  homes  in  tanks;  that  is  not  satisfactory.
 We  are  not  able  to  meet  our  basic  needs
 as  normal  human  beings.......+--+°
 (Interruptions)
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 चाहिये।  (व्यवधान)  सरकार  इस  बारे  में  एक  एन्क्वायरी
 विठाये  और  जिन  लोगों  की  केग्लीजैंस  है,  उस  को  हटाना
 खाहिए।  में  चाहता #  कि  मिनिस्टर साहय  इस  जात  को
 मानें  कि  बहु  इस  की  'एस्कयायरी  करायेंगे,  भौर  झगर
 किसी  की  नेग्लीजेंस  हो,  तो  उस  के  खिलाफ  सब्त  एक्शन

 (Interruptions)
 MR  SPEAKER:  I  do  not  think  that

 the  work  can  bh:  done  pionerly  The
 House  stands  atyourned  for  the  day.  We
 meet  In  Monday  at  r:  A.M

 ध ्य

 **WRITTEN  ANSWERS  TO
 QUESTIONS

 Recruitment  of  Pilots  in  IA
 8)  SHIRL  JANARDHANA

 POOJARY::
 SHRI  P  K  KODIYAV:

 Will  the  Minister  of  FOURTSM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  wether  it  a  4  fact  that  the  Inchan
 Airlines  recruitment  policy  has
 severely  critiscised  by  Pilots  both  employed
 and  unemployed,

 (b)  whetner  it  is  also  a  fact  that  the
 Indian  Commercial  Pilots’  Association
 has  threatened  stnke  if  Indian  \irlines
 makes  up  its  shortage  of  Pilots  by  re-
 cruitment  from  LAF  ;

 (c)  if  so,  what  ae  the  requirements  of
 Pilots  of  Indian  Airlines  as  on  30th  June,
 44793  and

 (9)  how  Government  prupose  to  hl  up
 these  vacancies  ?

 THR  MINISTER  OF  TOURISM
 AND  CEVH,  AVIATION  (SHRI
 PURUSHOTI  AM  KAUSHIK):  (a) There  has  been  some  criticism  of  Indian
 Arrlines  by  the  unemployed  Pilots  for  not
 offering  enoughte  mployment  avenues  to*
 them,

 (b)  Indian  Commercial  Pilots’  Asso-
 ciation  has  opposed  any  move  to
 induct  Pilots  fiom  Indian  Air  Force  in
 Indian  Airlines  and  have  threatened  legal
 action  including  direct  action.

 (c)  The  existing  ope
 मेन

 of  Pilots  as
 on  joth  June,  7979  is  adequate  to  meet
 the  requirement  for  the  current  operational
 commitment.

 (a)  In  order  to  meet  future  requirements
 of  Pilots,  Zadian  ‘Airlines  has  ‘ad

 ag
 March  t979  for  the  post  of  Ap- preatice  Pilots  and  selection  is  in  process.

 Goods  consscated  by  castems
 Department

 82.  SHRIG.S,  TOHRA:
 SHRI  S.  R.  DAMANT  :

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE be  pleased  to  state  :

 (a)  whether  at  is  a  fact  that  goods  worth
 crores  of  rupecs  seizeit  or  coufiscated  by the  customs  depirtment  are  rotting  in
 various  parts  of  the  country;

 (b)  if  so,  the  details  thereof:  atud

 (c)  the  reaction  of  Government  thereto
 and  the  steps  taken  to  dispose  of  the  con-
 fiscated  goods  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRYO  F  FINANCE  (SHRI SATISH  AGARWAL)  (०)  to  (९):  No
 Sir.  According  to  reports

 rested  goods
 Government,  serzed  and  confiscated
 are  properly  stored  in  customs  godowns and  apprpriate  steps  are  taken  to  prevent
 damage  and  deterioration  to  the
 stored.  Stock  taking  of  seized  and  confis-
 cated  goods  in  customs  godowus  has  been
 conducted  periodically  during  the  las
 three  years.  Stock  challenges  and  ins-
 pections  are  also  being  conducted  in  the
 godowns.

 However,  it  1५  reported  that  in  respect of  some  of  the  godowns  of  the  Customs
 (Preventive)  Collectorate,  Bombay,  such
 periodical  stock  taking  was  not  conducted
 for  a  few  years  prior  to  i976  on  account
 of  heavy  congestion  of  goodsd  is  in  those
 godowns.  Appropriate  departmental
 action  against  the  concerned  office:  for
 his  failure  to  comply  with  the  instructions
 coveri!

 ng  the
 storate  and  disposal  of  these

 goods,  already  been  initiated
 Instructions  have  also  been  issued  to

 all  Collectors  to  ensure  that  the  prescribed
 periodical  stock  taking,  stock  Ichallenges and  surprise  checks  by  senior  officers  of
 tle  Customs  godowns  are  conducted
 regularly.

 As  onig!-3-:  97  re  the  total  value  of  the
 seized/confiscated  goods  stroed  in  customs

 godowns
 twas  about  Rs.  १75  crores.

 ier  a  complete  review  of  the  procedures
 fevised  instructions  regarding  ६  EC  manner
 of  disposal  of  the  different  categrors  of
 these  goods  were  issued  in  May,  1978,
 Lo  accelerate  the  pace  of  dispusal  of  seized]
 confiscated  goods  ,  further  instructions

 *eRepties  to  Starred  q  uestions  for  July  Wy,  १2979  were  laid  on  the  Table.
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 Get  wAhitional  measures  of  dis-

 j  sent
 been  revert}

 pot  Rope
 to  the  field

 These  measures
 include  sale  of  synthetic  textiles  and  other
 comumer  items  like  electronic  goods  and
 other  miscellaneous  items  to

 (i)  Military  and  Para-Military  Orga-
 nisations  for  the  use  of  tneir  per-
 sonnel;  and

 (ii)  National  Consumers  Cooperative
 Federation  Limited  for  sale  to
 bonafide  Cooperative  Societies,

 Super
 Bazars  and  Sahakari  Bhan-

 Emcrense  in  Wholesale  Price  Index

 #83,  SHRI
 SJ!

 AGANATHAN  :

 By
 KALAYANASUNDA-

 Willthe  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  lay  a  statement  showing:

 (a)  the  analysis  of  the  rate  of  increase
 in  the  wholesa Ye  price  and  the  consumer
 price  duriag  the  last  twelve  months;

 (०)  whether  itis  a  fact  that  the  wholesale
 price  index  of  all  commodities  has  gone  up
 abnormally  since  the  presentation  of
 Budget;

 :  g&
 the  causes  for  the  spurt  in  this

 NGeX  5
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 PAs}
 avhevher  the  situation  peints  to

 loping  ofa  runway  inflation:  and
 (6)  the  remedial  stops  taken  to  arrest

 the  alasming  tread  ?

 THE  MINISTER  OF  STATE  IN  THE
 STRY  OF  FINANCE  (SHRI

 ers  AGARWAL);  (a)  Between  May
 39708  and  May  7979  the  Wholesale  Price
 Index  has  gone  up  by  १९३  per  cent  and  the
 Consumer  Price  Index  by  §  per  cent.
 (Details  may  be  seen  in  the  Statement).

 (b)  to  (d).  The  important  factors  which
 have  contributed  to  this  price  rise  are
 seasonal  pressures,  upward  adjustments
 in  administered  prices  and  higher  import
 costs  of  petroleum  products,  cement,  iron
 and  steel  and  edible  oils  and  r

 ae
 exe

 pansion  in  money  supply  during  the  last
 three  years.  A  g°6  per  cent  rise  in  prices
 since  the  presentation  of  the  Budget  so
 far  i.e.  upto  agrd  June,  1979  is  no  doubt
 a  cause  of  concern  However,  in  view  of
 the  fact  that  some  of  these  increases  are
 seasonal  and  likely  to  reverse  themselves
 later  and  that  som*  are  on  account  of
 arlministered  prices  which  are  not  likely
 to  be  reprated  in  the  near  future,  the  price
 rise  a0  fat  is  not  an  indication  ofa  run-away
 inflation.

 (९)  The  important  measures  adopted  by
 the  Government  to  check  the  extent  of
 price  rise  include:  coming  into  effect  of
 expindedt  public  distribution  system  from
 Julv  t,  7079,  postponing  the  payments
 of  instalments  of  compulsory  deposits  and
 tightening  of  bank  credi.  particularly
 in  respect  of  sensitive  commodities  like
 sugar,  pulses,  oilseeds  and  vegetable  oils,
 and  import  of  commodities  in  short  supply
 such  as  vegetable  oils,  steel,  cement  and
 rubber,

 Statement

 Analyses  of  rate  of  increase  in  Wholesale  and  Cansumer  Prices

 Index  Numbersof  AllIndia  Industrial
 Wholesale  Prices  Workers’?  Consumer

 Month
 (1970-710  r00)  Price  (196000.  700)

 *  Index  Percentage  Index  Percent
 change  change
 over  the  over  the
 previous  previous
 month  month

 '  2  3  4  5  6

 May  .  3970  389  org  92g  +0°3
 June  .  नि  .  नि  7970  184"  १  +o°9  927  हि
 july  «©  ©  7978  r86-7  a  330  o'9
 August.  :  +.  के  :  3979  186"  9  Sa  gar  +-o'°s
 September  «©  ४  3978  —o2  396  $05
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 Q@étober  +  1978  187° 5,  OS  a  tie
 November,  ve  नि  नि  3978  3894  or  340  .  NoGh

 “December  oof  8  8  3978  _385'g  oo on  ‘335°  cos  “Ss
 Jumiary  ye  हा  Ps  7979  185°3  ०  change  889  —0'9
 February  soe  1979  1846  04  929°  —0"9
 March.  =  =  73979  189'0  द  932  +0°9
 April  979  393°6*  cows  337  rg
 May  :  डर  1979  196-8  कं  339  or  6

 *  Provisional,

 The  income-tax  authorities  had Disposal  of  Income-tax  Cases  of  Ansal
 Group

 *g4.  SHRI  C.K.  CHANDRAPPAN
 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  he  has  received  a  represent-
 ation  requesting  him  to  take  effective
 steps  for  the  speeay  disposal  of  the  Ansal
 Group  »fcas2sin.which  the  concealment  of
 Incnme-tax  to  the  tune  of  5.5  crores  is
 involved  ;

 (b)  wh  «ther  it  is  a  fact  that  these  cases
 are  pending  for  the  last  five  years;

 (2)  whatare  the  details  regarding  these
 cases  and  what  afe  the  reasons  for  this
 inordinate  delay  in  disposing  of  these
 important  cases  ;  and

 (d)  what  are  the  steps  that  have  been
 taken  for  thespeedy  dispasal  of  thesecases  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.OF  FINANCE  (SHRI
 ZULFIQUARULLAB)  :  (a)  A  representa- tion  has  recently  been  reccived  alleging
 large  scale  evasion  of  tax  by  the  Ansal
 Group  and  requesting  for  expeditious disposal  of  i  tax  in  this
 group  of  cases,

 (b),  (०)  and-(d).  There  is  only  one  case
 which  is  pending  for  more  than  last  5  years’
 However,  there  are  3  other  cases.  where
 assessments  were  pending  §  years  back
 and  the  assessments  have  once  been  comple-
 ted  buthave  since  been  set  aside  or  re-
 opened  and  the  set  aside  and  reopened
 assessments  are  pending  as  on  today.

 Details  of  these  cases  are  as  follows  :—

 ५7४)  Shri  Chiranjilal  —  1965-66,
 Arisal  &  Sgigal
 Pennie  ‘®)
 Ltd.  1970-71,
 दि. 14

 igtey  an

 conducted  searchesin  this  group  in  Decem-
 ber,  1973,  During  the  course  of  these
 searches,  besides  cash  -of  Ry.  2.20  lakhs,
 arge  number  of  books  of  account

 documents  and  were  also  seized.
 in  order  to  -co~ codinate  and  for  speedy
 investigations,  the  cases  of  the  group  have
 been  centralisedin  the  Charge  of  theQicmi-
 missioner  of  Inome-tax  ,  Central-I,  New
 Delhi

 carly  this,  year  ‘
 Alarge  number  of

 assessmentsfor  the  carlier_y,
 haye  bee

 been
 reopened,  as  also  a  mine  OF  a  ies
 have  since  then  been  completed  in’  this
 group.  All  ¢fforis  are  being  made  for
 speedy  disposalof the  cases.

 A
 oh

 Found  Fag  Offi  ce  orRit  wee
 ABS,  DR.  BJOY  MONDAL:

 SHR!  NANT  DAVE:
 Wi  the  DEPU  of

 MINISTER  AND  MINISTER”  OF
 FINANCE  be  pleased  to  state  ;

 (a)  whether  soiled  notes  worth  Rs,  60
 lakhs  meant  for  destruction  alegedly  founda their  way  back  to  the  cash  counters  in  the
 office  af  the  Reserve  Bank  of  India,  Banga- ‘lore  ;

 (b)  ifso,  whether  any  inquiry  has  been
 conducted  intothe  matter;

 (c)  whether  any  arrest  has  also  been
 5  and

 (d)  nature  of  action  taken  against  the
 persons  found  guilty and  steps  taken  to  pre- vent  such  occurrences  gut “ay

 कफ़  MINISTER  OF  STATE  INTHE
 MINE’  ANCE...  (SURI

 Stet

 l
 by  id ry  recrived  ‘anonymous  intl

 tion  Cancelled  stilted  notes
 boca  it -  fered  and.  substituted

 ‘
 re  peered  eee  7.2

 द
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 still
 in  progress.  A  complaint  was.  with
 thelocal  police.  Later,  the  OBI  have  been
 asked  to  take  over  the  investigation.  It
 is  not  possible  to  assess  the  actual  loss  at

 ‘esent  as  itcan  be  known  only  after  the
 investigation  is  complete.

 (c)  33  persons  were  arrested,  of  whom
 6  have  since  been  released  on  bail.

 (d)  Farther  action  against  concerned
 Staff  will  be  initiated  on  receipt  of  the
 Enquiry/Investigation  Reports  referred  to
 above.  Ti  existing  procedures  are  being examined  by  the  Reserve  Bank  with  a  view
 to  Gill  the  lacunae,  if  any,  as  also  to
 tighten  them  up.

 wen  सिथति  बोति

 86.  डा०  बक्मी  नारायण  पाण्डेय  :  कया  वाजिश्य,
 मायरिक

 ४  कग
 सहकारिता  मंत्री  यह  बताने  की

 कृपा  कि  :  नह

 बरस
 वा  कसा  निर्यात  तीति  को  जुलाई,  979

 2  बरस  किया  गया  है;
 =

 (ख)  क्या  निर्यात  कोटा  वितरित  करने  का
 कार्य  बस्क  निर्यात  संबर्धन  परिषद्‌  को  सौंपा  यया  है;

 न्द्े
 ब्या  इस  परिचद  के  विरुद्ध  अनेक  शिकायतें

 की  तथा  पहले  कोटे  के  गलत  वितरण  F  भ्रारोप
 में  इस  से  वितरण  कार्य  वापस  ले  लिया  गया  था;

 (घ)  यदि  हां,  तो  इसे  निर्यात  कोटा  वितरित
 करने  का  कार्य  पुनः  सौंपने  का  क्या  भौचित्व  है  ?

 प्राप्ति
 में
 नवम्बर,  978  4  तय  की  गई  थ्री  ।  उस  समय
 ये  निर्णय

 हु  ट्
 परिधान  निर्यात  संवर्धन

 परिषद्‌ को  छनी  को  छोड़  कर  सिले-सिश्षाए
 परिधान  तथा  लिटवोयर  का  कोटा  झ्रांटित  करने  का

 कार्य  सपा  गया  था|  उपयोग की  के  झाधार पर
 दूसरी  छमाही  के  दौरान  मूल  नीति  में  कुछ  संशोधन
 करता  झाषश्यक  समझा  गया  भौर  दूसरी  छमाहीं  के
 सम्बन्ध हें  नीति की  मुख्य  बातें  पधासिमय्‌
 की  यत्री  भीं।  तथापि,  कोटा  झावंडन  कार्य

 Written  Anewors  6

 Rise  in  prices
 ———

 Commodi.

 *87.  SHRI  R.K.  MHALGI  :
 DR.  BAPU  KALDATE  :

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  tu  state  :

 (a)  whether  the  prices  of  semeat  the  es-
 sential  commodities  are  sumcwiat  again
 on  the  rise  ;

 (b)  if  so,  the  details  of  actual  rise  since
 the  presentation  ofthe  Budget.  ‘month-
 wise)  ;

 (c)  the  reasons  for  rise  in  prices  ;  and

 (d)  what  steps  Government  have  taken
 or  propose  to  take  to  contro]  the  prices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPFRATION

 SHRI  KRISHAN  KUMAR  GOYAL)  :
 2)  Yes,  Sir.  During  the  past  few  months,

 there  has  been  increase  in  the  prices  of
 some  ewential  commodities.

 (b)  The  monthly  movement  of  whole-
 sale  price  indices  of  essential  commie  dit:¢s
 since  the

 siya
 te  of  the  Union  Budget

 for  979  is  given  in  the  statement.

 (९)  The  rise  in  prices  has  been  due  to  the
 cumulative  impact  of  several  factors  such
 as  upward  adjustmentin  the  admini<
 tered  prices  of  certain  commoditics  like
 petroleum  products,  iron  and  steel  and  «c-
 ment;  increase  in  the  prices  of  imported

 odities  ;  seasonality  factor;  impact
 of  increase  in  excise  duties  on  some  commo-
 dities  on

 oe
 of  import  duty  on  im-

 ported  edible  oils  ana  ra
 pia

 expansion  in
 money  supply  during  the  last  three  years.

 (d)  A  number  of  measures  have  already
 been  taken  to  curb  inflationary  tendencics.
 and  further  measures  would  be  taken  as  and
 when  felt  necessary.  Some  of  the  impor-
 tant  measures  taken  are  briefly  indicated
 below  :

 (i)  Instructions  have  been  issued  to  vari-
 ous  Central  Government  Departments to  exercise  utmost  economic  discipline and  reduce  Government  expenditwe.

 (ii)  State  Governments  have  been  re-

 quested
 to  adhere  to  autharise  overdrait

 limitsand  torestrict  non-plan  expenditure.
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 (iti)  An  Ordinance has  been  promulgat-
 ¢d  to  postpone  by  one  year  repayment  of
 instalment  of  compulsory  deposit  falling due  on  July  6,  1979.

 (iv)  Reserve  Bank  of  India  hastightened bank  credit  against  sensitive  commodities
 namely  sugar,  oilseeds,  edible  oilsand  puls- es.  Reserve  Bank  of  India  has  advixd
 comm  ‘rcig]  banks  to  keep  astrict  vigilance on  advances  against  such  commodities  in
 order  tocheck  any  tendency  to  utilive  bank
 finance  for  hoarding.

 37

 (२)  The  Scheme  of  monthly  releases  of
 sugar  by  Government  was  re-introduced
 with  effect  fram  June  5,  7979  with  a  view
 to  maintaiming  the  prices  of  sugar  at
 reawnable  Jevel.  From  July  1979,  res-
 trictions  on  weekly  sale  and  cma  es  of
 sugar  have  been  reimposed.

 (vi)  The  ex-factory  prices  for  printing
 paper  and  cream  laid  or  wove  paper  have
 been  fixed  at  Rs.  3.000  and  Rs,  3,785  per Metric  Tonne  respectively.  Under  the
 Paper  (Control)  Order,  ‘1979,  the
 Central  Gover  has  empowered  itself
 to  direct  disposal  of  stock  and  sale  of  white
 printing  paper  and  cream  laid  or  wove
 paper.

 (vir)  Although  the  procurement  prices of  rice  and  wheat  were  increased  during
 3978-79(Kharif)  and  1979-80  (Rabi)
 marketing  seasonsrespectively,  the  Central
 issue  prices  for  foodgrains  for  the  public
 distribution  system  have  not  beenincreased
 so  as  tohold  the  priceline.  The  demands
 of  the  State  Governments  fur  allocation
 of  Wheat  and  rice  are  being  met  in  full.
 State  Governments  have  been  requested  to
 strengthen  their  public  distribution  system with  aview  to  making  foadgrains  available
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 tothe  vulnerable  sections  of  population  at
 reasonable  prices.

 (viti)  State  Thading  ton  has
 started  opcn  matketinterventionin  edit le oils  byselling  smported  oil.  STC  contiru-
 esto  meetthe  requirements  ofthe  var  ary  ats
 industry  and  also  requirements of  the  State Governments  for

 ne  public  bootie system  in  respect  of  import  doll
 Palmolein/RRD  rele  ol  bie  /

 (ix)  Efforts  are  being  made  to  impre  ९  ५९
 the  movements  of  goods  ty  rail,  There  Las
 been  considerable  improvement  in  the
 movement  of  foodgrains  to  North  Eastern
 States  During  the  past  20  daxv«  of

 June
 1979.  51,000,  tonnes  of  foodgrains we  been  received  in  North-Eastern

 States.
 (x)  Impait  of  essential  commodities

 like  cement,  edible  oils,  pulses  and  soda
 ash,  in  short  supply,  is  being  continued.

 (xi)  State  Governments  and  Union
 Territory  Administations  have  been  re-
 quested  to  strictly  enforce  the  provisions of  the  Standards  of  Weights  and  Measures
 (Packed  Came)  | Rules,

 mh
 7,Exsential Commaodities  Act,  Price  Di

 They

 Orders
 and  similar  other  enactments,  have
 also  been  asked  to  keep  a  close  cone.
 tant  watch  on  the  price  trends  and  to
 curb  unwarranted  increase  in  the  prices of  various  essential  commodites.

 (xii)  The  Production-cum-Distribution
 Scheme  has  been  launched  from  July  ॥,
 979  to  cover  larger  population  and  more
 articles  of  daily  necemity.  The  Scheme  is
 expected  to  be  in  full  gear  by  the  end  of
 the  year.
 (xtit)  Special  ¢fforts  are  being  made  to
 increase  rn  production  in  oilseeds  and

 Statement
 Monthly  movement  of  Wholesale  Prices  Index  Number  of  Selected  Essential  Commodttts  during  the

 period  February,  7979  to  May,  7979

 Page  Change
 Commodity  nd  —  oa

 May  ‘79
 छा  क्र  Apr. "79  छा  फऋ
 Apr  ‘79  Mar.  "99  Feb.  ‘79

 I  2  3  4  5  “6  7  8

 Rice  57°B  457°5  163  ०  167°  7  +29  495%  —o-2

 Wheat  .  760°5  i690  154°  7  505  न्न्थ्ग  —39  —0'"3

 Jowar  48.  752°6  147  8  149°  9  49°  4  Or  og  —gzir

 Bojra  799  3  198-0  34°9  742  3  403  +28  —0'9

 Gram  223°0°  2n8°  8  PyUiee  208g  33  —538  +24

 Ace  ee  agora  agi-B  2397  247  tOB  +34  +07
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 |  a  s  4  5  6  7  8

 Moog.)  299°4  9979  8795  ROB  +##'7  +5°4  O77

 Mmoor  ५»...  .  अप  tg B  agg  aS  eG  ping  न्

 Urad  न  +  226°4  926°7  242°6  ag  +2°4  +ro  tor

 Vanaspati  360°  2  TO  87°4  185°  3  =  +9°6  +6°7

 Groundnut  oi].  398  7  747°6  52°6  ‘15@°  9  +o°2  +3°4  +64

 Mustard  Gil.  76r'0  367  3  7782  173°2  —2  8  +6°5  +39

 Coconut  Oil.  94°4  844862  7570  OQ,  HR  5

 Milk  :  +  t60  4  166"3,  167-0  770°8  +2  3  +04  +39

 Meat  oe  250  0  25g  8  a5r°  5  257  5  5  —09  +1  5

 Fish  243°0  239  ०  229  4  240°  +4'  7  —4  0  —  6

 Potato  A  न  65.6  656  60  7  68-2  +I2  4  —7'5  —I0  5

 Onion  ee  792  77609  6770577  5०  —5 6  ना  3

 Suger  नि  134°  7  I45'  762  0  760  3  —to  tin  +8  2

 Gotton  Textiles  83°5  7836  785  2  7388  5  fr  8  +09  +or

 Kerosene  न  933  5  252  ॥  252  .  252  I  Ss  Ss  +80

 Atta  765  ०  767  8  165°  2  764  a  06  8  —I'5  +r  7

 Chillies  .  ’  १98  5  779  9  724  4  NZ  8  —5  3  +3  8  wn  7

 Tea  .  798  6  207  6  ‘195°,  7  88  6  —3'°6  —5  7  +45

 Matches  ?  102°6  I30  ०  I29  ०  I29  0  Ss  —~o  8  26  7

 Salt  795  3  9204  9  att§  2I4  2  +i  30  +32  +49

 Soap  प्रा  9  83  8  184  7  78  7  dL  9  +r  9  +58

 SHIPMENT  OF  sHRIMPS  HELD  UP
 IN  US.  Rost

 o
 EXAMINA-

 88,  DR.  VASANTKUMAR  PANDIT:
 Willthe  Minister  of COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state  :

 (a)
 whether  it  is  a  fact  that  shipment

 of  Shrimps  exported  caine
 March.

 Avriland  May  worth  crores  of  rupees  was
 hid  up  in  U.S,  ports  for  examination
 and  processing  of  “Salmonella”  in  the
 Shrimps.

 {b)  wien  was  the  warning  about  Sal-
 mondlla  content  in  Indian  Shrimps  giving
 by  the  Food  and  Drug  Administration  ;
 and

 {c)  what  steps  Goverament  have  taken
 rom  7te  Shrimps  export  and  remove to  9 the  technical  difficulties  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  COMMIRCE,  CIVIL
 SUPPLIES  AND  COOPFRATION
 (SHRI  ARIF  BEIG)  (a)  to  (c).  Some

 oe  ees
 were  detaincd  for  inspection of  FDA  authorities  for  Salmonella  content

 in  the  shipments.

 FDA  did  not  give  any  warning  about
 Salmonella  content  in  Indian  shipments.

 Seon  after  the  FDA  subjectrd  our
 shrimps  to  Salmonella  tests  a  Marine
 Products  Exports  Development  Authority
 delegation  went  to  U.S.  and  had  discus
 sions  with  FDA  and  our  Embassy  «f-

 fer
 ह...  various  proceming  facilities  ard  beld
 i  eH  with  concerned  —_cfiicjals.
 They  also  visited  Kerala  and  other  ereat
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 poet  By
 the

 beng,  pre  malay  dir  है  पर
 दी  गई  जौर  बालू  वित्तौय  े  में  कितनी

 Priel country igtions  with  FDA  officials  and  the  (ल)  3)  प्रप्रेत  से  30  जून,  e798  तक  उत्तर
 ay  overnmment  for  I  term  arran.  wie  नेशनल

 ह  पफ gements  for  inspection  of  Salmonella  and  विहार  को  देखने  कितने  विदेशी  जाषे  कितनी and  also  for  the  quality  of Shrim  FDA
 are  being  held”  ps  by  हुई  ?

 werent  it  मध्य  प्रदेश  में  कसंटन  को  a  देगा  atfee):  (क्र)  जौर  ु) «  oder  4  भ् के  लिए  उत्तर  प्रदेश  भौर  मध्य  प्रदेश  में  शुरू  को  गई
 “go.  sft  खुरेख  चिक्षम  :  क्या  पर्यटन  शौर  भागर  स्‍्कीमो  तथा  i978-79  के  दोरान  किए  मए  ay

 जविलानत  मंत्री  मह  बताने  की  कृपा  करेंगे  कि  i979-60  के  दौरान  भारम्ध  की  जाने  वाली  भ्रस्ता-
 वित  स्कीशों की  विच्ाने  थाला  एक  विवरण  धौर  कार्बेट

 (क)  उत्तर  प्रदेश  औौर  प्रवेश  में  पर्यटन  मेशतल
 देने  के  गए

 (क)  उत्तर  प्रदेश  और  मध्य  प्रदेश  में  कन्द्रीय  सैक्टर  के  भ्रतगंत  i978-79  के  वौरान  किए  गए  व्यय  को  भौर
 97  9-80  के  दौरान  प्रस्तावित  धन  राशि  को  दर्शाने  वाला  विवरण

 केन्द्र  स्कीमें  भनुमानित  शागत.  =  «978-79  के  «ote7a80  के
 दौरान  खर्च  की  दौरान  खार्य  की
 गयी  धन  राशि

 बाते  आदी
 ह...

 (लाख  रुपयों  में)

 उत्तर  प्रदेश
 चर्यटल  विभाग

 2  कुशीनगर  बौद्ध  ीथें  यातायात  की  लिये  सुविधाभों  8  00  शून्य  4,00
 और  श्रावस्ती  के  चिकास  हेतु  क्षेत्र का  माश्क्रोपलासिग

 2,  सुविधाशों  का  वितियमित  विकास
 ह

 कसि
 करने  के  लिए  महाग्रोजना

 -प्रयोग  योजना )
 फ्र

 की  प्रतीक्षा  शून्य  2,00

 3.  पिपरवाहू  सुविधाशों  का  बिनिमित  विकास

 श
 करने  के  लिये  महामोजना

 भूमि-प्रयोग  योजना )  0.75  0.75

 4
 कर

 <  सुविप्ताशों  का  विनियमित  विकास
 ह  ग  करने  के  लिए  महायोजना

 (७००७  योजना)  10,  40  शय  8.79

 Be  उत्तर  प्रदेश  याता  मार्गों/ट्रेकिग  सुविधाशी  भादि  का.  (झांकड़ों  की  प्रतीक्षा
 हिमालव  विकाप्त  है)

 6.  मैगीताल  सुबा  होल्टल  के  प्रबन्ध  के  लिए  सहायक
 भनुदात  0.60.  0.2  0,  32
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 or  स्‍्कीनें  नुमाधित  |. ल  6  1978-79  के  1979-80  के
 दोदाम  बर्ष  की  दौरास खंबे  की

 आसी  भ्रन-

 (लाल  ह्फ्यों  में)
 आरत  पर्यटन  विकास  सिगम

 L  कुशीनगर !  बाली  गृहों  का  बिश्तार  |  *
 शून्य

 *

 2  वाराणसी]  होटल  वाराणसी पशोक  का  बिस्तार  $85  00  सूल्य  20  00
 3.  झागरा  some  होटल  75  00  श्न्य  20.00

 *कुशीसभर  सहित  बाली  गुहो  क॑  विस्तार  के  लिए  भारत  पर्यटन  विकास  निगम  की  कचवर्षीय  योजना
 ‘1978-83,  में  30  लाख  रुपये  का  एक  मुश्त  प्रावधान  शौर  वाधिक  भोजना  1979-80  में  i0

 साख  रुपए  का  प्रावधान  किया  गया  है  ।  979-80
 इट ुटननन है,  इस  बारे  में  एक  व्यवहारयंता  सबमधी  भ्रध्ययन  करने  के  पश्चात्‌  निर्णय  लिया  जाएगा  ।

 प्न्ध्य  प्रदश
 3  कान्हा  टैन्टो  बाला  भावास  2  00  2  00
 राष्ट्रीय  पार्क
 2  "वही-  बनागृह  30  00  25  76
 3  भोपाल  भोपाल  में  होटल  75.00  30  00
 4  जबलपुर,  परिषहन  यूमिटो  की  स्थापना  हि
 इन्दौर  नीर

 यूनि

 खजुराहो
 5  खजराहो  भारत  पर्यटन  बिकास  नियम  के  होटल

 का  विस्तार  30  00  —_  5  00
 6  भोपाल  युवा  होस्टल  के  रब  &  लिए,  सहायक

 अनुदान  0  60  0°2  0  i2
 7  art  याक्षी  गृहों  बा  विस्तार  ”  ”

 इसक  प्रलाबा,  प्रिटिम भौर  उत्तर  प्रदेश  भौर  मध्य  प्रदेश पर  प्रचार  सामग्री पर  भी  व्यम  किया  गयाहै
 जिसके  लिए  निधिया  अलम  से  दिखाना  सभव  नहीं  हैं

 ्प्न्य  यूनिटों  से  कारो/दसो  को  स्थानाम्तरित  कर  के  परियहन  यूनिट  शोले  गये  थे  t

 ##सांची  सहित  याज्षी  गृहो  के  विस्तार के लिए  भारत  पर्मटन  विकास  निगम की  चिवर्षीय  योजना  1978
 83  में  30  लाख  दृपए  का  एक  मुश्त  प्रावधान भौर  वाषिक  योजना  979-80F  0  लाख  रुपये का प्रावधान  किया  मया  है।  979-80,  के  दौरान  किस-किस  यात्री का  गृह  का  विस्तार  किया  जाना  है,
 इस  बारे  में  एक  व्ययहाय ता  सबर्धी  प्रध्ययन  करने  के  पश्चात्‌  निर्णय  लिया  जाएगा  ny

 चिचरण-- 11

 ख)  कोरबेट  राष्ट्रीय  पाक  झोर  दुधवा  के  बारे  में  पयंटक  झाकडों  झौर  झाय  को  दर्शाने  बाला  विवरण  t

 बुधा  राष्ट्रीय  पार्क  (भप्रैल  शौर  मई,  =  979)
 विदेशी  भारतीय  योग

 (i)  यात्रियों की  क्या  १0  682  692
 (it)  प्राय  3i5  00  रपये.  6709  00  रुपए.  7024  00  रुपए

 (भवैल,  मई  और  जन,  979)
 कोरबेव  1...  पार्क  भारतीय  योग

 @  भातियों की  संध्या  253  4498  4783
 (ii)  भाग  24457,  00९०  ‘78630.  00०  103088. 004° 00  ६०
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 —  Aboliston  of  Seles  Tax

 xgo.  SHRI  R.L.P.  VERMA  :
 SHRI  ‘SS.  SOMANI  :

 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  State  :

 (a)
 whether  Government  are  aware

 the  large  scale  demonstrations,  represen- tations  and  agitations  from  the  trading
 community  throughout  the  country  for
 the  abolition  of  Sales  Tax  ;

 (b)  whether  Cheif  Minister  of  States
 also  met  to  resolve  this  use;  and

 (c)  if  8७,  whether  a  final  decisionsa  h
 since  been  taken  in  this  behalf  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  GF  _  FINANCE
 (SHRI  SATISH  AGARWAL)  :

 (a)  Num'sr  of  representations  have
 been  received  by  the  Central  Govern-
 ment  suggesting  abolition  of  sales  tax
 and  its  replacement  by  excise  duty. Gov-mnment  have  seen  reports  of  traders

 sesking  to  ventilate  their  point  of  view
 theough  d-m  onstrations  in  certain  states.

 (b)  and  (c),  The  question  of  extending
 the  scheme  of  replacement  of  sales  tax  by additional  excise  duties  on  some  essen-
 tial  commodities  like  ccment.  medicine,
 vanaspati  and  petroleum  products,  as
 recommended  by  the  Indirect  Taxation
 Enquiry  Committce,  was  last  considered
 ata  mecting  of  Chief  Ministers  of  States
 held  on  igth  and  20th  May,  i979.  The
 proposal  was  objected  to  by  a  large  majority of  the  States.  As  levy  of  tax  on  sales  or

 urchases  of  goods  taking  place  within  a
 g  tate  is  a  State  subject  of  taxation  under
 the  Constitution,  it  cannot  be  replaced
 by  excise  duty  without  the  concurrence
 of  the  State  Governments.

 Written  Answers  26

 देश  में  हैं  तो  शो  गई  शाखाएं  जोलगा

 ole  भी  राम  लाभ :  क्या  जप  प्रधात  मंत्री  ह... थ
 जिस  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  वेश  में  बैंकों  की  नई  शालामें  शोलने  के  लिये
 इस  वर्ण  झौर  भगले  वर्ण  क्या  लक्ष्य  रखा  भया  &

 (@)  ऐसी  भालायें  खोलने  के  सिये  राज्यवार
 क्या  लक्ष्य  रखा  गया  है  भौर  मध्य  प्रदेश  में  इत  शालाझों
 को  खोलने  का  जिलेबार  क्या  लक्ष्य  रखा  मया है;  शौर

 गे)  इस  बारे  में  क्षेत्रों  के  चुनाव  के  व गये  मुख्य  मापदण्ड  क्या  हैं  ?

 चित्त  मंत्रालय  में  राज्य  मंत्री  (भी  जुल्फिकार
 ल्लाह

 :
 (क)  से  (ग)  भारतीय  रिज  बैंक  1979=

 8  के  तीन  वर्षों  की  अवधि  के  लिये  शाला  विस्तार  योजना

 ग्रामीण  और  प्र्ध  शहरी  स्थानों  में  बैंकिंग  सुविधाभों  की
 व्यवस्था  करने  पर  जोर  दिया  जायेगा  ।  इस  भवधि  सें
 खोली  जाने  वाली  शाखाभों  की  कुल  भ्रपेक्षित  संक्षया  में  से

 जिलों में  बोली  ह  ताकि वह
 रह  बलि

 क्या
 जा

 दे  वजा
 सके  कि  इम  जिलो  में  बैंकिंग  सुविधापोों  की  उपलब्धि
 बढ़  कर  प्रति  शाखा  20,000  व्यक्तियों  के  राष्ट्रीय
 स्तर  तक  पहुंच  जाए  ।  इन  अपेलित  शाजाशों  का
 राज्यवार  विवरण  |  में  दे  दिया  गया  है।  कमी  वाले
 जिलों  के  ककेखों  का  चयन  'रिजर्ब  बैक  हारा  राण्य  सरकारों
 और  संबंधित  बैंकों  के  पराभश  से  किया  जाता  है  ।
 जहां  तक  मध्य  प्रदेश  का  सबंध  है  रिज  बैंक  ने  भमुमान
 लगाया  है  कि  तीन  वर्षों  की  भ्रवधि  के  दौरान  730  शाखाधों की  प्रावश्यकता  होगी  ताकि  कमी  बाले  जिलों  को  प्रति
 शाखा  20,000  व्यगित  के  राष्ट्रीय  स्तर  तक  लाया  जा
 सके  राज्य  सरकार  के  परामर्श  से  शाला  खोलने  के  लिये
 57  केलों  को

 बुना  जा
 चुका  है

 प्रौर  290  केन्दों
 के  लिये  लाइसेंस  भी  जारी  कर  दिये  गये  हैं।  जिलेवार
 विवरण  II  वे  दे  दिया  गया  है  t

 विवरण--]
 कमी  वाले  जिलों  भौर  गले  तीन  वर्षों  में  इन  जिलों  &  बोली  जाने  वाली  प्रपेक्षित  प्रतिरिक्त  बैक

 शाखाप्रों  का  राज्यवार  ब्योरा

 क्र्म  जिलों  की  कुल  जिलों  की  संद्या  कासम 4  के  जिलों
 संख्या  राज्य|संघ  राज्य  क्षेत्र  संख्या  जिनम  प्रति  बैंक  में  खोले  जाने

 कार्यालय  जन-_  थाली  भ्रपेक्षत
 संदया  भतिशत  भ्रतिरिक्‍त

 आमीण|भर्धशहरी  शाल्ाभों  की
 क्षेत्रों  में  संध्या
 20,000  से

 अधिक  है

 ॥  2  3  4  s

 $  आंध्र  प्रदेश  .  वि  y  2.  i4  202
 2  wer  .  .  40  9  287
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 tg
 i  2  3  §

 3  बिहार  7  है  है  है  3  30  442

 4  गर्जरात  ही  न  9  5  62
 5  हररियागा  नि  ‘  .  11  2  1

 6  हिमाचल  प्रवेश  *  F  .  2

 ्  जम्मू  व  कश्मीर  .  .  .  30  2

 8  कर्लाटक  ‘  :  ‘  9  4  43
 9  केरल  हे  _

 0  अध्ये  इंदेश  ,  पु  45  39  730

 I  0  मंहाँराष्ट्र  .  :  हा  26  7  467

 2  अ्ौपुर  .  .  न  .  i  2

 i3  मेचॉलिय  .  *  8  3  ig

 4  तरावत,  >  .  ५  7

 १8  उड़ीसा  न  हे  43  i3  406

 6  प्रंजाब  न  i2  ~  ~

 I7  राजस्थान  हे  ति  .  26  8  93

 rs  afar  .  है  8  6  472

 l9  लियुरा  है  3  2

 20  उत्तर  प्रदेश  :  मु  56  48  686

 2.  पश्चिम  बगाल  वि  78  4  788

 22  झष्डमान  और  निकीबार  ट्वीप  समह  2

 23°  were  प्रदेश  .  5  ~

 24  अण्डीगढ़  .  l

 25  wee  भौर  नागर  हेली  !  —_
 26  दिल्‍ली  ;  l  _

 27  whet,  दमन  और  देमू  ते  .  3  _  ना

 28  लक्षद्वीप  द  F  i  बन  ~

 29  'सिणोरम  ह  :  न  3  _  Sd

 30  wifey  F  :  .  1  -
 8  ae a a a  il

 जोड़  मे  :  ‘  387  225  o533



 og  Witten  Answers  ASADHA  22,  90  (SAKA)  Written  Answers  $e

 विवरण  II
 et  प्रदेश  Maret  rat  के  लिये  जारी  किये  गंये

 लॉइसेसों  के  जिलेगार  श्रांकरे

 जिले  का  ताम  नई  नीति  के  अन्तगरत
 जारी  किये  गये  लाइसेंसों/

 किये  गये  झोग्टणों  की
 संख्या

 |  2

 बालाभाट  2
 बस्तर
 बेतूल
 चि  |  5
 भोपाल
 विंसासपुर  8
 छत्तरपुर
 feterer  33

 दमोह  3
 दतिया  ॥
 देवास
 ह 3

 दु  3
 पूर्षी  निमाढ़  r0

 सुना  3

 ग्वालियर  5
 होशंगाबाद
 इंदौर
 जवसपुर  20

 नुमा  l

 मॉडल  7

 मंक्सौर  4

 मुरैना  0

 तरसिह॒पुर  6

 कला  i

 रामगढ़  6

 रायपुर  6

 रायसेन
 ~

 राजगढ़  3

 _ रासपंश्रणांव  8

 रखलाम  5

 रॉक  3

 खाकर  30

 खता  s

 बोडोर  i

 2  2

 _ भिषनी  0

 _शाहंडेन  2

 शाजापुर  7

 शिवपुर  3
 सिधी  I0
 सुरगुा  2
 हीकभनढ़  वजन

 उज्जैग  6
 विदिशा  4
 पश्चिमी  निर्माड़  i3

 wry  290

 CONCESSION  TO  UNDER-DEVE-

 99  SHRI  D.D
 DESAR SHRI  J  PRASAD

 Will  the  Minister  of  CR,
 CIVIL  SUPPLIES  AND  COOBE: RATION  be  pleased  to  state

 (a)  wiether  under-developed  countries
 including  India  obtained  specific  com-
 cessions  from  the  devéloped  —  cousitel
 at  UNCTAD  V  held  recently  in  Masilt;

 (b)  if  not  whether  this  was  due  té  the
 inability  of  the  developed  countries
 to  act  ina  concerted  manner;

 (०)  whether  considerations  of  gid  by
 the  developed  countries  wasan  inhibiting,
 factor  in  the  ability  of  Group  of  77  to
 bargain  for  trade  preferences  ;  and

 (a)  the  stand  Government  of  India
 took  in  regard  to  trade  preferences  both
 atthe  mecting  of  the  Group  of  77  and  at

 INCTAD  V
 THE  MINISTER  OF  COMMERCE

 CIVIL  SUPPLIES  AND  COOPERA:
 TION  (SHRI  MOHAN  DHARIA)

 (a)  and  (b),  The  agenda  for  UNCTAD-
 दि  covered  a  wide  :ange  of  subjects  in-
 cluding  virtually  all  the  major  conference
 of  developing  countries  in  the  area  of
 trade  and  fopment.  Tne  renidts  of
 the  Conference  for  developing  countries
 like  India  should  be  evaduated  in  the
 context  of  their  countinuing  efforts  to
 restructure  their  economic  relations  with
 developed  countries  and  accelerate  the
 insplementation  of  the  Programme  of
 Action  for  the  establishment  of  the  New
 International  Eeonowite  Order  and
 extent  te  which  the  Conference  contributed
 to  the  reatisation  of  objectives
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 The  results  of  UNCTAD-V  were  die
 appanung  for  developing  countnes  due
 to  lack  of  progress  in  many  important
 areas  such  as  the  evaluation  of  world
 trade  and  economic  situation  and  struce
 tural  changes  in  the  world  economy  and  a
 greater  share  for  the  developing  co  ustries
 in  the  international  decision  making  pro-
 cesses,  evaluation  and  consequential  re-
 coramendations  concerning  Multilateral
 Trade  Negotiations,  measures  to  expand
 and  dive  rally  the  expoit  tirade  of  develop-
 ing  countries  in  manufactures  and  semi-
 manufactures,  Generalised  System  of  Pre-
 ferences,  reform  of  the  international  mone-
 tary  -ystem,  alleviation  of  their  debt
 problems,  Code  of  Conduct  on  Transfer
 of  Technology  2nd  bulk  sharing  of  cargoes in  slapping

 Some  lemited  gains  were  registered
 by  developing  countries  in  areas  like
 Protectionusm,  Commodities  Official
 Development  Assistance  (ODA),  steps  for
 strength en  re

 the
 technologsea!  capatity of  develomhg  countries  problems  of  I  east

 Developed  and  I  and-locked  Developing
 Countries,  improving  UNOT  १9%  effective
 Ress  and  =  Economic  Cooperation
 among  Developing  Countrres  (FCDC). The  vaayor  gain  at  the  Conference  was
 however,  the  new  awareness  amongst  the
 developing  countries  for  mutual  econumuc
 cooperation  and  self  reliance  for  which
 the  tone  was  act  by  India’s  proposal  for
 fresh  round  of  tariff  negotiations  among
 developing  countries  on  th  0  basis  of  50  per cont  tanff  concessions

 At  the  UNCTAD  forum,  negotiations take  place  essentially  on  the  basis  of
 gtoup  proposals  or  positions  Basically the  disappointing  i¢sults  of  UNCTAD  ्य
 were  due  to  the  negative  or  halting  res-
 Ponse  of  the  developed  countnes  to  many
 import  int  issues

 (c)  and
 @

 The
 ae

 tiations  on  var
 tous  issues  before  UNC  TAD-V  including trade  preferences  were  conducted  by  the
 developing  countues  on  the  basis  of  the
 harmomsed  postions  at  their  Arusha
 meeting  ‘Therefore,  considerations  of
 aid  by  developed  countries  acting  ay  an
 intubiting  factor  in  the  abilitv  of  the
 Group  of

 iY
 to  bargain  for  trade  pre

 ferences  did  not  arise

 In  regud  to  tiade  preferences  both
 at  the  meeting  of  the  Group  of  77  and  at
 UNCTAD-V,  developing  counties  itke
 Incha  propoved  that  the  devéloped  coun-
 tries  should  ensure  implementation  of  the
 commitments  by  developed  countries
 under  the  pn

 १४
 Declaration  to  provide

 special
 and  differential  treatment  to  the

 loping  countnes  and  rejected  the
 concept  of

 emery
 among  developing

 countries  4
 cou  Te

 |
 also

 sought  extension  of  th  eralued  Syae
 tem  ef  Preferences  beyond  the  imutial
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 perrod  of  to  year  img  ital
 character,  provatot  tor  busing  of  bios trated  rates,  enlarging  the  product

 ~ and  prior  consultations  in  case  of  with-
 drawal  of  preferences

 Disraption  ia  flights  of  LA,

 893,  SHRI  R  MOHANARANGAM
 Will  the  Minter  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 )  whether  it  is  a  fact  that  there  is  +
 considerable  disruption  in  the  fights  of
 Indian  Arrhines  ,

 fh)  af  १०,  the  extent  of  such  dist  uption
 and  the  reasons  therefor  ,  and

 (c)  the  steos  proposed  for  effective  and
 efficient  functioning  of  the  airwavs  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVII  AVIATION  (SHRI
 PURUSHOTIAM  KAUSHIK)  (»)
 and  (b).  Yes,  Sir  There  have  been  some
 disruptions  in  flighs  of  Indian  Airlines
 on  account  of  th  following  reasons  .—

 (2)  Loss  of  a  Boirg-737  aircraft  rach
 at  Hyderabad  and  at  Mairy  ,

 (nw)  Mandatorv  inspection  of  HS-748
 fleet  requirine  grounding  of  one
 HS  743  ancraft  ,

 (tu)  Damage  to  one  के  nng  -737  aircraft
 at  Nagout  due  to  cattleshit  and

 (v)  Damage  to  one  HS  743  and  Aire
 bus  w  uch  got  involved  in  accidents
 at  Muieilore  and  Calcutty  is
 pectively

 (c)  All  avoidable  delays  and  disrup-
 trons  ate  perivtically  reviewed  bv  8
 Team  =  To  avoid  disruptions  «none  fast
 Moving  spies  and  trained  personnel  ave
 being  made  available  at  some  of  the
 stations  =Im»oved  communmeation  faci
 lities  like  Co  npany  Channels  ae  being
 introd  iced  by  which  anrcraft  im  fit

 ane ean  inform  ground  prisonnel  about  the
 snag  which  can  he  attended  to  as  soon  as
 the  aircraft  lands

 Submission  of  Report  on  Gold
 Policy

 94  SHRI  5  M_  BANATWALLA
 पारा  MUKHTIAR  SINGH

 MALIK.
 Will  the  DEPUTY  PRIME  MINISTER

 AND  MINISTER  OF  FINANCE  be
 pleased  to  lay  a  statement  showing

 a)  whether  the  th  Powered  Gom-
 mite  on  Gold  Pol  sone  srtice  submited
 its  report  to  the  Government  ;
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 a?
 if  a,  what  are  its  main  findings  ;

 (०)  whether  the  findings  have  since been  examine!  by  the  Government  and
 if  so,  with  what  result  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  (a)  No  Sir.

 (b)  and  (०),  Do  not  arise.

 ee
 Policies  by

 Ss:  SHRI  CHHITUBHAI  GAMIT  2
 wilt  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  General
 Insurance  Corporation  of  India  have
 decided  to  introduce  a  nackage  of  policies
 for  the  benefit  of  agriculturisis  ;

 (b)  af  so,  whether  it  would  be  appli-
 cable  to  those  small  farmers  also  who  are
 not  actually  the  owners  but  take  the  land
 from  big  hasnees  3  and

 (c)  if  sa,  the  details  regarding  the
 scheme  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  {a)  and  (०).
 The  General  Insurance  Corporation  of
 India  is  examining  the  feasibility  of
 devising  a  new  policv  called  ४  Farmets’
 Package  pulicy'’,  the  details  whereof
 are  as  under  :—

 Properties  to  be  covered  Risks

 Lightning,  Earth- (2)  Agricultural  im-
 quake,  Cyclone

 a)  Hut  House  Fire,

 bi  lements  |
 (3)  Sceds,  Fertilisers,

 Pesticides  (sum
 insured  not  to
 exceed  Rs.  250
 perjacre  of  larid)  J

 Cattle  {indigen-  As  per  standard (4)
 ous).

 {indige  Cattle  —  Insur-
 ance  Policy  in-

 Ludi  breed-

 ing  and  calving risks.
 As  per  Agricultural (5)  Sunapaees

 Pumpecta  Policy.
 ta  Personal  As  per  standard 1.1

 ¥  z  !  ent.
 Pari  Personal ००
 ‘but  _  excluding
 hrepitalisation
 benefit.

 3492  L§—2

 to  ious  Group  policies”  wey eee  Policies,  grou
 ani  not  individuals  peticies,  in order  to  keep  administrative  costs  low.

 Such  policies  would,  therefore,  be  avail.
 able  to  small  farmers,  who  are  not  ace
 tually  the  owners  but  take  the  land  from
 big  farmers,  if  they  are  members  of  a

 Gooperative
 Society  or  other  acceptable

 Pe

 इंडियन  एयर  लशइस्स  के  प्रप्तिकारियों  हारा  लामूहिक
 अवकाश

 *  96.  भरी  धोम  प्रकाश  त्याती  :  कया  पर्यटल  बौद
 बागर  विमानत  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  ॥

 (क)  क्‍या  दिनांक  i3  जून,  979  को प्रेस  में
 छपी  यह  रिपोर्ट  ठीक  है  कि  इंडियन  एयरलाइस्स  के

 1
 1 दिस की

 सी
 शी  है  भ्ौद

 (ख)  यदि  हां,  तो  उस  अ्रष्िकारियों  की  मि
 क्या  हैं  भौर  उन  पर  सरकार की  कया  प्रतिक्रिया &  P

 ten  और  जिमानल  संत्री
 भी  झ् कौशिक)  :  (क)  भौर  (ख).  अम्बई  {  1-1

 का  एक  वर्ग  (2-6-79 को  काम  से  गैर  हाजिर  रहा।
 खन में  से  कुछ  ने  बीमारी  की  सूचना  दी  तथा  दूसरों  से
 झाकस्मिक  छुट्टी  की  भ्र्जी  दी  t

 क्योकि  '“प्राफिसर्स  ऐसोसिएशन”  से,  ह  ॥. ड
 झधिकारियों  का  प्रतिनिध्विर्त  करता  है,  न  तो  ऐसो सिएशन
 की  ओर  से  प्रपने  सदस्मों  को  एक  निदेश  के  रूप  में
 झौर  न  ही  भ्रबन्धक  गर्ग  को  नोटिस  के  रूप  में  कोई

 1 मिली  है,  इसलिए यह  कह  सकना  संभव  मही  कि

 फटी
 झचवा  बीमारी  की  छ्ट्टी  की  बिना  १९  अधिकारियों
 गैर  हाजरी  महज  एक  इत्तिफाक  था  भा  प्रप्रिका-

 यों  की  झपती  किसी  मांग  के  समयत  में  जानवृश्  कर
 की  गयी  एक  सम्मिलित  कार्यवाही  |

 Trade  with  Latin  American
 Countries

 %q7  SHRI  _K.  MALLANNA  :  Will
 the  MINISTER  OF  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :

 (a)  whether  India  bas  taken  the  inie
 tiative  to  have  a  dialogue  with  the  Latin
 American  countries  to  widen  the  scope of  trade

 =  pa  ell
 the

 Eas  of tri anste  ‘ol logy  t  e
 two  sides  ;  and

 (४)  if  ४,  how  far  India  has  got  succes
 in  its  objectives  P

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
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 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG):  (a)  and
 (b).  Yes,  Sir.  Keeping  in  view  the  po- tential  for  trade  with  Latin  American
 countries,  studies  in  selected  Latin  coun-
 ties  in  that  reigon  have  been  undertaken
 and  delegations  have  also  visited  ome  of
 those  countries.  The  latest  important
 land-mark  jn  the

 dialogue
 with  Latin

 American  countries  was  the  recent  Indo-
 ECLA  meeting  (Economic  Commission
 for  Latin  America)  held  in  June,  3979  at
 Delhi,  It  is  hoped  tha  these  measures
 will  widen  the  scope  for  increased  trade,
 transfer  of  technology  and  develop- ment  of  closer  economic  relations  between
 India  and  Latm  America.

 Chief  Ministers’  Conference  regarding
 Devolution  of  certain  Taxes

 #98.  SHRI  AMAR  ROY  PRADHAN  :
 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  the  outcome  of  the  Chief  Minis-
 ters’  Conference  held  on  tgth  May,  1979 at  Delhi  regarding  devolution  of  certain
 taxes  like  the  Corporation  tax  and  the
 surcharge  on  income-tax  ;  and

 (b)  the  reaction  of  the  Union  Govern-
 ment  thereto  ?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL)  :  (a)  and  (०), The  Conference  was  held  on  roth  and aoth  May,  979  for  exchange  of  views with  the  Chief  Ministers  on  issues  like
 sharing  of  Corporation  tax  suggharge  on
 incom~tax,  levy  of  adiliti  at  excise
 duty  in  lieu  of  Sales-Tax  etc.

 Views  in  favour  of  and  against  the  in- clusion  of  the  proceeds  of  these  taxes  in the  divisible  pool  were  expressed  by  the Chief  Ministers/Fi  Ministers  whe
 participated  in  the  meeting,

 Prime  Minister  in  his  concluding  Ad- dress  appreciated  the  anxiety  of  the States  to  have  more  financial  resources and  explained  the  Constitutional  back-
 ground,  the  rationale  of  the  existing  sys tem  and  the

 at  or  setrige
 of  the  Centre for  items  like  nce,  Communications ete,  and  the  need  for  the  balanced  de- velopment  of  the  country  as  a  whole. He  observed  that  in  the  circumstances explained  by  him,  it  was  not  possible  to change  the  present  arrangements  without a  great  deal  of  harm  being  caused  to  the

 =
 ant  to  the  functions  of  the  Cen-

 t
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 Public  Distribution  System

 fan.  SHRI  KANWAR  LAL  GUPTA  ; =
 SHRI  M.  RAM  GOPAL

 REDDY  :

 Will  the  Minister  of  COMMERCE, CIVIL  SUPPLIES  AND  QOOPERA-
 TION  be  pleased  to  lay  2  statement
 showing  :

 (a)  what  specific
 bad

 Government
 have  taken  to  start  pubiic  distribution
 system  from  July  ist  throughout  the
 country  ;

 (b)  which  are  the  items  which  will  be
 sold  in  the  fair  price  shops  and  on  what
 rates  ;

 (c)  the  names  of  the  cities  and  towns
 where  it  has  been  implemented  ;

 (d)  reasons  for  the  delay  in  |uunching this  in  other  major  cities  and  towns  ;

 (९)  how  much  investment  will  be  made
 by  the  Central  Government,  Stetr
 Governments  and  financial  institutions
 in  this  public  distribution  system  ;

 (fF)  what  specific  steps  Government have  taken  to  maintain  supplv  line  of
 these  essential  commodites  ;

 (8)  what  will  be  the  impact  of  this
 distribution  system  ;  and

 (h)  have  Government  received  any  re-
 presentations  from  the  private  sector
 against  this  system;  if  so,  the  details
 thereof  and  the  action  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION

 (0
 RI  KRISHNA  KUMAR  GOYAL)  :

 a)  to  (h),  From  ist  of
 July  979 the  Scheme  of  Production-cum-Distribu- tion  has  been  hrought  into  operation which  seeks  to  strengthen  the  existing

 public  distribution  system  and  increase the  coverage  of  essential  commodities with  emphasis  on  production.  In  addi-
 tion  to  the  commodities  already  under
 distribution  like  cereals,  kerosene,  soft-
 coke  and  controlled  cloth,  certain  other
 commodities  like  tea,  coffee,  match-boxes,
 toilet  and  washing  soap  and  exercise- books  will  also  be  sold  through  the  public
 distribution  system.  The  Scheme  of
 Production-cum-Distribution  is  applicable to  the  entire  country  and  covers  both
 rural  and  urban  areas,  The  Scheme
 wasjto  be  launched  on  rst  July,  7979,  and
 according  to

 report
 ts  so  far  received

 the  Scheme  has  brought  into
 Fiche won  in  2  number  of  States  and  Union

 Territories  in  the  country.  I:  has  been
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 agrecd
 in  the  Confereace  of  (१९  Ministers

 she  Civil  Supplies  of  the  State  Govern-
 ments  held  on  6  June,  1979,  thit  the
 whole  of  the  country  should  be  covered
 by  grat  December,  t979  and  necesary
 arrangements  are  being  made  in  that
 direction,

 The  essential  commodities  proposed  tor
 distribution  under  the  Scheme  will  be
 ort

 and  buffer-stocked  by  Public
 ctor  Undertakings  like  Food  Corpora- tion  of  India,  Indian  Qil  Corporation, State  Civil  Supplies  Corporation  and

 Gooperative  Organisations  who  are  al-
 veady  handling  most  of  these  commodi-
 ties.  No  substantial  new  investment  for
 handling  additional  commodities  is  fore-
 seen  though  additional  working  capital would  be  required  which  these  institu-
 tions  will  borrow  from  their  banks  and
 financial  institutions.

 Arrangements  for  procurement,  buffer-
 stocking  and  supply  of  essential  commo-
 dities  like  food-grains,  kerosene,  and  coal
 are  already  being  made  by  the  Central
 Public  Sector  Undertakings  like  Food
 Corporation  of  India,  In  fan  Oil  Cor-
 poration,  Coal  India,  etc.  Tea  would  be
 procured  and  supplied  by  the
 National  Cooperative  Consumers’  Medera-
 tion  and  arrangement  for  supply  of  coffee
 to  the  States  concerned  has  been  made
 by  the  Coffee  Board.  Toilet  3०३०  is
 being  manufactured  by  the  organised
 sector  and  would  be  supplied  to  the
 various  State  a

 frees
 for  —  distribution

 through  the  public  distribution  system. As  regards  washing  soap  the  States  have
 been  advised  to  make  arrangements  for
 proc  srement  an’‘l  sumly  from  the  large
 number  of  snail  manufacturers  in  the
 de-centralised  sector  who  enjoy  certain
 excise  concessions  and  distribute  the
 same  through  the  network  of  the  public
 distribution  system.  Exercise  books  will
 be  manufactured  by  the  State  level
 agencies  from  concessional  paper  allotted
 by  the  Government  of  India  and  the
 exercise  books  will  be  marketed  through the  outlets  of  the  public  distribution
 system  also.  Controlled  cloth  and  other
 varieties  of  cheap  cloth,  janta  dhoties  and
 sarees  would  be  procured  and  supplied
 to  the  various  State  agencies  by  the
 National  Co

 epee
 Consumers’  Federa-

 tion.  The  Khadi  and  Village  Industries
 Commision  will  be  responsible  for  sup-

 lying  ity  match-boxes  to  the  various
 eaten
 The  Scheme  as  envisaged  will  bring

 about  easy  availability  of  essential  commo-

 be

 at  reasonable  prices  on  a  conti-
 et  basis  aad  it  is  expected  that  this

 il]  heing  about  stability  in  prices.
 In  a  seminar  organiond  by  the  Federa-

 tion  of  Tedinn  Woe  ae  Comtnerce
 and  tr

 ००१  ६१४
 sowards  the  end  of  January,

 tg79,  the  President  suggested  that

 the  scheme  should  be  selective,  covering only  the  poorer  sections  of  society but  this  was  not  found  practicable.

 बोएबम्दर  बसम  से  झावात  शर  लिमति  बढ़ाने  कौ
 बार्यबाही

 757.  शी  धर्सोसह  साईं  पटेल  :  क्या  बाणिण्य,
 सागरिक  पूर्ति  तथा  सहकारिता  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  सरकार  ने  नमक,  मछली,  खली  तथा
 खाद्यान्रों  के  तिर्यात  भौर  उर्थरकों,  सीमेंट  तथा  कौपले
 के  झ्ायात  में  वृद्धि  के  लिये  प्रथ  तक  क्या  कार्यवाही  ”
 की  है;  प्लौर

 (९)  दि  कोई  कायेबाही  की  जानी  है  तो
 बहु  कब  की  जाएगी  भौर  किस  रूप  भें  की  जायेगी  ?

 बाणिल्य,  सापरिक  क्ति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (भो  प्रासिफि  बेग)  :  (क)  तथा  व).
 नमक  सछली  तथा  छाद्यान्न  जैसी  प्रावश्यक
 का  निप्ति  स्तर  खपत  की  इन  चीजों  गी  रू
 झावश्यकताझों  पर  निर्भर  करेगा  ।  उमरक,  सीमेंट
 तथा  कोकिंग  द  |यला  जैसी  वस्तुओ्रों  का  श्ायात  इस  बात
 पर  तिर्भर  करेगा  कि  घरेलू  उत्पादन  शौर  स्थानी
 झ्रावश्यकताएं  कितनी  हैं।  इस  समय  तेल  रहित  खली
 निर्यात  की  मद  है  जहां  तक  पोरबन्दर  पत्तन  पर
 सुविधापों  के  (विकास  का  प्रश्न  है,  इस  प्रयोजन  के  लिये
 गठित  कार्यकारी  दल  की  सिफारिशों  के  प्राधार  पर
 कर्यावाही  की  जा  रही  है  t

 Unsecured  Credit  advanced  by
 Nationalised  Banks

 758.  SHRI  YASHWANT  #BOROLE:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whatis  the  tof  credit  advanced
 to  loanees  without  any  security  by
 National  Banks,  State  Bank  and  its  sub-
 sidiaries  in  emergency  period;  and

 (b)  how  much  if  it  has  been  recovered

 ey  Bad
 much  is  considered  to  be  recover-

 able
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  (a)  and  (b).
 Information  in  the  manner  sought  is  not
 available.  However,  in’  terms  of  the
 Reserve  Bank's  guidelines,  the  benks  are
 required  to  ensure  that  their  unseored
 advances  plus  ao  per  cent  of  their  unsecur-
 ed

 5  pager]
 do  not  exceed  45  per  cent

 of  their  total  advances.  ‘The  complian of  the  individual  bapks  with  this  stipulation is  examined  by  the  Reserve  Bank  of  India
 during  the  courte  of  their

 ae pend under  Section  35  of  the  Banking  Regule-
 tions  Act,  1949.
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 Censumer  Price  Index

 7
 i

 SHRI  DURGA  CHAND:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  plased  to
 state  as  to  what  is  the  consumer
 index  at  present  compared  to  that  during
 the  Inst  two  years,  year-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  The  All  India
 Industrial

 Abarat  ipoirey  lg  ed
 Index

 ष

 =  200)  8  ह 1 अ  May  3979
 Yap

 )
 Beate  हर  323  for

 ay  7978  and  979  for  May  1977+

 चीत,  हारा  भारत  में  व्यापार  मेले  के  श्रायोजन  की
 कलित  कार्यवाही

 760  भी  रुम  द. द  कछबाम  क्‍या  बारिरस्ण,
 भारिक  पूति  तथा  सहकारिता  मढी  यह  बताने  की
 कुपा  करेंगे  कि:

 (क)  दिनांक  15 मई,  9798  हिन्दुस्तान  में
 अकाशित  इस  ध्राशय  का  समाचार  कहां  तक  सही
 है  कि  चीन  भारत  में  एक  व्यापार  मेले  का  भायोजन
 करना  चाहता  है,  भौर

 (खल)  क्‍या  सरकार  ने  इस  सम्बन्8  में  कोई
 की  है?

 साजिण्य,  सागरिक  पूर्ति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (भी  कृष्ण  कुमार  भोयल)  (क)  तथा
 (क्ष)  सरकार  ने  इस  समाचार  को  देखा  है,  लेंक्नि
 चीन  के  जनवादी  गणराज्य  से  इस  बारे  में  कोई
 सुझाव  नही  मिला  है  1

 Consignment  Bound  for  Tehran

 761.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Customs
 Qollectorate  at  Bombay  have  discovered
 that  a  consignment  bound  for  Tehran
 contained  bricks  and  not  socks  as  had  been
 declared  by  the  firm  concerned;

 {b)  if  so,  facts  thereof;  and

 (९)  action  taken  or  proposed  to  be  taken
 against  the  concerned  exporters?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (c)  Yes

 about  Rs.
 296

 “Tepe

 and
 a

 igneen’
 Tame  as

 rid
 vancan  Ae m2)

 Teheran,  on  tien,  most  of  the
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 packages  were  fougd  to  contain
 cotton  rags  and  bricks.  The  goods  were
 seiged;  and  the  case  has  been  handed  over
 to  OBI.  for  thorough  investigations.

 Atl  arrest  of  Foreign  Nationals  in —
 Abmedabad

 62.  SHRI  ISHWAR  OHAUDHRY:
 Will  the  DEPUTY  PRIME  MINISTER,
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  four  foreign
 nationals  have  been  arrested  in  Al  bad
 for  alleged  cheating  of  a  bank  by  cashing
 stolen  travellers  cheques;  and

 (b)  if  so,  the  details  regarding  these
 foreign  nationals  and  whether  Indian
 Government  have  gathered  information
 regarding  their  antecedents  from  the
 countnes  to  which  they  belong?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  &  (b).  The
 Ahmedabad  Police  had  arrested  Mr.
 Sluva!  Bernerdo  Gucci,  Mr.  Pillipovic
 Sreto,  Mr.  Edward  Miyamoto  and  Miss
 Kiyoko  Mochizuki,  all  foreign  nationals  at
 Ahmedabad  on  allegations  of  forgery  and
 cheating  of  certain  branches  of  commercial
 banks  in  Ahmedabad  by  encasing  stolen/
 lost  foreign  travellers  cheques,  on  the  basis
 of  forged  passports.  On  a  request  received from  the  Since  Police,  these  caseshave  since
 been  taken  over  Central  Bureau  of
 Investigation  for  investigation.  The
 antecedents  of  the  four  foreign  nationals
 are  under  verification.

 Impact  of  Price  Rise  of  Raw  Material
 on  Production  of  Industrial  Goods

 763.  SHRI  BALASAHEB  VIK  HE
 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  whether  he  is  aware  that  the  price
 rise  of  all  commodities  in  general  and  ra’
 materials  in  particular  has  saverscly’ affected  the  production  of  industrial  goods
 and  coasequentiy

 the  market  prices  of

 a
 goods  have  shot  up  very  high;

 an
 (b)  what  steps  have  Government  taken

 or  propose  to  take  to  tackle  this  problem
 effectively?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (०)  &

 ५,
 Ret-

 ween  March
 Ji  sec

 the  June  2h  3999  the
 Index  of  wh  prices

 प्  cae
 tae  200)

 a  a
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 per  cent  that  for  manufactured  products
 shows  @  rise  of  59  per  cent.  However,
 if  the  food  products  group  (which  includes
 edible  oils  and  sugar,  khandsari  and

 gut) is  climingted,  the  price  rise  in  manutac-
 tared  goods  would  be  only  4-0  per  cent.

 It  will  thus  be  seen  that  higher  prices of  raw  materials  have  not  resulted  in  any
 undue  increase  in  the  prices  of  finished
 products,  nor  should  they  have  exerted
 any  advetse  influence  on  industrial  produc-
 tion.  Tad  wtral  output  has  been  affected
 to  a  cettain  extent  by  shortage  of  coal  and
 electricity  and  bottle  necks  ry  rail  transport, These  are  being  tackled  and,  with  imptove- ment  in  theye  sectors  industrial  production should  do  better.  In  the  meantime, Government  aas  been  undertaking  sizable
 im  ports  of  critical  items  like  iron  and  steel,
 cement,  soda  ash  and  rubber  to  relieve
 shortages,

 Guidelines  regarding  cash  in  hand
 by  a  company

 764.SHRI  S  8  DAS:  Will  the  DE-
 PUTY  PRIME  MINISTER  AND  MI-
 NISTER  OF  FINANCE  be  pleased  to itate:

 (a)  what  are  the  rules  and  guidelines,
 underthe  Income-tax  Act  or  Company  Law as  to  how  much  “cash  in  hand”  a  com.
 Pany  can  keep;  and

 (b)  whats  the  system  to  check  that  the so  called  cash  m  hand,  is  actually  in  pos. session  of  the  company  and  not  used  for
 allegal  purposes?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  (a)  Under  the
 Tacome-tax  Act  or  Company  Law,  there are  no rules  or  guidelines  as  to  how  much
 “‘cash  in  hand”  a  company  can  keep.

 १७)  Under  the  Income-tax  Act,  tg6!, and  the  Company  Law,  there  ६8  no  system
 to  check  that  the  so  called  cash  in  hand is  actually  in  the  possession  of  the  com-
 pany  at  any  given  pomt  of  time.  The
 only  exceptions  to  this  under  the  Income-
 tax  Act  are  when  search  and  seizure  or
 survey  operations  are  carried  on  m  the
 case  of  a  company  under  section  199)
 t33A  of  the  Inocme-tax  Act,  7967  when
 actual  cash  balance  could  be  taken  and
 tallied  with  the  position  reflected  in  the
 books  of  accounts.  In  case  of  any  differ-
 ence  in  the  cash  balance  as  per  the
 books  of  accounts  and  the  cash  balance
 found  on  actual  tally  necessary  enquiries
 and  in

 tigations
 ‘i  made  to  find  out

 how  the  di  is  accounted  for.  Under
 Law,  the  only  check  on  cash

 =
 4  aa  per  the  established

 auditing at  the  time  of  audit  when  ca:
 physically  verified  by  the  auditors,

 Assets  of  Indians  and  Companies
 selzed  by  Pakistan

 AE
 SHRI  KIRTI  BIKRAM  DEB

 B  2  Will  the  Minister  of  COM-
 MERGE,  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  what  percentage  of  the  Indian
 Nationals/Companies  whose  assets  were
 seized  by  Government  of  Pakistan  during
 indo-Pak  conflict  of  79065  as

 =  Pp
 705

 perty”  ad  hoc  grant  of  45  per  cent  of  the
 value  of  verified  claims  has  so  far  been
 paid;

 (b)  the  total  amount  of  such  grants  paid
 so  far;  and

 (c)  in  how  many  cases  the  claims  have
 not  ३0  far  been  verified  and  the  reasons
 for  the  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG):  (a)  So  far
 payments  have  been  made  in  respect  of,
 approximately,  10%  of  the  claim  cases  of
 a

 ore
 nationals/companies  whose  assets

 in-Pakistan  were  seized  by  the  Govern-

 ne
 of  Pakistan  during  Indo-Pak  conflict,

 1905.
 (b)  The  total  amount  of  ex-gratia

 grants  paid  so  far  3३  Rs.  23  80  crores.

 (c)  The  number  of  claim  cases  pending
 verification  are  26475.  For  computing  the
 verification  of  claims,  location  of  pro-
 perty,  area  of  the  property,  the  year  of
 construction  of  the  building,  nature  of
 forest,  bank  balances  etc.  are  taken  into
 consideration.  Hence  the  verification  of
 claims  is  a  com

 poet
 and  time  con-

 suming  process.  However,  all  out  efforts
 are  beng  made  to  verify  claim  cases,
 expeditiously.
 Dagli  Committee  rt  on  control

 and  su! baldies
 766.  SHRI  VASANT  SATHE::  Will  the

 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to
 state:

 (a)  whether  Vadilal  Dagli  Committee on  control  and  subsidies  have  submitted
 its  report  to  the  Government  ;

 (b)  if  so,  what  are  the  important  find-
 ings  and  recommendations  made  by  the
 Commuttee  ;

 (c)  details  of  action/decision  by  Govern-
 ment  on  the  repor  ;  and

 (d):  he  names  of  the  Ministries  involved
 in  follow-up  action  and  their  reaction  to

 sa  २
 ‘nendations  made  by  the  come

 tee  .
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  (a)  Yes,  Sir.

 9)  Important  findings  and  recommen-
 abt  made  by  the  Committee  are  sum-
 marised  in  the  statement  enclosed.

 (०)  &  (9),  The  report  is  still  bein;
 processed  ¢  consultation  with  the  cone cerned  Ministries/Departments.  All  eco-
 nomic  munistries  and  other  concerned
 organisations  including  Planning  Commis-
 sion  and  Reserve  Bank  of  India  will  be
 involved  in  the  processing  of  the  report,

 Statement

 The  Vadilal  Dagli  Committee  has
 observed  that  both  controls  and  sub-
 sidies  helped

 be
 ‘note:  a  number  of  policy-

 objectives  and  that  in  the  context  of  pre- sent  unequal  distribution  of  wealth  and
 income  together  with  imperfections  in
 market  systems  in  India,  controls  and
 subsidies  are  necessary.

 The  Committee,  which  was  consti-
 tuted  by  the  Government  of  India,  sub-
 mitted  its  report  on  May  15s  1979,  to  the
 Deputy  Prime  Mimister  and  Finance
 Minister,  Shri  Charan  Singh.  The  Com-
 mittee  has  concluded  that  many  ware
 time  controls,  introduced  to  meet  an
 emergency  situation,  were

 greseaily
 ab-

 sorbed  into  a  system  devised  to  meet  the
 need  of

 bag
 eer  planning.  There  has

 been  a  multplicity  of  controls  to  meet
 various  objectives  and  there  are  instances
 whee  controls  have  remuned  Jong  after
 the  need  for  them  had  been  over.  The
 control  system  today  has  become  so  com-
 plex  that  even  the  executive  authority
 responuble  for  implementing  them  are
 unaware  of  the  exact  control  system which  they  have  to  implement.

 OBJECTIVES  FOR  CONTROLS
 The  Committes  recommends  following

 objectives  for  controls  in  the  country?
 (a)  that  scarce  national  resources  get directed  to  priority  sectors  as  per national  plan  and  public  policy;

 (b)
 that  the  basic  consumption  needs

 of  the
 goonle

 are  met,  in
 d  Peer

 rent
 of  the

 Arte  gel
 sec  i

 & are  provi  at  prices  wi
 their  reach  is  =

 ’

 i)
 that  disparities  in  income  and

 wealth  are  reduced  and  undesirable
 concentration  of  power  prevented;

 (d)  that  employment  and  rere
 for

 large  masses  of  people  are

 promoting  grow
 th  of  the  Secon  tralised
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 (०)  that  self-reliance  is  pursued
 yr  ee  substitution  ological  cappbiliey,
 pial

 resource  endoweeene  of  the country.
 The  Committee  recommends  that  con-

 trols  and  regulations  should  have  limited
 period  of  validity  and  these  should  be
 reviewed  periodically,  say  once  every  five
 years.  The  control  system  should  be
 simple  and  the  points  of  control  should
 be  as  few  as  possible.

 All  subsidies  should  similarly  have  a
 validity  of  no  more  than  three  years  and
 before  any  subsidy  is  extended  beyond  its
 stipulated  life,  a  review  of  its  costs  and
 benefits  should  be  placed  before  Parlia-
 ment  by  concerned  Departments.  The
 target  group  likely  to  benefit  from  any
 subsidy  should  be  clearly  identified  and
 the  fact  should  be  adequately  publicised to  ensure  that  subsidies  do  reach  the
 target  group.  The  Committee  also  recom-
 mends  that  subsidies  should  be  overt,  so
 that  costs  and  benefits  thereof  can  be
 identified.

 DISTRIBUTION  SYSTEM

 According  to  the  Committee,  price
 controls  by  themselves  are  of  no  value
 unless  accompanied  by  an  effective
 distribution  system  and  control  of  Govern-
 ment  over  an  adequate  share  of  the  supply of  the  controlled  item  for  public  distri-
 bution.  Moreover,  control  over  prices should  not  be  such  as  to  discourage  pro-
 duction  of  controlled  items.  The  Com-
 mittee  recommends  that  control  over  prices
 should  be  limited  to  articles  which  go
 into  the  consumption  of  common  man,  or
 to  intermediate  goods  which  are  either
 basic  or  necessary  for  manufacture  of
 consumption  goods  required  common
 man,  Or  are  eSsential  inputs  for  the  de-
 centralised  sector  affecting  large  employ- ment.

 In  the  matter  of  ultural  prices
 focus  of  attention  heute  relative  prices of  competitive  crops  so  that  optimum
 utilisation  of  land  may  result  from  sup-
 port  prices.  The  Committee  further  re-
 commends  that  an

 adequ
 uate  buffer  stock

 should  be  built  up,  to  help  management
 of

 supply
 of  all  items,  the  output  or  tupply ich  is  subject  to  large  fluctuations

 INDUSTRIAL  LICENSING
 In  regard  to  industrial  licensing,  the

 amin,
 te  as

 ees
 enon

 ca
 eben

 lately  and  for  industries  isived
 by  the  satleay  of  Lege  do  not  have
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 the  same  organic  link  between  plan  and

 —s
 policy,  In  consequence,  the  ine

 dus  licensing  system  has  not  ensured

 peatlary  ages
 t  of  industries  according

 ५०  pag priorities,  has  failed  to  prevent  growth  of
 capacity  in  non-casential  industries,  has
 not  been

 ao  in  securing  proper
 regional  dispersal  of  industies,  and  has
 not  succeeded  in  containing  monopolies and  concentration  of  plant  power.  The
 Committee,  therefore,  recommends  that  a
 list  of

 way
 banned  industries  should

 be  announced  from  time  to  time.  Amon
 other  industries,  some  should  be  reserve:
 only  for  the  village  and  cottage  sector  and
 some  others  opened  for  small-scale  indus-
 tries  with  an  investment  limited  at  Rs.
 to  lakhs  The  Committee  wants  an  open list  of  industries  for  which  no  licence
 should  be  required.  The  Committee  re-
 commends  further  that  a  penalty  should
 be  prescribed  for  both  under-ut  hsation  of
 Capacity  as  well  as  pre-emption  of  capa-
 city  without  full  utilisation  of  the  capacity
 already  licensed

 MINING
 in  the  field  of  miming,  the  Committee

 recomniends  that  no  arca  should  be  kept
 reserved  for  explo  tation  by  the  public sector  for  more  than  five  years  and  any such  area  so  reserved  should  be  explored and  exploitation  commenced  within  a
 period  of  five  years,  failing  which  the
 areca  should  be  dereserved.

 In  regard  to  essential  commodities,  the
 Committee  observes  that  the  Indian  eco-
 nomy  is  subject  to  temporary  imbalances
 between  supply  and  demand  of  both  es-
 sential  consumer  goods  and  key  industrial
 raw  materials,  80  that  the  Essential  Com-
 modities  Act  is  a  necessary  piece  of  legis-
 tation  for  commodity  regulation.  How-
 evér,  its  indiscriminate  use  has  made  the
 sytem  unavoidably  complex  and  difficult
 to  understand.  The  Committee,  therefore,
 recommends  that  Essential  Commodities
 Act  should  remain  on  the  statute  book  and
 orders  issued  under  the  Essential  Commo-
 dities  Act  should  have  a  limited
 life  of  not  more  than  three  years,  which
 should  automatically

 4  e
 after  the  sti

 panied
 period.  Even  the  statute  should

 reviewed  every  five  years.

 IMPORT  AND  EXPORT
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 As  regards  exchange  controls,  the  Com-
 mittee  feels  that  the  present  policy  of  mane~
 gin:

 a  Riga
 having  a_  realistic

 ex  rate  honk id  continue.  It  recom:
 mends  simplification  of  rules  regarding
 foreign  travel.

 The  Committee  docs  not  favour  rent
 control  in  respect  of  commercia)  aid  cffice

 ponies,
 The  Committee  firds  that  the

 ral  Government  subsidies  at  picascnt
 amount  to  about  Rs.  2,000  croics  per
 annum.  The  Committee  observes  that  the
 subsidy  tends  to  snow-bal]  ard  beccmes
 sticky.  Three  subsidies,  (namely,  subsidies
 on  food,  fertilisers  and  exports)  emcunt
 Rs.  t,

 an
 croies  and  constitute  70  per  cent

 of  budgetary  subsidies  of  Rs.  fits  croms
 by  the  Central  Government.  It  is  recom-
 mended  that  subsidy  on  food-grains  which
 is  partly  for  buffer:  stuck  maintenance  and

 partly
 owing  to  distibution  cost  should

 broken  up  into  two  elements.  The
 Committce  regards  the  cost  of  buffer  stock-
 ing  as  justified  but  recommends  that  the
 cost  of  distribution  should  be  subsidind
 only  to  the  extent  that  beneficiaries  c¢m-
 prise  people  below  the  poverty  line.  The
 Comnuttee  recommends  that  fertilise:  sub-+
 sidy  should  be  phased  out  in  thiee  years
 and  a  ntwsubsidy  given  for  promotion  of
 organise  fertiliser.  Increased  subsicly  (1  use
 of  fertiliser  should  be  given  to  smaller
 and  weakc:  farmers  under  various  pro-
 grammes  within  the  ambit  «cf  the  inte-
 grated  Rural  Development  schemes.  The
 Committce  recommends  incriascd  —  trans-

 t  subsidy  in  favour  of  hilly  and  far-
 Ring  regions,  १0  as  to  make  all  casential
 commodities  available  to  people  in  those
 areas  at  reasonable  prices.  It  also  ic.
 commends  increasing  subsidy  for  bousirg
 for  low  income  people.

 FOODGRAINS
 The  Committce  reccmmends  that  the

 focus  of  attention  should  continue  to  be
 on  reasonable  support  prices  on  food-
 grain  in  line  with  reasonable  panucs  trter-
 se  as  between  different  crops  and  buffer
 stock  operations.  While  cost  of  buffer  stock
 maintenance  should  be  a  legitimate  charge on  revenues  for  achieving  food  security
 subsidy  to  most  distriLution  costs  ould
 not  be  a  charge  to  revenue

 Sri  §
 fo  the

 extent  required  to  meet  essential  needs  of
 people  near  or  below  poverty  line.

 For  edible  oi],  the  Committee  recome
 mends  continued  im

 port
 of  cheaper  «dible

 oils  to  fill  in*  gap  between  demand  and

 supp
 ly.  It  recommends  that  STC  should  be

 ed
 80  है?

 in  for  long-term  supply  con-
 tracts  arrange  for  requisite  quantities of  available  oil  im

 aap
 In  order  to  ine

 troduce  some  stability  in  availability  ard

 ois
 of  edible  olls,  a  buffer  stock  of  at

 least.  two  months  requirements  id
 be  built  up  through  additional  imports,
 if  necessary.
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 TEXTILE  INDUSTRY

 According  to  the  Committee,  as  major
 heer  textile  industry  arises  from

 uctudtions  in  output  and  prices  of  raw
 cotton  and  neither  control  on  ceiling  nor
 su  t  price  of  cotton  has  worked  suc-
 cess! tally.  Although  Cotton  Corporation  of
 India  was  set  up  with  a  view  to  stabilising
 prices  of  cotton  through  effective  inter-
 vention  in  cotton  market,  it  bas  never
 been  provided  the  necessary  fund  with
 which  to  achieve  the  above  objectives.
 The  Committee,  therefore,  recommends
 that  Cotton  Corporation  of  India  should
 be  freed

 pd
 igh

 ple  control
 .
 gn necessary  and  general  guideline

 and  authorised  to  buy
 2°

 per  cent  of  the
 cotton  crop  and  also  build  up  a  buffer
 stock.  The  Committee  further  reco
 that  control  on  weaving  capacity  of  mill
 sector  should  continue;  price  stamping of  mill  cloth  withdrawn  except  on  janata cloth  and  reservation  of  spare  produc-
 tion  by  handloom  should  be  enlarged.

 COAL

 Tac  Com  nittee  recommends  that  price
 of  coal  should  be  determined  by  aninde-

 endent  authority  with  a  view  to  discourag-
 ing  its  imprudent  use.

 STEEL

 The  tight  administrative  control  over
 steel  prices  should  be  relaxed,  There
 should  be  no  liecnsing  control  in  res

 spect of  cement  expansion  and  a  special  allow-
 ance  of  at  least  Rs.  20  per  tonne  of  cement
 should  be  allowed  to  producers.  To  the
 extent  controls  are  considered  necessary
 on  cement  prices,  distribution,  etc.,  the
 same  may  be  exercised  under  Essen
 Commodities  Act  instead  of  Industrial
 Development  and  Regulation  Act.

 The  Committee  recommends  amend-
 ment  of  Gold  Control  and  total  prohibi-
 tion  on  manufacture  of  gold  ornaments
 above  rg  carate  purity.  To  meet  demand
 for  38  carate  gol  B  the  Committee  wants
 Government  to  im;

 port
 gold.  It  also  s

 ts  revival  of  gold  bonds  with  suitable le modifications.

 WThe  Committee  feels  that  there  is  a
 need  for  a  separate  list  of  reserved  items
 for  decentralised  sector,  especially  for
 artisans  and  cottage  industry

 type  wor-
 kers.  This  list  will  include  all  dhoties  and

 —.
 with  border,  a

 ae  weaving,
 ३३०१०  Se

 blankets,  etc.  Committee
 ther  that  there  should  be
 separate  list  for  Government  and  public
 sector

 F  ningee
 exclusi  from  cot

 rg  ings  rea
 =
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 GREDIT  CONTROL

 In  regard  to  credit  control,  the  Coim-
 mittee  recommends  steps  to  make  avail-
 able  adequate  credit  speedily  to  small
 producers  at  réasonable  commiercial  rates
 of  interest.  Itrecommends  that  go  per cent  of  theadditional  credit  should  be
 deployed  to  decentralised  sector.

 Tne  Committee  feels  that  controls,
 particularly  on  price  without  an  adequate
 machinery  for  distribution,  leakages  in
 distribution  system,  rent  control,  etc.,  are
 the  main  sources  of  black  money.  To  check
 the  expansion  of  black  money,  the  Com-
 mittee  recommends  that  to  the  extent
 sible  other  alternative

 pues
 like  buffer

 rege
 a

 operations  and  policy  should
 be  There  is  need  for  a  small ]  list  for
 restricted  items  involving  individual  dis-
 cretion.

 The  Committee  recommends  that  at  the
 national  level  all  controls  and  subsidies
 should  be  monitored  in  Planning  Commis-
 sion  by  a  monitoring  unit  to  be  set  up,
 so  that  required  adjustments  could  be
 made  from  time  totime.  Similar  monitoring
 of  controls  should  be  undertaken  by
 State  Planning  Boards.  The  Committee
 further  recommends  that  monitoring  of
 prices  and  distribution  control  should  be
 made  easier  and  should  be  made  more
 efficient  by  organising  citizen  councils  in
 each  area  and  also  by  involving  organisa-
 ene  ra  chambers  of  Picasa  = in

 ae
 r  uu  taking  voluntar

 tion  oF  the  conduct  “of  their  a exabers

 राष्ट्रीयक्त  बैंकों  तथा  विकास  बैंकों  हारा
 किसानों  को  दिए  ग् णो  की  बचूली  '

 767.  थी  दया  राम  शाक्य  :  क्‍या  उप  प्रधान  मंत्री
 तथा  बिल  मंत्री  यहू  बताने  की  कृपा  करेंगे  कि:  *

 है|  (क)  क्‍या  यह  सच  है  कि  राष्ट्रीयक्रत बैंकों  तथा
 विकास  बैंकों  द्वारा  किसातों  को  सिचाई  प्रयोजनों

 3  दिये  गये  ऋण  उन  से  9  वर्ष  के  भीतर  बसूल
 किये  जाते  हैं  शौर  सस  राशि  पर  अकऋवर्ती  ब्याज

 जाता  है  39
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 wel
 क्या  सरकार  का  ब्रिचार  इन  लोगो  की

 को  हल  करने  के  लिए  प्रावश्यक  कदम
 उठाने  का  है?

 राज्य  थी _ जुल्फ
 खहलाह ) :  (क)  कृषि

 हक
 और  विकास

 सिगम  (ए०  झ्ार०  ह
 प्रयोजनों  विषयक  योजना  के  भ्रधीन  ऋण  वापसी  की

 की  भ्रदायगी  की  क्षमता  पौर  ऋण
 प्राप्त  होने  बाली  सम्पत्तियों  के  जीवतकाल  की

 के  श्ाघार  पर  तय  की  जाती  है  ।  पम्प-
 के  लिए  हँ  अवधि  7  य्ष  होती  है  जब
 सिंचाई  के  पूजी  निवेशों  जैसे  कुभी

 ऋण  वापसी  की  अभ्रधिकतम  झवधि  9
 होती  है  ,  साथ  ही  छोटे  किसान  इस  प्रकार 256,

 _ है

 कै

 कस्र

 पी
 ्

 ग्

 के  ऋण  is  वर्ष  तक  की  झवधि  के  लिए  ले  सकते '
 हैं  a  वाणिज्यिक  बैक  कृषि  ऋणों  की  किस्त  की  वापसी
 झदायगी  के  समय  ब्याज  लेते  है  भौर  मौजूदा  देय
 राशियों  पर  चत्रवर्ती  ब्याज  नहीं  लेते  ।  प्रलबत्ता
 जब  इस  तरह  के  सावधिक  ऋणो  की  किस्त  शनि  देय
 (प्रोवरड्यू)  हो  जाती  है  तो  चक्रवर्ती  ब्याज  बसूल
 किया  जाता  है  ।

 च)  भौर  हग) ८  साधारणत  एक  प्रत:
 सम्बद  व्यवस्था  होती  है,  जिसमें  सार्वजनिक  या
 सहकारी  क्षेत्र  मे ंसंगठित  हार्ड  व्यवस्था  उपलब्ध  होने
 पर  ऋणकर्ताशो  से  यह  भ्रपेक्षा  की  जाती  है  कि  वे
 अपनी  उपज  सम्बद्ध  संगठनों  की  मार्फत  बेचे  बौर
 दे  संगठन  ऋणकर्साप्ो  की  देय  राशियो  को  उपज  की
 बिक्री  में  से  वसूल  कर  ले  t  डेरी  फार्म  वालो  को
 इस  प्रकार  बेचे  गये  दूध  पर,  उनके  दूध  में  खिकनाई
 के  प्राघार  पर  दूध  की  मात्रा  के  प्रतुसार  प्रदायगी
 की  जाती  है  जहा  कही  इस  तरह  की  हार्ड  [व्यवस्था
 उपलब्ध  नही  है  भौर  ऋणकर्तता  भ्रपनीउपज  स्थानीय  तौर
 पर  या  निजी  तौर  पर  बेचते  &  वहां  बैंक/सोसाइटी  का
 स्टाफ  किस्तें  वसूल  करता  है  भौर  राज्य  सरकार
 के  प्रधिकारियों  की  भी  मदद  ली  जाती  है

 जिला  स्तर  पर,  जिला  स्तरीय  समिति  भ्रौर
 राज्य  स्तर  पर,  राज्य  स्तरीम  समन्वत्र  समिति  से
 झाशा  की  जाती  है  कि  &  समय-समय  पर  होने  बाली
 झपनी  बैठकों  में  वित्तीय  भभिकरणों  के  बीच  विभिन्न
 राज्य-कार्यक्रमो  के  कार्यान्वयन  का  समन्वय  करे  शौर
 इस  बैठकों  मे  योजनाभो  के  कार्यवालन  में  प्राने  बाली
 समस्याभों  ौर  कठिताईयो  को  दूर  करने  की  दृष्टि
 से  ब्या  भी  की  जा  सकती  है  ।

 eater  प्रदेश  तथा  तमिलनाद में  समुद्री  तुफान  की  सूचना

 १69  थी  ग्ग  शर्मा  :  क्या  पर्धदन  श्र
 सागर  विभानत  मंत्री  हु  की  कृपा  करेंगे  कि  :

 क्
 क्या  सरकार को  भान  प्रदेश  तथा  तमिल-

 माहू  में  हाल  ही  में  आये  तमृद्ी  तूफान  के  बारे  में  पूर्व
 सूचता  प्राप्त  थी  और  क्या  सरकार  इसके  बावजूद  भी

 इस  स्थातो पर  सुशझा के  उचित  उपाय  नहीं कश  सकी;

 (wu)  अदिदों,  oy  इसहे  क्या  कारण  हैं;  aire
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 (+)  क्या  हस  सम्|्ध  में  दोषी  व्यक्तियों  के
 विरुद्ध  कोई  कार्यवाही  की  जा  रही  है  ?

 पर्यटन  ate  मार  विभाग  त्री  (शी

 ्
 कौशिक)  :  (क)  भारत  मौसम

 विभाग  ते  i2-5-79  को  भ्रांभ्न  प्रदेश  में
 झाए  दक्षिण  तटबर्ती  समुद्दी  तूफात  के  बारे  में  ag  घण्टे
 पहले  चेतावनी  जारी  कर  वी  थी  ।  प्रेस  रिपोर्टों
 के  प्रमुसार  राज्य  सरकार  ने  सेना  की  सहायता  से
 प्रभावित  क्षेत्रों  से लोगो  को  निकालते  के  लिए  पहले  ही
 भौर  तुरन्त  ऐसी  कार्यवाही  शुरू  कर  दी  थी  जिससे
 बड़े  पैमाने  पर  लोगो  की  जान  बचाई  जां  सकी  |

 (ख)  धौर  (ग)
 प्रा

 प्रबस्‍्धो  की
 व्यवस्था  राज्य  सरकार  की  जिम्मेदारी  है  ।

 Recruitment  of  qualified
 Engineers  in  Government  under  takings

 770  SHRI  SHIV  NARAIN  SARSONIA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be  pleas sed  to  state  whether  there  is  any  proposal  to
 absorb  qualified  Haran  Engincers,  Mecha-
 meal,  Qivil  and  Electrical  by  recruiting them  for  our  Government  Undertakings and  construction  projects  abroad?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  Government's
 order  on  reservation  of  posts  for  candidates
 belonging  to  SC/ST  have  been  extended
 to  the  Central  Public  Undertakings  How-
 ever,  there  38  no  proposal  to  recruit  candi-
 dates  belonging  to  these  categories

 sepa
 nally for  construction  projects  abroad  of  public sector  enterprises,

 Cases  of  Violation  of  cersain  Acta
 Regissered  against  Foreigners

 7
 ie  SHRI  DALPAT  SINGH

 PARASTE:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state  the  number
 of  cases  under  the

 Dangerous
 Drugs  Act

 and  the  Violation  of  gn  Exchange
 Regulation  Act  that  have  been  registered
 against  foreigners  during  the  last  six
 months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  Information  is
 being  collected  and  will  be  laidon  the
 Table  of  the  House,
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 war  आधिक्य,  लागरिक  तथा  सहकारिता
 संग्री  पह  बताने  की  कृपा  शी  कि'

 (क)  ब्या  सरकार  चाय  उद्योग  का  राष्ट्रीय-
 करण  करने  पर  विचार  कर  रही  है,  भौर

 (@)  यदि  हां,  तो  क्‍या  सरकार  का  विचार

 नि
 आाय  बागानो  को  प्रपने  भ्रधिकार  मे  लेने

 का  है
 बाजिल्य,  भागरिक  सहकारिता  मंत्रालय

 के  पा
 मंजी  (भी  ग  गोयल)  :  (क)

 है

 (ख)  किसी  चाय  बागान  को  सकटगप्रस्त  घोषित
 करने  तथा  सकटग्रस्त  बागानों  का  प्रबन्ध  अपने  हाथ
 में  लेने  का  काम  बाय  (सशोधन)  भ्रधिनियम  i976
 द्वारा  किया  जाता है  जिसके  प्रन्तगंत  जब  कभी  प्रावश्यक
 होता  है  समुचित  कार्यवाही  की  जाती  है  ।

 Demands  made  by  the  Chief  Minister
 of  West  Bengal

 773.  SHRI  _DILIP  CHAKRAVARTY:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Chief  Mimister,  West
 Bengal  made  certain  demands  on  the
 basis  of  the  recommendations  of  the  Sev-
 enth  Finance  Commission  ;

 (b)  whether  the  Government  of  India
 has  taken  note  of  the  proposed  move  of  the
 West

 pap
 al  Government  to  move  the

 Supreme  Court;  and

 (e)  the  reaction  of  the  Government
 of  India  to  the  proposed  move?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  SHRI
 SATISH  AGARWAL):  (a)  Yes  Sir.  In

 on  igth  and  aoth
 Beat

 ५  3979  the  Chief
 Minister  of  West  Bengal  had  ‘raised  mat-

 इंट्रा  relating  to  the  corporation  tax,  the
 surcharge  of  income-tax,  the  scheme  of
 additional  duties  of  excise  in  lieu  of  sales
 tax  applicable  to  textiles,  sugar  and  tobac-
 co  and

 pant
 in  Heu  of  tax  on  railway

 pamenger

 at
 and  (८),  With  regard  to  the  scheme  of

 tional  excise  duty  in  lieu  of  sales  tax
 referred  to  in  the  reply  to

 Part  (a),
 the

 Ghief  Minister,  West  Bengal  also
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 stated  that  if  the  matter  was  sot  sorted out  amicabl
 भ  ese

 the  State  Government  t
 refer  it  to  Court  under  ae de
 tg  of  the  Constitution,  The  Prime  Minis-
 ter  had  indicated  that  a  Review  Committee would  go  into  the  working  of  the  scheme
 to  see  whether  what  is  objected  to  by  the
 States  could  be  removed.

 शरकारी  उपक्षमों  में  सुचित्रावें

 77%  Re  wm  गरेश  कुशवाहा  :  गया  उप  ह. ,. 2
 संत्री  तथा  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 कारिय
 10 वर्ष  पूर्ण  सरकारी  उपक्रमों  से  मधि

 ,  कर्मचारियों  तथा  श्लौधोगिक  श्रमिकों,  को-
 झाज  उपलब्ध  सुविधाभो  की  तुलना  मे,  उच्चमवार  क्या-
 क्या  सुविधाये  मिलती  थी  ,

 (ख)  उन  उद्योगों  के  नाम  कया  हैं,  जहा  लाभ  की
 स्थिति  में  उक्त  सुविधाये  दी  जाती  थी  तथा  जहां

 ्  ह
 स्थिति  में  भी  उक्त  यसुविधायें  दी  जाती

 वि  द

 (ग)  उक्त  अवधि  के  दौरान  हन  उद्योगों  के
 उत्पादन  में  कितनी  वृद्धि  झथवा  कमी  हुई  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (ी  सतोश
 झप्रबाल  )  (क)  और  (ख),  सम्भवत  मनानीय
 सदस्य  का  भ्राशय  सरकारी  उद्यमो  के  सामान्य  कर्म
 चारियो  द्वारा  प्राप्त  मजूरी  एवं  वेतन  के  प्रलावा  मिल
 रही  उन  सुविधाशो  से  है,  जो  रुपयो  में  ती  जा  सकती
 है।  झत  यह  बताना  श्रप्रासगिक  न  होगा  कि  सर-
 कारी  उद्यमो  द्वारा  झपने  भ्रधिकारियो,  कर्मचारियों
 और  श्ौद्योगिक  कामगारों  को  दी  गई  ऐसी  सुविधायें,
 उनके  द्वारा  बनाए  गए  नियमों  एवं  विनियमों  द्वारा
 विनियमित  की  जाती  है  i  जहा  तक  झौश्योगिक
 कामगारो  का  प्रश्न  है,  सरकारी  उद्यमों  द्वारा  बनाए
 गए  निमम,  उस  क्षेत्र  विशेष  एवं  सम्बद्ध  उद्यम  में

 कर्मचारी  राज्य  बीमा  श्रधिनियम  कारखाना  (फम्ट्रीज  )
 प्रधिनियम,

 ह  ा
 खान  मजदूर  कल्याण  अचिन

 लियम,  खान  ,  न्यूनतम  मजदूरी  भ्धिनियम,
 बोगस  सदाय  प्रधिनियम,  साप्ताहिक  भ्रवकास  अभ्रधि-
 नियम  के  साथ-साथ  विभिन्न  प्रौधोगिक  स्थापनाओं  में
 काम  के  घण्टों  और  समयोपरि  भत्ते  का  झूभतान  वे
 नियमित  करने  वाले  राज्य  प्रशितियमों  के  उपबन्र
 भी  सरकारी  क्षेत्र  के  हश्नमों  पर  समान  रूप  से  लागू
 होते  हैं  तथा  उनके  झतगेंत  दी  गई  सुंविधायें  इत
 उद्यमों  द्वारा  झपने  प्रोश्योगिक  काममारों  को  प्रदात
 को  जाती  है।  जब  तक  कि  किसी  विशेष  भ्रध्तितिमस

 दे
 उपबन्धों  से

 = हे  कल
 को  मिलने

 ह हतर  सुविधाओं  के  कारण  अन्यथा  चुद  ते
 भई  हो।  सांगिश्विक  धुविश्याशों  को  असावा  सरकारी
 चम  ह...  fede  होने  के  साते  कामतात्त
 शिक्षण,  परिवहन  शहावता,  सपती  श्यामित्म,  एमे

 ड़  $  बासयों एवं  सस्पतालों में
 कु
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 भी  प्रदान  करते  झेल्ों  में
 सुनिल

 5
 मल

 सरकारी

 लिखो  की  व्यवस्था

 ली है
 ।.  इन्होंने  कर्मचारी  हित  लाभ  निश्चियोजनाभों

 की
 मैयक्तिक  दुर्घटना  बीमा  योजना  जैसी  सुविधाशों
 भी  व्यवस्था  की  है  ।  ी

 2  सरकारी  उद्यमों  फे  भ्रधिकारी  शोर  कर्मचारी
 चिकित्सा  सहायता,  अंशदायी  भविष्य  निधि,  उपदान
 राशि  के

 हि
 भादि  को  सामान्य  सुविधाओों  के

 अलावा,  यात्रा  रियासत,  राज  सहायता  प्राप्त
 मकानों  के  झाबंटन,  सामूहिक  बयक्तिक  दुघघंटना  एवं
 बीमारी  तथा  मोटरकार,  स्कूटर,  मकान  खरीदने
 के  लिए  प्रप्मिम  राशि  या  मकान  बनाने  के  लिए  ऋण
 आदि  की  सुविधाओं  के  पात्र  है।  विकलाग  कर्मभारी
 भी  कार्यालय  जाने  और  वहा  से  लौटने  के  लिए  50
 रुपये  मासिक  सवारी  भत्ता  पाने  के  हकदार  है  ।

 3.  जहां  तक  झौद्योगिक  कामगारो  को  मिलने  वाली
 खपर्यक्त  सुविधाप्नों  का  प्रश्न  है,  इनमें  पिछले  i0  वर्ष
 के  दोरान  कोई  खास  परिबतंन  नहीं  हुआ  है  ।

 फु सरकारी  उद्यमो  के  प्रधिकारियों  भौर  कर्मचारियों
 मकान  अनाने,  मोटर  साहकिल  सामूहिक,  वैयम्तिक
 दुर्धघटता  एवं  बीमा  योजना  के  लिए  प्रप्रिम  राशि  की
 सुविधा  सम्बद्ध  उद्यम  की  भ्रथोपाय  स्थिति  के  भ्नुसार
 चरणबद्ध  रूप  में  प्रदान  की  गई  है  -  तथापि,  यह
 उल्लेखनीय  है  कि  सरकारी  क्षेत्र  के  अन्तर्गत  उपर्युक्त

 है  ४2
 की  व्यवस्था  झ्रावश्यक  रूप  से  सम्बद्ध  उद्यम

 लाभ  झौर  हानि  के  साथ  जुड़ी  हुई  नही  है  ।

 (ग)  सरकारी  क्षेत्र  के  उद्योगों  के  उत्पादन  में
 l0  7  की  भ्रवधि  के

 ह्  जि
 ई  वृद्धि  या  कमी  के

 आाकड़े,  केन्द्रीय  सरकार  के  प्रौद्योगिक  एवं  वाणिज्यिक
 उपक्रमो  के  कार्य  की  जाधिक  रिपोर्ट  मे  उपलब्ध  हैं,
 जिसकी  प्रतियां  हर  साल  बजट  सन्त  के  दौरान  लोकसभा  में
 पेश  की  जाती  है।

 Permission  for  Indian  settled  abroad
 to  acquire  Agriculture  Property

 775:  SHRI_M.  V.  CHANDRA
 SHEKHARA  MURTHY:
 SHRI  A.  R.  BADRINARAYAN:
 SHRI  NIHAR  LASKAR:

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  whether  Union  Government  have decided  that  foreigners  of  Indian  origin
 may  be  allowed  to  acquire  agricultural
 property  and  if  so,  the  reasons  therefore;

 (b)  if  not,  when  final  decision  is  likely
 to  be  taken;

 whether  his
 rogeoat

 had  appointed
 sates  group  to  go  into  the  whole
 question;  aod

 (व)  if  so,  what  are  their  views?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  (a)  No  Sir.

 (b)  Does  not  arise.

 (c)  and  (d),  The  Working  Group  con-
 stituted  by  the  Govt.  to  go  into  the  various
 problems  faced  by  non-Resident  Indians
 and  foreigners  of  Indian  origin  with  76०
 gard  to  certain  provisions  of  FERA,
 1973.  had  inter  alta  examined  the  ques-
 tion  of  allowing

 fines  =
 Indian

 origin  to  acquire  agricultura
 Rr

 operty. The  recomendations  of  the  coking Group  were  considered  by  the  Govern-
 ment  and  was  decided  not  to  allow  foreigners of  Indian  on

 wn
 to  acquire  agricultural

 Bure
 rty  as  this  would  he  inconsistent

 with  the  accepted  policy  of  the  Govern+
 ment  regarding  absentee  ownership  of
 agricultural  property

 Performance  of  Joint  Venture  Abroad

 776.  SHRI  कर,  V.  SWAMINATHAN  ;
 SHRI  P.  M.  SAYEED:
 SHRI  A.  R.BADRINARAYAN:

 Will  the  Munster  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  an  analysis  of  Indian  Joint
 ventures  abroad  has  revealed  that  out

 ी 350  proposals  approved  so  far  only  4
 joint  ventures  are  in  production  stage  and
 another  60  are  currently  under  various
 stages  of  implemenration;

 (b)  f  so,  whether  it  is  also  a  fact  that
 as  many  as

 799  proposals  have  remained
 unimplemented  and  23  units  which  were
 in  operation  for  some  time  in  the  past
 have  been  abandoned;

 (९)  if  so,  what  were  the  main  reasons
 for  all  this;

 (d)  what  steps  are  being  taken  in  this
 regards;  and

 (०)  whether  Government  have  set  up
 enquiry  about  this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  a

 ARIF  BAIG):  (a)
 VARS Yes  Sir.  This  was  the  position  as  on  March,

 1979+

 The  main  reasons  for  non-impelmenta-
 tion  are  as  follows  =

 under-estimation  and,  some
 Ph  non-comprebension  of  the

 marketing  of  goods  prod  6  miahee
 gement  arrangemens  etc.  by  the  Indian
 partics  4

 ’
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 (b)  absence  of  pre-investment  survey,

 project  reports  and  firm  collaboration
 @rrangements;

 @
 difficulties  in  finding  suitable  local

 collaborators;

 (d)  backing  out  of  local  collaborators;

 of.
 changes  in  the  political  and  eco-

 nok  conditions  in  ie  host  country;

 (f)  psychological  preference  —_  by
 certain  developing  countries  for  tech-
 mology  of  the  developed  countries,
 thus  rejecting  Indian  participation;

 (g)  denial  of  protection  by  the  host
 countries  to  infant  industries  proposed
 to  be  set  up  as  joint  ventures;

 (a)
 changes  in  the  investment  policies

 of  the  host  countries;

 (i)  some  firms  had  a  motivation  to
 make  gain  in  the  short  run.  This  ex-
 pectation  did  not  tally  with  situations
 as  they  emerged.

 (j)  some  entrepreneurs  did  not  correc-
 tly  far

 the  precise  implication  of  the
 s  issued  by  the  Government  of

 Endia  and  thus
 wrong  4

 assumed  that
 cash  participation  woul  be  Reety

 avail-
 afle.  When  the  expectation  did  not
 materialise  hey

 had  to  face  all  sorts
 of

 Mh  ey  ros
 ich  could  have  been

 a  d  if  strict  adherence  to  the  normal
 practice  was  taken  from  the  very  start,

 An  analysis  of  the  trend  and  extent  of

 usr
 as

 er  an  ee  ae
 that  a

 eable  number  of  failures  (50
 tained  to  the  od  prior  to  oe  when the  Inter-Min!  ee  Committee  on  Joint Ventures  Abroad  had  not  been  set  up  and
 when  approvals  were  issued  without  under-
 taking  sufficiently  detailed  scrutiny  of  the
 proposals.  The  proposals  received  from
 the  Indian  entrepreneurs  were  also  more
 or  less  based  on  inadequate  or  sketchy
 information  and  lacked  proper  feasibility
 studies,  project  reports  and  other  details
 which  are  so  essential  to  embark  upon
 -  setting  up  pi  daa  oa

 remain-
 ing  cases  35-2

 है  rginape to  the  approvals  granted  Parlay  e  period
 i97%—3975.  During  the  last  three  years,
 only  a2  proposals  have  failed  to  materialise

 ccaestating
 I4.0  percent  of  the  toral

 ures.

 In  the  recent
 past,

 the  position  has
 been  reasonably  satisfactory  with  the  rate

 tan mate  is  Row  iGeoved  ca
 ene

 su
 is  given  ay  the

 JULY  18,  2979
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 Inter-Ministerial  Committee  on

 ads Ventures  Abroad  only  after  बढ
 itself  of  the  technical  feadbility  and  finan-
 cial  viability  of  the

 projects,
 It  aloo

 trepreneurs  themselves appears  that  en!  have
 started  devoting

 Pare]  Fy  bi]

 Further,  steps  have  been  taken  to  stream:
 line  the

 जोबस  का  विसीय  प्रभाव

 777.  भी झनन्त  राम  जायसबाल  8
 श्ी  भागीरणथ  हे 3
 श्री  राम  सागर  :
 ओ  राम  नरेश  कुशवाहा  :
 श्री  बसम्त  साठ  :

 क्या  उप  प्रधान  मंत्री  तथा  बिस  मंत्री  यह  बताते  की
 कृपा  करेगे  कि  :

 (क)  क्‍या  उनका  ध्यान  इस  प्रेस  समाक्षार
 की  झोर  दिलाया  गया  है  कि  रेलवे,  रक्षा  तथा  केन्द्रीय
 सरकार  के  कर्मेघारियो  की  बोनस  की  साग  को  स्वीकार
 करने  पर  केन्द्रीय  सरकार  पर  600  करोड़  रुपये  का
 प्रतिरिक्त  भार  पड़ेगा  ;

 10 अ  यदि  हां,  तो  विभिन्न  श्रेणियों  के  कर्म-
 आरियों  के  सम्बन्ध  में  600  करोड़  रुपये  के  हस  भति-
 रिक्त  भार  का  झलग  प्रसग  ब्यौरा  क्‍या  है  ;

 (ग)  क्या  रेलवे  तथा  केन्द्रीय  सरकार  के  धन्य
 कर्मचारियों  की  ओनस  सम्बन्धी  माग  को  स्वीकार
 करने  पर  पड़ने  बाले  इस  भारी  भार  को  देखते  हुए
 सरकार

 पक  हा  बी,  =  1
 वेतन  की

 अदायगी  के  बारे  में  एक  प्रस्ताव
 दर  चिचार  कर  रही  है;  भौर

 (घ)  यदि  हां,  तो  क्या  सरकार  का  विचार
 रक्षा,  ढाक-तार  तथा  कखीय  सरकार  के  पत्य  कर्मचारियों
 को  भी  ऐसा  ही  भुगतान  करते  का  है  ?

 जिस  संजालय  में  राज्यमंत्री (भो  सतोश  प्रभाल)  3
 (क)  जी,  हां  |
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 (3i-3-i979  की  स्थिति  के  धसुसार)
 कर्मेचारियों  की  संद्या  प्रतियर्ष  संभाषित

 ae  लागंत
 (लाबों  में)  (करोड़  रुपये)

 I.  deft  सरकार

 (=)  अ्रलेदिक  कर्मचारी  :
 (i)  रेलवे  नि  I5  4  l  0

 (ii)  डाक  व  तार  4,7  2  ७
 (in)  रक्षा  «  5  24.0
 (iv)  प्रस्प  विभाग  6  5  29  0

 332  2  145  0
 (ज)  सशस्त्र  सेवाएं  0  4  46  0

 TI  राज्य  सरकारों  भौर  स्थानीय  निकायों
 कर्मचारी  8l.2  363  0

 पा  भन्य  जो  ऊपर  शामिल  नहीं  किए  गए  4  ud  2.  ७

 i28  4  575  ४

 #प्रनुमानित

 (ग)  बोनस  की  प्रदायगी  का  प्रश्त  भ्रभी  विचाराधीन  है  t
 (a)  प्रश्न  नहीं  उठता  ।

 Collection  of  Loans  by  Banks  given
 to  Small  Scale  Indussries

 778  SHRI  Pp  AGOPAL
 NAIDU  Wall  the  DE  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state  :

 (a)  whether  it  i8  @  fact  that  the  banks
 are  collecting  loans  given  to  small  scale
 andustries  every  three  months  ,  and

 9)  #  oo,  whether  they  are  collecting
 ieees  also  every  three  months  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI

 ARULLAH)
 industries  are  recovered  in  instalments

 pall
 uarterly,  half-yearly  or  annual  in-

 5
 fixed  accordeng

 to  the
 —

 poacrat!
 al  a

 t  capacity
 ie  unit  orking  capital  loans

 granted
 way  of  cash  credit  or  over-

 ete  are  miuintained  as
 ——- accounts  without  having  specific  in  5

 for  repayment
 (b)  Interest  7३  debited  to  the  term  losn

 accounts  at  quarterly  reste  as  per  the
 current  directives  sued  by  the  Reserve

 In  regard  to
 Laces  |

 capital
 bed varices,  interest  in  cal
 ranting  accounts  and  charged  at  quarterly
 rents

 Rise  in  Prices  of  Edible  Oils

 779  SHRI  7  S  RAMALINGAM:
 SHRI  दि  ARUNACHALAM

 SHRI  SHARAD  YADA‘
 Will  the  Minister  of  COMMERCF,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  siate

 (a)  whether  Government  are  aware
 that  the  prices  of  edible  oils  have  again
 shoot  up  with  deleterious  cfiects  on  the
 cost  of  farm  for  the  common  man  $

 (b)  the  reasons  for  the  above  increase
 in  price  ,  and

 (c)  the  steps  proposed  to  ensure  that
 common  man  does  not  continue  to  fall  «
 vicoum  to  the  rapacity  of  unsocial  tra-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND
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 imjit  on  ta:  market  prices  of  edible
 oils,  particularly  groundnut  oil.

 sure
 that  there  will  not  he  nay tortase ensure  that  there  will  not  be  am of  edible  oils  in  the  country.  The  State

 Trading  Corporation  of  India  has  al-
 ready  got  ready  stocks  to  meet  the  re-
 quirements  of  imported  oils  and  has  made
 advance  arrangements  to  continue  to
 import  such  oils  so  as  to  fully  meet  the
 mp

 between  demand  and  domestic  supply. he  State  Governments  have  been
 requested  to  continue  the  suppl  of
 edible  oils  through  public  distribution

 stem  at  reasonable  prices  fixed  by  the
 entral  Government.  The  require- ments  of  vanaspati  units  are  being  met

 fully,  by  making  available  to  them  the
 needed  stocks  of  imported  oils.  The

 ST.C.  have  started  selling  edible  oils
 in  the  open  market

 The  State  Governments  have  been
 advised  to  enforce  the  various  control
 orders  to  curb  hoarding  and  other  mal-
 practices  by  anti-social  elements  in
 Trade  The  Reserve  Bank  has  tightened bank  credit.

 Government  has  also  taken  up  a  series
 of  measures  to  ensure  that  domestic  pro- duction  of  oilseeds  is  increased.  As  a
 part  of  these  exercises,  Government  has
 already  announced  a

 ier
 price  of

 Rs.  i90/-  per  quintal  for  groundnuts, Rs.  175/-  per  quintal  for  soyabean  and
 sunflower  seeds,  and  Rs.  245/-  per  quintal for  mustard  seeds.  Besides,  several  steps are  being  taken  to  bring  additinal  acreage under  oilseed  cultivation  with  aview  to
 making  the  country  self-sufficient  by  the
 end  the  Sixth  Five-Year  Plan.

 भारतोय  चर्षटर्कों  के  लिये  सस्ते  होटल

 780.  ह  सुत्युंस्ध  प्रसाद  :  क्‍या  वर्यदस  ौर
 लापर  विमानन  मंत्री  मह  बताने  की  कृपा  करेंगे

 (क)  बड़े  बड़े  शहरों,  जैसे  दिल्ली,  बम्बई  भौर
 के  रमणीक  स्थानों  में  खर्चीले  तथा  भव्य

 ट्रों
 के  भ्तिरिक्‍त  मध्यम  श्रेणी  के  भारतीय  पर्यटकों  के
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 का  भालू  योजना  भ्रवधि  में  निर्माण  करने  का  भी
 है।  बड़ी  संख्या  में  तीर्ययात्रियों  धौर  पर्यटकों  जो
 समाज  क  कमज़ोर  वर्ग  से  सम्बन्धित  हैं,  के  लिए

 ध
 में  सुधार  करने/उनका  विक्रास  करने  के

 भारतीय  झावास  विकास  समिति  नामक  एक
 समिति  की  स्थापना  की  गई  है  जो  राष्ट्रीय  महत्व  के
 केखदों  पर  धर्मेशालानों  /  सरायों  /  मुंसाफिरखातों[
 चोल्टरियों  में  सुधार  करने/विस्तार  करने/उतका
 निर्माण  करने  के  लिये  भ्नुवान/  ऋण  देगी  ।

 मध्य  झाय  वर्ग  स्वदेशी  पर्यटकों  के  लिए  पिछले
 पांच  वर्षों  में  व्यवस्थित  भौर  चालू  योजना  झवधि  के

 हे  हैं  सा
 सस्ते  ग्रावास  के  बारे  में  सूचना  मीचे

 ग  "eens

 rin
 (i)
 थ  हि  34850  ला पोर्वन्दर,  रा  ,  साहिबी  नदी,

 ॥  ड
 कुण्ड  z

 बारंगल  में  फ  हक  बधलों  का  निर्माण  गया  और
 दाजिलिंग  में  पर्यटक  लॉज  में  भ्रौर  दीग  में
 डाक  बगले  में  विस्तार  किया  गया।  सेवाग्राम  में  एक
 यात्री  निवास  निर्माणाधीन  है  ।

 (ii)  भरतपुर,  जल्दापारा,  काजीरंगा  प्रौर
 सासनगीर  में  बन  लाज  निर्मित  किए  गए,  डाण्डेली  में
 एक  वन  लॉज  निर्माणांधीन  है  ।  कान्हा,  कांबेंट,
 बांदीपुर  शौर  सिम्लीपाल  ब्य  जीव  शरण-स्थलों  में
 झतिरिक्त  वन  लॉजों  का  निर्माण  करने  का  प्रस्ताव  है  1

 शक  तब  इलाज
 भोपाल,  ,

 ा  ,  ;  i  ्  |"
 ताल,  पणजी,

 है
 :  पटनीटाप  भर

 ब  होटलों  का  किया  गया;  प्रांडिचेरी  में
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 Stops  taken  to  meet  the  demands  of

 Pilots
 7  SHRI  SUKHENDRA  SINGH  -

 Wi fit  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  proposed  expansion
 rogramme  and  extension  of  Indian  Arr-

 tise  services  to  some  more  cities  and
 ‘ntroducing  air  buses  in  its  flights  have
 been  considered  by  Government,

 दिए क  if  so,  details  therein  ,
 (c)  whether  as  a  result  of  increasein

 flights  and  introduction  of  more  planes
 including  air  buses,  demand  for  pilots  will
 be  increased,  and

 (d}  if  80,  steps  proposed  to  be  taken  to
 meet  the  demands  of  pilots  २

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI PURUSHOTTAM  KAUSHIK)  (a)  and
 (b)  While  Indian  Airlines  have  no  pro-
 posals  to  atrlink  new  citiesin  the  imme-
 diate  future  st  38  proposed  to  operate
 Boing  737  to  Cochin  in  the  winter  of
 3979  and  toextend  Airbus  services  to
 Gauhatt  Goa  and  Srinagar  in  ‘1980-81

 (c)  Yes,  Sir

 (d)  Indian  Atrlincs  have  already  int
 tiated  training  programmes  for  induction
 to  the  required  cadres  Training  at
 Toulouse  for  Atrbus  Pilots  and  in  India
 fo.  Bo»  ing  737  pilots  is  under  way

 Tourist  Traffic  in  Sikkim

 782  SHRI  CHHATRA  BAHADUR
 CHHEIRI  Will  the  Mhunister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state

 (a)  whether  the  tourist  traffic  is  picking
 up  in  Sikkim  ,  and

 (b)  whether  Governmcnt  are  consider-
 ing  to  introduce  air  service  from  Bagdogra to  Gangtok  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 Yes,  Sir

 Peart:
 to  statistics  of  tourist

 arrivals  maintained  by  the  Government
 of  Sikkim,  16,500  domestic  tourists  and
 2,200  international  tourists  visited
 ‘Sikkim  in  1977-78  In  1978-79,  the
 number  of  domestic  and  international
 tourists  increased  to  24,000  3,200,  res-
 pectively  representing  an  increase  of  go
 percent.

 (७)  Indian,
 crane  ar  oot  planning an  such  ‘ation  in

 Gang bred  wel  ower  be  per  हक]  in  “the
 ‘contemplated  third  level  gir  services  in
 the  North  Eastern  Region  of  India,
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 इंडियन  एपर  लाइस्स  के  किराये  में  बृद्धि

 783.  ह उ  शाम  ot  रास  सुलम  :  क्‍या  पर्यटन

 ड्
 मायर  विभानन  मंत्री  बहू  बताते  को  कपा  करेंगे

 (क)  क्‍या  निकट  श्रविष्य  में  इंडियन  एयरलाइन्स
 के  किराये  में  भृद्धि  किये  जाते  का  प्रस्ताव  है,  धौर

 ख)  यदि  हां  तो  उसका  क्या  झौचित्य  है  ?

 पेडल  ौर  नागर  चिमामत  मलो
 ि  फर

 पुरदोत्तम

 स
 +  (क)  और  ख)  इंधन पर  बिक्री  कर  पौर  उत्पादन  शुल्क  एवं  फालतू  पूजों  की

 लागत  में  भारी  वृद्धि  तथा  भ्रवतरण  शुल्क,  इत्यादि  में
 बढ़ोसरी  के  कारण  [इंडियन  एमरलाइस्स  के  किरायो
 के  हाथे  को  तर्कसगत  बनाने  के  झलावा  विमान  किरायो
 झौर  माल  भाड़े  में  लगभग  5  प्रतिशत  की

 प्
 का

 प्रस्ताव  है  ।  मामले  की  जांच  को  जा  रही  है  ।

 Enrolment  of  New  Income-tax
 Asacasees

 784  SHRI  kK  RAMAMURTHY  .
 Will  the  DFPUTY  PRIME  MINISTER
 AND  MINISILR  OF  FINANCE  be
 pleased  to  state

 (a)  the  number  of  new  income-tax
 assessees.  who  have  been  enrolled  from
 977  onwards  todate  by  the  Chartered
 Accountants  ,

 (9)  the  number  of  new  Income-tax
 assessees.  who  have  been  enrolled  from
 977  onwards  todate  by  the  Income-tax
 Practitioners  of  India  ,

 (c)  whether  any  incentives  are  pro-
 posed  to  be  given  to  the  Income-tax

 ractitioners  so  that  they  can  bring  tn
 Birger  number  of  small  assessees  ,  and

 (d)  whether  the  Institute  of  Chartered
 Accountants  gives  any  incentives  for
 Chartered  Accountants  so  that  they  can
 enrol  more  number  of  larger  assessoes  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  and  (७)  «
 No  source  records  are  maintained  or  are
 available  an  the  Income-tax  Department
 from  which  the  information  required  im
 these  two  parts  of  the  question  could  be
 collected  and  furnt

 (c)  No,  Sir.

 (d)  No,  Str
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 Remittances  from
 rain  Reckdenes  Abroad  ,

 785.  SHRI  con  VENUGOPAL  :  Will
 the  DEPUTY  PRIME  MINISTER  AND
 4०  STER

 OF  FINANCE  be  pleased  to
 state  :

 (a)  whether  foreign  exchange  remit-
 tances  from  Indian  residents  abroad
 are  likely  to  taper  off  in  a  few  years;

 “(b)  if  so,  the  magnitude  of  the  problem
 likely  to  ‘be  created  in  regard  to  our
 balance  of  payment  ;  and

 (e)  the  forestalling  measures  proposed to  counteract  this  deficit?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL):  (a)  It  is  likely that  rates  of  growth  of  inward  remittances
 observed  in  the  recent  past  may  not
 sustained  ‘in  the  future.

 ©
 It  is  difficult  to  estimate  the  effect

 slow  down  in  the  rates  of  growth  of
 inward  remittances  in  future  on  the
 balance  of  pa

 pyments
 position  as  the  latter

 ‘would  nd  on  a  num  of  other
 factors  like  levels  of  smports  and  exports, disbursement  of  external  aid  etc.

 (c)  The  overall  balance  of  payments
 pane

 of  the  country  is  reviewed  carefully time  to  time  and  efforts  made  to
 increase  exports  and  encourage  rcmit-
 ‘tances  and  other  foreign  exchange  earn-
 ings.

 हाई  चह  कर  लाल  शोर  हरी  बस्ती  मार्ग  प्रणाली

 786.  wt  श्रग्विका  were  चारइय,  :  कया  उप

 स्
 तथा  चित्त  मत्री  यह  बताने  की  कृपा

 (क)  क्या  हरी  भ्रौर  लाल  बसी  मार्ग  प्रणाली
 हवाई  झरड्डों  पर  काफी  सफल  रही  है;

 (%)  उन  अतिरिक्त  ध्यक्तियों  की  तुलनात्मक
 संख्या  कितनी  है  जिम्होंने  स्वयं  प्रपनी  वस्तुझो  को
 भोदित  कर  दिया  है  बौर  इस  प्रणाली  के  प्रध्तीन  अधिक
 शुल्क  का  भुगतात  कर  दिया  है  ;

 (पे)  क्या  इस  प्रणाली की  सफलता  से  प्रोत्साहित

 हो  कर  सरकार  इसमें  भोर  क्  देते  के
 पक्ष  में  है;

 ु

 भू)  चिदेशों  से  सौटने  धासे  भारतीयों  की  इस
 पर  क्या  अतिकिया  है  ?

 JULY  13,  3979  Written  Answers  64

 के  परिणामतः  स्रन्तराष्ट्रीय  यात्रियों  की  झपेकाइत
 अधिक  शी  मिकासी  हुई  है  +

 क  ग्रात्ियों  की  संख्या  का,  थी  अपने
 लि...  को  चोधित  करते  हैँ,  हिललमे-शिताब

 पर
 ह्

 किए  मए  शुल्क  के  सम्बन्ध  में  झाकड़ों  ी

 पर  यात्ियों  से  बचें  1979 के पहुचे के  पहले  पांच  महीने
 शुल्क  की  मासिक  बसूजी  झ्रीसतन  लगभंग  4.  52
 क्रोड़  रुपये  है  जब  कि  वर्ष  1978 में मासिक में  मासिक  बसूली
 झोसतत  3.53  करोड़  रुपये  थी  ।

 (ग)  निकासी  में  इष्टतम  छूट  भौर  लीबर  गति  को
 पहले  ही  सुनिश्चित  कर  खिया  गया  है  प्रौर  यह  कार्य-
 विधि  काफी  सतोवजनक  ढंग  से  काम  कर  रही  है  t

 (घ)  प्नस्तर्राष्टीय  यात्रियों  की  निकासी  में
 हुए  सुधारों  की  काफी  सराहना  हुई  है  t

 भेड़ाधाट  का  सोस्दर्यकरण

 797.  ी  शरद  यादथ :  गया  पर्यटन  झोर  तागर
 विमानन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भेड़ाघाट  प्रमुख  परंटन  स्थानों  में  से
 एक  स्थान  है  ;

 (ख)
 ि

 i,  तो  कया  सरकार  इसके  विकास
 तथा

 हक
 x  बनाने

 कर  है;

 (ग)  यदि  हा,  तो  उसका  ब्यौरा  क्या  है;  झौर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 के  लिए  किसी  प्रस्ताव  पर  विचार

 पर्यटन  और  लागर  जिमानन  मंत्री  (ली  पुरदोसम
 कौशिक)  :  (क)  जी,  हा  ।

 (ल)  से  घ)»  फिलहाल  भेड़ाघाट  का  विकास
 राज्य  सेक्टर  के  झम्तगंत  प्रारम्भ  किया  जा  रहा  है  ।
 मेड़ाभाट  के  बिकास  के  लिए,  राज्य  सरकार  से  पर्यटन
 सम्बन्धी  झपती  पंचवर्षीय  योजना  i978-79  मे
 cs  00  लाख  रुपये  के  परिव्यम  का  प्रस्ताव  रख  है  ।
 चेड़ाघाट  के  विकास  के  लिए,  रज्म  सरकार  की
 बाधिक  योजना  i979-80  मे  2.  80  लाख  रुपये
 की  धन-रासि  की  व्यवस्था  की  गई  है  ।

 राज्य  (शरकारों  हारा  wafatged  (प्रोधर  grex) लिया.  जाता

 788.  शी  बंगा  प  :  क्या  शव  अचार
 नेत्री  &.... ह  जिस  मंत्री  मह  श  कपा  करेंगे  कि  :

 क्या.  राज्य  सरहारों  ट्ॉची  32  मार्च,
 rors |  लिए  गए  धिविकर्ष  (भोषर  डाफ्टों)  के
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 कारन  हुए  यादि  को  पूरा  करने  के  लिए  कैनीय  सरकार
 @  1976-79  के  बेज  में  858  करोड़  पये
 जानधान  किया  था  ,

 (ग)  दि.  हा,  तो  क्‍या  रिजर्व  बैंक  ने  सरकार
 की  महू  सलाह  नही  भाभी है,  भौर  यदि हां  तो  हसके  कया
 कॉरण  हैं?

 पिस  अंल्रालय  में  राज्य  मंत्री  (भी  सतोश
 झपयाल)  (क)  37  मार्च,  978 की  स्थिति के
 अनुसार  राज्य  सरकारों  के  अन्तिम  चाटे  को  पूरा
 करते  के  उद्देश्य  से  उनको  विशेष  मध्यावधि  ऋण
 देने  के  लिए  वर्ष  978-708  नीय  धजट में  555
 करोड़  रुपपरे  की  व्यवस्था  की  गई  थी  ।

 ख)  भारतीय  रिजर्व  बैक  द्वारा  दी  गई  सूचना
 के  झमुसार  31  मार्च,  979  को  किसी  भी  राज्य
 सरकार  ने  कोई  भी  भोबर  ड्राफ्ट  सही  लिया  था  t

 राज्यो  के  ओवर  ड्राफ्ट  को  विनियमित  करने  की
 योजना  जो  भारतीय  रिजर्व  बैक  और  गोजना  प्रायोग
 से  परामर्श  करके  तैयार  की  गई  थी,  1  भवतूबर,
 l978  से  लागू  है।

 (ग)  ह. ! .. ह  नहीं  उठता  1

 Procedure  for  House  Building  advance
 Lean  of  LLC.

 Leet
 DR  BALDEV  PRAKASH:

 ye TY  PRIME  MINISTER

 oo
 OF  FINANCE  be  pleased  to

 states

 (a)  whether  the  loan  for  housing  build-
 ing  the  by  LIC.  8  only  allowed  to  the
 pertons  paying  income-tax  ,

 (b)  af 50,  the  reasons  thereof,

 (९)  78  there  any  proposal  under  0
 ation  of  Government  to  give  benefit  of
 house  building-loans  to  the  vast  number  of
 people  who  are  not  income-tax  payers;

 (d)  whether  it  38  8  fact  that  loan  giving

 z  =
 of  L.  LC.  8  80  cumbersome  that

 t  is  very  difficult  for  an  ordinary  person
 to  take  benefit  of  3६  ;  and

 {e)  whether  there  is  any  proposal  to
 sienplify  it  ?

 ह  मगर

 IN  THE

 त

 ER

 स्  नह
 en

 Tom
 ies

 for
 Pollcybelders  do  bot  disinction do  not  make  any

 492  LS-—3

 between  the  applicants  on  the  ground of  their  tax  status,  The  emential  consi-
 deration  in  disposing  of  the  applications
 ide  capacity  Spades  3  «

 to  repay  the

 (9)  &  (c)  .  Do  not  arise,

 (d)  No.  Sir

 (९)  Does  not  arise.
 of  a  Committee  on

 Working  of  L.I.C.

 790  SHRI  PRASANNBHAI  MEHTA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Union  Government
 have  appointed  a  Committee  to  go  into
 the  wor a  of  the  LIC.,

 (b)f  so,  what  are  the  terms  and
 references  made  to  this  Committee,

 (०)  when  the  Commuttee  is  likely  to
 submut  its  report,

 (d)  whether  all  the  recommendations
 le  by  the  carher  Committees  were

 implemented,  and

 {°)
 if  not,  how  many  of  them  are  still

 pending  or  what  were  the  reasons  for  not
 implementing  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  to  (e)e On  38  th  May,  1979),  Government  appoint-
 ted  a  Committee  under  the  Chairmanship
 of  Shri  Era  Sezyan,  Member,  Rajya
 to  review  the  working  of  the  Life  Insurance
 Corporation  of  India  :n_  al)  major  aspects and  to  suggest  measures  for  improvement.
 ‘Terms  of  referecne  of  the  Committee  are
 as  follows

 (a)  to  review  the  progress  of  life  in-
 surance  since  nationalstatier  to  asere  the
 potenual  for  its

 [gape
 parteculary

 in  the  rural  areas,  and  to  sugges  steps  for
 accelerating  the  development  of  the
 business;

 (b)  to  examine  the  organisatics  of  tke
 Corporation  at  different  levels  irchdirg
 the  set  up  of  the  field  force  and  to  suggest
 such  changer  as  may  lead  to  greater
 efficiency  and  economy  in  operation;

 (०)
 to  recommend  measures  for

 mips
 rove

 ing  the  quality  of  service  to  policyholders;

 (d)  to  examine  the
 cusatun  pat

 tern  of

 aor  ganer|
 of  the  Life

 Foe
 and  to

 suggest  changes,  a3  may
 necemary,  for  improving  the  retrun  da
 the  snvestments  consistent  with  the  safety
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 of  the  capital  324  the  national  priorities,
 and

 (६)  to  make  any  other  recommendations
 which  will  contribute  to  more  effectvie
 minagement  of  life  insurance  business.

 8)  and  (०),  Overall  revise  of  the  work-
 i

 |
 De  the  Wo  have  been  made  by  the

 fall  lowing  high  level  bodies:

 )  aun
 Committee  (Second  Lok t

 Pa  )  an  its  aragth  Repoit,

 (४)
 Committee  on  Public  Undertakings

 (Turd  Lok  Sabha)  in  tts  4th  Report;

 (i)  Adminustrauve  Reforms  Com-
 mission  in  its  Report  on  Life  Insurance
 Admaunustration  dated  gth  December,  968
 and

 (wo)  Commuttee  of  Enquiry  into  the
 Expenses  of  the  LIC  (known  as  Morarka
 Committe.)  in  its  Report  dated  goth
 April  969

 The  decision  taken  by  Government  on
 the  various  recommendations  of  the  fore-
 going  bodies  have  becn  laid  before  Par-
 liament  from  timc  to  time,  and  every
 effort  has  been  made  to  implement  these
 decisions

 Subsides  on  Steel  and  Fertilizers

 ci
 SHRI  &  BALA  _PAJANOR

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCL  be
 pleased  to  state

 (a)  whether  :t  ts  a  fact  that  the  existin,
 subsidies  on  steel  and  fertilizers  are  foun
 to  be  burdensome,  and

 b)  tf  so,  the  steps  proposed  to  reduce
 ene  burden  without  impairing  the  cost
 of  living  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  (a)  &  (b).  The
 total  amount  of  subsidy  budgeted  for
 1979-80  on  fertilisers  is  Rs

 447.9
 79  crores

 and  on  steel  Rs.  coe  crores  latter

 represen
 ts  subsdy  on  interest  on  loans

 vanced  to  National  Minerals  Develop- ment  Corporation  While  the  subsidy  on
 steel  is  relatively  small,  the  subsidy  on
 fertilisers  2  provided  to  achieve  the
 national  objective  of  a  rapid  increase  in
 agricultural  outout.  The  Sixth  Plan  sims
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 at

 ranges  |  productivity  in
 —— Pennie  bind  cpp

 are use  of  Ernie wsers  which  may  be  made  avail- able  to  the  farmcrs  at  reasonable  prices,
 The

 eager’
 subsidies  38  kept  under  constant

 review  necessary  changes  are  made, as  and  when  necessary,  in  the  light  of  emer-
 ging  situation

 बर्तमाव  झायकर  प्रणाली

 792.  शी  रास  भ्रवधेश  सिह  :  क्या  उप  प्रधान
 संत्री  तथा  विस  मती  यह  बताने  की  कृपा  करेगे

 (क)  क्या  यह  सच  है  कि  भारत  सरकार  की
 झ्राय-कर  से  शुद्ध  राजस्व  के  रूप  में  बहुत  थोड़ी  राशि
 प्राप्त  हो  रही  है,

 (ख)  आय-कर  देने  वाले  बेतन  भोगी  कर्मचारियों
 झौर  भ्रध्तिकारियो  तथा  उत्पादकों  शौर  व्यापारियों
 से
 इ

 प्राप्त  भायकर  की  राशि  कितती
 है  भौर  राष्ट्रीय  राजस्वों  की  तुलना  में  उनका  प्रति-
 शत  कया  है,  शौर

 (ग)  क्‍या  यह  सच  है  कि  वर्तमान  आयकर
 प्रणाली  ही  काले  धन  की  समानांतर  झ  व्यवस्था
 के  लिए  जिम्मेदार  है  भोर  याद  ऐसा  है  तो  इससे
 छुटकारा  पाने  के  लिए  सरकार  का  कौन  से  टोस  उपाय
 करने  का  विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रों  (भी  जुल्फिकार

 |
 (क)  झौर  (ब).  पिछले  दो  वित्तीय

 वर्षों  में  श्रायकर  की  शद्ध  वसूली  (जिसमे  निगम  कर
 शामिल  है  )  निम्न  प्रकार  से  रही

 (करोड.  रुपयो  में)

 1977=78  2222  77

 1978-79  «  2408.99

 (भनत्तिम )

 खपर्क्त  भ्रॉकड़ों  का  विवरण,  करदाताओों  के

 सुगर,
 झौर  व्यवसाय  के  स्वरूप  के  प्रमुसार,  उपलब्ध

 '

 तथापि,  निरीक्षण  निवेशालय  (ग्रवेषणा,  सांक्यिकी
 और  प्रकाशन)  हारा  प्रकाशित  भायकर  से  सम्बन्धित
 झखिल  भारतीय  प्रांकड़ों  में  साम  के  खोत  के  ग्याधार  पर
 जारी  की  गई  मांगो  से  सम्बन्धित  सूचना  शामिल  है  a
 बच  1976-77  के  भागकर  से  संस्वन््ित  भव्य तन
 झखिल  भारतीय  झाकड़े  उपलक  हैं।  इन  झांकड़ों

 अपेशित  जिस  सीसा  तक  उपलब्ध  हैं
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 (करोड़  रुपयों  में  )

 करदाताओं  का  स्वरूष  जारी  की  गई  मांग  जारी  की  गई  कुल
 मांग  से  प्रतिशत.

 अनुपात

 चेंतव  भोगी  कमंचारी  59.08  ४5  78
 कारोबार  तथा  व्यवसाय  में  कार्यरत  व्यक्ति  827.  58  66.49

 8  (a)  अकेले  आयकर  की  वर्तमान  प्रणाली  को
 कालेधन  की  समानास्तर  ग्रर्थ  व्यवस्था  क ेलिए  जिम्मेदार
 नहीं  कहा  जा  सकता  |

 कारोबार  में  भ्रष्टाचार,  नेतिक  मानदण्डों  का  ल्लास
 झ्लौर  गत्यधिक  भारी  कराधान  जंसे  विभिन्न  कारण
 काले  घन  की  उत्पत्ति  में  सहायक  होते  हें।  सरकार
 कर-कानूनों  को  अपेक्षाकृत  ,अ्रधिक  कारगर  ढंग  से
 लागू  करके  काले  धन  के  प्रचलन  को  रोकना  चाहठी

 ।

 Raids  by  {tacom2-Tax  Authorities
 in  Delhi  Region

 उ  PROS.  PG.  MAVALANKAR  :
 Will  the  DiPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 Pleased  to  state:  |

 (a)  whether  it  is  a  fact  that  several  houses,
 firms,  estates,  etc..in  the  Capital  Delhi
 region  were  raided  by  the  concerned
 amcome-tax  p2rsonnel  authorities  during  the
 ithe  first  six  months  of  979  ;

 (8)  if  so,  full  facts  thereof  ;

 (०)  wiztace  illegil  m>aies,  documents,
 pagess,  articles,  were  found  and  szized
 at  th:  above  meationed  places;

 ‘(d)  if  so,  broad  details  thereto  ;  and

 (९)  action  being  taken  against  the  oflen-
 «ders  ?

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI
 ZOLFIQUARULLAH)  :  (a)  to  (९), Informition  is  presently  available  only  in
 respect  of  starches  upto  May,  1979.
 Income-tax  authorities  conducted  85 search  operations  in  Delhi  during  the
 Period  offGtmonths  from  December,  r978
 to'May,  1979.

 Assets  of  the  total  value  of  Rs,  31°08 were  seziéd  in  the  above  searches,

 The  material  seized  during  the  searches
 awnill  be  duly  considered  in  .the  relevant
 2sessments.

 प्रत्यक्ष  कर  जांच  समिति
 अवचूं  समिति)  के  बताया  है  कि  घाट  की  ग्र्थ-व्यवस्था,

 Considerable  time  and  effort  will  be
 involved  in  furnishing  the  facts  and  details
 of  all  the  above  cases.  If  the  Honourable
 Member  desires  to  have  information  in
 respect  of  a  particular  case,  the  same  will
 be  furnished.

 Annual  Jnflation  Rate

 7944  SHRI  DHARM  VIR  VASISHT®¢
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  he
 pleased  to  state:

 fa)  whether  it  is  a  fact  t  hat  the  annual
 ‘inflation  rate  was  8-7  percent  on  June  2,

 979;  if  so,  measures  taken  to  prevent
 and  contain  further  rise  in  prices  ;  and

 (b)  whether  it  was  a  fact  that  the  Plann-
 ing  Commission  had  suggested  curbs  on
 credit  to  Private  Section,  if  so,  Govern-
 ment’s  reaction  thereto  ?

 THE  MINISTER  OF  STATE  _  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The
 Wholesale  Price  Index  (970-7!)==I00)
 for  the  week  ended  June  2,  .979  shows  an
 increase  of  8-7  per  cent  over  the  level
 a  year  before.  In  order  to  check  any  un-
 due  price  rise  the  following  measures  have
 been  taken.  Bank  credis  has  teen  t'gh-
 tened  in  the  case  of  sensitive  commodities
 such  as  sugar,  oilseeds,  edible  oils  and
 pulses..  The  repayment  of  compulsory
 deposits  falling  due  on  July  6,  1979  has
 deferred  by  one  year.  Responsibility
 for  releases  of  sugar  from  the  factories
 has-been  resumed  by  the  Government  a  nd
 the  public  distribution  system  has  been
 expanded  from  July  ty  1979+

 It  is,  however,  to  be  noted  that  some
 price  rise  during  this  part  of  the  year  is
 normal  because  of  seasonal  pressures
 which  usually  last  upto  the  middle  of
 September.

 (b)  Suggestions  received  from  the
 Planning  Commission  or  other  Govern-
 ment  bodies  are  intended  for  internal  use
 and  it  would  not  be  in  the  public  interest
 to  disclose  the  same.
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 |  pm
 from  North  Eastern ly  Mandper

 TOMBI
 the  Minister  of

 TION  be  pleased  to  state:

 SINGH  :
 E,

 (a)  whether  Centre  would  make  a
 study  of  export  ts  of  the  hand-
 loom  products  of  Ie  Nor  th  eastern  region
 particularly

 Manipur  and  adjoining |  areas;  an

 (b)  if  so,  when  and  through  which
 agency  ?

 THE  MINISTER  OF  STATE  IN

 AND
 TION  (SHRI  ARIF  BAIG)

 or
 The  Handicrafts  and  Han

 tion  has  drawn  uw
 to  study  and  develop  the

 opt
 of  hand-

 loom  products  in  the  th-Eastern
 tegion

 Part  NAFED  in
 Played  by  Groundaut

 SHRI  6.  N.  ViISVANATHAN:
 Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA)
 ‘TION  be  pleased  to  state

 (a)  the  part  played  by  MNAFED  in
 t  oi]  export

 (b)  whether  it  is  a  fact  that  the  per-
 formance  of  NAFED  this  field  is  un-
 inspiying  and  calculated  to  lead  to  los

 valuable  overseas  markets;

 ae
 the  s  proposed  to  ensure  that )

 cian  are  tectified  in  time

 THE  MINISTER  OF  STATE
 a THR  MENISTRY  OF  COMMER’

 CIVIL  ‘SUPPLI  GOOPERA-
 TION  mt

 ARIF  BAIG)  :  (a)
 National  witural  Clooperstive  Mar
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 (RAPED  was  per

 of  India  Limited
 was  permitted  to

 Groundaut  Oil  lying  with bod buffer  stock
 5  70077

 Wiad  wine  दघुणा' w
 of  Groundnut  Of

 °  2४७७७

 (०)  No,  Sir.

 (०)  Does  not  arise.

 SHRI  JYOTIRMOY  BOSU  :
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 pleased  to  state:

 £
 )  total  amount  of  financial  assistance,

 either  in  the  form  of  loan  or  in  the  form
 of  investment  supplied  each  teran
 financing  institution  to  the  Corporate
 private  sector  as  at  the  end  of  March,
 7979  5

 (b)  share  of‘MRTP  houses  in  this  totaly

 (©)
 share  of  Tatas  and  Birlas  in  the

 total  assistance  supplied  to  the  MRTP
 houses  by  each  term  financing  institution
 as  at  the  end  of  March,  19795,  and

 (d)  total  amount  of  financial  assistance
 sanctioned  and  disbursed  by  each  institu-
 tion  to  (a)  public  industrial  sector;  and()
 smail  scale  industrial.  sector  ?

 THE  MINISTER  OF  STATE
 Hod

 ्  T  MULE!  UARGLLAH)  ay Hg
 3  (a

 (  Direct  facial  Salmancs  aanction-
 ed  by  Industrial  Devel

 at

 of
 India,  Industria.  Finance  ह... ३
 of  India  and  Industrial  aad  in-
 vestment_  Corporation  of  to  the
 Private  te  seoter,  MRTP

 म्प् Tatas  an  gy  re  ao
 ce  हिए

 and  ese  ine  te
 public  sector  and  smsail
 sector as  at  the  end  of  March,  +  झंडा"
 indieated  m  the  Statement.  we,
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 Statement

 Direct  Fi  istance  sanctioned by  Te  2002
 Marck, Sector, an TP  Houses  ‘cadPublie  Sever  and  Sell  State Industrial  Sector  as  at  the  end  of  March,

 1979.
 (Figures  in  Rs.  Crores)

 oped
 Tatas  Birlas  PublicIndustrial  Smal!  Stale  In-

 N.  GOVINDAN
 nap  :  Will  the  Minister  of  TOUR-
 48M  AND  CIVIL  AVIATION  _  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  most  of
 the  scheduled  flights  were  either  cancelled
 or  late  by  hours  and  passengers  were  being
 stranded  at  Palam  Airport  during  last
 two  months;  and

 (b)  if  so,  what  is  percentage  of
 services  which  were  cither  caticel
 ‘tute  during  the  last  two  months  and  what
 és  tre  reason  therefor

 TOURISM F NISTER  0
 (SHRI

 PURUSHOTTAM  Raper  bod
 (a)

 paesenger:
 were  at  times  stranded  at  Palam  airport
 during  the  last  two  months.

 Age
 1979) (b)  During

 Mey  and  »  5  were *II%  services

 Corpo-  8  Sector  dustrial Se  ह... 3 rate
 Sector  Sanc-  Disbur-

 thoned  sed

 2  ४-७७  ७७
 Industrial  Development  68.8  39००0  380  984  196 4.  r40'4  ‘Ipet  has  sanc- Bank  of  India  (TDBI)  tioned  financial

 assistance  in
 the  form  of  re-
 finance  and

 bills  Te-lis-
 counting  sche-
 me  amounting to  Rs,  750 crores  to  this
 sector.  '

 Industrial  Finance  Cor-  555°2  -224°0°  a6  5°8  or  3854  This  Sector  is
 poration  of  India.  69  not  generally UFCI)  within  the  pur- view  of  the

 ear  to .F.C,.T,

 Industrial  Credit  and  5319.  232°8  22°6  Ig't  :0°6  2°5  ICICI  hes  sanc-
 Investment  ors  tioned  and
 poration  of  India  disbursed  Rs.
 (ICICy)  0°6  crores  to

 this  sector.

 Passengers  stranded  at  Palam  either  delayed  or  cancelled  at  Palam
 Air  Port  airport  due  to;

 (i)  increase  in  the  volume  of  traffic;

 (ii)  Mandatory  inspection  of  HS-7 fleet  requirin;  unding  of  ae
 HS-748  aircra\  fs  and

 (iii)  Damage  to  one
 Boeing-757

 aircraft
 at  Nagpur  due  to  ca

 Loan  due  to  L.L.C,  from  a  Business
 Magnet  of  Jhumri  Talaiys

 7g°  PANDIT  N.  TIWARY  :
 Will  the  DEPUTY  PRIME  MINISTER

 MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  @  fact  that  the
 due  to  the  LIG

 reget he  dani  of  Jhumni  Talatye ba

 (४)  the  amount  realised  so  far;
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 (०)

 whem  the  hom  -  the  lore magnet  was  taken  par  e
 Joan  under  court  decree;

 (a)  the  amount  adjusted  so  far  in
 ha

 the
 total  amount  of  loan  given  to  the  ह... छ
 magnet;  and

 (९)  the  amount  of  loan  still  outstanding
 with  the  firm  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH  :  (a)  to(e).  In

 ०  SS  १
 the  erstwhile  insurer oo  India  e  Assurance

 Comapny  Limited”  ‘wf  business  was
 taken  over  by  the  LIC  in  7956)  advanced &  mortgage  loan  of  Rs.  2,40,000  to  Shri Chattu  Ram  Bhadani  against  deposit  of
 title  deeds  of  his  property  at  Jhumri
 Talaiya.  The  mort,  defaulted  in  pay~
 ment  of  dues  to  the  fies anda

 Litany
 7

 4 Decree  was  passed  by  the  Bombay
 Court  for  Rs.  8550)567°35,  P  with  further
 interest  and  costs.

 Subsequently,  a  decree  absolute  for

 =  ‘was  passed
 by  the  Bombay

 beer tore ¢  mortgaged  property  was  auction
 and  purchased  in  7956  b  the  LIC  for
 Rs  4

 goes.
 For  the  balance  dues  of

 Rs,  2,63,608,  a  personal  decree  was  passed

 By
 the  Bombay  High  Court  in

 i967.
 :

 LIC  could
 net  obtain

 Paina  bed
 e

 sai  ty  despite  several  processes
 of  the  Gout.  The  Court  order  confirming
 the  Auction  sale  and  the  Personal  decree
 were  thereafter  transmitted

 by
 the  Bombay

 High  Court  to  Court  Sub-Judge,
 Hazari  Bagh  for  execution.

 On  19-1-1978,  the  LIC  filed  a  fresh
 application  in

 Hass  San  Court  4 obtaining  possession  property.  e
 hearing  i  the  case  was  adjourned  by  the
 Court  several  times  and  a  decision  of  the
 Court  is  still  awaited.

 Trade  with  China

 SE
 TAR

 BHADORIA  ;

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :

 rid
 whether  it  is  a  fact  that

 Sepa Se
 22227  & setms  a  a  t  ie

 trade  with  Chins;  and

 bd)  if
 ah

 the  reasons  thereof  and  the
 a  made  in  this  regard  ?

 =

 की
 AT  oft  Oat

 CIVIL  SUPPLIES  AND  COOPERA-
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 TION  (SHRI  KRISHNA  KUMAR
 GOYAL}  i  (a)  &  (b).  Following  the

 Peoples’  Republic  of  China  in  To7ty
 stops

 ia
 were  taken  to  resume  bilateral  cae  re tions  also.  Accordin;

 visited  India  in  Feb ebruary,  7978  at  the
 invitation  of  our  public  sector  corporations.
 During  the  year

 7077
 76  our  rt  to

 China  amounted  to  Rs.
 398

 I aths  and
 during  the  first  six  months  of  35
 this  figure

 rose  to  Rs.  722  lakhs.  Import from  China  during  the  same  period  were’ worth  Rs.
 %

 lakhs  and  Rs.  95  lakhs  res-
 pectively.  With  growing  awereness  of
 each  others’  needs  and  capabilities  by  the
 two  sides,  the  trade  between  the  two  coun-
 tries  is  expected  to  develop  further.

 Defrauding  of a  Scheduled  Bank

 860  SHRI  K  A.  RAJAN  :  Will
 the  DEPUTY  PRIME  iN  NISIER  AND
 MINISTER  OF  FINANCE  be  pleased to  state:

 (a)  whether  his  attention  has  been  drawn
 to  a  report  published  in  ‘Blitz’  of  gth  June I

 979  regardin
 a  plot  to  defraud  8  schede-

 led  to  the  tune  of  crores  of  rupee
 by  importers  of  palm  oil;

 (b)  if  20,  the  facts;  and

 (c)  action  taken  in  the  matter  ?y  [  ,

 THE  MINISTER  OF  STATE®  IN
 THE  MINISTRY  OF  FINANGE  (SHRE SATISH  AGARWAL)  :  (a)  Yes,  Sir&,
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 The  Chief  Controller  of  Imports  &  Ex-

 ded
 28  also

 taking  =  under  the  rele- Provimons  ¢  Import  Trade
 (Control)  Order.  =

 Since  it  appeared  that  certam  officers
 of

 Mic
 Bank  Ltd,  Bombay  had  colluded with  the  importers  and  the

 shipping  0
 ध that  Bank  ea  placed  two  of  its  4

 under  suspension  pending  further  nvesti-
 gation  into  the  matter

 दिल्‍ली  की  प्रालोशान  कालोनियों  में  अनाये  गये
 सहलनभा  सकानों  के  संबध  में  लगाई  गई  झीर

 a3  विधरणियों  में  दिखाई  गई  राशि

 802.  ष्ी  राम  बिलाल  पासचास  कया  उप  प्रधान
 संत्री  तथा  वित्त  मत्नी  यह  बताने  की  कृपा  करेंगे कि

 (क)  क्या  दिल्‍ली  को  आलीशान  कालोनियों
 में  बनाये  गये  महलनुमा  मकानों  को  बनाते  में
 लगाई  गई  वास्तविक  राशि  तथा  श्रायकर  और

 ४4
 विवरणिया  में  दर्णायी  गई  राशि  में

 अन्तर

 (ख)  यदि  हा,  ता  इन  मकानों  बे  सही

 महयाकन
 करते  के  लिए  क्‍या  क्या  कदम  उठाये

 गा
 (ग)  भ्रापात  स्थिति  के  दौरान  किये  गये

 सर्वेक्षण  मे  जिन  मकानों  पर  खर्च  का  गई  राशि
 को  आायवर  विवरणी  में  दर्शायी  गयी  राशि  से
 अधिक  पाया  गया  था  उनके  सम्बन्ध  में  क्या  कार्य-
 वाही  बी  गई  है  ,  और

 (घ)  यदि  कार्यवाही  नहीं  की  गई  है  तो
 उसके  क्या  कारण  हैं  और  कया  सरकार  इन  महल-
 मुमा  मकानों,  उनके  मालिकों  तथा  किराये  से
 प्राप्त  होने  बाली  वास्तविक  झाय  के  सम्बन्ध  में
 पता  लगाने  पर  विचार  कर  रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (सी
 श्ल्ड्णु उत्लाह)  (क)

 दु
 मामलों  में  की

 झालीशान  अस्तियों  में  निर्तित  भवनों  में  लगायी

 मर्ग
 की  रकम  झौर  भ्राय-कर  विवरणियों  में

 गई  गई  रकम  के  बीच  झन्तर  होने  का  पता
 ग्बला  है  ।

 कि
 स्वा म  प  थ  ग  बहुत  रकम

 कं
 विवरणी

 38० ि क  ट् उसका  समु  कः  i
 क्र  “फर्धारण-प्रधिकारी  क्वारा  समुचित

 Written  Answers  ASADHA  22,  90l  (SAKA)  Written  Answers  78
 Agreement  between  Indie  and

 Gunn: Bangladesh  regarding  y  Bage

 80g  SHRI  SUDHIR  GHOSAL  :
 ‘Will  the  Minister  of  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :

 (a)  whether  there  has  been  recently
 any  agreement  between  the  Governments
 of  Bangladesh  and  India  regarding  the
 Gunny  bag  Imports  ,  and

 (b)  af  s0,  the  details  of  the  agreement arrived  atin  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BAIG)  :  (a)  Yes,  Sir.

 b)  An  agreement  was  signed  between
 and  State  70708  Corporation  of  India
 Ltd,  and  Bangladesh  Jute  Mills
 Corporation,  Dacca  for  imports  of  45,000
 bales  of  gunny  bags  to  meet  the  immediate
 short-fall  of  gunny  bags,  needed  for  Rabi
 Wheat  procurement  in  the  country,  due
 to  strike  in  jute  mills  in  January,  7979
 and  continued  power  shortage  in  West
 Bengal

 8  to  contain  price  rise  of
 caneuzase  geeds  and  industrial

 Products
 804.  PROF  SAMAR  GUHA  Will

 the  GEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  3

 (a)  whether  prices  of  many  of  the  con+
 oods  and  industrial

 pou bean  =  not  covered  under  incre:
 taxation,  have  also  gone  up,

 (b)  if  ४०,  facts  thereabout,  and

 (c)  the  steps  taken  and  proposed  by  the
 Government  to  contain  price-rise  of  con=
 sumer  goods  and  industrial  products  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISGH  AGARWAL)  :  (a)  &  (b).
 Yes,  Sir.

 baad
 ces  Of  certain  a  ture

 based  commodityes  ke  fruits  &  vegetables
 and  milk  and  milk  products  have  meen
 because  of  seasonal  pressures.  Some  ad-

 as,  for  example  metals,  cement
 re  iron  gr  The  of  pied during  March  7979  88  ihe  industry  under+
 took  controlled  vee

 iad
 gur  and  kbandsari  increase
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 Bank  ered
 thas  been  further  tightened  in

 the  cali  है  sensitive  pihenet  z  such  as

 ke  we
 sealed

 u  t
 aa  O  under  which  the  repays

 ments  of  compulsory
 hg  2

 ts  falling  due
 on  July  6,  १979  have

 cena a  year.  The  responsibility
 Lenton market  releases  of  ay sugar  has  been  r

 by  the  Gavernment  and  the  co
 hing  ed the  pul  distribution  system  has

 expanded  July  ty  1979.

 Reported  debarment  of  Private
 Cargo  Airlines  from  operating  Air

 805.  DR.  MURLI  MANOHAR  JOSHI:
 the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state  ;

 (a)  whether  itis  a  fact  that  some
 private cargo  airlines  have  been  debarred  by  the

 BOCA  from  operating  air  services  ;

 {b)  the  details  of  such  airlines  and  the
 routes  they  were  operating  together
 id

 the  value  of  business  handled  by
 em  5

 (c)  the  value  of  business  handled  by  the
 above  companies  for  Air  India  and  Indian
 Airlines;  and

 (d)  the  names  of  the  private  air  com-
 panies  at  presentfunctioningin  the  country
 together  with  the  value  of  business  handled
 by  them  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  No,

 Te
 &

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 (d)  (7)  Huns  Air  Pvt,  Ltd.
 (2)  Air  Works,  India.

 (3)  Pushpaka  Aviation  Ltd.

 Information  of  the  business  handied  by
 these  companies  is  not  available.

 अतीला में  हुए  “gheerre?”  सस्तेलस  से  भारत  को  लान

 806  wo  शमी  ह थी  जमदीश  प्रसाद  नाधुद  :

 कया  बाजिल्य,  eres  लापरिक  पूर्ति  और  सहकारिता
 न्  हि बसाने,  1.  ह्!

 JULY,  18,  3३१

 झंकटाड  से  प्राप्त  सीमित  लाभ  बंक्ेप

 संरबतारमक  समायोजन  के  महत्व  की  की
 झौर  इस  पर  सहमति  हुई  कि  भ्रकटाड  के  पावर
 तथा  विकास  बोर्ड  द्वारा  विश्व  प्रग्व्यवस्था  में
 उत्पादन  तथा  व्यापार  के  पटनों  की  वाध्कि  समीक्षा
 की  जाए  t  इस  पर  भी  सहमति  हुई  कि  राष्ट्रीय
 सरकारें  झपती  समायोजन  नीतियां  तथा  उपाय
 क्रियान्वित  करते  समय  उन  समीक्षाप्रो  भौर  उनकी

 |

 फ् त्या ब

 फ्

 प  4
 4

 के
 हि  ह”

 प् विशेष
 ay

 2.
 में

 झाय  क्तों  ह

 4

 4  4  7  सशील
 43%

 सक क  4
 प्रत्येक  तस  4

 |  3

 ्  प्

 #443

 ्  में  %  %  A
 a  मै

 4  संकल्प  यह  *  मॉभ  4  गई है.
 बेश

 ि

 43
 मं पर्माप्त  2  %

 संभाधित  5  तका  yy i
 क्रि



 बैड  की  जा  सके  द्र  विश्व  बैंक  के  पूंजी
 पर  प्शस  बॉबिक  शृद्धि  हो  सके  ।

 मे
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 544
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 कदमों  पर  ्  व्यक्त
 इसमें  कहा  गया  कि  भन्तर्राष्ट्रीय

 प्रणाली  में  जागे  होने  बाले.  सशोधन  में
 सबधित  मामलों  को  ध्यान  में

 43858

 *॥

 43447  [द

 महत्वपूर्ण  समुद्रीय  देशों  ने  झकटाड-5.  में
 वचन  दिया  कि  वे  लाइनर  सम्मेलन  के  लिए
 आचार  सहिता  पर  974  के  सयुक्त  राष्ट्र
 झभिसमय  का  सनुसमबंत  करेंगे  तथा  उसे  प्रभावी
 बताएंगे  झोर  सम्मेलत  में  सरकारों  से  इस  सहिता
 से  सबधित  भ्रभिसमय  का  शीघ्र  कार्यास्ववन  करने
 की  दिखा  में  सभी  भ्रावश्यक  उपाय  करने  के  लिए
 कहा  गया  ।

 सम्मेलन  में,  भ्ल्पमत  विकसित  देशों  के
 विकास  को  तीज  करने  के

 कार्यक्रम  तथा  भू
 तथा  भवेष्ठित

 विकासशील  देशों  की  विशेष  और
 समस्याधों  से  संबंधित  कार्यवाही  का  एक  व्यापक
 कार्यक्रम  भी

 द्  ि
 किया  गया  ताकि  &  भपनी

 उ
 प  बाधाभी  को  दूर  कर

 !

 विकासशील  देशों  के  बीच  झाधिक  सहयोग
 (ई  सी  डो  सी)  पर  सम्मेज्नन  में  पारित  किए
 गए  सकल्प  में  कार्य  प्रसिमुख  प्रस्ताबों  को  पेश
 करने  को  मांग  है  और  भ्रकटाश  द्वारा  सहायता
 पान  वाले  विकासशील  देशो  को  बैठकों  करने  की
 उयवस्था  है  ताकि  ई  सी  डी  सी  सम्बन्धी  भ्कटठाड़
 समिति  के  विशश्न  सत्र  कें  सबसे  में  जो  पगले
 बष  के  आरम्भ  में  बुलाया  जाएगा,  विकासशील
 देशो  के  बीच  व्यापार  भ्रधिमानों  की  विश्व  व्यापी
 भ्रणात्नी
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 807  SHRI  DAULAT  RAM  SARAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  the  number  of  posts  created  in  and
 above  rank  of  Deputy  Director  of  Gus
 toms  &  Central  Excise,  ty  Directors,

 id,
 :

 lent  ?  th  *  Budge and  equivalent  posts  e  t
 Speech  .¢  ,  28th  February,  7979  n  which
 need  for  curtailing  expenditure  was
 stressed;  and

 (b)  the  justification  for  ereatimg  such
 posts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  |  (SHRI
 SATISH  AGARWAL):  —  (a)  The  num-
 ber  of  posts  sanctioned  after  aB-a-79,  mm

 hed
 grades  referred  to  in  the  question  is

 our

 Customs
 ing  staff  for  this  Collectorate  has  been
 found  by  redeployment  from  within  the
 existing  staff,
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 The  Indirect  Taxes  Enquiry  Committee

 and  the  Egtimates  Committee  had  re-
 conimended  setting  up  a  Directorate
 for  Publications for  the  Customs  &  Central

 ,  This  Directorate  was  set

 2  =  29279  and
 one  post  of

 eee and  two  posts  of  Deputy  Directors  have
 been  mancdoned  for  it,

 E=-Gratia  one
 for

 Properties  in  East
 Pakistan

 808.  SHRI  _  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :—

 (a)  the  total  number  of  claims  for  ex-
 tia  relieffcompensation  made  so  far  by

 Fndian  Citizens  for  their  properties  left
 behind  in  East  Pakistan  (now  Bangla  ia
 after  the  Indo-Pak  war  of  1965  and  seiz
 ard  disposed  of  by  the  then  Government  of
 East  Pakaistan  as  enemy  property.

 (b)  the  total  number  of  these  claims
 aceepted  and  settled  for  the  award  of  ex-
 gratia  relief  by  the  Office  of  the  Custodian
 of  Enemy

 4  P  =
 tyin  Indiain  accordance

 w  th  the  declared  policy  of  the  Govern-
 srent  of  India  in  this  regard;  and

 (०)  the  total  number  of  outstandin
 claims  which  still  remain  to  be  settled  til
 to-date  and  how  many  of  these  outstanding
 ac

 are  for  amounts  above  Rupees  one
 Lal

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG)  :  (a)  The
 total  number  of  claim  cases,  from  Indian
 nationals/compames  etc.,  for  payment
 under  the  ‘Exegratia’  scheme,  registered
 since  79770  are  57464.

 (b)  The  total  number  of  claim  cases
 snrespect  Of  which  ex-gratia  grants  have
 been  paid  are  5561.

 (c)  The  number  of  claim  cases  pending
 verification  is  26475.  Itisestimated  that
 out  of  these  approximately  30%  of  the
 claim  cases  are  above  Rupees  one  Lakh.

 Gentral  credit  for  Smooth  running of  Public  Disiribation  System

 Kaiten
 SHRIMATI  _  PARV.

 KRISHNAN  :  Will  the  =  of

 JULY  18,  2979  Written  Answers  8५
 COMMERGE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state  :

 (a)  whether  several  State  Ministers
 have  demanded  for  adequate  Central
 credit  for  the  smooth  running  of  the  public
 distribution  system;  and

 (०)  if  90,  the  details  thereof  and  Union
 ent's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 SHRI  KRISHNA  KUMAR  GO  YAL)  :
 8)  No,  Sir.

 (b)  Does  not  arise.

 Request  from  Maharashtra  Government
 to  lift  ban  on  Export  of  Vegetables

 B10.  SHRI  V.  ७.  HANDE  :  Will  the
 Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Govren-
 ment  of  Maharashtra  have

 appt
 ‘oached

 the  Government  of  India  for  lifting  the
 ban  on  export  of  vegetables  and  for  releas-
 ing  quota  for  this  purpose;  and

 A}
 if  so,  whether  the  ban  has  been

 hii  and  quote
 released  as  requested  by the  State  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL,
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BAIG)  :  (a)  Yes,  Sir.

 (b)  A  quota  of  300  tonnes  per  month
 has  been  released  for  export  Maha-
 rashtra

 Fy  H  z  5  7
 क  Development

 Corporati  bject  to  the  condition  that
 exports  would  not  be  more  than  50%  of
 the  additional  production  to  be  unders
 taken  by  the  State  Government,

 Introduction  of  a  Scheme  of  duty Free  Import  against  REF

 (a)  whether  it  is  a  fact  that  Union

 yey  ot  day  Ber  ipore  nonin @  scheme  ui  $  agai
 REF.  licences  in  respect  of  certain  com:
 modities;  and

 (०)  what  are  those  commodities  and
 what  would  he  the
 :  eae

 Of  this  measures
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  GOMMERCE,
 IVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG):  (a)  and  (०). Certain  suggestions  have  been  received
 to  allow  duty-free  imports  against  REP
 Hoences  on  a  select  basis.  These  are  being
 examined.

 "  Grant  of  Licences  for  import  of
 R.B.D.  Palm  Oil

 ,  ‘B12,  SHRI  K  LAKKAPPA  ;  _  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state  ६

 (a)  whether  its  a  fact  that  Government
 ve  licences  hberally  to  a  number  of

 Reales  during  ror 78
 for  importing

 RBD  palm  oil  an
 importers  etc,  ;

 so,  the  names  of  the

 AP
 whet
 whether  it  has  come  to  the  notice

 of  ent  that  the  import  licences
 have  been  misused  by  these

 ine and  the  goods  so  imported  dispc  f  in
 the  black  market,  and  if  so,  full  facts
 thereof;  and

 (c)  action  proposed  to  be  taken  against
 the  so-called  importers  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF

 BAIG)
 :  (a)  to  (c). The  information  is  being  collected  and  will

 be  Jaid  on  the  Table  of  the  House

 Investigation  into  the  Health  of
 Darjecling  Tea  Estates

 813.  SHRI  CHITTA  BASU  :  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be

 leased  to  refer  to  the  reply  given  to
 Ennstarred  question  ane  5577  on  goth
 March,  7979  regarding  take-over  of
 Darje  clin  g  Tea  Estates  and  state  :

 86
 (a)  whether  Government  consider  it

 nece:  te  conduct  an
 Fg]

 tion  into
 the  healt th  of  the  Darjecling  Tea  Estates
 in  view  of  the  reportedly  growing  sick»
 ness;  and

 (b)  af  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL)  :(a)  and  (b).  Subsequent  to  goth
 March,  7979  one  more  tea  garden  in

 Dasecine
 area  has  been  taken  over.  A

 pre
 fessional  consultancy  firm  has

 already en  asked  to  conduct  a  techno-economic
 survey  Of  the  tea  industry  in  Darjeeling. The  report  of  the  techno-economic  survey
 by  the  Consultancy  firm  is  awaited.

 Indians  running  hotels  atrosd

 ht
 SHRI  C.  क,  JAFFER  SHARIEF  rs

 Will  the  Minister:  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  3

 (a)
 what  are  the  details  regading  the

 hotels  beimg  run  by  Indians  abroad,
 country-wise  ,

 (b)  what  are  the  details  regardirg  the

 foreign
 exchange  being  earned  anrvally  ;

 an

 (c)  whether  there  35  any  plan  under
 the  consideration  of  Gevenrircnt  to
 construct  new  hotels  in  foreign  coun-
 rics?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRE
 PURUSHOTTAM  KAUSHIK)  :  (a) and  (db).  A  Statement  35  attached  tndicatin;
 the  names  of  Indian  Companies  whic:
 have  entered  into  technical  collaboration
 arrangements  with  foreign  hotel  com-
 panies  abroad  and  showing  the  re
 muneration  in  foreign  exchange  agreed  to
 in  each  case.

 (c)  Not  for  the  present.
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 Utilisation  of  Foreign  Exchange

 ‘Bs.  SHRI  P.  KANNAN  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 fo  state  :

 (a)  the  foreign  exchange  reserves  today
 38  compared  to  8  year  ;

 (b)  whether  any  effective  policy  has
 been  devised  to  utilise  the  reserves  for  the
 rapid  economic  development  of  the
 country  ;  and

 (c)  if  so,  the  particulars  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE

 Lt SATISH  AGARWAL)  (a)  India’s
 forei  exchange  reserves  =  (excluding
 Gol  *  and  SDRs)  were  Rs.  5463,  70  crores
 as  on  6th  July,  3979  as  compared  to
 Rs.  4539°97  crores  ason  6th  July,  1978.

 (b)  Yes,  Sir,

 (०)  A  series  of  measures  have  beea
 taken  by  the  Government  to  utilise  the
 foreign  exchange  reserves  fruitfully  with  a
 view  to  enhancing  the  rate  of  growth  of
 the  economy  and  maintai

 ing
 reasonable

 price  stability.  These  includes  :—

 7)  Import  policy  has  been  progressive- (9
 ly  liberalised  and  relevant  pro-
 cedures  simplified  with  a  view  to
 improving  utilisation  of

 aang and  establishment  of  new  industr:

 :  =
 while  taking  care  that

 ous  industry  is  not  hurt
 users  (a  major  category  of

 licensees)  are  now  entitled  to  auto-
 matic  licences  for  import  of  indus-
 trial  raw  materials,  components,
 spare  parts  (except  restricted  and banned  items)  within  liberal  limits.
 The  Open  General  Licence  list
 has  substantially

 ig  rr to  include,  among  others,
 machinery,  garment  and  hosiery
 machinery  and  a  wide  range  of
 machine  tools.  Provision  has

 “been  made  for  imports  on  a  global
 tender  basis  of  capital  goods  and
 machinery  for  39  specified  priority

 ino  ecedy
 to  pe

 of  preecs
 in  speedy  completion

 iia Canalising  agencies  are
 7s  Pro- vided  foreign

 iberal  scale  enable  them
 #ervice  the  needs  of  their  clients
 for  imported  canalised  items,
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 (i)  Increased  plan  outlaysJfand  4

 in  demand  have
 resulted  in  0660  requirements
 for  important  _  com:  ties  like
 steel,  cement,  fertiliser  ferti-
 liser  raw  materi
 metals,  etc.

 reign serves  have  been  liberally  utilised
 to  augment  domestic

 supply these  inputs  and  this
 — the

 snent,

 (4)  A  special  facility  has  been  cttap-
 lished  to  enable  intending  importers of  capi  goods  to  obtain,  on
 reasonable  terms,  rupee  funds  with
 which  they  can  purchase  the  re
 quisite  foreign  exchange

 (iv)  Price  stability  is  an  important  -on-
 dition  for  sustained  economic

 wth.  Government  has,  there
 fore,  been  importing  essential  con-
 sumer  commodities  such  as  edible
 oils  which  are  in  short  supply  in
 the  domestic  market

 The  substantial  step-up  of  impors«
 during  1978-79  as  compared  to  the  pre-
 seding  years,  is  an  indication  of  the
 effects  of  the  steps  taken  by  the  Govern-
 agent  in  this  direction,

 Export  Potential

 B16.  SHRI  K.  MAYATHEVAR  :
 Will  the  Munister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  plesaed  to  state  :

 (a)  whether  it  is  a  fact  that  exports
 have  not  shown  the  spurt  in  keeping  with
 the  developmental  needs  of  our  eco-
 nomy  ;

 (b)  if  so,  the  reasons  thereof  and  the
 sectors  which  show  a  decline  ;  and

 .  ne
 josed  to  promote  and

 4)  ne  full  sony  potential  ?

 THE  MINISTER  OF  STATE
 a

 over  the  corresponding nding Teper)
 eatie

 mate  for  39
 and  of  4°5%  over

 the  revi  of  exports  for  1977-78
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 a.  The  trend  of  exports!  mports  and  balance  of  trade  for  the  past  few  है... ब ड.  है. ल  follows  .—~

 (Rs.  Crores)

 Y  Exports  Balance
 ear  Imports  ineluding  of

 re-exports  trade

 1979-74*  «५४  «  2955  37  2523  40  (—)  487  97
 1974-75"  4578  78  3328  88  ()  7789  95
 1975-76  5904  78  3०96  2b  -)  १४०४0  59

 1976-77"  5°73  95  5745  78  (+)  72  83
 1977-78*  6025  29  4404  26  (—)  6a  og
 7978  me  6762  Gr  5645  39  (-)  ४77  a2

 *Revised
 @Provisional

 g  At  the  present  stage  of  our  devclop-
 ment,  large  imports  of  several  items  of
 capital  goods  energy  and  inputs  such  as
 fertilizers,  non  ferrous  metals,  steel,  etc
 are  icquiued  =  to  strengthen  agricultural  and
 industrial  production,  and  the  production
 base  iid  for  acquisition  of  new  science
 and  techiology  Lheimport  surpluses  are
 of  critical  importance  to  the  objective  of
 price  stability  also  The  draft  Five  Year
 Plan  ig78—83  had  already  projected
 a  total  adverse  balance  of  trad  of
 Rs  8823  crores  for  the  Plan  period  he
 recent  sharp  increase  in  the  prices  of
 Pp  troleim  is  calculated  to  increase  the
 cost  of  petroleum  imports  by  about
 Rs  7२00  crores  for  a  full  ycar  In  these
 circumstances,  Government's  efforts  are
 directed  towards  keeping  down  the  trade
 deficit  by  stepping  up  exports  and  curbing
 imports

 4  The  main  reasons  for  the  decelera-
 tion  in  export  growth  since  977  78  are
 (a)  th  recessianary  conditions  prevail-
 ing  in  the  developed  countries,  (b)  the

 rote  Cl  t  dopted  by  them,
 0)  substantial  fall  in  the  international

 prices  of  export  items  like  tea,  coffee,
 pepper,  sugar,  oi]  cakes  and  iron  ore
 during  1978-7,  (d)  fallin  Rupee  Value  of
 Dollar,  and  4)  reduction  in  exportable
 surpluses  caused  by  various  factors  like
 shortage  of  power,  industrial  unrest,
 transport  bottlenecks,  port  congestion,
 increaung  domestic  demand  for  items
 like  iron  and  steel,  cement,  textiles,  un-
 Precedented  floods  in  many  States,
 veduced  availability  of  imported  raw
 cash-waut,  difficulties  in  obtaming  do-
 mestie  supplies  and  deliberate  policy  of
 Government  to  restrict  export  of  certain
 commodities  for  ensuring  sufficient  domes-
 tic  availability  at  reasonable  prices  and
 thus  reducing  the  social  cost  of  exports

 5  The  main  thrust  of  the  new  Export
 Policy  and  the  measures  taken  to  ov
 come  the  difhculties  and  restructure  th
 export  trade  on  a  scientfic  basis  in  tune
 with  the  national  devilopment  straugy
 have  been  =  (a)  to  strengthen  the  export
 production  base  by  facilitating  availability
 of  essential  inputs  through  a  :adically
 simplified  and  decentralised  import

 icy,  (b)  to  cxpand  the  production
 bee  for  selected  stems  both  in  industrial
 and  agricultural  sectors  by  removing
 obstacles  hindering  production  and  ¢n-
 deavouing  to  secure  priorities  for  them
 in  the  matter  of  allocation  of  funds  in  the
 Annual/Five  Yea:  Plan  (c)  to  involve  the
 State  Governments  fully  in  the

 Be a4 effort,  (d)  to  identify  and  tackle  problems
 of  dynamic  export  sectors  on  the  basis  of
 indepth  studies  by  Task  Forces,

 Q,,
 to

 energie  the  organisations  of  the  Chief
 Controller  of  Imports  and

 Expo
 (8,

 ope organuations  like  SIC  and  M  .
 India’s  Commercial  Representatives

 abroad,  and  the  Export  Promotion
 Councils  and  Commodity  Boards,  so  as
 to  make  them  play  a  more  dynanuc  and
 promotional  role  in  the  export  field,  part-
 cularly  in  the  small  scale  and  cottage
 industries/sectors,  (f)  to  promote  the
 export  of  items  in  value-added  form
 rather  than  in  primary  form  a  d  to  bring
 about  divermfication  in  export  products

 as  well  as  export  markets,  (g)  to  provide
 necessary  cash  compensatory  support  to
 selected  export  items  on  @  systematic  and
 stable  basis,  and  (h)  to  make  permstent
 efforts  for  securing  better  trading  en
 vironment  for  India  aad  other  developing
 countries  at  multinahonal  fora  such  as



 95  Written  Answers

 UNCTAD  and  GATT  and  through  bi-
 lateral  negotiations.

 6,  Detailed  official  export  statistics  are
 available  from  the  Directorate  General  of
 Commercial  Intelligence  and  Statistcs
 only  up  to  September,  8.  However,
 more  recent  provisional  statistics  are
 available  from  the  Export  Promotion
 Councils  and  Commodity  Boards.  The
 latter  statistics  are  presented  in  Annexure
 I.  {t  will  be  seen  from  Annexure  I  tha!
 exports  of  5  ts,  Leather  and  leather
 manufactures,  Gem  and  jewellery  En-
 gincering

 goods,  Sugar  and  marine  pro- ucts  registered  large  increases  during
 9  78-79.  This  is  heartening  as  the  pro- ucts  are  labour-intensive  and  the  exports have  large  growth-potential.  On  the
 other  hand,  there  was  a  substantial  fall
 in  the  exports  of  Tea,  Coffee,  Cashew,
 Cotton  piecegoods,  Jute  manufactures
 etc.  The  reasons  for  the  fall  in  their  ex-
 Ports  have  been  indicated  in  paragraph
 a  Exports  of  Tea  and  Jute  manu-

 ures  are  expected  to  increase  during
 1979-80,  on  account  of  improvement  in

 JULY  18,  979  Written  Anewers  =  9

 7.  The  difficulties  affecting
 mentioned  earlier,  still  persist.  The  Cs
 necks  due  to

 mg
 of  basic  inputs and  infrastructural  ities,  namely  :

 power,  coal,  steel,  port  facilities,  trane-
 portation  etc.,  will  have  to  be  overcome
 for  sustained  growth  in  production. The  inflationary  conditions  resulting
 from  the  sharp  rise  in  prices,
 the  increase  in  money  supply  ete.
 will  aleo  have  an  important  bearing
 on  our  competitive  strength.  E

 more growth  is  naturally  affected  by  t!
 factors  governing  the  overall

 eae
 of

 the  economy.  Further,  it  wil)  be  time
 till  the  measures  adopted  to  boost  exports

 begin
 to  operate  fully,  Despite  the

 difficulties,  it  is  hoped  that  it  will  be
 possible  to  accelerate  our  export  growth. The  latest  data  available  regarding  ex-

 ts  during  Apri]  and  May,  7979  is
 heartening  from  this  point  of  view
 though  it  covers  only  a  short  period.
 According  to  the  data,  the  exports  during
 the  first  two  months  of  1979-80  are  pro-
 visjonally  placed  at  Rs.  940‘  70  crores  as
 against  corresponding  provisional  figure  of

 and  and  supply  situation  in  these  Rs,  724°86  crores  and  revised  figure  of
 ucts.  Rs,  89°94  crores  for  1978,

 Statement
 INDIA’S  EXPORT  OF  PRINCIPAL  COMMODITIES

 Provisional  Data  from  Export  Promotion  Councils{Commodity  Boards

 1977-78  and  1978-79,
 (Rs.  Crores)

 §l.  No.  Commodities  Period  1977-78  1978-79  Increase/
 Decrease

 .  a  3  4  5  6

 ITEMS  SHOWING  INCREASE
 t.  Engineering  Goods  +  April-March  620-0  685'0  +9°8
 2.  Gems  and  jewellery  April-March  559°  6  795०  +29°6

 3.  Other  Handicrafts  *  April-Jan.  153°  80  162:  54  +60

 ro  Manganese  Ore  ,  April-March  0]  16-4  बह हे.

 Ss  Sports  Goods  a.  April-Feb.  wa  8  rt  +93°6
 6.  Man-made  Textiles  नि  April-March  92°92  4r°98  +29°8

 7.  Leather  and  leather  Mfrs.  .  April-March  2§7°90  330°  4  op a8d

 (०)  8.  I.  Tanned  hides  and  skins  ”  70°4  679  —3'6

 0)  Chrome  Tanned  है  हर  »  50°3  $9°3  nl

 @  Finished  Leather  »  90:3  r8r-  3  Fags. $
 (d)  Leather  goods  ca  ek  का  ४०*  $  146  जन्क

 8.  Natural  silk  goods  .  .  April-March  8760  “ae  79  +-26°  97
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 a  Cotten  Garments.  April-Jan.  77  62  256  97  +47
 (a)  Mill-made  वि  a”  ror  78  1gt  74  +39  9
 ())Handmade  ee  »  6g 84  75  78  +65  ०

 wo.  Silver...)  Apnil-March  83  ०  76  0  $508
 इव+  Marine  Products  :  ?  re  B0  95  234  62  +29°7
 12  Cardamoms  ”  48  6  59  8  +23  ©

 8.  Sugar  7  8  6  726  cu  +  Goo-o

 he  Castor  ol.  a  20  0  30  5  +45  9
 t5  Plastics  and  Linoleums  oe  27  3  33.0  4209
 16.  Iron  Ore  (MMTC)  ”  62  5  763  8  408

 ग7-  De-oiled  Rice  Bian,  ce  74  8  49  to7
 1B.  Decorticated  cottonseed  ca-peller/

 entractions  a  23  86  25  78  +5  96

 i9  Lac  +  ”  6  34  8  37  432  02

 ITEMS  SHOWING  DECREASE

 20  «Tea  Ay  =  Fi  April-March  563  7  428  6  —4  7
 ai.  Coffee  .  ”  t90  69  54  6  1B  9

 22.  Basic  chemica),  pharmaceuticals
 and  cosmetics  :  oe  360  5  I40  7  enl2  3

 xy  Chemicals  and  Allicd  Prod  »  757  9  ॥44  5  8g

 he  Tobacco  Unmanufactured  rr  770  6  307  7  —2  6

 25  Cashew  Kernels  95  147  6  88  04  —45  8

 26.  Jute  Manufactures  oe  244  7  755  5  —36°2

 27.  Cotton  Precegoods
 (a)  Mill-made  डर  April-Jan  w7  976  I20  03  4+ig

 ()  Handloom  ड़  मा  April-March  8  59  54  00  —33  0

 28  Cotton  Yarn  ”  22  १4  13  05  gu

 ag.  Hosery  ce  I5  50  8  87  42  8

 go.  Made-ups

 (a)  Mall-made  :  .  April-Jan,  35  83  28-09  a6

 (i)  Handloom  नि  April-March  34  54  26  54  —23°2

 g.  Wool  and  woollen  carpets  April-Jan.  37  20  27  59  —25°8

 ga.  Pepper  वि  वि  April-March  50  2  28+r  —49'9

 gg.  Coal.  तु  नि  ”  I2  §  53  —37'9

 uy  Iron  andsteel  .  .  7  *«»  cre  298-67  156: 78  848३

 3484  LS—4  \
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 Clearing  of  Backlog  of  Consignments
 at  Madras  Airport

 87.  DR.  P.V.PERIASAMY:  Will
 the  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  as  on  date
 about  600  tonnes  of  garments  and  leather
 consignments  are  |

 ying
 at  Madras  Airport

 and  whether  this  has  led  to  canc-llation
 of  orders  from  abroid  because  of  non-
 compliance  of  delivery  sched  le;  and

 {b)  if  so,  the  steps  propose  to  be
 by  the  Ministry  for  clearing  the

 backlog  of  consiga-nents  of  garinents  and
 leather  goods  ?  4

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 The  actual  backlog  of  cargo  at  Madras
 airport  as  on  roth  July,  7979  wis  295
 tonnes.  Government  have  no  informa
 tion  in  regard  to  cancellation  of  orders,
 consequent  upon  backlog  of  carg>  lying
 at  Madras  airport.

 (b)  Various  airlines  including  =  Air-
 India  are  being  permitted  to  on-rate
 extra  charter  flights  to  clear  the  bxklog
 expeditiously.

 Time  limit  for  declaration  of  property
 in  India  by  Non-resident  Indians  and

 Foreigners  of  Indian  Origin
 B18,  SHRIG.Y  KRISHNAN  Will

 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  time-limnit  fot  declara-
 tion  of  property  acquired  m  India  by
 non-resident  Indians  and  foreigners  of
 Indian  origin  between  January  ॥,

 t97  ts
 and  May  १7,  1979)  has  been  extended

 tbe  the  Reserve  Bank  of  India  to  December,
 s  1979 5

 (b)  whether  Government  have  received
 representations  regarding  the  difficulties
 arising  from  certain  provisions  of  the
 FERA  ;

 2
 whether  a  large  number  of  non-

 resident  Indians  who  had  migrated  from
 Pumjab,  having  been  remitting  their
 earni  to  their  dependants  at  home
 have  facing  difficulties  in  the  dis-
 posal  of  their  earnings  and  oprration  of

 er  pen
 accounts  in  the  banks  in

 yan

 (d)  if'so,  the  decision  of  Indian  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 SATISH  AGARWAL):  (a)  and
 ae  Yes,  Sir

 JULY  18,  979  Written  Answers  700

 (०)  and  (6),  A  number  of  represanta-
 tions  had  been  received  by  the  Govern-
 ment  from  the  representatives  and  १४80०
 ciations  of  the  non-resident  Indians  and foreigners  of  Indian  origin  wherein,
 amoig  other  things,  difficulties

 arising out  of  the  operation  of  Section  9  ©
 FERA,  73,  which  regulates  payments, were  enumerated,  These  dimeultien,
 faced  by  non-resident  Indians  and  fo-
 teigners  of  Indian  origin  with  regard  to
 the  disposal  of  their  earnings  and  opera- tions  of  non-resident  accounts,  were
 examined  by  a  Working  Group  and  the
 following  decisions  have  been  taken  by
 the  Goveinment  :—

 (7)  The  resident  Indians  who  are  acting
 on  behalf  of  non-residents  have  been  per- mitted  to  collect  rent  on  properties  owned
 by  non-residents  provided  the  amount  is
 credited  within  two  months  from  the
 date  of  receipt  of  such  amount  to  the
 account  of  the  non-residents  with  a
 authorised  dealer  in  foreign  exchange  in

 ndia,

 (ti)  Non-Resident  Indians  have  been
 permitted  to  open  joint  accounts  with  re-
 sidents  for  the  purpnse  of  crediting  the
 rent  on  the  properties  owned  by  them,
 pronded  the  resident  is  a  first  degree
 relative  A  resident  has  also  been  per-
 mitted  to  operate  on  a  non-resident
 account  provided  he  has  obtained  a
 power  of  attorney  in  his  favour,  geanted
 by  the  non-resident  account  holder  and
 such  opetation  is  as  per  the  existing  re-
 gulations  relating  to  operation  of  non-
 resident  orlinary  accounts,

 (in)
 Rentals  on  properties  of  any  kind,

 held  by  non-residents,  can  now  be  credited
 freely  and  there  is  no  need  for  Reserve
 Bank  of  India’s  apwro.al  for  the  first
 credit  to  the  non-resident  ordinary  account
 or  for  anv  change  in  the  terms  of  tenancy.

 Addition  of  Jumbo  Jets  for  Air  India

 8i9.  SHRI  D.  AMAT  :
 SHRI  SUBHASH  GHANDRA
 BOSE  ALLURI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  t2  state:

 (a)  whether  Government  propose  to
 add  four  more  Jumbo  Jets  for  Air  India
 dang

 the  current  financial  year  3
 ani

 (b)  if  so,  what  are  the  details  of  the
 proposals  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTIAM  KAUSHIK)  :
 and  (h',  Yea,  Sir,  Air  India  have
 placed  orders  with  the  Boeing  Co.,  USA,

 ‘
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 for  purchase  of  one  B-747  aircraft  in  re-
 placement  of  the  one  lost  in  accident  on
 46161978  at  an  estimated  cost  of  Rs.  43-7
 crores,  and  in  addition,  have  also  place: ordets  with  the  Boeing  Co.,  for  purchase of  three  B-747  aircraft  at  a  total  estimated
 project  cost  of  Rs.  :48°44  crores  in  foreign
 exchange  and  Rs.  10'50  crores  in  Indian
 currency,  OF  the  above  aircraft,  one  is
 due  for  delivery  in  August,  1979.  the
 second  in  December,  1979  and  the  re-
 maining  two  ir  March  ‘1g80.,

 Unearthing  of  gang  of  smugglers
 In  Gold  and  Watches  across  Indo-

 Pakistan  Border

 820.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI  :
 SHRI  YADVENDRA  DUTT

 Will  the  DEPUTY  PRIMF.  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  gang  of
 smugglers  which  allegedly  traded  in  gold
 and  watches  worth  about  ten  crores  over
 the  last  one  yeat  across  the  Indo-Pakistan
 border  has  been  unearthed,  .ccording
 to  news  appeared  in  Hindustan  Times
 dated  r2th  June,  979  ;  and

 (b)  If  so,  what  are  the  details  in  this
 matter  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  (a)  and  (७०):
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 According  to  reports  received  by  Govern-
 ment,  a  major  gang  of  smugglers  indulding in  smuggling  of  gold  and  watches  across
 Indo-Pakistan  border  has  been  busted  by
 the  Officers  of  the  Dnrectorate  of  Ree
 venue  Intelligence.  On

 See Shri  Pal  Singh  alias  Pala,  Leader  of  this
 gang  was

 ap
 prehended  at  Delhi  along  with

 contraband  goods  including  watches, snake  skins  etc.  valued  at  about  Rs.  30
 lakhs  In  the  follow-up  action,  another
 important  member  of  this  gang,  Shri
 Kashmira  Singh  was  arrested  at  Amritsar
 while  attemptig  to  escape  to  Pakistan
 alongwith  Indian  currency  of  Rs.  3°5 lakhs  believed  to  be  sale  proceeds  of
 contraband  goods.  In  this  connection,
 4  persons  have  also  been  arrested.
 Of  these,  4  persons  including  S/Shri  Pal
 Singh  and  Kashmira  Singh  have  been
 detained  under  the  Conservation
 Foreign  Exchange  and  Prevention  of
 Smuggling  Activities  Act,  1974.

 Seizure  of  Gold,  Watches,  Synthetic
 and  Electronics  Goods

 826  SHRI  5.  R.  REDDY  ;  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  Ic  pleased
 to  state  the  quantity  and  value  of  gold,
 watches,  synthetics  and  electronic  goods
 seized  during  last  five  vears  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  The  guantity/
 value  of  gold  and  the  value  of  other  items
 namelv,  watches,  synthetic  fabiics,  ete.,
 for  the  last  five  years  are  indicated  in  the
 enclosed  statement.

 Statement

 Year  Gold  Value  Watches  Synthetic  Others  =  Total
 Qty  in  kgs.  in  Rs,  fabrics

 (Value  Rs.  in  lakhs)

 7975  :  474  222  997  299  9617,  4529

 976  73  83  goo  662  2587  9009

 797  «»  267  62  68  957  1707  2994

 t978  ,  .  :  290  7598  977  1018  552  3094

 979  (upto  May)  «  ee  or  759₹  468  7ig*  —-928*

 रडधल  provision.
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 दिल्‍ली  &  निवल  की  बढ़ी  घड़ी  सत्याक्षों  वर  छाये

 822  श्री  वादचेना  दस  गया  उप-प्रधानणत्ी
 तथा  चिल  मली  यह  बताने  की  कृपा  करेगे  कि  .]

 (क)  कया  दिल्‍ली में  3  जौर 4  4  जुन,  979
 के  बी  की  राति  को  निर्यातकर्ता  सस्वाध्रो
 पर  छापे  मारे  गए  शोर  करोड़ों  रपये की  विदेशी
 मुद्रा  की  भ्रभियमितता  पकड़ी  गई;  और

 (ल)  यदि  हां,  तो  तत्सम्बन्धी  पूर्ण  ब्यौरा
 क्या  है  भौर  उन  संस्थाओं  झे  विरूद्ध  सरकार
 क्या  कार्यवाही  कर  रही  है  ?

 विस  ननाल  में  राज्य  ली  श्री  सतोश
 भ्रध्रभाल  )  (क)

 अप  (3)
 सम्भवत  माननीय

 सदस्य  का  प्राक्षय  ०  एन०  वालसुब्रह्मश्यम्‌
 झौर  उनके  व्यापारिक  सहयोगियों  के  परिसरों
 की  4  जून,  979  को  की  गई  तलाशी  के
 सम्बन्ध  में  5

 कृ
 979  &  प्रेस  में  पे

 मू  एम०  झाई०  के  समाजार  से  है  t

 क्री  पी०  एन०  बआलसुव्रह्मण्यम्‌  हारा  झाय  पर
 करो  के  श्रपएअणत  झौर  विदेशी  मुद्रा  कानून  के
 उह्लघन  के  सम्बन्ध  में  प्राप्त  कुछ  विश्वसनीय
 सूचना  के  प्लाधार  पर  झाय-कर  झौर  प्रवर्तन
 निदेशालय  के  ्रधिकारियों  ने  4  जून,  979  को,
 श्री  भाससुबरह्मण्यम्‌  के  नई  दिल्‍ली  में  186,  गाल्फ
 लिक  पर  स्थित  झावास  शौर  उससे  सम्बड़  दो

 नई  झौर  पैन  एशियन  टेक्निकल  सर्विससेज
 प्राइवेट  लिमिटेड,  i96,  गाएफ  लिक,  नई  दिल्‍ली
 के  व्यापारिक  स्थानों  पर  छापे  मारे  थे  ।  दो
 व्यापारिक  परिसरों  से  झायकर  झपवचन  प्रौर
 विदेशी  मृदा  विनियमन  अधिनियम  के  उल्लघम  से
 सम्बन्धित  कुछ  लेखा-पुस्‍्तकें  झौर  न्य  दोषारोपणीय
 वस्तावेज  पाये  और  पकड़े  गए  है  t

 श्री  पी०  एन०  आालसुब्रह्माण्यम्‌  के  व्यापारिक
 परिसरों  से  जब्त  किए  गए  जो की  छानबीन

 823  SHRE  MOHAN  LAL  PIPIL:
 Will  the  DEPUTY  PRIME  MINISTER
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 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  the  total  number  of  employees
 Gr  sein  the  Minutry  of  Finance
 (Secretariat  proper)  in  whole  cases  orders
 of  revernon  from  their  present  posts
 have  been  stayed  by  the  Courts  and  hcw
 many  such  cases  have  been  pending  in
 the  Courts  for  more  than  seven  years  as
 on  rst  Julv,  7979  |

 (b)  wheter  it  is  a  fact  that  unnl  the  final
 decision  of  the  court,  the  concerned
 employees  have  been  debarred  from  fixture
 promotions  and  confirmation  against
 ther  posts,  if  so,  whether  a  copy  of  the
 relevant  instructions  and  orders  will  be
 laid  on  the  Table  of  the  House  ,  and

 (c)  af  the  reply  to  part  (b)  is  in  negative,
 whether  Government  have  any  proposal for  the  confirmation  and  promotions  of
 such  employees  >

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULI  AH)  (a)  to  (०)  ,The
 information  38  being  collected  and  wall  be
 lad  on  the  Table  of  the  House  as  soon  as
 posubie.

 Appointment  of  Non-Panelled
 Officers  in  the  Ministry  of  Finance.

 824  SHRI  A
 nn

 SINGH  BHA-
 DORIA  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISIER  OF
 FINANCE  be  pleased  to  state

 cat)
 whether  it  38  a  fact  that  service

 e  controlling  authorities  of  his  Mi-
 nistry  appointed  a  number  of  non-
 panelled  officers  in  preference  to  the
 panelled  officers  during  the  laat  two
 years,  if  so,  their  numbe  r,  names  and
 designations  as  well  as  the  reasons  of  such
 appointment  in  each  case  ,

 (b)  whether  Government  are  aware
 that  there  has  been  connderble  resentment
 amongst  the  panelled  officers  as  a  result
 be

 me  practice  followed  in  his  Minstry  ,
 an

 (c)  whether  at  us  proposed  to  take  any
 steps  to  remove  such  irregularities  in
 future,  if  so,  the  nature  thereof?

 THE  MINISTER  OF  STATE  IN

 mata  222
 (a)  to  c  The

 ie  pd  being  collected  and  will  be us
 laid  on  the  Table  of  the  House  as  soon  a3
 posible.
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 Requisitioned  by  Airport  Security

 85.  SHRI  EDUARDO  FALEIRO
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  Japanese  speaking  Inter-
 preters  have  nm  requisitioned  by  the
 Aviation  Security  Department  at  all  four
 international  airports,

 (b)  af  so,  details  thereof,  and

 (c)  reasons  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU
 SHOTTAM  KAUSHIK)  (a)  to  (०)
 Under  the  Contingency  Plan  to  deal  with
 emergencies  arising  out  of  hiyacking  and
 other  terrorist  threats  to  civil  aviation,
 a  panel  of  negotiators  =  linguists,
 psychiatrists  etc  35  required  to  be  kept
 ready  se  that  their  services  may  be  re-

 quisitioned
 at  short  note  ‘This  panel  was

 awn  up  in  consultation  with  IB  and
 Cabinet  Secretariat  and  includes  a
 person  knowing  the  Japanese  language
 There  was,  however,  no  occasion  (०  alert
 the  panel  or  to  requimtion  the  services  of
 any  interpreter

 Representation  from  Claimants
 Association,  Calcutta

 826  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPE-
 RATION  be  pleased  to  state

 (a)  whether  Government  have  received
 representation  from  Claimants  Aasocia-
 tion,  Calcutta,  containing  certain  valuable
 Suggestions  for  improving  the  working
 of  the  office  of  the  Custodian  of  Enemy
 Property  for  India  for  speedy  disposal  of
 the  pending  claims,  and

 (b)  ४  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  (SHRI  ARIF  BAIG)

 g
 and  (b)  Yes,  Sir  To  expedite  veri-

 tion  of  claim,  a  post  of  Officer-on
 Special-Duty  and  two  posts  of  SA.S
 Accountants  have  been  sanctioned

 3

 Pri  x  sao
 at  Calcutta  The  Officer

 one!  pecial-Duty,  in  addition  to  verie
 fication  of  claims  will  also  look  after  the
 work  relating  to  the  management  of  pro-
 perties  vated  ard

 the  meen
 enemy

 pro.
 ty  for  a  in  ta  region

 crangementh  have  also  been  finalued to  appoint  a  new  incumbent,  for  the
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 of  Custodian  of  Enemy  property
 ees  will  be  devoting  his  full  least  the functions  and  dutics  inctlental  to  th
 post,

 As  regards  the  appointment  of  former
 Custodian  of  Enemy  Property  (Shr:  M  K
 Rangachar:)  as  Chairman  of  the  Panel  as
 suggested  by  the  association,  the  matter
 was  examined  and  it  was  found  that  in
 regard  to  the  settlement  of  financial  claims, it  is  always  prudent  to  appoint  a  serving member  as  Chairman  0  Phe  Panel

 The  Cu  odian  of  Enemy  Property  ad-
 munisters  the  properties  vested  in  him, which  are  scattered  all  over  the  country, with  the  aid  of  State/Union  Government
 officials  posted  in  the  area  No  special office  at  Calcutta  for  this  purpose  seems
 to  be  called  for  Recently,  the  Ciovern
 ments  of  State/Union  Territories  have
 been  advised  to  make  all  arrangements to  d  tect  and  report  ‘enemy  properties’,
 ifany  which  ought  to  vest  in  the  Custodian
 of  Lnemy  Property

 It  would  not  be  possible  to
 ay

 the
 claims  on  the  basis  of  collateral  evidence
 The  claims  which  are  substantiated  by
 documentary  evidence  direct  or  indirect
 are  being  verified  by  the  Panel  since  the
 verifications  of  financial  claims  without
 relevant  documents  could  lead  to  abuse
 and  open  the  doors  to  various  objections

 Absorption  of  Ex-Trade  Apprentices a  in  LA.

 827  SHRIMATI  AHILYA  P.
 RANGNEKAR  Will  the  Munster  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state

 (a)  whether  Government  are  aware
 about  the  long  sufferings  (for  the  last
 seven  yers)  of  Ix  Trade  Apprentices  of
 Indian  Atlines,  and

 (b)  if  so,  what  steps  have  been  taken
 for  their  absorption  into  the  Indian  Atr-
 lines?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTITAM  KAUSHIK)  (a)
 and  (b)  Although  the  Apprentices  Act
 does  not  make  it  obligatory  on  the  part  of
 an  employer  to  absorb  the  apprentices
 trained  by  him,  yet  Indian  Aurlines  extends
 the  following  concessions  to  apprentices
 in  the  matter  of  employment

 Q)  Apprentices  are  permitted  to  apply
 for  posts  in  Indian

 Pingel  haar  rs being  required  to  sponsored  by
 the  Employment  Exchange.
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 (ii)  Other  things  being  equal,  the  ap-
 prentices  are  given  preference  in
 the  matter  of  employment  over
 outsiders  if  found  suitable.

 iii)  Relaxation  in  is  permitted ™  to  the  extent  of  ‘he  | fag
 of  train-

 ing  undergone  by  in  Indian
 Airlines.

 Relaxation  in  rules  regarding  Inner
 Line  Permit  System

 828.  SHRI  ६.  8.  GHETTRI;  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  what  is  the  existing  regulation  of
 inner  line  permit  for  foreign  toursst  who
 wants  to  visit  Darjeeling  and  Sikkim;

 (b)  is  it  a  fact  that  the  existing  regula-
 tion  of  inner  line  permit  is  acting  as  a
 deterrent  to  the  flow  of  foreign  tourists  to
 Darjeeling  and  Sikkim;  an

 (c)  if  so,  what  steps  the  Government

 propose
 to  take  in  order  to  relax  the  inner

 nme  permit  system  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  :
 (a).  Foreign  tourists  travelling  to  Darjee-
 ling  by  the  surface  route  are  required  to
 have  permits.  These  are  granted  li-
 berally  for  a  stay  of  7  days  by  the  Indian
 Missions  abroad  and  the  Forcigness  Re-

 cay
 Registration  offices  at  New

 slhi/Bombay/Madras/Calcutta  as  well
 ai  Immigration  Officers  at  the  four
 international  airports.  However,  forcign tourists  who  travel  to  Darjeeling  by  air
 (upto  Bagdogra)  and  back  are  allowed  to
 va

 Darjecling  without  permits  for  5
 ys.
 As  regards  Sikkim,  individual  foreign

 tourists  can  now  visit  Gangtok  for  4  da
 : including  visits  to  Phodang  and  Rumiek.

 Foreign  tourists  travelling  in  groups
 of  20  conducted  by  travel  agents
 recognised  by  the  Department  of  Tourism
 are  also  permitted  to  trek  in  Zongri
 area,  Western  Sikkim  for  a  period  of  to
 days  including  journey  time,  provided
 they  travel  upto  Bagdogra  by  air  and  follow
 the  prescribed  routes  for  trekking.

 (b)  and  (c),  Restrictions  on  the  entry of  foreign  tourists  to  Darjecling  and  Sikkim
 have  been  liberalised  resulting  in  larger
 flow  of  tourists  traffic  to  these  centres.

 Alte  Link  between  Ahmedabad  and
 other  Airports  in  Gujarat

 829.  SHRI  F.  P.  GARKWAD  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 Ahm-dabad,  a  virtual  State  Capital,  is
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 not  linked  with  other  Airports  within  tLe
 State  of  Gujarat,  vis,  Vadodara,  Bhava-
 nagar  J}  |  and  Bhuj,  etc;

 (b)  if  so,  whether  Government  intend
 to  link  these  airports  with  bad
 by  suitable  flights  in  view  of  the  industrial
 and  commercial  importance  of  Alimeda-
 bad;  and

 (c)  if  not,  reasons  thereof  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 Pa  oo  nen

 KAUSHIK)  :  (a)
 es,  Sir.

 (b)  and  (c).  Present  aircraft  fleet  of
 Indian  Airlines  is  fully  ccmmitid  for
 the  operation  of  the  existirg  rchcdule.
 It  is,  therefore,  not  possible  to  consider
 extention  of  air  services  within  the  state
 of  Gujarat  to  link  Vadodata,  Bhavnagar,
 ee

 Rao  andBhuj,ctc.  with  other
 Cities.

 Foreign  Trade  in  79808

 8y0,  SHRI  A.  R.  BADRINARAYAN  :
 SHRI  NIHAR  LASKAR  :
 SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY  :

 Will  the  Minister  of  COMMIRCE, CIVIL  SUPPLIES  AND  COOPFRA-
 TION  be  pleased  to  state:

 (a)  whether  Union  Government  have
 decided  to  sct  up  a  Group  to  prepare  a
 blueprint  of  the  target  and  prospects  of
 foreign  tiade  in  ig)  o's;

 (b)  if  so,  whether  this  decisicn  was
 taken  on  the  recommendation  of  the
 Northern  Region  Section  of  the  Aerccia-
 tion  of  Indian  Engincers;

 (c)  who  are  the  Members  of  the  Group;
 (d)  when  the  Group  is  likely  to  submit

 its  report;  and

 (e)  what  are  the  details  of  the  report submitted  by  them  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA-
 ZION  (SHRI  ARIF  RBAIG):  (a)  Yes,

 r.

 Cb)
 No,  Sir.  In  the  context  of  current

 developments  in  the  international  eco-
 nomy  and  especially  the  new  complexities that  are  ¢merging  in  the  world

 ae environment,  ad  apne  aero necessary  to  un  ean  कुच्नन्ॉट्त।  1. ह
 of  the  future  Indian  Export  strategy.
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 (c)  The  Committe  is  comprised  of  the
 followings:—,
 Shri  P,  L.  Tandon,  Chai:man
 Director-General,
 NCAER
 Shri  G.V.K.  Rao,  Member
 Member, bd Planning  Commission,

 Dr.  S,  Krishnaswamy,  Member
 Deputy  Governor,
 Reserve  Bank  of  India,
 Bombay.

 Shri  Mantosh  Sondhi,  Member
 Secretarv,
 Deptt.  of  Steel.

 Sh:j  Romesh  Bhandari,  Member
 Additional  Secretary  ,
 Ministry  of  External]  Affairs

 Shri  Rahul  Bajaj,  Member
 President,
 Association  of  Indian
 Engineering  Industry.

 Dr.  D.  K.  Rangnekar,  Member
 Editor,
 Business  Standaid,
 Calcutta.

 Prof.  Amit  Bahaduri,  Membe  r
 Chairman.
 Centre  of  Development  Plan-
 ning,  Jawaha:  alt Nehru
 Unwersity.

 Shri  Mohendia  G.  Mehta,  Member
 Chairman,
 Gem  &  Jewellery  EPC.

 Shri  Brij  Nehru,  Member
 Managing  Director,
 Tata  Exports,
 Bombay.

 Dr  .N  0.8,  Nath  Member

 Shn  A.  Hafizur-Reliman,  Moember
 South  East  Tanning  Co.,
 Madras,

 Dr.  Vijay  L.  Kelkar,  Mcumber
 Economic  Adviser,  Secretary.
 Ministry  of  Conunerce,
 Civil  Supplies  and
 Conpertion on.

 @
 The  Committee  is  required  to  sub-

 mit  its  report  by  the  goth  June,  1¢80,  at
 the  latest.

 r
 (०)  No  report  has  been  submitted  ३0

 jar,

 धनस्पति  उत्पाशकों  को  रिचावती  दरों  पर  आयातित
 ह. ड  की  पश्रापूर्ति

 831.
 पह  et

 fare:
 =  ि | तथा  साभरिक  २  ्रहकारिका  यह

 की  छुपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तवभ्थर-दिसम्वर,
 977  में  वनस्पति  उत्पादकी  को  रियायती  द्ष्यों

 पर  प्लायातित  हेल  की  श्रापू्ति  की  गई  थी  ;

 ख)  मदि  हां,  तो  उस  भ्वधि  है  मे  [भरायातित
 तेल  के  प्रति  टिन  (16.5  कि०  ि]  के  लिए
 उत्पादकों  द्वारा  कया  कीमत  निर्धारित  की  गई  थी
 झौर  प्रति  दिन  (6.8  कि०  प्रा०)  के  लिए
 नगर  आरापूर्ति  विभाग  द्वारा  कया  कीमत  निर्धारित
 की  गई  थी;  झौर

 (ग)  नवम्बर  तथा  दिसम्बर,  fio77  के
 दौरान  खाद्य  विभाग  के  सैनिक  विजय  संगठन  को
 बनस्पति  उप्पादकों  द्वारा  कुल  कितना  ;  तेल  हू  हाइड़ो
 सप्लाई  (किया  गया  झौर  प्रति  ह... ह  (16.5  कि०
 aro)  दर  गया  है  तथा  उस  पर  कुल  कितना
 खर्च  किया  गया  ?

 वाणिज्य,  भागरिक  भर,
 ३  फेक संत्रालय  में  राज्य  मंत्री  (वी  कुमार  कोयल)  :

 (क)  जी  नहीं  t  भारतीय  राज्य  व्यापार  सिभम
 द्वारा  वनस्पति  उत्पादको  को  प्ायातित  |तेल  कीं
 सप्लाई  लाभनझलाभ  मल्य  पर  की  गयी  थी  1

 )  इस  मल्लालय  द्वारा  बनस्पति  है  उत्पादकों
 को  एसोसिएशनों  (की  सलाह  |  से  [स्वैष्छिक
 मल  नियंत्रण  प्रणाली  शुरू  की  गयी  t  इस
 प्रकार  पहली  मवस्बर,  977  से  वनस्पति  के
 6.5  कि०  प्राम०  के  टीम  का  कारसखाता  मूल्य
 i40'-  to  नियत  किया  गया  था

 थ अ
 [तमम्बर,

 तथा  दिसम्बर,  i977  के  दौरान  मुल्य
 चलता  रहा  था  ।

 (ग)  नवम्बर  और  दिसम्बर,  fi977  के
 दौरान  बुछ  वनस्पति  उन्पादकों  द्वारा  इस  प्रकार
 त्रमश  5000  मीटरी  टन  शौर  3350  मीडरी
 टन  माला  की  सलाई  की  गयी  थी  |  ऐसी  जरीद-
 दारी  पर  लगभंग  कुल  7.265  करोड़  रुपये  व्यय
 किये  गये  थे  और  हस  प्रकार  भ्रौसत  दर  8700  59
 ह्  प्रति  टन  बैठती  है  |  थे  सबिदायें  प्रति  ढ्म  के
 हिसाब  से  दी  गई  दरो  पर  की  गयी  थी  ।

 बर्तमाग  सरकार  तथा  सूलपर्ष  सरकार  के  यंत्री  मध्यम
 के  सदस्यों  की  झोर  करों  की  बकाधा  राशि

 832.  श्री  हुक्लदेव  माशाथल  धादथ  :  उप-

 द्
 तथा  विश  मंत्नी  यह  अताने  की  कपा

 कं  fo:

 (क)  वर्तमान  सरकार  तथा  'बूबंवर्ती  इन्विश
 सरकार  के  मंत्री  मण्डल  के  सदस्यों  ै घोर  विभिन्न
 करों  की  ।कतनी  राशि  बकाथा  हैं  तथा  इस  सुम्बना
 में  प्रत्येक  सदस्य  का  क्‍या  बाम  है  और  एन  सदस्यों
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 के  नाम  तथा  पते  क्या  है  जिन्होने  करो  की
 झदायशी  समय  पर  नहीं  की  थी,  भौर

 (@)  क्या  श्गनी  सम्पत्तियों  के  सम्बन्ध  में
 उनके  ह्वारो  पेश  किये  पि  विषरणों  की  बुर्द
 वित्त  विभाग  ने  उसी  प्रक्रियानुसार  की  थी  जो
 सामान्य  लोगो  के  लिए  निर्धारित  है  ?

 जिस  सन्नालय  में  राज्य  मत्रो  (शो  अुलफिकार
 जल्ला  )  (क)  और  (ख)  सूचना  तत्काल
 उपलब्ध  नहीं  हैं  i  उसे  इकट्ठा  किया  जा  रहा  है
 ौर  यथा  सम्भव  शीघ्र  सदन-पट्ल  पर  रख
 दिया.  जायेगा  av

 Foreign  aid

 833  अता  YASHWANT  BOROLI
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISILER  OF  FINANCT  be
 pleased  to  state

 (a)  what  is  the  total  foreign  aid  India
 received  during  financial  year  1978-79,

 {b)  how  much  of  it  is  by  way  of  gift
 Joan  with  and  without  interest,  and

 (c)  is  the  gift  amount  cneumsenbed
 with  any  conditions  ?

 ‘THE  MINISTER  OF  STAAL}  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  (a)  and  (b)  Che
 foreign  aid  disbursement  during  the  fi-
 nancial  year  1978-79  amounted  to  Rs
 4266  crores,  Thisincludes  Rs  42  crores
 as  totally  interest  free  loans  and  Rs  =  273

 efores  as  grants.

 (c)  Grants  are  normally  to  be  unhid
 for  the  specifi  purposes  for  which  they
 are  given  In  certain  cases,  grants  also
 carry  the  condition  that  commodities  to
 be  procurred  out  of  the  grant  amount
 would  be  ymported  only  from  the  door
 countries

 Ale  connection  af  Pathankot  for
 developing  Tourism  in  Kangra/Kulu

 Valleys
 83  SHRI  DURGA  CHAND_  Will

 the  Minster  of  SOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  there  (३  any  prop  sal  und  r
 Government's  consideration  to  connect
 Pathankot  with  air  for  developing  tourism
 in  the  Kangra  and  Kulu  Valleys,

 (b)  2f  0,  wrat  are  the  dtails  thereof,

 (c)  By  when  Pathankot  will  be  put  on
 the  air  map  of  India  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
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 PURUSHOTTAM  KAUSHIK)  :  (a)
 to  (०)  .  Presently  there  ७  no  proposal under  Government's  considmatwon  to
 aithnk  Pathankot

 बाल  कृष्ण  पेपर  मिल्स  लि०  बस्बई  द्वारा  उत्पाद
 शुल्क  तथा  झ्रायकर की  बकाया  राशि  का  चुगतान
 835. भी  हुकम  कन  कछवाम :  क्या  उप प्रधान  मती  तथा  वित्त  मत्ती  बाल  क्षष्ण  पेपर

 मिल्स  लि०,  बम्बई  द्वारा  उत्पाद  ,  सीमा-
 शुल्क  तथा  झ्ायकर  की  अझदायगी  के  में  6
 मार्च,  1979  के  प्रताराकित  प्रश्न  सख्या  3508
 के  उत्तर  के  सम्बन्ध  में  यह  बनाने  की  कपा
 करेगे  कि

 (क)  क्‍या  श्रपेक्षित  जानकारी  इस  बीच
 एकत्र  कर  लो  गई  है  और  यदि  हां,  तो  उसका
 ब्यौरा  क्‍या  है  ,  और

 ख)  यदि  नहीं  ता  इस  सम्बन्ध  मे  विलम्ब  के
 क्या  बारण  हूँ  ?

 वित्त  सत्रालय  में  राज्य  मतों  भी  जुल्फिकार
 उल्लाह)  (क)  जी,  हा  ।  भपेक्षित  घूचना
 एकल्नित  कर  लो  गयी  थी  और  उसका  ब्योरा
 lo  जून,  4979  को  समदीय  कार्य  विभाग  के

 माध्यम  से  प्रस्तुत  किये  गये  आश्वासन  पूति  विवरण-
 पत्र  में  दिया  गया  है

 (ख)  यह  प्रश्न  उपस्थित  नहीं  होता  ।

 झमरावतो  बेंकटेश  पेपर  मिलत  लिमिटेड  तमिलनादु
 द्वारा  उत्पादन  शुल्क  शर  पझ्रावकर  श्रतिशेथों

 का.  सुगतान

 ५०6  हुकम  अस्द  कछथाय  कया  उप
 प्रधान  मती  तथा  जिस  मती  प्रमरावती  श्री  बेंकटेश
 पेपर  मिलल्‍स  लि  तमिलनाढ़  द्वारा  उत्पादन

 बाई न सीमा  शुल्क  और  झ्रायकर  के  भुगतान  के  मे
 I6  माच,  979  के  शभ्रताराकित  प्रश्न  सब्या
 3507  के  उत्तर  के  सम्बन्ध  से  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  कया  भ्रपेक्षित  जातकारी  हस  बीच
 एकत्रित  कर  ली  गई  है  ,

 खि)  यदि  हां,  तो  उसका  विवरण  क्‍या
 है,  भौर

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्या  कारण
 9

 बिस  मल्ालयव  में  राज्य  मंत्रों  (जो  जुस्सिकार
 डल्लाह)  (क)  भौर  (व).  जो  हा  ,  भ्रपेक्षित
 सूचता  एकत्रित  कर  ली  गई  भी  जौर  उसका
 ब्यौरा  i6  जून,  1979  को  संसदीय  कार्य  विभाग
 के  माध्यम  से  प्रस्तुत  किए  गत  भाश्यासत  पूर्ति
 विवरण-पल  में  दिया  गया  है

 (१)  id  wer  नहीं  उठता  1

 ह



 °
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 att  बेंकटेश्नर  पेषर  ्ण्द  बोर्डसू  (प्राइजेट)  लिखिटेड,
 जिला  बहुरे  हारा  उत्पाद

 ~
 को  झदालगी

 और उस  की  ओर  कमकर  को  बकाया  राशि

 897. ge a  gen  we  sew:  कया  क
 -क  मंत्री  ६... ह  लित  मत्री  श्री  बैकटेशबर  पेपर
 एण्ड  बोइेसू  (प्राइवेट)  लिमिटेड,  जिला  मदुरे
 द्वारा  उत्पाद  शल्क  को  झदायगी  श्रौर  उसकी
 झोर  भागकर  बकाया  राशि  के  बारे  में  i6
 मारे,  i979  के  भ्रतारांकित  प्रश्न  सब्या  3506
 के  उसर  के  सम्बन्त  में  यह  बताने  को  कृपा
 करेंगे  कि

 (*)  क्या  अवेक्षित  जातकारी  इस  बीच
 एकतित  कर  लो  गई  है  ,

 (ख)  यदि  हा  ता  ब्यौरा  क्‍या उसका

 ")
 यदि  तही  ता  एस  में  विलम्ब  के  क्‍या

 कारण  हैं  ?

 दिस  मंत्रालय  में  राज्य  मंत्री  भी  अुल्किकार
 उल्लाह)  (क)  झौर  (ख)  जी,  हा  |  श्री
 बेंकटेश  पेपर  एण्ड  बोर्डस  (प्रा0)  लि0,  जिला
 मदुरे  द्वारा  अदा  किये  गये  उत्पादन  शुल्क  तथा
 झायकर  के  बारे  में  लोक  सभा  में  पूछे  गये
 झताराकित  प्रश्त  २0  3506  में  मांगी  गई  सूचना
 सिम्तानुसार  है

 वित्तीयी  घर्ष  1975~76,  7७-77  भौर
 T7-73,  के  दौरान  कम्पनी  द्वारा  कोई  आयकर
 श्वा  नहीं  किया  गया  है  झ्लौर  3i-:2-978
 की  स्थिति  के  अनुसार  इस  सम्बन्ध  में  इस  कम्पनी
 की  तरफ  कोई  रकम  बकाया  नहीं  थी  t

 वित्तीय  वर्ष  977-78  के  दौरान  उक्त
 कम्पनी  द्वारा  उत्पादन  शुल्क  के  रूप  में  7  76
 लाख  रुपये  की  रकम  झदा  की  गयी  कारबाने
 मे  16-7~1977  से  काम  करना  शुरू  किया।

 ब)  श्री  बेंकटेश  पेपर  एण्ड  बोर्डंस  (प्रा0)
 लि0,  जिला  मरे  में  लगायी

 किक  5
 जी  के  बारे  में

 ्ोक  सभा  में  पूछे  गये  प्रश्न  स०
 3506  के  भाग  (सत्र)  में  मांगा  गया  ब्षवार

 ब्यौरा,  निम्नानुतार  है

 तिस्नलिखिन  तारीख  का  समाप्त  प्रदत  प्‌जी
 बंध  का  तुलन-पत्र  (लाख  रुपयो  में)

 40—4-974  0  56
 3l-3-975  6  43
 31-93-1976  14  49
 31-9-1977  9.63
 3I-3+4978  19,63

 (ग)  ह. ड  प्रश्न  नहीं  कहता  ।
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 gen  उर्भरक  बोजना  के  लिये  लाधान  हारा  सहापता

 838.  भी  ह...  चम  कछवाय  :  क्या  उप

 "ा  ट्रू
 तथा  चिस  मी  यह  बताने  कौ  कृपा

 कक

 (क)  क्या  यह  सच  है  कि  जापान  सरकार
 ने  सरत  उर्वरक  योजना  के  लिये  74  करोड़
 रुपये  को  सहायता  देने  के  लिए  दस्तावेजों  पर
 हस्ताक्षर  कर  दिये  है,  प्रौर

 (ख)  यवि  हा,  ता  करार  के  प्रनुसार  सूरत
 उर्वरक  कारखाने  में  कार्य  कब  प्रारम्भ  किया  जाएगा
 जौर  यह  ऋण  कब  तक  लौटाया  जाएगा?

 विस  अंग्रालव  सें  राज्य  संतो  (भी  सतोश
 चगाल)  (क)  जी,  हा  ।  भारत  सरकार  भौर
 जापान  सरकार  के  बीच  2]  जन  979  की
 पत्नो  का  आादान-प्रदान  हुभा  जिसमे

 क्
 राज्य

 में  सूरत  उर्वरक  परियाजना  के  जापानी
 सहायता  का  अचन  दिया  गया  है।  भारत  सरकार
 झौर  जापान  की  समुद्रपारीय  झाभिक  सहुभोग
 निधि  के  बीच  जब  ऋण  करार  सम्पन्न  हो  जाएगा
 तब  जापान  सरकार  ऋण  की  रकभ  उपलब्ध
 कराएगी  |

 फरवरी  शुरू
 होने  की  धाशा  है।  जापान  से  मिलने  बालें  इस
 ऋण  की  वापसी  भ्रदायगी  0  व्यों की  रियायती
 झबधि  सहित,  30  वर्षों  में  की  जाएी।  ऋण
 के  भुगतान  की  भ्रवधि  जापान  की  समुव्रभारीम
 आधिक  सहयोग  निधि  के  साथ  ऋण  करार  पर

 हुल्ताकर
 किए  जाने  की  तारीख  से  5  वर्षों  की

 Weekly  fiying  ie  @
 Pilots  in  the

 839.  SHRI  0  Kk  CHANDRAPPAN  ;
 Will  the  Mamster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  how  many  hours  a  pilot  in  the  TAC
 ny  flying  on  an  average  in  a  week  and  what
 is  the  average  number  of  landing  and
 taking  off  involved  duting  his  flying  hours
 ina  week,

 (b)  what  as  the  iclatave  figures  of  do-
 mestic  flights  in  some  other  countries;

 (c)  whether  over  work,  fatigue,  mio-
 notomy  and  boredom  of  air  pilots  lead
 to  air  accidents  and  inefficiency,  and

 (d)  what  us  the  reaction  of  the  Govern-
 ment  on  this  problem  ?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  {a)  The
 average  utilisation  of  Pilots  in  the  year
 1978-79  was  as  follows:—

 Commanders/Captain  4  hours  per week  approx.
 First  Officers  5  hours  per  week

 approx.
 The  average  number  of  landings  and  take-
 offs  per  week  varies  between  0  and  go
 depending  on  the  type  or  sectors  flown.

 (b)  The  average  statutory  requirement is  t00  hours  in  any  calendar  month  for
 several  countries  engared  in  domestic
 operations.  ‘Though  exact  figures  are

 not  available,  th>  average  would  be  in
 excess  of  Bo  hours  per  month.

 fc)  While  the  human  factor  cannot  be
 over-ruled  in  the  case  of  air  accidents,
 inefficiency  is  not  allowed  to  creep  in  as
 there  is  very  thorough  system  of  training
 aa

 periodical  checks  for  proficiency  of
 ilots,

 (व)  To  ubviate  such  problems,  Go-
 vernment  have  specified  Flight  Time
 Limitations,  vide  Aircraft  Rules  42(a) which  reacls  as  follows:

 “Pilot  not  to  flv  for  more  than  725 hours  du  ‘ing  any  period  of  30  consc-
 cutive  days.’

 Demands  made  by  All  India  Grindlays Bank  Employees  Federation

 840.  SHRI  R.K*  MHAGI  :  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  question  No,  11981  on  18th.
 May,  7

 73
 regarding  demands  made  by Al  India  Grindlays  Bank  Employees Federation  and  state:

 (a)  whether  the  Reserve  Bank  of  India
 hag  received  the  comments  from  Grindla’
 Bank  on  the  points  raised  by  the  All  In
 Grindlays  |  ank  Employees  Federation  in
 its  memorandum;

 teed
 what  is  the  nature  of  the  comments

 made  by  the  Grindlays  Bank;

 (c)  if  nO  comments  are  received  by
 Rererve  Bank  up  till  now,  the  reason
 there  of  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUAULLAH)  :  (a)  Yes,  Sir.
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 The  comments  received  from  the

 indisys  Bank  Ltd.  were  examined
 by  the  Reterve  Bank  and  some  of  the
 contentions  of  the  All  India  Grindlays
 Bank  Employces’  Federation  were  found
 to  be  without  basis.  Where,  however,
 the  bankis  pra:

 ticts  were  found  to  be  0७६
 of  line  with  the  national  policies,  the
 Restrve  Bank  have  issued  necessa:

 ot  Maggie to  the  bank  and  the  bank  has  t  cor-
 rective  action.  It  is  also  stated  by  the
 Reserve  Bank  that  the  mani  t
 the  Grindlays  Bank  had  since  resumed
 dialogue  with  the  Federation  with  regard
 to  their  demands.

 (c)  Does  not  arise.

 Import  of  inferior  quality  of  edible
 oll  from  U.S.A.

 841,  SHRI  M\DHAVRAO  SCIN-
 DIA  :  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  a  huge
 quantity  of  editde  oil

 I  Fed
 from  USA

 has  been  found  unfit  for  human  consump-
 tion  in  some  paris  of  the  coutry;  and

 (b)  if  so,  details  thereof  and  his  reaction
 thereto  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 SHRI  KRISHNA  KUMAR  GOYAL)  :

 &
 and  (०),  The  information  is  |  ein

 collected  and  shall  subsequently  be  lai
 on  the  Table  of  the  House.

 Expenditure  on  Foreign  Tours  of
 Central  Ministers

 842.  SHRI  JANARDHANA  _POO-
 JARY:  Will  rf  e  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 FINANCE  be  pleased  to  state:

 (a)  the  amount  spent  on  foreign  tours
 On  ¢ach  Central  Ministers  during  the  last
 six  months;  and

 ®
 the  names  of  the  countries  visited

 by  them  and  the  purpose  of  visit  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 _ ZULFIQUARULLAH  ):  (a)  and  (b),
 The  required  information  for  the  period from  ist

 areal  979
 to  goth  June,

 7979 ७
 Table  of  the  House  as  soon  as  possible.
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 Delay  in  Departure  of  IA  and  Al
 Flights

 S48.
 SHRI  JANARDHANA  POO-

 JARY:  Will  the  Minister  of  TOURISM
 0

 AVIATION  te  pleased
 si  3

 (a)  whether  it  is  a  fact  that  delay  in  the
 departure  of  I.A.  and  AJl.  flights  has
 become  frequent;

 (b)  if  so,  the  number  of  times  the  flights were  delayed  during  7978  and  from
 January  to  June,  19793,

 दो  the  reasons  for  delay  in  the
 departure  in  each  case;  and

 (d)  steps  being  taken  by  the  Government
 to  ensure  punctuality  in  the  departure  of
 flights  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION

 Gz PURUSHOTTAM  KAUSHIK)  :
 (d).  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the  Sabha,

 Top  ten  Income-tax  payers  in  Punjah

 i  pied
 0.  $.  TOHRA  :  Will  the

 DE  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased to  state  :

 (a)  the  names  of  the  top  income-tax
 payers  in  Punjab;

 (b)  the  amount  of  income-tax  due  in
 each  case  during  the  last  three  years,
 year-wise;  and

 ५0)
 the  amount  of  income-tax  paid  in

 each  case  during  the  above  period  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULSIQUARUELAY)

 :  (a)  to  (०),  The
 information  is  not  readily  available.  It  is
 being  collected  and  mill  be  laid  on  the
 Table  of  the  House  as  ३000  as  possible,

 Income-tax  dues  from  Directors  of
 M/s.  Pure  Drinks  Private  Limited, New  Delhi

 845.  SHRI  S.  S.  DAS  :  Will  the  DEPU-
 TY  PRIME  MINISTER  AND  MINIS-
 TER  OF  FINANCE  be  pleased  to  state:

 (a)  what  is  the  penalty  and  income-tax
 dues  from  the  Directors  of  M/s.  Pure
 Drinks  Private  Limited,  New  Delhi  due
 to  loans  taken  by  them  from  the  company;

 9)  was  the  company  required  to  take
 onde  Goreraments”  permission  before
 giving  such  loan;

 &
 do  these  loans  fall  under  Section

 2(am)  9
 of  the  Income-tax  Act,  if  Dy  what is  tax  due  from  the  directors  and  what  is the  penalty,  if  any;

 )
 what  assets  have  been  purchased

 with  these  loans  and  how  are  the  directors
 G0ing  to  repay  the  loan;  and

 (e)  what  action  is  proposed  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARUALLAH).  (a)  to  (९),  The
 Tequisite  information  as

 Lie!
 collected

 and  will  be  laid  on  the  Table  of  the  House.

 Protest  over  method  of  examining
 Aircrafts

 846.  SHRI  K.  MALLANNA  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  General
 Coyncil  of  All  India  Aircraft  Engineers
 Astociation  has  protested  against  the
 ‘overall’  methods  used  in  examining
 aircrafts  and  certifying  them  if  fit,  flouting
 all  norms  of  safety;  and

 (b)  if  s0,  the  details  regarding  their
 grievances  in  this  regard  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  _KAUSHIK)  2  {a and  {b).,  General  Secretory  and  Joint
 Secretory  of  All  India  Aircraft  Engineers Association  are  amongst  the  six  peti-
 tioners  who  have  filed  a  writ  petition  in
 Delhi  High  Court  requesting  that  the  fourth
 amendment  to  the  Aircra! ्  Rules,  19375
 as  far  as  it  concerns  introduction  of  A
 proved  Maintenance  System  under  de:  fe
 gated  System  of  Airworthiness  Control  is
 declared  illegal  and  ultra-vires  and
 therefore,  be  struck  down,  ‘They  have  in
 particular  prayed  to  the  High  Court  in
 their  petition  that  certain  specified
 amended  Aircraft  Rules  be  struck  down
 along  with  tome  of  the  actions  taken  by the  respondents  (Indian  Airlines,  Air-
 India,  Director  General  of  Civil  Aviation
 and  Ministry  of  Tourism  and  Civil  Avia~
 tion)  consequent  to  the  introduction  of
 revised  Airworthiness  Rules,  The  matter
 is  pending  in  Delhi  High  Court.

 मूंगफली  की  ली  का  तिर्यात  कोटा

 847.  भी  धर्म  सिंह  भाई  पढेल  :  क्या  बाणित्य,
 शागरिक  पृति  तथा  सहकारिता  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 ५
 मई-झगस्त,  1979  के  लिए  भूृंगफली

 की  (6  (ग्राउन्डनट  सालबैट)  एनसट्रेक्शन-डी
 झायल्ड  केषम  का  कितना  निर्यात  कोटा  स्वीकृत
 किया  गया  दिया  गया  था  ;
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 (a)  कया  छोटे  छोटे  प्राय  मिलर्स  और
 सालकेंट  प्लांट  बालों  को  मूंगफली  की  ली  का
 कोटा  आवंटित  ने  किए  जानें  के  कारण  उन्हें

 मुक्णन
 हा  है  जौर  हो  रहा  है,  यदि  हा,

 यहू  फीटा  कब  ्रौर  कितना  एलाट  किया
 जाएगा,  भौर

 (ग)  जब  मज्ालय  4  लाख  टन  कोटा  इन
 उद्योगों  को  रिलीज  करने  के  लिए  झादेश  जारी
 कर  चुका  है  तो  राज्य  ब्यावार  निगम  द्वारा  उपर्युक्त
 अवधि  के  लिए  कोटा  रिलीज  करने  में  बिलम्ब
 के  क्‍या  कारण  है?

 शाजिस्त,  सापरिक  पृति  तथा  सहकारिता
 संजालव  भें  राज्य  संत्री  (ली  शक्रारिफ  धेत)  :  (क)
 मुगफली  विलायक  निस्‍्सारण  के  निर्यात  के  लिए
 22-1-79°  को  3,  लाख  में०  टन,  (23-5-79°  को
 47  लाख  मे०  ह... ह  ौर  4-6-79  को  i  3
 लाख  मे०  टन  की  3  कसती  में  कूल  9  लाख  मे०
 टन  का  कोटा  दिया  गया।  कोई  लियत  ग्रवधि  तय

 ड  :
 गई  है  भौर  कोटा  पूरे  कलैन्डर  वर्ष  के

 लिए  है।

 (ख)  एसे  विलामक  निस्सारण  एकको  द्वारा
 वहन  की  गई  किन्हीं  हानियों  के  बारे  में  सरकार
 को  जानकारी  नहीं  है  जिन्होंने  मृगफली  निम्सारण
 के  निर्यात  कोटा  दिए  जाने  के  लिए.  सरकार
 द्वारा  निर्धारित  पात्ता  मानद  पूरे  किए  हो।
 वास्तव  में,  राज्य  ज्यापार  निगम  द्वारा  200
 विनिर्माता  एककों  की  झभी  तक  दिए  गए

 7  लाख  में०  टन  मूगफली  निस्सारण  में  से  अभी
 तक  केबल  |  2  लाख  प्रे०  टन  की  खोये  भ्रेजी  गई
 है।

 (भ)  सरकार  द्वारा  आवश्यक  कोटा  दिए  जाने
 के  बाद  विनिर्माण  एकको  के  पक्ष  में  सियत
 पालता  प्रमाण  पत्र  जारी  करने  में  राज्य

 अगत
 हारा  किसी  ची  समय  कोई  देरी  नहीं

 गइ ।

 सासस्शमंट  सोलजेंट  डोर  आावल्ड  केक
 के  निर्धात  के  सब्बस्ध  में  बिर्वाति  नोति

 848,  थ्  धर्म  सिह  भाई  पटेल  :  क्‍या  बानिष्य,
 भाचरिक  क्ति  लथा.  सहकारिता  मल्ली  बहू  बताने  की
 कृपा  करेंगे  कि

 (क)  प्राउरंडनट  सोलबेंट.  ऐक्स्ट्रेशशन  डी
 झायल्ड  केक  के  निर्यात  के  बारे  में  स्पष्ट  निर्यात
 नीति  ने  होने  के  कारण  छोटे  तेल  मिल  मालिकों
 ौर  सोलबेंट  प्लाट  वालो  को  नुकशान  हो  रहा
 है,  यदि  हां,  तो  क्या  सरकार  का  विचार  सवम्बर-
 दिसम्बर  में  मूगफली  की  पैदावार  बाजार  में  झाने
 से  बे  इस  बारे  में  स्पष्ट  मीति  चोशित  करने  का

 ’

 (=)  बे  i979  के  दौरान  कुल  कितनी
 माता  में  प्राउन्डनट  ही.  प्रायरड
 केक  का  निर्मात  ह & द  ८४  और  उनमें  से
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 कितनी  माहा  पहले  ही  'रिचीज  की  गई  हैं  और

 1
 979  तक  कितनी  मात्रा  रिलीज  की

 Wl  ,

 (ग)  जनबरी  से  ब्प्ैल  i979  के  दौरान
 राज्य  व्यापार  निगम  धौर  राष्ट्रीय  कृषि  महुकारिता
 विपणंत  सं  को  कितना  कोटा  लाद  किया  गया
 है  शौर  उन्होने  30  अप्रैल,  i979  लक  उसमें
 से  कितना  निर्यात  किया  है,  न्लौर

 (घ)  मई-अगस्त  979  के  लिए  राज्य  व्या-
 पार  निगम  ध्रौर  राष्ट्रीय  कृषि  सहकारिता  विपणन
 सथ  को  निर्यात  हेतु  कितना  डी  भ्रायल्ड  केक
 झाठाटत  किया  गया  है  और  सोलबेट  प्लॉड  को
 कितना  कोटा  श्रलाट  किया  गया  है  तथा  कब
 झलाट  किया  गया  है  भौर  वदि  यह  झलाट  नहीं
 किया  गया  है  तो  कब  किया  जाएगा?

 बाजिस्य,  नागरिक  पूति  तथा  सहकारिता  संजालय
 में  राज्य  संत्रो  भी  पश्रारिक  बेग):  (क)
 मूंगफली  निस्सारण  से  सबध्ित  तनिर्धात  नीति  सबवों
 मार्गदर्शी  सिद्धातों  को  सरकार  द्वारा  पहले  ही
 स्पष्ट  कर  दिया  गया  है  जिमके  भाधार  पर  राज्य
 ब्यापार  निगम  विनिर्माणकर्ता  एक्की  को  निर्यात
 कोटा  आबटित  करता  रहा  है  जितने  वे  सहकारो
 एकक  भी  शामिल  है  जो  सरकार  द्वारा  निर्धारित
 पात्नना  कसौटों  का  पूरा  करते  है।

 (ख)  1979  के  दौरान  9  लाश  मे०  त

 ड्
 विलायक  निस्तारण  तेल  रहित  खालों

 न  करने  की  प्रस्यापना  है।  7  लाख  मे०  टन
 पहले  ही  रिलीज  रिज  कर  दिया  गया  है,  शेत्र
 2  लाख  मे०  टन  प्रोत्साहन  कोट!  के  रूप  में  दितस्व॒र
 i979  तक  उन  एककों  को  रिनीज  कर  दिया

 ह्
 जो  अपने  पिछले  कोटे  का  प्रयोग  करते

 {

 (7)  राज्य  व्यापार  निगम  को  सोधे  निरत
 के  लिए  40,000  मे०  ह... 6  पह्रावटित  किया  गया
 था  परन्तु  राज्य  व्यापार  निगम  द्वार  कोई
 निर्यात  नहीं  किया  गया  क्योंकि  सप्लायरो  के
 पूर्व  निर्धारित  अपने  निजी  कोठे  को  पूरा
 करने  के  फनस्वरूप  सप्ल। ८ े.  कम  हुई।  नाफेड
 को  राज्य  व्यापार  निभम  बारा  30,000  मेन  ठन
 मूंगफली  निस्सारण  आवंटित  किया  गया  जिसमें
 से  14,200  मे०  टन  का  30-4-79  तक  निर्यात
 करने  की  पुष्टी  की  गई  थी।

 (प)  राज्य  व्यापार  निगम  'वाफेड  द्वारा
 निर्यात  के  लिए  कोई  विशिष्ट  कोटा  निर्धारित
 नहीं  किया  गया  a  विलिर्माणरर्ता  एककों  के  लिए,
 जिसमें  सरकारी  समितियां  भी  शामिल  हैं,  पहले
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 art  wen  ene  पर  से  िरयाति  को
 के  लिए  पि

 शुल्क  को  हटाने
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 प्रधान  मती  तथा  ित  मती  यह  बनाने  की  कृपा
 करेंगे  कि

 (क)  क्या  सरकार  को  झा  स्टेपल  काटन
 पर  से  मिर्यात  शुल्क  हटाने  के  लिए  गुजरात  स्टेट
 कोभापोरेटिव  काटन  मार्केटिंग  फ्रेडेरेशश  लिमिटेड,
 प्रहमदाबाद  से  मई,  1979,  में  कोई  ज्ञापन  प्राप्त
 हुभा  है,

 ख)  यदि  हां,  तो  उसमें  क्‍या  मागे.  रखो
 गई  हैं,

 (ग)  इन  मांगों  के  कब  तक  स्वीकार  किए
 जाने  की  झाशा  है,

 (भ)  24  5  मि0  मी0  प्रौर  इससे  प्रधिक
 लबाई  के  स्टेपल  वाली  कपास  और  बगाली  देशी
 नामक  किस्म  को  छोड़कर  काटन  की  श्रन्य  सभी
 किंसमो  पर  इस  समय  प्रति  ह... द  कितना  निर्मात

 शुल्क  लगा  है,

 (३४)  3:  मई,  978  को  तथा  3i  मई,
 i979  को  गुजरात  की  विभिश्न  किस्मो  की  काटन

 के  क्‍या  भाव  थे  ,  शौर

 (3)  क्‍या  सरकार  गूजरात  की  काटन  पर
 वसूल  किए  जा  रहे  निर्यात  शुल्क्र  को  वापिस
 लेंगी  झौर  यदि  हा,  तो  कब  तक  शीर  कैस  वापिस
 लेगी  तथा  यदि  नहीं,  ता  तत्सकधी  कारण  क्या
 हैं?

 जिस  मंजशलय  में  राज्य  शंती  (जी  सत्तोश
 स्याल)  (क)  से  (ग).  4  मई  1979  को
 बित्त  मतालम  में  प्राप्त  2864-79  के  ce  ज्ञापन

 देने  के  बारे  में  महासभ  के  प्रमुरोध  को  मानने
 में  झसमर्चतता  जाहिर  की  है,  हालांकि  कपास
 को  करतितिएम  किसमों  के  संबंध में  तें  ध्राधार पर कं
 निर्यात  शुल्क  मरे  ईंट  दी  गईं  थी  ।
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 (ब)  कपास  पर  (बवाल  बेशी  को
 कर निर्धात  शुल्क  की  वर्तमात  बरें  तीचे  वीं

 —

 (२०  जति  टन)

 te  निम्नलिखित  किस्म  की  कपास

 (क)  झासास/कोमिला  बई  7

 ब)  पीली  बची
 क

 झौर
 जादा ह्  (  तीसरे
 चयन  और  न  कातो  जाने
 योग्य  किस्म  की  कई)

 |

 550

 (+)  बची  सुची  भौर  भ्रपशिष्ट
 कई  जो  देश  में  व्यावहारिक
 इस्तेमाल  की  न  हो  t  j

 2245  मिली  मोदर  शौर  शन्व
 i  इससे  भ्रप्तिक  की  लम्बाई

 के  रेशे  बाली  कपास

 3  कपास  की  प्रस्य  सभी  किसमें  000
 (बंगाल  देशी  को  छोड़कर)

 (४)
 सुकरता

 में  उत्पन्न  ई  के  लिए  तिर्यात
 शुल्क  को  लग  दर  नहीं  हैं।

 (*)
 सरकार  को  छोटे  रेशे  वाली  कई  पर

 वर्ग  के  रुप  में  निर्यात  शुल्क  हटाने  का  पर्याप्त
 झ्रौधित्य  नहीं  दिखाई  देता।  लेकिन,  उन  विशिष्ट
 मामलो  में  जिनमे  यह  पाया  जाता  है  कि  जिस
 मूल्य  पर  ऐसी  कपास  निर्मात  की  जा  सकती

 है बह  लाभ  कर  नहीं  है  तो  छुट  देने  के  लिए  माम
 पर  इसके  गुणदोष  के  श्राधार  पर  विचार  किया
 जा  रहा  है।

 अम्बई-केशोद-पोरदत्द  र  के  लिए  सुबह  को  दूसरी  उड़ान
 850  श्री  चर्मलिर  भाई  पटेल  :  क्या  बर्यदन

 ह  =
 जिभानत  मलनी  यह  बताने  की  कृपा

 क

 (ख)  क्‍या  इस  समय  अम्बई-केशोद-पोरबदर
 के  बीच  केवल  एक  छोठी  उड़ान  भाई0  सी0
 137/138  ही  है  जिसके  कारण  कई  सवारियों  को
 सीट  नहीं  मिलती  भौर  उन्हें  बहुत

 मकूबिण
 होती

 है,  यदि  हां,  तो  क्‍या  सेरकार का  सुबह
 कोई  दूसरी  उड़ान  चालु  करने  का  है,

 @)  भदि  हां,  तो  सुबह  में  दूसरी  खदान
 कब  ट्  चालू  बर  दी  जाएगी,

 (4)  मदि  सरकार  वम्बई-केशोद-पोरबन्दर
 के  बीच  दूसरी  दैगिक  उड़ान  चलाने  की  स्थिति

 नही  है  तो  कया  सप्ताह  में  भार  दिन  दूसरी
 दैनिक  उड़ान

 थि  आई
 सकती  हैं,  यदि  हू

 तो  कद  तक,

 में
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 (ध)  बम्बई  राजकोट  की  उड़ान  की  भांति
 बम्बई-केशोदपो रंदर  के  बीच  सप्ताह  में  चार
 दिन  दूसरी  उड़ात  का  भारंभ  कब  तक  कर  दिया
 जागेगा  भौर  सरकार  तथा  इंडियन  एकयरलाइन्स
 को  इसमें  क्‍या  कठिताइयां  हैं?

 पर्यटलत  सोर  नायर  विभानन  बंत्री  भो  पुयषोत्तम
 कोशिक)  :  (क)  से  (घ).  एक  दैनिक
 एच  एस-748  सेवा  झाई  g-437/:38  केशोद
 झौर  पोरबदर  को  अम्बई  से  जोड़ती  है।  विमानों
 को  कसी  के  कारण  फिलहाल  बम्बई-केशोद-पोरबंदर
 के  बीच  सेवायों  की  संख्या  में  बद्धि  पर  विचार
 कर  सकना  संभव  नहीं।

 Selection  of  Income-tax  Inspectors
 8

 $i
 SHRI  VASANT  SATHE:  Will

 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  persons  selected  for
 the  post  of  Income-tax  Inspectors  dunn,
 1977-78  and  ॥

 we,
 State-wise  in  genera’

 and  Mah@rashtra  State  in  particular;
 ‘b)  the  a  lditional  number  of  Inspectors

 asked  for  by  the  Maharashtra  Income-tax
 Commissioner  and  the  action  taken  by  the
 Government  in  this  regard;  and

 {c)  estimated  number  of  posts  of
 Income-tax  Inspectors  likely  to  be  created?

 ‘THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FINANCE  :  (SHRI
 ZULPIQUARULLAH)  :  8)  and  (b),
 The  information  38  bemg  c  Ilected  and
 will  be  laid  on  the  Table  of  the  House;

 (eo)  500  posts  of  Incom*-sax  Inspectors
 have  been  sanctioned  for  survey  work.
 Oat  of  these  500  posts,  75  have  been
 allocated  to  Commissioner  of  Income-
 tax  located  in  Maharashtra  State

 Sale  of  Fiat  by  Shrimuti  Padme  Desal
 3

 852.  SHRI  VASANT  SATHE  :  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government  have  looked
 into  Shrimati  Padma  Desai’s  (Prime
 M  auster’s  daughtersin-law)  Chitrakut
 flat  sale  deal  at  Bombay  as  promised
 daring  the  last  Session  of  Parliament  ;

 (b)  if  80,  details  of  made
 in  investigation  and  action
 taken  on  ny ¢  basis  of  findings;  and

 {c)  what  is  the  factual  position  in  regard
 to  os  igo  listed  pa  we

 story
 Z

 acating  in  the  newa  weekly  ‘Current’
 ted  96-5-79  page  t  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (०).  Th e
 Hon'ble  Member  has  presumbly  in
 view  the  reply  given  to  part  (९)  of  Une
 starred  Question  No.  6322  answered
 on  6-4-1979  in  the  last  Session  of  Lok
 Sabha  Investigations  in  the  matter
 @re  stillin  progress.  Details  of  the  in«
 vestigations  and  the  factual  position  in
 regard  to  the  t2  points  listed  in  the
 news  weekly  ‘Current’  cannot  be  divule
 ged,  as  it  may  hamper  the  progress  of
 the  investigations,

 Bombay  as  vegetable
 for  foreign

 market
 countries

 853  SHRI  MUKHTIAR  SINGH
 MALIK  :

 SHRI  G.M.  BANATWALLA
 SHRI  CHIMANBHAL  H.

 SHUKLA  :
 DR

 BM
 Y  MONDAL  :

 SHRI  ANKER  SINHJI
 VAGHELA  :

 Will  the  MINISTER  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  GOOPERATION
 be  pleased  to  state

 (a)  whether  there  is  any  =  proposal
 und-r  consideration  of  Government  to
 promote  Bombay  as  Vegetable  market
 for  Dubat  and  other  European  countnes;

 (b)  af  so,  the  detaius  thereof;  and
 (0)  the  time  by  which  the  proposal

 will  b=  implemented  ?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG)  :  (a)  to  (c).
 Export  of  vegetables  is  allowed  only
 through  Central  and  State  Corporations
 and  Marketing  Federations.  Maha-
 rashtra  Agro  Industnes  Development
 Corp?ration  have  been  allowed  ४०  uns
 dertake  export  of  vegetables  from  Bome-
 bay  to  all  destinations  within  a  cciling
 of  300  tonnes  per  month  subject  to  the
 condition  that  the  quantity  exported
 will  not  more  than  wo  of  the  additional

 roduction  to  the  undertaken  by  the
 faharashtra  State  Government.  The

 State  Government  will  be  having  cone
 tract  cultivation  of  vegetables  shortly
 for  exports.
 Liberalisation  ह. 4  seed  capital

 acheme  tu  IDRI
 854.  SHRI  K.  MALLANNA:  जाता

 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  FOR  FINANGE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  I.D.B.I.
 has  liberalised  the  seed  capital  scheme
 recently;
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 (b)  if  so,  to  what  extent  ;
 (c)  the  d-tails  regarding  the  new  en-

 treprencurs  a*e  going  to  assisted  in
 setting  up  in  Tistries  in  the  med  um  scale.
 sections;  and

 (di  the  dtails  regarding  the  d-fimition
 of  the  term  now  enti

 ्
 nea  s  for  purpose of  eligibility  und-r  the  Scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (c). Tas  [DBI  has  libsralised  the  Seed  Capie tal  Sehemr  with  effect  fom  24°5°1979_ Tae  scheme  seeks  to  provide  assistance
 to  new  entrepreneurs  for  setting  up  =  me~
 diun  suze  inlasteries  with  project  cost
 upto  Rs  _  4  crore  by  supplementting  the
 छ  om>ters’  contribution  to  the  extent
 of  Rs  i0  lakhs  or  10%  of  the  pro;

 yect
 cost

 wiuchever  ड  less.  The  main  Inberahsa-
 tions  mad  under  the  Scheme  to  help Dew  cntreprcneurs  to  १६  up  industries  in
 the  m  dium  sector  are  as  fi  Hows

 (ऐ  The  defin  tion  of  the  term  ‘new
 ‘entiepreneur’  has  becn  broad.
 ened  for  purposes  of  cligibilitv  under
 the  Scheme  ;

 (u)  The  Scheme  is  no  Inger  testricted
 to  projects  located  in  backward  regions or  ty  projects  un  the  priority  s¢ctors
 All  projects,  wich  are  cugille  for  finane
 cial  asustance  from  the  IDBI,  e:ther
 directly  or  through  refinance,  have  now
 been  made  eligible,

 (au)  the  requirement  of  matching
 eitrbution  as  no  more  related  to  the
 cont  bition  which  the  promotor  him=
 sof  mikes  The  contribution  mobie
 lisel  bv  him  from  relatives  associates
 and  fiends  will  now  also  be  reckoned
 for  pirposes  of  matching  contribution.
 However,  promoter’s  own  contribu  ton
 should  ordinarily  form  atleast  20%  of
 the  accepted  minimum  level  of  the  pro-
 m>tor’s  contribution,  and

 (iv)  successful  entrepreneurs  in  the
 smallescale  sector,  who  propor

 pradua- ting  into  medium  scale  industrial  sector
 for  the  first  time  have  also  now
 been  made  eligible  whether  they  do
 sb;  scttme  up  a  new  enter-
 pre  or  by  undertaking  expansion/
 diver  sification  Schemes

 (a)  The  —  definition  of  ‘new  entre«
 preneur’  has  been  broadened  20  as  to
 include  an  entrepreneur  ;

 (i)  who  is  technically  qualified  or
 otherwue  considered  —  surtable;

 (ul)  who  has  worthwhile  project
 techaically  feasible  and  economically

 (an)  who  should  possexs  or  has  acquired or  secured  technical  knowehow;  and
 (tv)  who  has  the  ability  to  set  up  and

 run  the  enterprise,  hut  who  lacks  ree
 sources  to  bring  in  even  the  normal  pro«
 motor’s  contribution

 भारत  नैपाल  सोमा  पर  तस्करों
 855.  भी  पुरंग  दिक्रम  ;  गया  उप  प्रशात  संत्री

 तथा  फल  मंत्री  यह  बताने  की  कृपा  करेंगे कि
 (क)  क्या  सरकार  को  भारत-नेपास  सीमा  प्र

 बडी  माता  मे  तस्करी  भी  गतिविधियों  विशेषकर

 कड़े  भोर  हशिश
 की

 तस्करी
 के  बारे  मे  जानकारी है  ,

 रु

 (ख)  यदि  हा,  तो  इसका  रोकने  के  लिये  क्या
 सलिवारक  उपाय  किये  गये  है  ao

 विस  मंत्रालय में  राज्य  मंत्री  wt  सतीस  झश्रबाल )  :
 (क)  शौर  ख).  सरकार  का  मिली  रिपोर्टों  के

 ह उ भारत
 पी  44  ५०४०  हा

 हसित
 ‘ नेषिद्ध  स्तुधो  की  तस्करी  वाला  बना

 |
 ॥

 लेकित  लौकियों  की  सष्या  बढ़कर  झौर  |  ट्  के
 नजदीक  महत्वपूर्ण  स्थानों  पर  उनमे  से  कुछ  की  स्थापना
 कर  के  सीमाशुल्क  की  चोरी  रोकने  सबधी  व्यवस्था
 को  मज़बूत  बना  दिया  गया  है।  गुप्त  सूचना  तंत्र  के
 दुतगामी  विश्वसनीय  शौर  गोपनीय  साधन  मुहैव्या
 करने  के  लिये,  सारी  सीमा  पर  बेतार  सचार  का
 जाल  बिछाया  जा  रहा  है।  इसके  भतिरिक्त  महत्वपूर्ण
 भू-मार्गों  पर  गशत  को  बढ़ा  दिया  गया  हैं  भौर  तस्करी
 के  माल  के  भडारण,  वितरण  झौर  किक्री  के  लिये
 प्रसिद्ध  स्थानों  पर  विशेष  निगरानी  ्र्ली  गयी  है
 जिससे ऐसे  माल को  पकड़ा  जा  सके  |

 Refresher  course  for  mana-
 gerial  cadre  of  publie  seoto:

 undertakings
 856  SHRI  DD  DESAI  Will

 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleas  d  to
 state

 (a)  whether  in  view  of  the  recent
 unsatisfactory  performance  of  public
 sector  undeitakings,  Government  propose
 to  expose  the  managerial  cadre  to  perie
 dical  refresher  courses  as  is  the  practice
 in  reputed  companies  in  India  and
 abroad  ;

 (9)  if  so,  the  details  thereof  ,  ard
 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  :  (a)
 and  (b).  No  generaluation  can  be
 made  about  the  unsatisfactory  perfor-
 mance  of  the  Public  Enterprises  as  acme
 of  them  are  fairing  well  and  have
 continuous  profit  over  the  years  Howe
 ever,  exposure  of  the  managerial  cadre
 te  periodical  refresher  coursés  2  &  comtic
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 huous  process  in  which  all  Public  Entrre
 Ptises  participate,  It  may  be  added
 that  based  on  their  specific  training  needs,
 as  identified  by  various  public  enterprises,
 the  government  have  been  organising  the
 participation  of  the  managers  in  various
 training  programms  including  refresher
 courses  in  premuer  training  and  manage-
 ment  development  institutions  both  in-
 side  the  country  and  abroad.  this
 will  be  continued.  Details  of  some
 of  the  leading  programmes  both
 inside  the  country  and  abroad  are  laid
 on  the  Tableof  the  House.  [Placed  mM  Libe
 rary.  See  No.  LT-46:6/79}

 Oil  Import  Through  Ports  Other
 ,than  Bombay

 857.  SHRI  0.0.  DESAI  :  Will  the
 Minister  of  Commerce.  Civi]  Supplies  and
 Cooperation  he  pleased  to  state:

 (a)  whether  =  Government  7004८
 to  consider  import  of  oil  through  ports
 otber  than  Bombay;

 (b)  whether  any  official  Committee
 has  recomnended  such  resorganisa=
 tion  of  oi]  imports  through  ports  other
 than  Bombay;  and

 (c)  if  so,  what  steps  are  contemplated?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE,
 GIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BAIG)  ;  (a)  to  (c).
 V.  R.  Mehta  Committee  set  up  by  the
 Ministry  of  shipping  and  Tranyport had  made  certain  recommenaations  for
 import  ofedible  o:l  cargo  through  various
 p2tts  in  India  including  Bombay.  The
 recommendations  have  been  accepted
 by  Gov-rnment,  and  the  State  Trading
 Corporation,  who  are  the  canaliing
 agency  for  importing  edible  oil  are  al-

 ready  handling
 imported  edible  था  carga

 at  Kandla,  Madras,  Vishakapatnam  and
 Calcutta  in  addition  to  Bombay.  They
 are  also  propwing  to  provide  storage
 tanks  connected  with

 Pip
 lines  for  direct

 discharge  from  ships  at  New  Kandla  Port
 and  also  requisite  storage  tanks  and
 railway  siaing  facilities  both  at  Haldia
 and  Budge-Budge.
 Execution  of  Orders  Under  Cofeposa

 by  State  Governments
 B58.  SHRI  JANARDHANA

 POOJARY  :
 SHRI  JAGDISH  PRASAD
 MATHUR  :
 SHRI  EDUARDO  FALEIRO  :

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  otetate  :

 {a)  whether  some  of  the  Gtate  Governe
 taente  have  refused  to  execute  orders  under
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 the  provisions  of  the  Conservations  of
 Foreign  Exchahge  and  Prevention  of
 Smuggling  Activities  Act  19745  and

 (b)  if  so,  the  names  of  these  States  ard
 Governments  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  3  (a) and  (b).  The  State  Governments  of
 West  Bengal  and  Tami]  Nadu  have  commus
 nicated  their  decision  not  to  ittue  any
 orders  of  detention  under  the  Conserva-
 tion  of  Foreign  Exchange  and  Prevention
 of  Smuggling  Activities  Act,  7074  In
 view  of  this,  it  was  decided  that
 future  detention  orders  in  ुहए।
 of  persons  within  there  Stairs
 would  be

 pect  the  le  es ment  or  its  specially  empower  ¢  fficer.
 These  detention  orders  are,  hewevet,
 berng  duly  executed  by  the  concerned
 State  Governments.

 International  Tourist  Centres  in
 each  State

 839.  SHRI  JANARDHANA
 POOJARY  :

 SHRI  MADHAVRAO
 SCINDIA  :

 Willthe  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 develop  two  international  tourist
 centres  in  each  State  ;  and

 (b)  if'so,  the  details  thereof  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  —|AVIATION  (SHRI PURUSHOTIAM  KAUSHIK):  (a) and  (b).  Yes,  Sir.

 A  statement  showing  tourist  centres
 selected  for  develo

 pinent
 inthe  Central

 Sector  in  the  Sixth  Plan  is  attached.

 Detail  of  development  to  be  under  taken
 and  the  quantum  of  resources  to  be  made
 available  for  each  stheme  within  the overall  Sixth  Plan  allecation  are  leirg
 worked  out  in  consuliation  with  the
 State  Government.  In  addition,  in
 centres  already  developed  in  various
 StatesfUnion  Territories  further  facilities
 will  continue  to  be  provided  in  the  Sixth
 Plan  period  Also  the  Central  Depart-
 ment  of  Tourism  willcontinue  to  publicise
 and  project  abroad  other  places  of  tourist
 fesse

 in
 —  Prime  ple  ik  Hist  ner i  one  deve!  t  tes

 or  by  the  Centre.  b



 329  Written  Answers  ASADHA  22,  7908  (SAKA)  Written  Answers  3490

 Statement

 Centre  Scheme/s

 Bihar

 Gujarat

 Hai  yana

 Himachal  Pradesh

 Jammu  and  Kashmi

 Karnataka

 Kerala
 2.
 I.

 Hyderabad

 Visakhapatnam

 Kaziranga

 Gauhati

 Bodhgaya

 Rajgur

 Uhkat

 Ahmedabad

 Badkhal-Suray-Kund
 Area

 Kurushetra

 Vasistha
 Manali

 Srinagar

 Gulmarg  न

 Mysore  Complex.

 Hospet  (Hampi)
 Cochin

 Development  of  Water  Sports  at
 Husain  Sagar.

 Youth  Hostel,
 Provision  of  Transport  facilitics  at

 Kaziranga  and  Manas.
 Youth  Hostel  at  Gauhati.

 ITDC  Hotel  at  Gauhati
 Travellers  Lodge-Expansion  programme.
 Master  Plan  of  Bodhgaya,  Rajgn- Nalanda  is  under  _  preparation/

 progiess  Department  of  Tourism
 will  take  up  some  scheme  on  the
 basis  of  the  recommendations  made
 m  the  Master  Plan  by  Town  &
 County  Planning  Organisation.

 Hotel  by  the  Hotel  Corporauon  of
 India.

 Taeilitics  at  Ukhai  Reservior  Arca
 (Boats)

 aly
 Star  Hotel  at  Ahmedabad  by

 TDG
 Tounst  Village.

 Improvement  of  Dharamsalas.

 Development  of  Hot  Springs.
 Club  House  at  Manali.

 Hotel  at  Srinagar  by  Hotel  Corporation of  India.

 Development  of  Wsnter  Sports  Resort.
 Hotel  by  ITDC.

 Forest  Lodge  at  Bandipur.
 Expansion  of  the  existing  ITDC

 Hotel  at  Mysore.
 Youth  Hostel  at  Mysore.
 ITDC  Travellers  Lodge.
 Development  of  Backwaters.

 Kovalam  Construction  of  Yoga-cum  Mi 2
 en  haar  oga-  asmage

 eo  Pesiyar  Wild  Life
 Sanctuary.

 Construction  of  Beach  Service  Centre,
 Further  Development  programme  at

 Kovalam.
 overnent  of  the  existing  Hote}

 ya  Nivas,

 nage  LS—5
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 State  Centre  Scheme/s

 Biome
 Madhya  Pradesh  §  .  he  Kanha  Tented  Accommodation.

 Forest  Lodge
 2.  Bhopal  ITDC  Hotel  at  Bhopal.
 3.  Orchha  Tourist  Village.

 Maharashtra  Y  Bombay  Facilities  (landscaping,  improvement
 of  jetties,  restaurants,  toilets,  drink-
 ing  water  etc.)  at  Elephanta.

 Youth  Hostel  at  Bombay.

 Janata  Hotel  at  Bombay.
 g-Star  Hotel  by  77700
 Hotel  by  the  Hotel  Corporation  ot

 India.

 Manipur  ‘a  Kaibul  Lamao  Provision  of  Mini  Bus.
 National  Park.

 2.  Loktak  Lake  Developnint  of  TLoktak  Lake  by  pro-
 viding  sailing  boats  or  beautifica-
 tion,

 Meghalaya  .  .  Shillong  Youth  Hostel
 Development  of  =  Sports  —  facilities

 (Golf  Sports),

 Nagaland  1  Kohima  Youth  Hostel.

 Orissa  -  he  Konarak  Fxpansion  of  ITDC  cxistig  Travellers
 Lodge.

 2  Bhubanesbwar  Conversion  of  ITDC  existing  Travellers
 Lodge  nto  a_  hotel

 3.  Similipal  Forest  Lodge.

 Ae  Pui  Travellers  Lodge

 Punjab  4  .  Patiala.  Youth  Hostel.

 2,  Amritsa  Tourist  Village  at  Beas  near  Amritsar.

 3.  Hari-ke-Pattan  Mini  bus.
 Sanctuary.

 Rajasthan  .  ¥.  Mewar  Complex.  Preparation  of  Master  Plan  is  unde?
 Haldighati  progress.  Sehemes  which  are  to  be

 taken  up  at  Haldighati  or  other
 places  under  Complex

 ee upo
 n  the  recommendations  in

 the  Master  Plan.

 a  Jaisalmer  Travellers  Lodge  by  ITDC.

 3.  Jaipur  Completion  of  ITDC  Hotel  *  Ashok
 Jaipur.  _
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 State  Centre  Scheme/s

 Sikkim  हे  «  i.  Gangtok  Youth  Hoatel.

 Trekking  facilities  in  dhe  Himalayan
 Ranges  in  Sikkim.

 Tamil  Nadu  .  Madras  Janata  Hotel.
 2.  Mahabalipuram  Beautification  of  the  area;  around

 Mahabalipuram  Archacological
 Complex.

 Expansion  of  Beach  Resort.

 3.  Madurai  Expansion  of  the  existing  ITDC
 Travellers  Lodge.

 Tripura  नि  «  ०  co  Tirathmukh  Boating/Sailing  facilities  at  Dambur
 Tpke.

 ae  Agartala  ITDC  Hotel.
 Uttar  Pradesh  है  .  co  CorbettNational Park  Forest  Lodge.

 2.  BrajBhoomiCGomplex  Master  Plan  is  under  progress.  Work
 has  been  entrusted  to  NID  on  the
 basis  of  their  recommendations  in
 the  Master  Plan,  scheme  will  be
 taken  up.

 3  Development  of  Sravastie=Kushinagar.  Master  Plan
 Budhist  Complex.  have  been  prepared.  Micro-planni is  under  progress.  On  the  basis

 the  recommendations  in  the  Micro-
 Plan,  schemes  will  be  taken  up.

 D  |  t  of  K  ‘ushi  nagar. op

 4S  Development  of  Yatra  Routes,

 West  Bengal  %  de  Darjeeling  Development  of  Trekking  facilities.
 2.  Calcutta  Janata  Hotel
 3  Sunderbans  Moto:  Lyunch  at  Sunderbams.

 UNION  TERRITORIES

 Andaman  &  Nicobar  Islands  L  PortBlair  Youth  Hostel.
 Maotor  Lunch

 Chandigarh  है  nw  Chandigarh  Hotel by  ITDC.

 Delhi  हन  Delhi  Janata  Hotel.
 ITDC  -3  Star  Hotel.

 Tourist  Village  at  Mchrauli.

 Goa  de  Goa  ITDG  Hotel  at  Candolim  Beach

 Development of  Goa.
 Pondicherry  »  «t+  Pondicherry  Hotel by  ITDC.

 Arunachal  Pradesh  द  Ae  Ttanapar

 Mitoram  +  wn  Alzal  The  schemes  at  these  places  are
 being  worked  aut.

 Dadar-Nagar-Haveli  t.  Dadar-Nagar- Haveli.
 Lakshadweep  «५.  te  Labah
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 Restrictions  on
 rriage

 860,  SHRIC.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state

 ang  )
 whether  it  isa  fact  that  Air  India

 ndian  Airlines  impose  some  kind  of
 restrictions  on  the  Air  Hostcases
 regard  to  their  marriage  and  child
 bearing  ;

 (b)  if  s0,  what  are  the  details,  and
 what  is  the  need  and  rationale  behind
 this  stipulation  and

 (e)  whether  all  the  airlines  all  over  the
 have  such  restrictions;  if  80,

 details  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK)  :  (a)  Yes,  Sir

 4b)  Airhostegses  are  required
 to  retire  from  the  service  of  the  Corpora-
 tions  if  they  marry  within  four  years of  service  ar  on  first  pregnancy,  whichever
 occurs  earlier.  The  rationale  behind
 this  stipulation  is  that  after  marrage
 due  to  increase  in  the  domestic  responsi-
 bilities  airhostesses  are  likely  to  experience
 difficulty  iu  maintaining  -  regularity
 and  efficiency  in  their  job  and  will  have
 difficulty  in|  maintaining  the  medical
 standards  required  for  flying  duties,
 during  and  after  pregnancy.

 0)  Itis  understood  thatsome  fi
 airlines  viz.  Japan  Airlines,  Swi air, Thai  Airlines,  etc,  terminate  the  services
 of  airhostesses  on  pregnancy.

 Kerala’s  Potential  for  Tourism
 Development

 861.  SHRI  0.  K.  CHANDRAPP.
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question

 8927  on  the  प्रा  April
 2079 regarding  air  connection  for  Mal:

 region  in  Kerala  State  and  sate

 2
 whether  considering  the  fact  that

 ‘ala  holds  tremendous  potential for  tourism  deve!
 inthe  above  reply,  the  Central  Govern.
 ment  propose  to  undertake  a  compreben- sive  study  on  this  aspect,  as  the  achieve-
 ments  of  tourism  development  in  Kerala
 willbe  a  national  gain  ;

 (0)  if  not,  the  reasons  thereof

 (e)  het
 ape

 the  details  including  the

 JULY  a  979

 Hoatesses  regard-

 2
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 (d)  when  is  the  implementation  of  these
 wchemes  likely  to  be  taken  up  ;  and

 (e)  whether  a  decision  has  been  taken
 about  the  financial  sanction  of  the  con-
 struction  of  an  aerodrome  at  Calicut  for
 the  STOL  operations,  if  so,  when  will
 the  work  start  ?

 THE  MINISTER  OF  TOURISM
 VIA’ L

 PURUSHOTTAM  KAUSHIK)  (a and  (b)  ,  The  5७02  Government  itself
 has  conducted  a  tourism  potential  survey
 of  Kerala  through  the  agency  of  the
 Administrative  Stee  Collegc,  Hyderatad

 (०)  and  (a)  .  It  has  been  derided  to
 develop  facilities  along  selected  places on  the  backwaters  in  Kerala  and  at
 Periyar  Wild  Life  Sanctuary.  The
 details  of  the  schemes  including  the  costs
 have  yet  to  he  worked  out  in  consultation
 with  the  State  Government.  Imple-
 mentation  of  the  above  schemes  will
 be  taken  up  during  the  Five  Year  Plan

 cued
 depending  upon  the  availability und

 (९)  There  was  a  proposal  to  construct
 an  aerodrome  at  Calicut  for  STOL
 operations  at  an  estimated  cost  of  Rs
 58°39  lakhs  and  the  plans  and  estimates
 were  under  preparation  in  the  office
 of  the  CA.  Later  on,  however,
 Indian  Airlines  indicated  their  willing-
 ness  to  operate  a  scheduled  service
 to  Calicut  with

 ete
 aucraft,  The

 plans  to  construct  a  STOL  aurport  at
 Calicut  are,  therefore,  being  revised
 to  include  a  runway  of  4500 2९  5 with  the  following  facilities,  roughly
 costing  Rs.  7"  8  crores

 A  terminal  building  suitable  for
 hashing  HS-748  aircraft.

 (2)  A  technical  block.

 (3)  Apron  300’X  200°  with  connecting
 taxj  track.

 (4)  Four  garages.

 (5)  Some  residential  units.

 6)  Approach  road,  car  patk  and  provi-
 we  Se  Plectric  and  cater  supply.

 The  abpve  cost  estimates  exclude  the
 cost  of  providing  radio,  navigational
 aids  and  safety  services  equipment.

 Air  Taxi  Services

 eta,  BUOY
 MONDAL

 ;
 will

 Minister  CIVIL the
 AVIATION  be  pleased
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 (०)  if  ©,  the  detaile  thereof

 the  names  of  the  Me!  itan  cities

 wie
 such  setvics  will  be  Se  altabte;

 (d)  the  financial  implications  thereof?

 MINIS’  OF  TOURISM  AND
 au  TA  LATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK)  :  (a)  to  (०),  Govern-
 ment  have  been  considering  for  some  time the  question  of  operation  of  third  level  air
 seevices  in  the  country,  on  the  basis  of  the
 recormendations  ofan  Expert  Committee
 which,  infer-alia,  suggested  the  linking  of
 50  population  centres  spread  all  over  the
 country  in  the  first  phase.  Kecping  in
 view  fleet  psi,  Va

 of  Indian  Airlines
 and  the  recent  trend  in  the  price  of  avia,
 tion  fuel,  it  is  now  proposed  to  limit  the
 cperaton

 of  such  third  level  air  services  to
 North-Eastern  India.  The  Centyes which  might  be  connected  by  such  third level  air  services  are:  Rupsi,  Shillong, Kamalpur,  Kailashahr,  Gangtok,  Cooch

 Behar,  Along,  Passighat,  Itanagar,  Ziro, Tezu,  Daboriyo,  Sadiya  aud  Aizwal  in
 the  north-eastern  region.  The  financial
 implications  of  the  project  is  being  worked out  by  Indian  Airlines.

 So  far  as  the  reat  of  the  country  is
 concerned,  applications  have  been  received for  opreation  of  such  third  level  air  ser-
 vices  from  State  Governments  and  privair parties.  ‘{hese  are  under  consideration.

 Import  of  Capital  Goods
 863.  DR.  VASANT  KUMAR  PANDIT? Will  the  Minister  of  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA-

 TION  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  in  the  Import

 Policy  announced  for  the  year  197879 Government  had  a  scheme  under-
 para  82  for  ‘non-  i  ong: t  Indians  returning to  India  to  import  capital  goods  worth
 25  lakhs  “without  indigenous  clearance”;

 (b)  whether  its  is  a  fact  that  about  25
 applications  to  import  Texurising  Machines
 द...  received  under  the  Non-Repatria-
 tion  scheme  and  whether  five  applications
 ‘were  cleared  and  sanctioned  in  978  ;

 apie

 whether  it
 i.  =

 ct
 =

 38
 ications  cleared  ital  Goods

 ittee  (CGC)  are  on  pending
 clearance,  in  spite  of  satisfying  all  the
 wequirements  under  the  policy  ;

 (व)  whether  it  is  a  fact  that  —  the
 Government  has  continued  the  same  import

 pelicy
 and  eatie  scheme  for  the  year

 9798०  and
 what  are  the  ressona  for  discrimuna-

 ta
 in  the  peading  applications

 iy

 THE  MINISTER  OF
 eon

 Ww

 TION  (SHRI  ARIF  BAIG)  :  (a)  Yes,

 )  and  (दोन  Import  lications  of
 I, inet  returning  fom/renaing  abroad  are

 Rrocomed  bY
 the  Sectt.

 =  —- [20४  Department  industrial
 Development  and  placed  before  the  Capital Goods  (Main)  Committee,  also  functioning under  that  Department.  48  applica-
 tions  to  import  Texturising  Machines
 under  the  Scheme  for  non-resident  Indians
 returing  to  India  were  received  by  the
 Sectt.  of  Industrial

 Apecovals
 upto

 December,  1978.  090  of  these,  4
 applic

 lica-
 thons  were  approved  by  the  Capital
 (Main)  Committee  and  import  licences
 issued  in  these  cases.

 The  remaining  applications  of  १
 च were  considered  in  the  subsequent Committee  meetings  and  cleared  in  princi

 ple  subject  to  varification  of  usual  condi-
 tions.  Sul

 nang  ueatiy,
 in  its  meeting  held

 on  9-8-1979)  |  (एप
 पल

 ae
 that

 the  entire  policy  for  import  ‘exturiaing
 Machines  should  be  re-considered  keepi
 in  view  the  indigenous  availability  of
 machines.  The  matter  is  being  examined.

 (d)  Broadly,  the
 —  policy  (i.e.  of

 1078  continues to  be  effective  in
 Et in”  24  case  of  non  resident  ieee

 returing  home  for  settlement,  with  the
 following  modifications  ;

 (i)  the  limit  of  Rs,  25  lakhs  in  value  is
 upplicable  to  a  single  person.  If
 two  or  more

 Ee
 jointly  set  w

 an  industry,  this  limit  would  apply to  cach  one  them  separately. In  a
 ppropriste

 cases,  the  limit  ma:
 be  relaxed

 by
 the  Government  for

 an  individual  :

 (it)  In  case  of  second-hand  machinery, the  limit  of  Rs.  25  Jakhs  will  apply to  purchase  price  of  the  new  items  of
 more  or  less  the  same  type/specifi- cation.

 (०)  There is  no  discrimination  as  ca-
 plained  in  (०)  to  (a)  above.

 Steps  taken  to  reduce  Unemployment
 of  Trained  Pilots

 864.  इप्तारी  है,  K.  MHALG!  :
 BEDABRATA  BARUA  :

 SHRI  DINEN  BHATTA-
 CHARYYA  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 whether  the  attention  of  Govern.
 wiles  tes  been  drawn  to  the  editorial  sore
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 trained  pilots in  tpeployed we  of  the
 of  New  Dethi  dated  the  moth  Apel, 7979  5

 enttaped
 if  so,  what  is  the  number  of  un-

 trained  pilots  at  present  and
 what  acti

 pega  cay  Rapa
 taken  or

 propose  to  to  reduce  the  unemployment of  trained  pilots;

 (d)  if  so,  what  are  the  reasons  for  the
 tame  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  :  (a)  Yes,

 (b)  As  the  records  available,  78
 Current  Commercial  Pilot's  Licence

 holders  are  unemployed.
 A  number  of  steps  have  been  taken  to

 yment  amongst
 trained  pilots.  They  are  :

 Te  Employment  of  unemployed
 one as  Assistan'  erodrome  Obicers in  the  Civi]  Aviation  Department.

 Re  Recruitment  of  additional  Pilots  by
 Ajir-India,  Indian  Airlines  Direc-
 torate  of  Agricultural  Aviation  and
 International  Airports  Authority
 ed

 India  by  appointment  on  ground
 juties

 g-  A  proposal  for  setting  up  of  a  gid
 level  air  service  to  operate  feeder
 lines  is  under  the  consideration  of

 Government,  which  will  gene:
 a.

 em  ent  opportunities for  commerci:

 ry  i  also  to  start
 :

 Central
 yin  Pick  =  to  Frost

 le
 wot  to  pilots  in  हि  eae sion  training  (०  ae  loyed  pilots
 on  Mult:  engine  aircraft  and  instru.
 ment  flying  which  will  improve  their

 an  poy
 prospects  by  Airlines

 other  operators,
 (दो  Theline  Pilots  are  required  to  under.

 take  flights  in  accordance  wish  Flight  and
 Duty  Time  Limisatior  ich  are  05  hours
 pm  for  Je:  Pilots  and  80  hours  p.m,  for
 non-jet  pilots.  However,  under  a  Settle
 ment  with  the  Pilot's  Association
 flying  in  excess  of  50  hours  in  a  month  is

 Pe
 by  payment  of  2४००७  Flying
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 @  Does  not  arise.

 Raids  by en  Premises  Deeks
 ting

 R.K.  MHALGI  :  Wilt
 the  DEPUTY  PRIME  MINISTER  AND

 ree.
 OF  FINANOE  be  pleased

 re:

 (a)
 hares’

 it  is  a  fact
 lage)  &

 ‘or
 around  at  ३3079  premises  vatiuos
 shro  dak  dlecuniag  firms  were
 raided  by  income  tax  department;

 (b)  what  the  names  and  Head
 Offices  of  firms  involved  in  these  raids

 anf)
 what  was  the  outcome  of  these  raids;

 |]

 (d)  what  action  Government  have  taken
 or  propose  to  take  agains:  the  concerned
 persons  and  firms

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULEIQUARULLAH)  (a)  Yes,  Sir,
 The  premises  of  several  shroffs  and  draft
 discounting  firms  who  were  believed  to  be
 encashing  in  their  bank  accounts  demand
 drafts  emanating  from  several  paris  of
 India  and  trepresenting  large  suspecied
 unaccounied  ransacions  were  scatrched
 by  the  Income-tax  Authorities  on  7th
 May,  7979«

 (b)  and  (c)  :  Besides  several  books  of
 cash  of  Rs.  35

 lakhs  approximately  was  seized  during
 searches  from  the

 oft such  persons.  The  matter  is  under  i:
 gation.  Further  details  cannot  be  divu!
 as  it  may  hamper  the  progress  of  investi-
 gation.

 @  Necessary  action,  a8  warranted  by
 law,

 )  be  taken  in  these  cases.

 Coverage  Owner-Dri  of  Public
 Carriers  by  Accident  Policy

 266.  SHRI  R.  K.  MHALGI  :  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleared  to  state  ;

 (a)  whether  it  is  a  fact  that  owners
 driver  of  public  carrier  is  not
 by  the  accident  policy  of  the  carrier  as
 he  is  not  a  servant; |

 ois
 al

 Geant
 ton  है

 benefita  of  the  =  ed  the
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 whether  the  Government  propose  to
 oie  the  positich  so  as  to  remove
 the  disparity?

 THE  MINISTER  OF  STATE
 any

 Policy  for  Public  Carrier
 cevers  the  legal  ‘Tiability  to  third  parties
 and  liability  to  certain  categories  of  em-

 loyees  under  the  Workmen’s  Compensation
 Owner-driver,  not  being  a  third

 party  or  employ:  is  not  therefore,
 sovered  under  the  Policy.  Owner-drivers
 can,  if  they  so  desire,  purchase  Personal
 Accident  Insurance  under  different  bene-
 fit  plans.  The  pomibility  of  offering  such
 cover  as  an  extension  to  the  Motor  Insu-
 rance  Policy  on  Payment  of  suitable  extra
 premiums,  is  under  examination.

 Essential  Commodities  shops

 867  a  aia
 KUMAR  _PAN-

 SHRI  ROBIN  SEN:
 Will  the  Minister  of  COMMERCE,

 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 i)
 what  is  the  total  number  of  Essen-

 tial  Commodities  shops  opencd  from  ist
 ply,

 i979  an  the  country;  slate-wise  ;

 (e)
 which  commodities  are  beizg  sold

 in  these  shops  in  the  rural  areas  and  how
 the  availabi  ३  of  these  commodities  wi  Il
 be  assured  for  rural  areas  at  fair  prices  ?

 THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  &  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 ७)

 Information  is  being  collected  and  will
 laid  on  the  Table  of  the  House,

 (9)  Besides  cereals,  kerosene  oi],  soft-
 coke  and  controlled  cloth  which  are
 already  being  sold  through  the  Public
 Distribution  Sysiem,  now  tea,  coffee,
 match-boxes,  exercise  notebooks  and  toilet
 soap  will  also  be  available  at  the  fair

 price
 shops.  Arrangements  havr  also

 mate  for  sale  of  postal  stationery
 and  stamps  and  nirodh  through  the  fair
 Price  shops.  The  above  commodities,
 except  exercise  books  will  be  sold  at
 the  ir  price  shops  at  prices  which  will
 vary

 these  commo-
 dities is  fixed  and  same  for  all  States/

 +  Ynion  Territories  in  the  country.

 Filling  up  of  posts  of  Income-Tex
 Inapecters

 868.  DR,  VASANT  KUMAR  PANDIT:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be

 pleased
 to  refer  to  the  reply

 given  to instarred  Question  No.  6354  on  6th  April,
 3979  regarding  augmentation  of  Inspec- tor’s  strength  and  state  :

 (a)  whether  Government  have  allocated
 and  released  500  “posts  of  Income  tax
 Inspectors  to  the  various  Chargesfiom-
 missioners  of  Income  tax  ;

 (b)  whether  the  meetings  of  DPCs
 have  been  held  and  posts  filled  up  ;  and

 A
 if  not,  the  reasons  therefor  and  how

 much  time  Government  will  take  to  fill up these  posts  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  (a)  Yes,  Sir.

 (b)  and  (c),  DPCs  are  being  held  by
 the  Commissioncrs  and  the  are
 expected  to  be  filled  up  soon.  Onder  the
 Rules  one  thiid  of  the  vacancies  is  ta
 te  filled  up  by  direct  recruitment.

 Premotion  to  posts  of  Head  Clerks
 in  Income-Tax  Department

 869.  DR.  VASANT  KUMAR  PANDIT:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be

 ica
 to  refer  tu  the  reply  given  to  Lok

 Unstarred  Question  No.  6342  on
 6th  April,  979  regarding  promotion  to
 the  posts  of  Head  Clerks  in  Income-tax
 Department  and  state  t

 @)  what  advice  the  Department  of
 Personnel  has  given  in  re;

 ed
 to  the

 Promotion  to  the  posts  of  Head  Clerks
 on  the  basis  of  seniority  in  the
 of  Tax  Assistants  in  the  Income-tax
 Department.

 (b)  whether  Goverrment  have  taken  a
 decision  on  the  advice  given  by  the

 Pepaiment
 of  Personnel  in  (a)  above  ;

 (c)  if  not,  what  are  the  reasons  for  delay
 and  by  which  time  decision  islikely  to
 be  taken  and  implemented  ?

 'FHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH  :  i  ‘  (c),  The
 matter  is  still  under  consideyation  and  a
 decision  is  expectcd  to  be  taken  soon  afier
 discussion  with  the  Inccme-tax  Employees Federation.
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 wren  चगाल
 न  न  दुक्लाग

 (उत्तर  पद)  News  gone  Copelened
 “‘MadghiCedres

 B70  भी  1...  विभाग  s  क्या  उंप  7a  संत्रो
 way  विस  मंत्ती  मह  बताने  की  कृपा  करेंगे  कि  :

 4  है  त्रै

 —  4  —  4  यह  सच  है  कि  किसान  सहकारी
 बोगी

 ड  नि क  द  क  _  1
 में

 क्षतिपूति  की  भ्रदायगी  करने  दूसरी  जगह
 तत्पर  है  भ्लौर  यदि  हां,  तो  इसके  बावजुद

 मादक  प्रौषधिमां  विभाग  द्वारा  कोई  कारंबाई  न  करने

 स्वामित्वाधीन  है  सौर  उसका

 (ख)  जी,  हां  1  लकिन  किसान  सहकारी  चीनी
 मिल  (फार्मेत  कोझापरेटिव  शुगर  मिल)  की  प्रबन्ध
 समिति  ने  झभी  तक,  “अफीम  कोठी'  के  बदले  में

 (%क)
 ह  ्

 निर्यात  करने  के  लिये  बनाये  गये
 कारयेक्रम  को  क्या  है  और  इसका  भिर्यात  कित
 देशों  को  किया  जाएगा  ;  और

 (छल)  जया  यह  निर्यात  एजेंसियों  द्वारा  होगा
 अन्नवा  व्यक्तिगत  को  भी  भालू का  मिर्यात
 करने की  सुविधा  दो  जाएगी?

 872.  SHRI  BLP.  VERMA  :

 =a
 PARVATHI  ERISH-

 s

 Will  the  Minister  of  0
 CIVIL  SUPPLIES

 |
 AND gaara,

 drawn  to  the  news-item  captioned  “Mf  ol

 24
 that  ‘Jajoo  Group’  committeed  a  number
 of  irregularities  while

 importing  =

 Bank  apart  from  other
 acre

 arities  and
 selling  the  imported  olin  black  market;

 (b)  if  so,  ful]  facts  of  the  case;

 (c)  the  particulars  of  officials  of  Indian
 Bank  and  the  Officials  uf  the  Commerce
 Ministry  involved  in  this  scandal;

 (d)  what  action  have  Government  taken
 in  the  matter  ;  and

 (९)  whether  Government  propose  to
 get  this  matter  investigated  by  a  Central
 agency?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BAIG)  :  (a)  Yes,  Sir.

 (०)  M/s  Bajranglal  Anil  Kumar,  re
 ferred  a

 in
 the  ne  item

 had  obtained  an
 import  licence  in  79779  for  import of  8,573  metric  tonnes  of  tehaed  coconut
 oil,  refined  rapeseed  oil  and  refined  palm ail  valued  at  Rs.  20  crores.  In  accor-
 dance  with  the  Department  of

 brag  ob
 e

 Public  Notice  No.  ITC(PN)  199/77  ‘dated the  27th  December,  1977,  the  imports
 could  be  made  against  that  licence  only if  irrevocable  letters

 of  creat
 had  been

 opened  on  or  before  th  October,  O77.
 The  firm  imported  five  consi

 ज सफ

 covering  3  totel  quantity
 are metric  tonnes  RBD  Palm  Oil

 at  Ra.
 a4

 crores  cif,  during  April  and
 May  1978.

 हि
 toe

 customs
 ae  ars

 ities
 wed

 the
 import  as  unauthorised  on
 that  the  letters

 Pixs
 credit  mek  ca
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 aelemned.  oi
 pvt

 of  amounting
 6  ह. ज  20°67  lakin.

 i

 2282  pea  822
 24

 amier  ies  also
 referred  to  in  the  news-item,  no  case  has

 so  far  been  reported  to  the  ITC  Organi-
 sation.

 (०)  According  to  the  information  avail-
 able,  no  official  of  the  Ministry  of  Commer-
 ce  is  involved.

 @  Customs  have  already  imposed  a
 fine  of  Ra,  2267,000/-  on  the  importer.
 Besides  procredings  against

 the  importer
 under  the  Imports  (  rol)  Order  for
 consequential  penal  action.  are  in  hand.

 (c)  The  matter  is  already  under  investi-
 gation  by  the  ITC  authorities.

 राष्ट्रीयकृत  बेकों  में  डकंतो

 873.  श्री  राम  साभर  :
 ी  राम  नरेश  कुशवाह  :

 क्या  | ह  प्रधान  संत्रो  तथा  चित्त  मत्ी  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  अप्रैल,  1978 से प्रत् तक. |...  तक  देश  के  विभिन्न
 प्रत्येक  राष्ट्रीयक्ृत  बैंको  से  कितनी  कितनी  धन
 राशि  की  चोरी  हुई;  श्रथवा  उनमें  डकंती  पड़ी  ,

 (ख)  कितने  मामलों  के  सुराग  मिले  है  श्रौर
 कितने  मामलों  में  बैंक  क  कर्मचारियों  का  हाथ  होना
 पाया  गया  ;

 (ग)  दोषों  व्यक्तियों  को  विरूद्ध  क्या  कार्यवाही
 की  गई  है  ;  और

 पच)  भविष्य  में  इत  घोरियों  की  रोकथाम
 के  लिये  सरकार  का  क्‍या  प्रभावी  कार्यवाही  करने
 का  वितार  है  ?

 वित्त
 मकगाल  (  क

 मंत्री  (श्री
 मुशिकर जल्लाह  :  (क)  से  (घ).  मथा  सम्भव  सूचना  इक

 सुशया
 झौर  सदन  के  पटल  पर  रख  दी

 जाएगी  ।

 ह  to  prevents  rise  in  prices  of
 erleleal  Commodities

 By. te
 SHRI  dD  0.  DESAI  :  Will  the

 DEPU  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  atate  :

 the  inflationary  trend  ;

 (b) if  so,  what  steps  it  is
 Hanes  We

 to
 a

 rise  in  prices  of  critical  $

 (c)  whether  there  is  ity  ह... ह  to ensure  that  the  increased  ton  of  inthe. structural  facilities  owned  by  Government are  met  from  their  own  resources  ?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  :(a)  The  Wholesale Price  Index  (1970-71 100)  has  risen  by 59

 Per
 cent  between  March

 a  I979 and  June  23,  1979.  The  contribution  of
 steel,  aluminium  and  cement  to  this  rise has  been  about  one-ninth.  It  is  not
 possible  to  quantify  the  impact  of  an
 increase  in  the  cost  of  services  like  iailway freights,  etc.

 (b)  It  is  Government’s  endeavour  to
 ensine  that  the  prices  of  critical  inputs are  kept  as  low  as  pssible  and  it  permits increases  only  when  they  become  in-
 evitable.  Even  then  the  inereases  are
 sought  to  be  kept  to  the  mitnmum  justified by  rise  in  costs  of  production  and  the  needs
 of  development  of  the  particular  industry,

 (c)  While  Government  do  expect  public sector  undertakings  to  rely  on  their  own
 resources  and  not  to  depend  on  the  Budgct for  support,  ab  45  not  possible  for  this  to
 be  achieved  in  all  cases  because  of  —  the
 social  responsibilities  which  attach  to
 thei:  operations

 Losses  to  Public  Sector  Banks

 875.  SHRI  D.D.  DESAI  wll  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  he  pleased to  state  ;

 (a)  Whether  Government  has  seen  a
 nv  ws-.tem  in  the  Financial  Express  dated
 June  2  where  it  was  stated  that  public
 sector  bank,  may  incur  losses  if  they  are
 asked  to  continue  to  lend  to  sick  imdust-
 ries  and  also  expand  rural  branches,

 (b)  if  so,  Government’s  reaction
 thereto  ;

 (c)  whether  rural  branchesof  public
 sector  banks  Weng  heavily  ;  and

 (d)  if  w,  the  details  thereof  7

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  (a)  Yes,  Sir,

 b)  Banks  have  been  advised  to  nurse
 sick  units  which  are  considered  potentially
 viable,  Though  such  nurting  of  advances

 pee  waits  dos
 put  a  strain

 eee  ged its,  these  advances  are  gr:

 reveal  br  torr  peng
 such  a  athievin:

 wei
 हक  फेम

 ves,  tecovery  mosey ‘tersin ready  advanced  by  undertuking  .
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 operations,  énsuring  avoidance  of  un-
 loyment  con:

 sequent
 upon  closure  of

 fod lustries  etc.  Ban  erally  take  care
 to  eee  that  in  granting  these  advances
 their  profitability  is  not  unduly  eroded.

 (c)  and  (d).  All  new  branches  of  com-
 mercial  banks  including  rural  branches
 require  a  certain  gestation  period  and  take
 #ome  time  to  brea  even.  This  period  is  not
 uniform  and  varies  from  branch  to  branch
 depending  on  the  potential  of  banking
 business  in  the  area  of  its  operation.  The
 banks  also  usually  draw  up  their  branch
 expansion  programme  in  such  a  way  that
 while  meeting  the  social  objectives  of
 reaching  the  rural  areas,  thrir  initial
 losses  are  minimised.

 Unemployed  Trained  Pilots

 8596.  SHRI  R.  MOHANARANGAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  ६

 (a)  tht  number  of  fully  trained  but
 unemployed  Pilots  in  the  courty  ;

 (b)  the  periods  for  which  the  Pilots
 have  been  idle  ;

 (c)  whether  it  is  a  fact  that  want  of
 trained  Pilots  has  been’  adduced  as
 one  of  the  factors  for  disruption  in  the
 flight  schedules  of  Indian  Airlines  ;  and

 (d)  if  8०,  how  do  Government  reconcile
 this  factor  with  the  existence  of  a  large
 number  of  trained  but  unemployed
 Pilots  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  :  (०)
 As  per  data  available,  the  total  number  of
 unemployed  Pilots  is  estimated  to  be  378.

 (b)
 Precise  information  is  not  available

 in  this  regard.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Creation  of  Disncy  Wonder  land  in
 Mae ५  tp

 877.  SHRI  R.  MOHAN  RANGAM  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (9)
 particulars  of  the  proposed  scheme

 in  Tamil  Nadu  to  create  a  Disney  Wonder-
 land  in  Madras  ;

 (b)  the  potentialities  of  the  scheme  for
 tourist  attraction  ;  and

 (c)  the  extent  of  assistance,  physical  and
 osed  by  the  tre  for

 Tesplamestation®  of  the  scheme  ?
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 THE  MINISTER  OF
 {CURE AND  CIVIL  AVIATION  ६

 PURUSHOTTAM  KAUSHIK)  :  (a) No  such  proposal  has  been  received  from
 the  State  Government,  nor  such  a
 scheme  is  under  the  consideration  of  the
 Central  Government.

 (b)  and  (c).  Do  not  arise.

 चिक्रीय  we  सलाप्त  करते  के  लिए  लॉपग

 878.  थी  दि  काई  गामित  :  क्‍या  उप  प्रधान

 ही
 तथा  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  क्या  कुछ  राज्य  सरकारों  भ्रयवा  राध्-
 दलों

 कह
 शापने  प्राप्त  हये  हैं  जिसमें  बिक्री

 कर  समाप्त  की  मांग  की  गई  है  ;

 (ख)  यदि  हां, तो  उन्होंने  उनकी  माग  के  समर्थन
 में  क्या  बातें कही  हैं;  भौर

 (ग)  उस  पर  सरकार  की  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्ालय  में  राज्य  मंत्री  (लो  सतोश
 झपग्रवाल)  (क)  भौर  (ख)  केद्रीय  सरकार
 को  व्यापारियों  से  बहुत  सी  ऐसी  दरक्वास्तें  मिली  हैं
 जिनमें  विक्री  कर  को  समाप्त  करके  उसके  स्थान  पर
 उत्पादन  शुल्क  लगाने  का  सुझ्नाव  दिया  गय  है
 इनमें  से  कुछ  दरबवास्तें  सरकार  को  जनता  पर्टो  के
 द्वार  भेजी  गयी  थी।  हन  दरख्वास्तो  में,  माग  के
 समधन  में  मुख्य  तके  यह  है  कि  जनता  पार्टी  ने  भपने
 थुनाव  घोषणा-पत्र  में  बिक्री  कर  को  समाप्त  करने
 का  वादा  किया  था।

 कार्यकारी  पाषंद,  दिल्‍ली  ने  भी  महानगर  परिषद,
 दिल्‍ली  द्वारा  पारित  एक  संकल्प  भेजा  था  जिसमें
 विक्री  कर  के  स्थान  पर  अतिरिक्त  उत्पादन-शुल्क
 लगाने  भौर  दिल्ली  सघ  राज्य  क्षेत्र  को  इस  प्रकार
 के  प्रतिरिक्त  उत्पादन  शुल्क  से,  इसकी  बिक्री  कर
 की  बसुली  के  बराबर  की  रकम  का  झावंदन  करने
 को  सिफारिश  की  गयी  है  1

 7
 है

 कराधान  जांच  समिति  द्वारा
 क्री

 हे  अनुतार,
 करें,  बिक्री  कर  के  स्थान  पर

 अतिरिक्त  शुल्क  की  योजना  को  सीमेंट,
 झौषधियों,  वनस्पति  भौर  पेट्रोलियम  उत्पादों  जैसी
 कुछ  भ्रतिवाय

 प्  नी
 लागू  करने  के  प्रश्त  पर

 सबसे  भ्रन्तिम  बार  i9  और  20  मई,  1979,
 को  ६ई  राज्यो  के  मुख्य  मंत्रियों  की  बैठक में  किया  गया
 था।  इस  भ्रस्ताव  का  राज्यों  ने  बड़े  बहुमत  से  विरोध
 किया  था।  ब्योंकि  संविधान  के  अनुसार  किसी  राय
 में  बिक्री  झयवा  खरीद  पर  कर  लगाने  का  मामला
 राज्यों  के  कराधान  का  विषय  है,  भ्रतः  इसके  लिये
 चिरक  कर  के  स्थान  पर  उत्पादन-शुल्क  लगाने का  कार्य
 राज्य  सरकारों  की  सहमति  के  बिना  नहीं  किया  जा
 सकता  है।
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 थोबानों  में  पड़े  भाल  को  शचि
 878.  भी  ोच  प्रकाश  स्थायी  :  क्या  उपग्रधान

 अंजी  तथा  च्  मंत्री  मह  बताने  की  कपा  करेंगे  कि  :
 (क)  क्या  यह  संस  है  कि  गौदामों  में  पड़े  जब्त

 माल की  वर्षों  तक  जांच न॑  होने  के  कारण  सरकार
 के  पास  ऐसे  माल  के  बारे  में  पूरी  जानकारी  नहीं  ;

 (क्र)  यदि हां,  तो  ऐसे  नुकसान  ौर  क्त
 माल  की  भ्रव्यवस्था  के  लिये  कौम  जिम्मेदार  है  भौर
 उनके  विर्द्ध  क्या  कार्यवाही  की  गई  है  ?

 विस  संतात्य  में  राज्य  मंत्री  (शी  सतीश

 झ  हु
 3  (क)  भर  (ख).  जी,  नहीं।  सरकार

 को  रिपोर्टों  के  श्रनुस।र,  सीमा-शुल्क  गोदामों
 में  रखे  गये,  पकड़े  गये  धीर  जब्त  शुदा  माल  की  गत
 तीन  वर्षों  से  निर्धारित  कार्यावधि  के  भ्रनुसार  नियत-
 कालिक  स्टाक-जांच की  जा  रही  है  )  लेकिन  यह
 बताया  गया  है  कि  सीमा  शुल्क  (निवारक)  समाहर्तालय,
 बम्बई के  कुछ  गोदामों  में  रखे  गये  माल  की  भारी
 भौड-भाड  के  कारण  is76  से पूर्व  कुछ  वर्षों  से
 नियतकालिक  स्टाक-जांच  नहीं  की  गयी  ।  इस  माल
 के  स्टोर  करने  भौर  निपटान  करने  संबंधी  अनुदेशों
 का  अमुपालन  नहीं  करने  के  कारण  सबंधित  भ्रधिकारी
 के  खिलाफ

 द
 विभागीय  कार्यवाही  पहले  ही

 शुरू  की  जा  है।
 झावजिक  योजनाझों  को  गति  दिया  जाता

 880.  भ्रो  झोम  प्रकाश  त्यागी  :  क्‍या  उप  प्रधान
 मंत्री  ह... द  वित्त  मलरी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  सरकार  श्रनुभव  करती  है  कि  देश
 को  झाधिक  योजनाझो  को  गति  देने  के  लिये  उत्पादक
 व्यय  में  वृद्धि  और  भ्रनुत्पादक  व्यय  में  कमी  प्रावश्यक

 त्रै

 (ख)  यदि  हा,  तो  इस  बारे  में  सरकार  ने  क्या
 बोजना  बनाई  है  ;  भौयुं

 (ग)  यदि  नही,  तो  इसके  बया  कारण  हैं  ?

 विस  संतालय  में  राज्य  मंत्री  (भो  जुल्फिकार
 डस्लाहू)  :  (क)  जी,  हां  ।

 (@)  सरकार  ने  लोक  सभा  के  सदस्य,  श्री  एस0
 एन0  मिश्र  की  भ्रध्यक्षता  में  सरकारी  व्यय  के  सदंध
 में एक  प्रायोग  नियुक्त  किया है  झायोग  के
 विचाराध  विषयों  में  से  एक  विचारार्थ  विषय  है,

 परिमोजनाप्रों  और  कायंत्रमों  के  निष्पादन,
 झौर  मूल्यांकत  के  भायोजन  करने  की

 विद्यमान  व्यवस्था  की  समीक्षा  करना  औौर  उपयुक्त
 सिफ़ारिशें  करना  ताकि  उत्तरदायित्व  से  धिमुक्त
 हुये  हिना  निर्णय  लेने  की  प्रक्रिया  में  तेजी  भ्रा  सके,
 शायत यें  भृद्धियों  भौर  विलम्बो  को  टाला जा  सके

 हमे
 मये  व्यय  से  प्रधिकतम  लाभ  श्ाष्त  किया

 लो शक ।

 (3)  ह. 1... &  नहीं  छ्व्ता  ।

 Directions  to  fair  price  shopa’  to”  cel
 commodities

 881,  SHRI  K.  MALI  ANNA  ५  Twill
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 be  pleased  to  state  :

 (a)"  whether  it  js  a  fict  that  Coven-
 ment  have  recently  issied  dircct'crs  to
 the  Fiar  Price  Shops  to  sell  noref!  ccms
 Modities  ;

 (b)  if  so,  the  detail  regrre  rg  the
 additional  artielts  gcirg  to  क  sold  ;

 _(c)  whether  any  concession  has  been
 given  to  the  poor  peorle  particulsrly  in
 the  rural  areas  regardirg  the  conticlied

 cloth  ;  and

 (d)  if  so,  the  deterls  regercng  the
 policy  of  Goverrment  in  this  w  gard  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL)  ४
 (a)  to  (d).  A  Production-cum-Distribu.
 tion  scheme  has  been  launched  from

 we This  envisages  strengthening  of  the
 existing  system  of  Fair  Price  Shops  and
 adding  the  following  additiona!  cssential
 commodities,  namely  :  tea,  coffee,  match
 box,  toilet  and  washing  soaps,  cheaper
 varieties  of  cloth  and  exercise  books.
 The  policy  of  the  Government  is  to  ensure
 that  the  benefits  of  the  system  flow  to
 the  rural  areas  and  the  weaker  sections  of
 the  community.

 Cc  J  Air  to  Stat

 882.  SHRI  AMAR  ROY  PRADHAN;:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Central
 air  to  the  States  has  been  drastically  cut  ;

 and

 (b)  if  so,  the  rearcns  therefer  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL)  :  (a)  and  (b),
 The  Central  assistance  towards  the
 States’  Plans  (1978=-83)  has  been  taken
 at  Rs,  104350  wats  hangin

 is  a  much
 larger  amount  than  what  was  set  a

 part whee  the  Fifth  Plan  was  finalised.  e
 States  will  also  receive  larger  devolution
 of  Central  resources  on  the  recommenda. tion  of  the  Seventh  Finance  Commission,
 In  other  words,  the  total  reasources  to  be
 transferred  to  the  States  by  way  of  share in  Central  taxes  and  duties,  grants-in-sid
 and  Plan  assistance  will  be  much  larger
 during  197883.
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 he  yer  [  whe  हस  भूहय  | |  में  बृद्धि  भी  जारी  किय  गया  है,  जिसके  अलिया

 | , ड  निकष  बीजनी की  राशि  की  गोपती  ध्रदावरी  जो 883.  ष्  बर  साल  गुप्त  :  गया  उप  प्रधान  इस बर्ष  6  जुलाई को  की  जाती  थीं,  दश ब्  के तीं  तथा  चलि  मंत्री  मह  बताने  की  कृपा  करेंगे
 @:

 (क)  फरवरी,  1079  में  थोक  सूचकांक
 प्रौर  श्रम  मूल्य  सूंभकॉक  क्या  था  अब  क्या

 (ग)  क्‍या  सरकार  को  पता  है  कि  राज्य  व्यापार
 निगम  तथा  झम्य  सरकारी  प्रतिष्ठान  मैर-सरकारी
 उद्योगषतियों  की  तरह  लाभ  कमाने में  लगे  हैं  भौर
 यदि  हां,  तो  इस  संबध  में  सरकार  द्वारा  क्या  कार्यवाही
 की  जा  रही  है;  भौर

 (8)  मूल्यों  को  स्थर  रखने  के  लिये  सरकार
 ते  क्या  कार्यवाही  की  है  श्र  करने  का  विभार  है  ?

 कसि  ह... ड  में  राज्य  मंत्री  (धौ  सतीश
 शफ्रबाल),

 कि)
 जून,  979  के  पहले  चार  सप्ताहों

 में  बोक  का  भौसत  सूचक  झक  (197071-
 i00)  200.8  रहा  जबकि.  इसकी  तुलता  में

 फरवरी,  979  में  यह  सूचक  झक  i84.6  था  I
 wt,  1979  में  प्रखझिल  भारतीय  भौसोगिद  श्रमिक
 उपभोक्ता  सूचक  शंक  (1960-100)  339
 पर  था  इसके  मुकावलें  फरवरी,  979  में
 यह  सूचक  अंक  329  था  I

 (@)  इस  वर्ष  कीमतों  में  बुद्धि  होने  के  मुख्य
 कारण  ये  रहे  है,  अर्थात्‌"  (i)  कुछ  वस्तुओं,  जैसे  कि
 भलौह  धातुओो  सीमेंट,  लोहा  तथा  इस्पात  के
 प्रशासित  मूल्यों  में  वृद्धि  की  प्रनुमति  देना,  (ii)
 मौसमी  दबाबों  का  भ्रसर,  जैसे  कि  दुध  तथा  दूध
 उत्पादों  भ्रौर  फलों  तथा  सब्जियों  के  बामे  मे,
 (iii)  धायात  की'  बढ़ी  लागत,  जैसें  कि  वैद्रोलियम
 उत्पादों  तथा  खाद्य  तेलों  की  बढ़ी  लागत  तथा  (iv)
 तीन  लगातार  यर्षों  में  यति  i976-778  1978—

 79  तक  मुद्रा  उपलब्ध  में  बढ़ी  तेज  रफ्तारी  से  ज्यादा
 दर  के  हिसाव  से  वृद्धि  होना  ।

 (गे)  राज्य  व्यापार  निगम  जैसे  व्यापारिक
 संगठनों  को  वाणिज्यिक  उद्योगों  के  रूप में  कायें
 करना  पड़ता  है  भौर इस  तरह  उनको  लाभ  की  एक
 मुतासिब  मात्रा  हीं  भ्जित  करनी  पड़ती  है  t

 884.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  refer  to  the  reply  given  to  Une
 tarred  Question  No.  868  on  the  gat  July, 4978  regarding  expenditure  on  foreign tours  of  Government  and  private  indivi-
 duals  and  state  :

 Ss
 the  details  of  expenditure  incur-

 red  by  the  Government  on  foreign  tours
 of  private  individuals  during  75६  April
 3977  to  3780  March,  3979  ;

 (b)  what  was  the  purpose  of  the  expen-
 diture  incurred  by  the  Government  on
 these  individuals;  and

 (c)  the  address  of  cach  individual  on
 which  Government  made  expenditure
 during  the  last  two  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)  :  (a)  ५०  (०). The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 as  Sgon  as  possible,

 Aid  from  Aid  India  Consortium

 885.  SHRI  KANWAR  LA  LGUPTA:
 SHRI  DHARAMAVIR  VASISHT:
 SHRI  D.  AMAT  :

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  ,,  be
 pleased  to  state  :

 (a)  is  it  3  fact  that  Aid  India  Consor-
 tium  hes

 pledged
 3  billion  U.S. aid  to  India  in  its  meeting  held  in  Paris

 in  the  first  week  of  Tame  th  is  year  ;

 (b)  what  is  the  increase,  percentage-
 wise  approximately  of  the  aid  given  by
 the  Consortium  this  yeat,  Over  the  last
 four  years  ;  and

 (c)  the  names  of  the
 countries  and

 the
 Organisitions,  which

 है:  3

 in  the

 meee
 at  Paris  and  the

 2480
 aid

 made  by  them  ctively  to  this
 year,  as  well  as  di uring  the  lastfour  द...  ?

 THER  MINISTER  OF  S&
 ae

 IN
 THE  MINISTRY  OF  FINANGE
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 SHRI  SATISH  AGARWAL)  40076
 total

 amount  pledged  at  the  Aid  India  Consor-
 tium  metting  held  in  Paris  in  June,  979 is  US  §

 299
 2  million.  This  does  not

 inckude  pledges  by  the  United  Kingdom and  Ganada  whose  representatives  could
 not  indicate  the  level  of  theis  commitments
 as  new  governments  had  taken  over  in
 their  countries  recently.

 (b)  The  Consortium  assistance  promised in  1979-880.  as  indicated  at  (a)  above  is
 higher  by  68-6%  over  1975-705,  78:4— over  4975-77,  42  4%  over  1997-78  and
 287  4%  Over  1978-79.

 {c)  The  Aid  India  Consortium  meeting held  under  the  Chairm  anship  of  the
 World  Bank  was  attended  by  the  Represen- tatives  of  the  Governments  of  Austria,
 Belgium,  Canada,  Denmark,  France,
 tederal

 Rep
 ublic  of  Germany,  Italy,

 [epa
 the  Netherlands,  Norway,  Sweden

 United  Kingdom  and  the  United
 States.  Representetives  of  the  —  Inter-
 nation!  Monetary  Fund,  the  United
 National  Development  Programme,  DAV]
 OECDs  the  Commission  of  the  Ruropean
 Communities  and  the  Government  of
 Switzerland  also  attended  the  mecting.

 The  pledges  of  aid  made  by  these
 countries/institutions  at  the  Consortium
 meeting  are  preliminary  and_  tentative
 as  all  countries  have  requirements  of
 legislative  apr

 roval,  budget  appropria-
 tien  etc.,  and  are  therefore  unable  to

 give
 firm  and  precise  indications  before

 their  legislative  and
 Some

 rocedures
 are  completed,  It  would  not,  therefore, be  advisable  to  disclose  the  country-wise
 break-up  before  the  countries  themselves

 ive  us  a  formal  indication  about  tthe
 vel  of  their  commitments  of  aid.

 Exodus  of  Personnel  from  Air
 India

 886.  SHRI  S.  R.  DAMANI  :  kWill
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  there  has  been  any  exodus

 of  pe
 rsonnel  from  the  Air  India  recently  ;

 (b)  if  10,  the  details  of  the  remedial
 measures  proposed  by  Government  in  this
 regard  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK:  (a)
 You,  Sir.  Some  trained  personnel
 Air-India  have  left  the  services  of  the
 Qaeporstion  because  of  more  attractive
 teems  offered  by  foreign  organisations.
 During  t978

 389  personnel  in  all  resigned
 from  Air-India,

 74

 (०)  Following  steps  have  been  taken  to
 prevent  this  exodus  ;

 (i)  Air-India  have  contacted  the  mana
 हचैुपपिा द.  of  concerned  intemationa! airlines  to  ascertain  their
 equirements  and  suggested  that

 they  should  mininn  30  ead  spread
 out  their  intake  of  employees  fiom
 Air-India,

 (it)  In  the  case  of  pilots  and  other  flying
 stew  per

 allowances  to  meet
 expenses  while  on  flying  dut abroad  have  been  Fs  a  towards to  meet  higher  costs,

 (ni)  Other  incentives  such  as  raising
 of  retirement  age  of  lycensed  catego- ries  of  Air-India  upto  sixty  years,
 superannuation  and  group  jnsu- rance  schemes  ete.,  are  also  being considered,

 Vaidya
 .

 iS  eentoe
 Report  for

 Rs  4 pr  rates  of  L.I.G,

 887.  SHRI  S  R.  DAMANI  :  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleaard  to
 state  ;

 (a)  whether  the  Vaidya  Committee
 set  up  by  the  Life  Insurance  Corporation
 for  reduction  in  the  premium  rates  has
 subnitted  ts  report  ;

 (b)  if  so,  the  findings  thereof  ;

 (c)  when  were  the  premia  rates  revised
 last  ;  an

 (d)  the  decision  of  Government  in  this
 regard  ?

 THE  MINISTER  OF  STATEIN  THE

 ZULFIQUARULLAR)  :
 uid On  the  nationalisation  of  life  insurance

 business  in  1956;  it  was  decided  to  adopt
 for  future  new  business  the  premium  rates
 of  the  Oriental  Government  Security
 Life  Assurance  Co.  Ltd.,  after  reducing
 them  by  rupee  one  per  thousand  sum
 assured  or  5  per  cent  of  the  premium,
 whichever  was  lower.  Since  then  there
 has  been  no  change  in  the  premium  rates
 of  the  Life  Insurance  Corporation  under
 the  with-profit  plans.  However,  premium
 rates  under  several  ‘‘without-profit’
 plans  of  the  Corporati  on  have  been
 reduced  from  time  to  time  since  1970.

 The  Committee  of  Actuaries,  headed  by
 Shri  8.  N,  Vaidya,  which  the  LIQ  had
 appointed,  was  required  to  examine  the
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 remium  rates  currently  offeted  by  the  (b)  what  is  the  their  total  value  and
 IC,  to  consider  whether  any  revision  it  whether  a

 accounts  have  been
 called  for  and  if  such  revision  is  warranted  Maintained;
 to  advise  the  premium  bases  and  conse-
 quential  measures  to  be  taken  to  ensure  (c)  whether  there  have  ben

 —
 te  of

 equity  among  policy  holders.  The  any  thefts  from  the  godowns;  a:
 Committee  has  since  submitted  its  detailed
 report  and  the  same  is  at  present  under consideration  in  the  LIC.  (d)  whether  any  revised  procedure  for

 the  storage  and  disposal  of  confiscated
 goods  is  under  the  consideration  of  Go

 Reolice  meat  of  Sales  Tax  by  |  Central  vernment ? Excise
 THE  MINISTER  OF  STATE  IN

 {HE 888  प्त  S  R  DAMANT,  MINISTRY  OF  FINANCE  (s SHRI  BEDABRATA  BARUA  SATISH  AGARWAL):  (a)  Yes,  Sir.  Ac-
 SHRI  BHAGIRATH  cording  to  reports  recenved  by  Govern-

 BHANWAR  :  ment,  stock-taking  of  seized  and  confisca-
 SHRI  ARJUN  SINGH  ted  goods  stored  in  Customs  godewns  has

 BHADORIA  ;  been  conducted  periodically  during  the
 last  three  years.

 ‘Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  ‘FINANCE  4  be
 pleased  ०  state:  (b)  Yes,  Sar  The  total  value  of  sexzed/ confisated  goods  stored  in  customs  go-

 (a)  whether  Government  are  considering
 8  BS  on  3i-3-3979  was  about  Rs

 59-75  Crores.
 a  proposal  to  replace  the  Sales  Tax
 by  Central  Excise  ;  (c)  Yes,  Sir.

 (b)  sf  so,  the  salient  features  of  the
 scheme  and  (9)  The  procedure  prescutbed  in  706 ,  in  regard  to  proper  storage  of  saized/ confiscated  goods  has  been  found  to  be

 (c)  wiether  anv  commonly  acceptable  adequate  Howevar,  the  procedures  for
 fornila  has  been  worked  out  with  the  disposal  of  these  goods  were  reviewed  and
 State  Governments  ?  revin  d  instructions  yegarding  the  manner

 of  disposal  of  difl  rent  categories  of  these
 goods  wore  Issued  in  May,  978  In

 PP  oho
 IN

 eee  corduy  to  accelerating  the  pice  of  disposal
 SATISH  AGARWAL)  (a)  to  (c).  of  rerrcd/confiseated  roods  ripe  for  dis-
 ‘The  question  of  extending  the  scheme  of  posal  the  following  adciiioual  measures
 replacement  of  sales  tax  hy  additional  wac  intoduced  recently
 excise  duties  ६०  some  ess-ntial  commodi-
 ties  like  cement  medicines  —  vansapat  [)  Sale  of  some  items  like  synthetic
 and  petroleum  products,  as  recommended  textiles  clectrome  goods  aud  other
 by  the  Inchrect  Taxation  Enquiry  Commi-  muisccllantous  items  to  the  Natiunal
 ttee,  was  last  considered  at  a  meeting  Consumers  Cooperative  Federation  for
 of  Chief  Ministers  of  States  held  on  roth  di  posal  to  consumes  through  Coopera-
 and  aonth  Mav,  7079.  The  prop  osal  tre  Consum  rs  Societies  Super
 was  objected  to  by  a  large  majority  of  the  Biz  ws  ete
 States  As  levy  of  tax  on  sales  or  purchases
 of  goods  taking  place  within  a  State  AS  (u)  Sale  of  the  above  items  to  the
 a  State  subject  of  taxation  under  the  military  and  pua  military  organisation
 Constitution,  it  cannot  be  replaced  by  fur  use  of  the  personnel
 excise  duty  without  the  concurrence  of  the
 State  Governments

 ford  de  झाफ  हंडिया  के  तोसरी  भेणी  के  कर्मे-
 Perlodic  Stock-eaking  of  confiscaced  कारियों  द्वारा  सियसानूसार  कार्य  किया  जाना

 889.  SHRI  Ss  २९.  DAMANT  890.  थी
 द्

 : मैया जप
 SHRI  SHAMBHU  NATH  ra

 संत्री  तथा  विस  मत्री  यह  बत,न  की  कृपा  करेंगे
 CHATURVEDI

 Willthe  DEPUTY  PRIME  MINISTER  (*)  =
 ह

 मटीने  के  दौरान  रिज  बैंक
 AND  MINISTER  OF  FINANCE  be  plea-  ars  इढिया  के  श्रेणी  के  कर्मचारियों  हारा
 sed  to  state:

 ०21
 कार्य  करने  के  झांदोलन  के

 मसवसस का  लगभग  सारा  काम  ग्रस्त-व्यस्त  हो  बबा
 ben  eT  ST  Poy  =  Paoved  i

 -  था  जिससे  बाणिज्य,  व्यापार  सौर  उद्योग  को  भारी
 and  when;  भाढा  उठाना  पडा  ,
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 की
 यदि  हा,  तो  तीसरी  ओणी  के  कर्मे-

 ।*  है  ही
 कारण  उन्हें  नियमा-

 क  मजबुर  हांना  पड़ा  तथा
 बा  कार  ने  इस  प्रादोलन  को  समाप्त  करने  हेतु
 हम  कर्मचारियों  के  प्रतिनिधियों  &  वार्ता  की  है  भौर

 *
 हा,  तो  इस  वार्ता  का  क्या  परिणाम  निकला  है,

 द

 (ग)  रिज  बैक  के  कर्मचारी  पनी  मागो
 के  मामले  को  लेकर  हडताल  का  रास्ता  भ्रपना  रहे  है
 इसे  देखते  हुये  क्या  सरकार  का  विचार  बेकिंग  सेवा
 को  झावश्यक  सेवा  धोषित  करने  का  है  भर  यदि

 दी,  ती  इसके  क्या  कारण  है  ?

 बित  में  त्री  (शी
 हल  का  बी

 न  खुल्फिकार

 ख)  कर्मंचारिय  की  मागें  वेतनमाली  के
 संशोधन,  महंगाई  भत्ते,  झन्य  भत्तों  और  सेवा  श््तों
 में  सुधार  से  सबधित  है।  समझौता  कारंवाई  मुख्य  श्रम
 पायुक्त  (केन्द्रीय)  के  तत्वाधान  में  हुई  थी।  कोई
 समझौता  नहीं  हां  सका  1  मुख्य  श्रम  प्रायुक्त  भी
 असफलता  कौ  'रिपोट'  में  झा  धार  पर  सरकार  ने
 उस  विवाद  का  न्याय  निर्णय  के  लिये  राष्ट्रीय  भौद्यो-
 गिक  न्‍्यायाधिकरण  ना सौप  दिया है ।

 (ग)  भारतीय  रिजत  बैबा  (सेयाये  बनाय
 रखना)  श्रध्यादेश  के  श्रवन  जारी  किये  गये  शादेश
 व  भ्रनुसार  भारतीय  रिजव  बेक  में  हड़ताल  प्रतिषिद्ध
 कर  दी  गई  है  ।

 एयर  इण्डिया  धौर  इण्डियम  एयर  लाइस्स  से  बाचि-
 श्वक  विमान  चालकों  को  कमी

 89i  श्री  झनग्त  राम  जायसवाल  नया  पयटम

 ह अ
 सागर  बिसानन  सन्नी  यः  बताने  बी.  कपा  करेगे

 6

 (बे)  क्‍या  यह  सच  है  ि  एयर  च्ड्या
 और  हढियत  एयरलाइन्स  मे  वॉणिश्यित  विसाव
 चालकों  की  प्रत्यथधिक  कमी  है  मिसक  परिणामस्वरूप
 इन  दोनो  एयर  लाइन्स  को  सेवाश्ा  पर  बुरा  प्रभाव
 पढ रहा है.  +  ह अ

 (ख)  यदि  हा  ता  o3  दिसम्बर,  1974  से
 3  दिसम्बर,  978  की  झवधि  के  दौरान  एयर
 इंडिया  और  हडियन  एयरलाइल्स  में  पृथवपृथक

 ्
 वाशिज्यिक  विमात  चालक  कार्म  कर

 ’

 (4)  वाणिण्यिक  विमान  घालक  बीगमी  को
 दूर  करने  वे  लिये  सरवार  ने  क्‍या  कार्यवाही  की
 भ्रथवा  करने  का  विचार  है  ,  भौर

 (म)  वर्ष  i979-80  में  एयर  इंडिया  तथा
 इंडियन  एमर  लाइन्स  द्वारा  पृथक्‌  प्रथक  कितसे  झति-
 रिक्त  विमान  एयर  स  किराये  पर  जेने  प्रधवा
 खरीदने  का  वित्तार  है  दौर  इसके  लिये  कितने
 अत्परिक्त  विमान  चालक  चाहियें?

 बर्षटल  झोर  तागर  विभागम  संत्रो  (भी  पृरपोत्तन
 क्रोशिक)  (व)  कीं  नहीं,  इंडियन  एयरलाईनस  के
 पास  अपने  चालू  परिचालनों  के  लिये  वाणिज्यिक
 विमानचालको  को  कोई  कमी  नही  है  t

 (a)  उपर्युक्त  (क)  को  दृष्टि  में  रखते  ह्
 प्रश्न  नहीं  उठता  |

 (ग)  980-81,  की  भावी  आवश्यकताओों
 की  पूर्ति  करने  के  लिये  इंडियन  एयरलाइन्स  ने
 प्रशिक्षु  विमानचालकां  की  भर्ती  के  लये  मार्च,  979
 के  दौरान  एक  विज्ञापन  जारी  किया  है  तथा  चयन
 विया  आ  रहा  है  ।

 (घ)  इंडियन  एयरलाहन्स  बचे  i98i  तक
 इंडियन  एयरलाइन्स  क  विमान  बेडे  में  शंद्धि  करने
 के  लिये  विमान  प्राप्ति  कार्यक्रम  के  भगुसार,  हडियन
 एयरलाइन्स  ने  सात  बौइग  737  विमानों  (जिनमें
 नष्ट  ह्य  विमान  के  बदले  मे  लिये  जाने  बाला  इक
 विमान  भी  सम्मिलित  है)  तथा  दो  एयरबस  ए-300
 बी  2  विमानों  भी  खरीद  क॑  लिये  भादेश  दे  दिये  हैं।
 98  में  परिचालनों  के  लिये  अपेक्षित  भ्रतिरिक्‍त
 विमानचालको  की  स&्या  लगभग  60  है  1

 एयर  इंडिया
 एयर  इंडिया  ने  चार  थी  747  विमानों  री  खरीद

 वे  निय  (जिनमें  i-i-78  का  दुर्घटना  में  नष्ट
 हुये  विभान  के  बदले  में  लिया  जाने  बाला  एक  विमान
 भी  सम्मिलित  है)  प्रादेश  दे  दिये  हैं।  इन  विभानों  की
 डि  जीवरी  माच  i9s0  तब  होनी  है

 जहा  तक  अतिरिक्त  विमानचालको  की
 आवश्यकता  का  सबंध  है  यह  सुचना  एकल्ित
 की  जा  रही  है  भौर  सप्ा-पटल  पर  रख  दी  जायेगी।

 जग  तक  प्रथम  के  भाग  (क)  से  (ग)  तक  के
 उत्तर  भ  एयर  इंडिया  से  संबंधित  सूचना  का  संबंध

 है.  ब्ूखना  तत्काल  उपलब्ध  नहीं  है।  यह  एकत्रित
 की  जा  रही  है  ऑर  सभा  पटल  पर  रख  दी  जायेगी  ॥

 Export  of  Race

 8)2  SHRI  P  RAJAGOPAL  NAIDU
 Will  the  Mimster  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  |  pleased  to  state

 (4)  whether  rice  has  been  eaported  to
 other  countries  this  voar,

 (b)  मी  53  how  much,  ind
 (c)  fom  which  States?

 lift  MINISTER  OF  STALE  IN
 THE  MINISFRY  0  COMMTRCE,
 CIVIL  SUPPLIES  AND  COOTPrRA-
 TION  (SHRI  ARIF  BAIG)  (a)  Yes,  Sir.

 (b)  During  1978-79,  67800  MT  of
 Baunaty  Rice  was  exported  Durtng  April-
 May  7079  a  quantty  of  3,352  MT  of
 Basmati  Rice  was  exported  t0  000  tonnes
 of  rice  other  than  Basmati  have  beea
 xpotted  and  30,000  tonnes  were  contracted

 for  export
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 age
 Basmati  Rice  was  exported  from

 and  Uttar  Pradesh. Rice  other  than  Basmati  is  exported  from
 Central  Stocks,  Andhra  Pradesh  and
 Tamil!  Nadu.

 Ruport’  of  Jaggery
 893.  SHRI  P.  IAGOPAL  NAIDU: Will  the  MINISTER  OF  COMMERCE, CIVIL  SUPPLIES  AND  COOPERA- TION  be  pleased  to  state:

 (a)  whether  Jaggery  is  being  exported to  of  countries;

 (b)  if  so,  to  which  countries;  and

 (c)  the  quantity  exported  this  year?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  ANI)  COOPERATION
 (SHRI  ARIF  BAIG):  (a)  Yes,  Sir.

 (0)  Cane  j  was  exported  chiefly
 to  Ethopia,  Hengcone,  Malaysia,  Nepal,
 Singapore,  U.K.,  Yemen  Arab  Republic
 during  April-September,  1978.

 (c)  The  quantity  of  jaggery  exported
 during  April-Seperaber,  I978  was  200
 tonnes.  Export  figures  for  the  full  year have  not  yet  been  compiled.

 Expors  of  Sagar
 ‘Bo4.  SHRI  P.  RAJAGOPAL  NAIDU:

 Will  the  Minster  of  COMMERCL,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  exported
 sugar  to  other  countries  this  year;

 (b)  if  s0,  how  much;  and

 (c)  at  what  rates  it  sold  sugar  to  these
 countires?

 THE  MINISTER  OF  STATE  IN  THE
 SUPPLIES  AND  COOPERATION
 (SHRI  ARIF  BAIG):  (a)  Yes,  Sir.

 (०)  4:58,500  tonnes  (upto  $779).

 {e)  The
 tates  have  been  settled  on

 the  basis  of  average  London  Daily  Price.

 f
 23

 E  E
 RI  Pp.

 RAJA
 AGOPAL  NAIDU:

 Will  the  DEPUTY  PRIME  MINISTER
 MINISTER  OF  FINANCE  be
 to  state:

 (a)  whether  the  Reserve  Bank  have
 restrictions  in  giving  loans  by

 JULY  13,  i979  Written  Ansmers  16>

 natiqnalised  banks  to  amalil  scale  industries
 this  year;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Swzrnkars Suggestions  made  a
 Bi

 896.  SHRI  5.  S.  SOMANI:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to
 state:

 (a)  whether  any  deputation  of  Swarn-
 fh  have  recently  met  him  re-

 ngs  ९  Gold  Policy  Committee  and
 seer  matter  in  view  of  the  failure  of

 the  gold  auction  policy  and  made
 certain  suggestions;  and

 (b)  if  80,  details  regarding  the  sugges-
 tions  and  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.  Rep-
 resentatives  of  Akhi]  Bharatiya  Swarn-
 kar  Sangh,  Delhi  recently  met  the  Deputy
 Piume  Minister  (F;nance).

 (b)  The  Swarnkar  Sangh  in  its  Memo-
 randum  submitted  to  the  Deputy  Prime
 Minister  and  Finance  Minister  have  inter
 alia  made  the  following  suggestions  with
 regard  to  the  Gold  Policy  of  the  Govern~
 ment  :

 (3)  Ornament  industry  be  recognised
 as  8  cottage  industry;

 (a)  Export  of  gold  ornaments  may
 be  made  through  a  Government  agency
 set  up  on  the  lines  of  the  Handicraft

 (9)  The  foreign  exchange  earned  from
 the  export  of  oraaments  may  be  utilised
 for  importation  of  gold  which

 my
 be

 disuibuted  through  the  Stat>  of
 India  to  certify  goldsmiths  at  fixed
 prices.

 )  The  institution  of  dealers  may  be
 an  lated

 Certified  goldsmiths  be
 P|  the  sole  right  to  manutacture ornaments,

 6)  A  certified  goldamith  may  be
 ited  another  certified permi

 pcre
 to  employ  certified
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 897.  SHRI  S.  8,  SOMANI:
 SHRI  SUDHIR  GHOSAL:

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (e)
 whether  it  is  a  fact  that  refusal  to

 fulfil  contractual  commitments  by  a  num-
 ber  of  Indian  firms  for  the  export  of  various
 steel  products  and  building  materials  to
 Saudi  Arabia  against  letters  of  credit
 already  opened  threatens  to  disrupt  com-
 mercial  relations  between  India  and  Saudi
 Arabia;  and

 (b)  the  details  in  this  regard  and  the
 reaction  of  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEIG):  (a)  and  (b),
 A  few  complaints  have  been  received  fiom
 some  Sa: ua  Arabian  parties  regarding non  fulfilment  of  contractual  obligations
 concerning

 supply  of  steel  products  On

 "Export ‘Promotion  Connell  has  been ing  Promotion  i]  has
 advised  the  ent  to

 me immediate!
 |  Meira

 action
 against

 the
 jan  firms,  The  ‘nment

 Such  Sos
 utes  are  not  uncommon  in

 internati  trade.  It  is  not  expected  that
 such  individual

 sa  iy
 will  have  any  ad-

 verse  effects  on  India’s  overall  trade  with
 Saudi  Arabia.

 Dominant  Control  of  Multinarionals

 a
 4

 द  ARUNACHALAM  :
 898  1  A.  BALA  PAJANOR  :

 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 plonend  to  mate  :

 whether  despite  dilution  of  share-
 te  /  z  by  multinational  concerns,

 the  multinationals  are  in  dominant

 of sharcholdings "by  ndividual  adisn Shareholders  ;
 ™

 (b)  whether  it  is  also  a  fact  that  the
 multinationals  coritinue  to  extort  from

 ent  a  variety  of  concessions  at
 cost  of  national  interest  ;  and

 ©
 if  so,  the  steps

 Proposed
 to  make a  uch  concerns  responsive  fully  to  national

 needs  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 Sara
 SATISH  AGARWAL)  :  (a) trol  of  companies  under  the  Com-

 panies  Actis  primarily  determined  by  the
 voting  power  flowing  from  the  extent
 of  equity  holding  in  the  company.  In
 companies  where  foreign  shareho

 mine is  reduced  to
 ie

 Or  §:%  the  con
 will  be  with  the  foreign  shareholders,
 In  cases  where  foreign  shareholding is  reduced  to  40%,  the  control  will  be
 dependent  on  the  actual  distribution
 of  the  remaining  shares  in  the  Indian
 hands.  If  this  share  is  widely  distributed
 among  shareholders  who  cannot  combine, the  effective  control

 ie  4
 remain  in  the

 hands  of  foreign  shareholders

 (b)  No,  Sir.

 (०)  Government’s  policy  with  regard to  parucipation  of  foreign  investment
 and  foreign  companies  in  the  country's industrial  development  is  set  out  in

 Padus  ai
 Policy  pre

 gl
 ed  Sa

 a
 ustri:  icy  present  to  ent

 on  2grd  December,  1977.  So  far  as
 existing  foreign  companies  are  concerned,
 the  provisions  of  the  Foreign
 Regula

 tion  Act  are  being  oe ly forced.  So  far  as  new  foreign  invest-
 ment  is  concerned,  it  is  permitted  only  in

 2
 tics  ed  technology  or  export- ented  areas  on  such  terms  as  are

 determined  by  the  Government  to  He
 in  national  interest.

 Income  «nx  and  Wealth  tax
 arene against  match  mannfacturers

 Sivakaet

 899.  SHRI  K.  RAMAMURTHY  at
 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  the  amount,  ise  ery  tan,  ond income  tax  respecti
 by

 2
 families  of  match  =  e  =  bi  Sivakad
 during  the  past  five  years  ;

 ae
 whether  there  are  any  income  tax

 +  wealth  tax  arrears  to  be  recovered
 ing  the  past fram  these  ay  Gagodifes  dur!

 =
 years  and  ifso,  the  amount  of  perears  ३
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 proposed  to  be  taken  for
 ls  ‘these  arrears  at  the  earliest  ?

 THE  MINISTER  OF  STATE  IN

 bi
 MINISTRY  OF

 ,
 nee,

 Ras LFIQUARULLAH)  :  (a  (c).
 The  information  is  not  ly  available.
 It  is  being  collected  and  will  be  Inid  on
 the  Table  of  the  House  as  soon  as
 possible.

 Income  tax  sassessees

 SHRI  C.  VENUGOPAL  :
 Win  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 wi
 whether  it  #  a  fact  that  there  are

 mi  of  tax  astesees  who  have  not  80
 fer  fallen  into  the  met  of  income-tax
 eollection  ;

 (b)  sf's0,  the  nature  and  magnitude  of
 the

 )
 problem  ,  and

 the  proposed  to  in  the
 whe  for  contribnating  to  national
 development  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLA):  (a)  to
 (c),  It  is  ible  that  a  number  of

 —
 8 Bre  to  Income-tax  may  not  be

 F  ed  Rls
 nat

 . and  magnitude  problem  cannot
 spelled  out  precisely.  Action  to  rope

 SHUKLA  :
 SHRI  MUKHTIAR  SINGH

 SHRI  SEANKARSINHJI
 VAGHELA

 Will  the  Minister  of  00
 SUPPLIES

 MMERCE
 AND  COOPERATIVE

 to  state  |

 oo

 किट
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 the  time  by  which  the  Corporation
 wil  be  eet  up  ?

 =

 HE  MINISTER  OF  STATE  IN
 ¥  COMMERGR,

 ta)  to
 Export  of  allowed

 through  State  ‘oe
 ae

 wit?
 SHRI  P.  K.  KODIYAN  :

 ill  the  Minister  of  TQURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  itis  fact  that  the  British
 Airways  Concorde  is  overflying  India
 thrice  a  week  on  a  specified  route  of
 Kerala  coast  and  the  group  of  Andaman
 Nicobar  Islands  in  the  Bay  of  Bengal  ;

 (b):f  it  we  so,  whether  the  Union
 Government  have  given  permisnon  for  that
 to  the  British  Airways  ;  and

 (c)  if  so,  the  details  and  reasons
 therefor  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI PURSHOTTAM  KAUSHIK)  :  (०) to

 (०  पे  हम
 been

 permit  Oo  operate  super between.
 Bahrain  and  Singapore  on  a  route  about
 32  nautical  miles  away  from  the  westem
 coast  and  at  a  similar  distance  away from  the

 frou
 of  Andaman  and  Nicobar

 Islands.  effect  of  these  Concorde
 flights  yt  been

 mole
 at  the

 —_ points  on  the  route  at  Trivandrum  in
 mainland,

 the  sonic  boom  have  been
 be  insignificant.
 Committee  to  Examine  Fordign

 Celtaboration  in  Hotel  Industry
 903.  SHRI  BK.  KODIVYAN:  Wal

 the  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  ;

 (a)  whether  3
 Counce  lad  प्  vet to  examine  uestion  of  foreign

 lnboration  in  the  Hotel  Indbstry;  and

 (b)  if'so,  the  details  and  when  it  u
 expected  to  submit  its  report  r  a.”

 THE  MIN
 OF  TOURS

 AND  iL  A’
 ree

 254  6880
 dic

 STER

 Raa act
 the  question  of  foreign  colisboration  ia  the

 +
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 hotel  industry.  However,  the  matter
 is  under  reivew  in  the  Department  of
 Tourjsm..,

 Censorship  on  Aviation  News

 9०4.  SHRI  P.K,  KODIYAN  :
 L SHRI  YASHWANT  BOROLE  :

 SHRI  RUDOLPH  RODRIGUES:

 Will  the  MINISTER  OF  TOURISM

 ee
 CIVIL  AVIATION  be  pleased  to

 tate  ¢

 (a)  Whether  Government's  attention  has
 been  drawn  to  the  news-item  appeared  in
 Indian  Express,  New  Delhi  Edition  dated
 June  15,  979  under  the  caption  “Cen-
 sorship  on  Aviations  News’;  and

 (०)  if  so,the  details  thereof  and  Govern-
 ment’s  reaction  thereto  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK)  :  (a)  Yes,  Sir.

 (b)  No  instructions  have  been  issued
 prohibiting  officers  of  the  Departments/
 Public  Sector  Undertakings  under  this
 Ministry  in  regard  to  communication

 with  Press.  According  to  procedure  laid
 down  by  Government,  official  information
 to  the  Press  aad  news  media  i.e.  radio  and
 television,  will  normally  be  communicated
 through  Press  Information  Bureau.  Only
 Minister,  Secetraries  and  other  ’  officers
 specially  authorised  in  this  behalf  may
 give  information  or  be  accessible  to:  the
 representatives  of  the  Press.  Any  ‘other
 Official,  if  approached  by-a  representative
 of  the  press,  will  direct  him  to  the  Press
 Information  Bureau.  This  procedure  is
 being  followed  in  the  Ministry.

 Persons  Asrrested  Under  C  ofeposa

 9०5  SHRI  PK:  KODIYAN  =  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  ६

 a
 (a)  the  number  .of  persons  arrested  in

 different  States  under  COFEPOSA  in
 i978  and  1979  so  far  ;  and

 (b)  the  number  of  warrants  pending  and
 persons  concerned  absconding

 THE  MINISTER  OF  STATE  IN
 THE:  MINISTRY:-OF  FINANGE  (SHRI
 SATISH  AGARWAL)  oe  (a)  During,  the
 year  1978,-234  persons  had  been  detained
 in  pursuance  of  orders  of.  detention.  issued
 by  the  Central  Government  and  various
 Stata:  Government’s/Union  Territories
 underithe  provisions  of  the  Conservation
 of  Foreign  Exchange  and  Prevention  of
 Smuggling  Activities  Act,  1974.  The

 number  of  persons  detained  during  the
 year  979  so  far.  (i.e.  I-I-79  to  t-7-79)  is
 i00.  ‘The  details  are  given  in  the  attached
 statement.

 ‘(b)  As  on  ‘1-97-79,  there  were  103,  persons
 against  whom  orders  of  detention  had  been
 issued  by  the  Central  Government  and
 the:  various  State  Government’s/Union
 Territories  under  the  said  Act  and  who
 have  not  yet  been  detained.

 Statement

 Persons  detained  under  the  Conserva-
 tion  of  Foreign  Exchange  and  Prevention
 of  Smuggling  Activities  Act,  70९4  in
 various  States  during  the  years  978  and
 I979.

 Net  ed
 SI.  Detaining  No.  of  =  No.-of

 No.  Authority  persons  _—  persons
 detained  detained
 during  during
 978  i979  so

 far.

 I-7-79)

 व  Dehi  ‘  12  9
 2  Gujarat  .  54  23

 3  Karnataka,  3

 4  Maharashtra  ,  92  48

 5  Kerala  ;  76

 6  Punjab  ,  वि  20  4

 7  Rajasthan  .  2

 8  Tamil  Nada  6

 9  Uttar  Pradesh,  6  4

 i0  West  Bengal  :  2

 iI  Cenrtal  Govt.  15,

 Toran.  .  |  234  00

 «
 yoo  ge  GF  beers  cay  nd  Ie

 iain  223
 Pablic  Sector  Agencies  for

 w  Distribution  Scheme
 ce  SAD  UPAR  ML  tA  Le  Hd  ee

 906.  3SHRIM,  RAM:  GOPALREDDY:
 Wall  they-Minister:  of  GOMMERCE,.
 CIVIL  SUPPLIES  AND...  COOPERA-
 TION  be  pleased  to  state  :

 ee,  Se  ED  हे  हो  गढ़  Pe,  Aree  iB  !
 4a)  whether  the:  Public:  Sector:  agencies.

 like  Food,  Corporation,  Nationak  Caopera-
 tive  Consumers  Federation  and  Khadi
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 and  Village  Industries  Commission
 sufficient!  red  to  meet  their  allotted

 ret  a  the  new  distribution
 scheme;

 (b)  if  ry  the  details  of  the  progress
 made  in  this  regard  ;

 (०)  whether  any  mechanism  has  been
 created  to  ensure  that  the
 of  the  requisite  standards  and  quality
 and  the  efficiency  and  viability  of  the
 retail  outlets;  and

 (d)
 if'so,  the  details  of  the  arrangements

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL

 UPPLIES  AND  COOPERATION
 SHRI  KRISHNA  KUMAR  GOYAL)
 2)  Yes,  Si

 (b)  The  FCI  has  been  procuring  cereals,
 ing  their  buffer  stocking  and  trans-

 portation
 for  the  public  distribution  syste  m.

 will  continue  to  do  so  in  future  also
 NCCF  ict

 rocuring  and  transport-
 ing  controlled  cloth  for  public  distribution

 Feral
 It  will  also  now  procure  and

 bute,  Tea  and  Cheap  variecites
 of  cltoh,  Khadi  and  Village  Industries
 Commission  has  set  up  match  manufac-
 turing  units  in  various  States  of  the

 €  Khadi  and  Village  Indus-
 tries  Coen  mission  will  market  its  produc-
 tion  of  match  boxes  through  the  public
 distribution  system  in  the  various  States/
 Union  Terriroties  under  the  new  20

 (c)  and  (d)  .  Yes,  Sir.  The  Scheme  takes
 care  to  ensure  the  quality  of  consumer
 articles  and  viability  of  retail  outlets  to
 the  extent  posible.  Emphans  has  been
 given  to  increase  the  number  of  additional
 commodities  with  suitable  margins  for
 the  retail  outlets  to  ensure  reasonable
 income  to  these  outlets  Arrangements have  also  been  made  to  make  the  outlets
 selling-points  for  postage  stemps  and  postal
 stationery  on  commission  basis.  Arrang
 ments  have  also  been  made  to  distribute
 ‘nirodh  '  through  these  outlets,  These
 arr

 re  paper!
 anrl  measures  will  ensure  the

 ability  of  the  retail  outlets.

 Capital  Investment  and  Profit  and
 Tees  te  Public  Umdestakings

 wih
 |  ि  मि

 RAM  JAISWAL: १  the  sg  Be
 INISTER

 Pleased  to  state  3

 (a)  whether  it  is  a  fact  that  a  capital Rs,  9,800  ह ......... ड  was
 made  is  publ  wherene
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 their  surplus  in  1977-78  was  les  than
 anticipated;

 (b)  if  s0,  the  capital  investment  made
 in  public  undertakings  separately,  till
 goth  June,  19705

 (c)  the  amount  of  financial  assistance

 pone
 to  public

 =
 oor

 t  in  1978-79  to  meet  loss

 THE  MINISTER  OF  STATE  IN  नाला
 MINISTRY  OF  FINANCE  (SHRI
 pte  AGARWAL)  :  (a)  the  total
 capital  investment  ty,
 loan  and  deferred  e  hy | of  755  ees
 prises  On  37-9-7970  was  Rs,  32,853

 these  enterprises,
 352 running  enterprises  who  prep:  ance-

 sheets  and  profits  &  Loss  accounts.  Out
 of  these  342  enterprises,  79  enterprises a  net  profit  of  Rs.  978°07  crores
 while  6g  enterprises  incurred  a  net  loss
 of  Ra.

 49
 It  may  also  be

 stated  that
 =

 total  internal
 paar  ed ra amoun'  I

 crores  aT  |
 eneta

 pablicenterprics  exceeded  the  expected

 ht
 of  Rs,  688  crores  to  be  generated  by

 ic  enterprises  in  the  Central  Sector
 during  the  year  1977-78

 (b)  The  information  relating  to  perfor-
 mance  of  the  Central  Pall  ic  Sector
 ent  ses  for  the  year

 sted
 is  not

 readily  available.  It  would  be  plac
 on  the  table  of  the  House  when  aviable.
 As  many  companies  do  not  prepare  even
 provisional  Balance  Sheet  at  the  end  of
 each  quarter,  itisnot  possible  togive  even
 provisional  figures  of  investment  as  on
 30-6-1979,

 (०)  Usually,  Government  do  not  extend
 any  finmeil  asustance  to  public  sector
 enterprises

 Sein  I
 losses,  However,

 some  assistance  in  the  form  of  loan  5
 provided  by  the  Government

 oy those  enterprises  who  have  incurred  2
 lomes.  This  information  will  be  avilable
 only  after  the  annual  accounts  of  1978-79

 Central  Public  Sector  Enterprises are  finalised and  audited  which  is  expected a  few  more  months.

 Rapee  in  Relasion  co  Pound
 Sterling

 aH  the  petty  Fines MINISTER
 FINANCE,  be  pleased  to  state  :

 whether  ‘chyvenoy
 relat  devalued  ‘aguinet  pound  sterling;
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 (b)  if  ny  devaluation  i:
 percentans

 its
 and  selli  ce

 impact  PTS  warion  on  Tales
 MINISTER  OF  STATE  IN

 movemsats  of  a  selected  number  of
 currencies  of  countries  which  are  बा

 कोन trading  partners  Se arrangement,  ral  the
 Indian  ropes  ‘sisa-ais  aterli

 fixed  I=  7°75  with
 effect  from  the  6th  July,  979  which
 shows  a  downward

 mae
 of  t+  Ig  per

 eentin  the  value  the  rupee  against
 pound  ine,

 compared  to  the  erarlier
 rate  und  ruRs.  77  35  The

 ६  spot  buying  and  selling  rates  for
 Pound  Sterling  are  £  ta  Rs.  27°70  and

 tm7°B0
 The  earlier  of  revaluati

 and  devaiuation  have  lost  their  relevance
 in  the  context  of  the  floats
 rate.  The  above  change  in  exchai
 rate  of  rupee  in  terms  of  Pound  Sterling takes  into  account  the  inér-se  movements
 in  the  exchange  rates  of  major  curreacies.
 In  8  world  of  floating  exchange  rates
 such  changes  are  inevitable.  No.  signig’ cant  impact  of  India's  balance  of  pay* ments  is  expected  due  to  these  variations

 Filliag  up  of
 —

 poste  of  Piloss

 9०9.  SHRI  M.  RAM  GOPAL  REDDY
 SHRI  DINEN  BHATTACHARYA

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Indian  Commercial  Pilots
 alleged  that  there  had

 been  no  recruitment  of  pilow  in  Indian
 Airlines  during  the  last  number  of  years;

 (b)  if  so,  the  number  of  vacancies;

 Sf
 the  number  of  unemployed  pilots

 in  the  country  ;  and

 @
 the  steps  taken  by  Gevernment  to

 THE  MINIST&R  OF  URI
 AND  CIVIL  AVIATION  (SHRI  PUR.

 yiuotrans
 KAUSHIK):  (a)  No,

 (b)  Does  not  arise

 c)  As  records  ayvailah (५)  कर्हा
 jurceme  ots  Li

 sy

 holders  are  uncpleyed.

 @  The
 existing  strength

 of  pilots is
 However,  to  meet  the  future  requirement
 of  operation  in  1980-81,  Indian  Airlines

 already  initiated  recruitment  action.

 चासू  पंचनर्थोद  धोजना  को  बकी  &  दै  र  नई  विभत्म
 सेया  हझारम्भ  करना  शौर  हथाई  झट्टों  का  तिर्माण

 OL0,  भी  रानेया  कुमार  शर्मा  :  कया  बर्षडन  भर
 सागर  चिमानत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  चाल  पंचवर्षीय  मोजना  की  झबधि  के
 दौरान  दश  के  किन  किन  लए  स्थानों  पर  विमान  सेवा

 ह"
 की  जायेगी  भौर  हवाई  भ्  का  निर्माण  किया

 जानेगा ;
 )  इस  कार्य  पर  कितना  at  nt  का  भनुमात

 है;  ज्
 =

 (ग)  किल  किन  स्थानों  पर  कब  कब  से  वे  विभान
 बेबाए  प्रारम्भ  की  जाएंगी

 पर्यटन  धौर  भागर  विमानन  संत्री
 वीत  स् कौशिक

 ि
 (क) से  0)

 तद ुबचना  के  दौरान
 कालीकट  में  एक  नमे  विमान  क्षेत्र  का  निर्माण  करने  का
 प्रस्ताव है  i  इस  परियोजना पर  i,  5  करोड़  रपये  की
 लागत  झाने  का  भनुमात  है।  भोजनाएं  तभा  आफ्कलत
 हैगार  किए  जा  रहें  हैं

 ज्राकका  प्रतातन  में  से  श्रतिरिक्‍्त  राजस्व  की
 भुत

 oi4.  oft  गंगा  भक्त  सिह  :  कमा  उप  sone  मंत्री
 तथा  ित  मबनी  वहू  बताने  की  क्या  करेंगे  हि  :

 (क)  क्या  उन्होंने  झपने  एक  गसतथ्य  सें
 कही  हैं  कि  भाव  कर  प्रमासन  में  सुश्ाार  मे  30
 से  न्धिक  का  प्तिरिकत  राजस्व  आप्त  हो  सकता  है

 ww)  उक्त  प्रतिरिक्त  लाभ  का  धतुमान  कैसे
 किया  नये  है;  धौर

 ग)  इस  लाभ  को  सुनिश्चित  करने  ty  भाव
 क्र  है  में  सुधार  के  लिए  चालू  गित्तीम  बर्थ  गान
 झरकार  ते  क्या  उपाए  किए  हूँ

 जिस  बंत्रासव  राज्य  मंत्री  ी
 बी  ्र

 कि  बने  के  पै  राग्राफ  (क)  में  उल्लेख  किया  गया  है
 किन्तु  नई  दिल्सी  में  7  मई,  2979

 है
 ब्राव  कर

 के  सम्मेलन  का  उद्धाटन  है. 4
 1  ने,  झत्य  बातों  के  साथ  साथ,  यहू  स्ट
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 fear  है,
 युगे

 ह 4  बकता  हु  कि
 वेक  ड्  ३  कम  हक

 ह

 हैं  पेला  च्
 प्राता  है  कि  में  ये  लगभग  26  |. |  द्  इत भाशत की  एक

 सक  कि हरे  ज र  ह“
 की  है  33  प्रतिशत

 भर  शान  शमी  बयूत  कर  काने  हट
 टिप्पती  से  पता  चलता  है  कि  कि  प्रधान

 गली  ने  संचभण  20  वर्ज  पूर्य  छपी  प्रक  रिपोर्ट के  बारे  में
 झपती  याद  बाक्त  क  eran  पर  प्रतिरिक्त
 के  सम्बन्ध  में  मात्र  कुछ  विजार  व्यक्त  किये  मे  ।

 (7)  भायुक्तों  के  सम्भेलत  में  कर  झपब्न  को
 समस्या  पर  विस्तार  से  विचार  विमर्श  किया  गया
 शौर  इस  समस्या  को  निपटाने  के  लिये  उक्त  सम्मेलन  में

 ह्  द्  डर
 विवरण  पत्र  में  दिये

 दादी  में
 hh  ah  ।  केन्द्रीय  प्रत्यक्ष

 कर  बोर्ड  ने  भी  हाल  ही  में,  काफी  बड़ी  सख्या में पूजी में  पूजी
 निधेश  कंपनियों  तथा  स्यासों  के  निर्माण  के  माध्यस  से

 आयकर  तथा  धत  कर  से  अब  निकलने  के  लिए  प्रपनाये
 जाने  वाले  तरीकों  की  विस्तार  से  जांच  करने  तथा
 इस  समस्या  से  निपटने  हेतु

 हं  ्
 प्रशासनिक  तभा

 (|  3
 ६.1 ड  तिकासने  की  दृष्टि  से  कुछ  उपाय

 i

 विवरण

 कर  झपबत्नन  की  समस्या  से  निपटने  तथा  जाच  के
 तरीकों में  सुधार  लाने  के  लिए  .  778,  979  को  नई
 दिल्ली  में  हुए  भायकर  झायुकतों  के  सम्मेलन  में  लिये
 ह.  छुछ  महत्वपूर्ण  निर्णश  —

 का
 .  सास्तरिक

 4९3०8
 दोनो

 ५५  1 -शुष्यवस्थित  या  जाना  |
 सर्वेक्षण  के  लिये.  क्षेत्रवार  तथा  गसी  बार  रजिस्टर  के
 रूप  में  एक  स्थायी  रिकार्ड  रखा  जाता  चाहिए  tT

 2  धारा  295  के  अस्तर्गत  बैंकों  से  प्राप्स  सूचना
 का  पूरा  उपयोग  किया  जाना  ाहिए।

 3  कही  झागश्यक  हो,  धारा  336  के
 अन्तर्गत  कार्य  बिभा  किसी  शिक्षक  के  शुरू
 किया  जागा  भाहिये  ।

 4  समान  स्वर  के  प्रवर्तन  ऐमेन्सियो  के  साथ
 समस्यय  व्यवस्था  का  पूरा  पूरा  उपयोग  किया  जाना
 चाहिए  सौर  ग्रनुवर्तो  कार्यवाही  बीन  की  जानी  भाहिए।

 5  शुप्त  सूचना  पक्ष  के  अधिकारियों को  कर  भ्रपवंजन
 तथा  कर  तिर्धारितियों  हारा  प्रयुक्त  तरीकों

 स्  + |
 शुंबना

 2५ =<  ए. इस  इकट्ठी
 उपयोग  ्  जाता  बाहिए  1

 सूचना
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 (क)  देश  में  |  जुलाई,  1979,  से  सागू  की  गई उत्पादन  व  वितरण  प्रणासी  के  लिये  उन  ब्रस्तुझो  का
 झायात  करता  पड़ेगा  जिन  की  देश  में  कम  सप्ताईं

 हि
 यदि  हां,  तो  देश  में  कौन  कौन  सी  वस्तुओं

 की  जद  l  जुलाई,  1979  से  3i  art,  ‘1980
 के  बीच  कम  रहेगी  भोर  जिन  के  भ्ायात  के  बारे  में
 सन्हों ने ने  वक्तव्य  दिया था,  धौर

 (क
 जुलाई,  ‘1979  से  3  मार्च,  i980

 के  बीच  कित  किन  बस्तुधो  का  भ्रायात  किया  जायेगा
 तथा  उस  की  माता भौर  उत  पर  खर्च होने  वाले  विदेशी
 मुदा  का  अलग  झलग  ब्यौरा  क्‍या  है  ?

 जाणिक्य,  भावरिकत  सहकारिता  बंन्ालव
 में  Ne  मंत्री

 प्
 =  कुमार  शोचल)  :

 ग)  देश  में  झावश्यक क)से  (
 द  बारे  में  सरकार  क्वारा  लगातार  पुनंरीक्षा  कौं  जा
 रही  है  ऐसी  किसी

 बाद  का  शायर  कर  के
 प्रश्न

 पर  ह. ल  विचार  किया  जब  स्थिति  के
 कल ऐसा  करना  झपेक्षित  होगा  T  इस  सत्य  खां  तेशों  की

 कसी  है  भ्ौर इन  की  पर्याप्त  मात्रा  प्रायात  करने  की
 व्यवस्था की  गई  है  ।

 Represenyation
 maaan  AJ

 Inadequate in  the  Income- Staff  ince  ‘Tax  iment

 a8
 SHRI  PRASANNBHA!  MEHTA:

 ill  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleaged  to  state  :

 (a)  whether  it  is  a  fact  that  the  emplo-
 yees  of  the  Income-tax  Departihent  in
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 Siete
 be  rests  5

 in  their  office  mi
 also  pointed’

 out  the
 wogkfoad  in  that  office;

 ,_(b)  if'so,  whether  they  have  stated  that
 in  comparison  to  other  State

 aa  oe
 2०

 3
 heap  ges  el  जहा  staff

 oro
 in  cannon  to  other

 ©) po
 20,  whether  Government  are

 considering  their  representation  and  found

 por
 their  demand  is  just  and  genuine;

 @)  if
 =

 ts  total  are  el  staff.
 gazet

 ——
 is  pro-

 posed  to  be  provided  to  the  State  in  the
 near  future  ?

 THE  MINISTER  OF  STATE  IN

 pod
 MINISTRY  OF  FINANCE

 (SHRI  ZULFIQUARULLAH)  (a)  to
 (d).  No  such  representation  seems  to
 have  been  received  in  the  recent

 cently,  Government  have  sanctioned
 500  posts  of  Income-tax  for
 survey  work  and  out  of  these  posts,  95
 posts  have  been  allocated  to  the  Income-
 tax  Department  of  Gujarat  State.

 Abolitien  of  Octroi  Duty

 whe
 SHRI  PRASANNBHAI  MEHTA  :

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 (a)
 bn  oe

 the  State
 f  Zz  =i  of Gujarat  in  on.

 ernment  for  the  ‘Bones  of  Octroi  duty;

 wath
 if  so,  whether  there  has  been  a  long
 ing  demand  for  the  removal  of

 this  obnoxious  levy  which  causes  8
 great  inconvenience  to  trade  and  —  trans-
 port  industry  ;

 nal?
 whether  all  the  Committees  which

 into  the  subject  had  unanim-
 ously  proposed  its  abolition;

 (व)  whether  it  is  aleo  a  fact  that  the
 of  oo

 duty  will,  as growth  transport  system  In

 county  ‘od
 will  also  help  in  reducing  the

 costs;

 (०)  if  no,  what  are  the  main  reasons  for
 not  abolishing  the  same  ?  *

 ग74

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  FINANCE
 SATISH  AGARWAL)  :  (a)  ‘The  —  Gov- ernment  of

 Gujara
 jarat  have  informed  that

 they  have  decided,  in  principle,  to  abolish
 of octal Is  the

 “Sune
 whee  a a  fi  t

 levied deol
 is  &  matter  Soe  “thelr  facal

 Jurisdiction.

 octroi.  However,  the  All  Indis  Coun-
 cil  of  Mayors  have  expressed  themselves
 against  abolition  of  octroi.

 (c)  Several  Committees  and  Study
 Groups  have  recommended  abolition  of octrot.

 Qi
 In  the

 arn  ‘
 Speech  of  1978-79,

 it  4  been  stated in  Parliament  that
 “there  could  be  no  two  opinions  that  the
 removal  of  octroi  duty  will  be  widely  wel-
 comed  since  its  abolition  will  amist  the
 orderly  and

 neal  a  bo transport  suyatem  in  the  country  an
 considerably  reduce  the  freight  cost’.

 i}  Abolition  of  octroi
 si  ri

 wires  full  co-
 operation  on  the  part  of  the  concern-
 ed.  While  the  State  Governments  have
 generally  appreciated  the  desirability  of
 abolishing  octroi,  they  have  pointed  out
 that  octroi  ४  g  significant  source  of  revenue
 for  the  local  bodies  and  it  will  be  difficult
 to  find  adequate  alternative  source  of
 revenue  to  recoup  the  losses  fully.

 Study  on  Impact  of  various  incentive
 Schemes

 915.  SHRI  A.  BALA  PAJANOR  :
 SHRI  0,  N.  VISWANATHAN  3

 Willthe  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANGE
 be  pleased  to  state  :

 (a)  whether  a  study  has  been  made  og
 the  impactof  various  incentive  schemes
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 like  differential  interest  rate,  lead  bank
 schemes,  fttgncing  of  rural  industries
 projects  tc;  and

 (b)  if  s0,  the  salient  findings  of  such  a
 study  with  particular  reference  to  the
 social  objectives  achieved  and  non-
 impairment  of  the  viability  of  the  banks?

 THE  MINISTER  OF  STATE  a

 their  lending  operations
 different  schemes  such  as  the  Differential
 Rate  of  Interest  Scheme  and  the  Employ-
 ment  Promotion  Schemes,  ete.  on  different
 sections  of  the  borrowers.  Broadly,  their
 findings  reveal  that  a  positive  impact  of
 such  lending  is  more  pronounced  where  a
 eluster  approach  has  been  adopted  in
 sanctioning  advances  to  borrowers  and
 their  inputs  and  the  marketing  of  ther
 Produce  has  been  properly  organised
 In  view  of  this  general  experience  the
 banks  are  now  concentrating  on  area
 credit  schemes  which  form  an  integral rt  of  the  District  Credit  Plan  under
 te  Lead  Bank  Scheme.  This  approach is  expected  to  considerably  enlarge  the
 flow  of  credit  to  the  borrowers  without
 adversely  affecting  the  viabshty  of  banks.

 Steps  to  Maintain  Price  Level

 916,  DR.  BAPU  KALDATE  :
 SHRIMATI  MRINAL  GORE  :

 Willthe  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  FINANCE
 be  pleased  to  state  :

 (a)  whether  a  Cabinet  sub-Committee
 has  been  formed  to  study  the  rise  in  prices;

 (b)  whether  this  Committee  hasbeen
 meeting  regularly  ;

 (c)  if  s0,  what  steps  it  has  suggested  to
 maintain  the  price-level  ;

 (d)  whether  Government  have  imple. mented  these  suggestions;  and

 {e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE

 (cam
 SATISH  AGARWAL  )  :  (a)

 lo,  Sir.

 (b)  ०  ()  &  (०),  Do  not  arise,
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 चारत  से  बस्तों  का  नियत

 937  भी  राम  झयवेश  सिंह  :  क्या  बाजिज्य  ॥... 3

 रजत
 बौर  सहकारिता  मंत्री यह  बताने  की  कृपा

 (१)
 भारत  से  कौन  कौन  सी  वस्तुशों  का  निर्यात

 a)  किन  बसस्‍्तुभो  के  निर्यात  के  लिये  सरकार
 राज  ता  देती  है, भौर

 (ग)  क्या  यह  सच  है  कि
 ह्  8425५

 तिर्यातकर्ता  उत्पादक
 भी  है  यदि  हा,  तो  उत्पादक-  ऐि्ातकर्तापो  को  किस
 झ्राधार  पर  राज  सहायता  दी  जाती  है  ?

 दाणिज्ज,  भायरिक  पूति  शोर  सहकारिता
 में  राज्य  मत्री  नी  (क)  स  टक्
 की  जाने  वाली  मदो  में  विभिन्न  किस्मों  की  वस्तुए  श्ञाती
 हैं।  एक  सूची  सलग्त  है  जिस  में  भारत  के  निर्यात  किये
 जाने  वाले  प्रमुख  उत्पाद  समूद/बस्सुए  दर्शायी  गई  हैं  im

 (लि)  नकद  मुझावजा  सहायता  निम्तलिखित
 उत्पाद  समूहों  की  चुनी  हुई  मद  पर  दी  जाती  है

 L  इजीनियरी  माल
 2  रसायन  तथा  सम्बद्ध  माल
 3  प्लास्टिक  का  माल
 4  साधित  खाल  पदार्थ
 5  चमड़ा  तथा  चमड़े  का  सामान
 6  रेशमी  सामान
 7  रेयन  तथा  संशिलष्ट  बस्त
 8  हस्तशिल्प  की  वस्तुएं  जिस  में  ऊती  कालीन

 शामिल  हैं
 9  कमर  उत्पाद

 l0  aft  मिश्रित  मदें
 Ii  कृषि  उत्पाद
 2  सूती  बल्त्र
 43  पदसन  उलबाद
 La  खेल  कूद  का  सामान

 ी
 जी  हां  ।  पटलन  माल  को  छोड़  कर,  जिसके

 लिए  को  गकद
 स्टड ही  दी  जाती  है,  निर्मात  के  लिपे

 क्क्
 सहायता  इस  बात  पर  विचार  किए  बिता

 दी  जाती  है  कि  तिर्यातक  व्यापारी-निर्यातक  है
 झजया  विनिर्माता-निर्वातक  है  ।

 तु  ह
 के

 आाजार  पर
 ह्  क्

 सहावता  निधारित
 की  जाती  है  े  के  कुप  में  भारतीन  निर्वातकों
 के  सामने  शाने  माली  कठिताइयों  को  दूर  करने  से
 सम्बन्धित  ३  .-(क)  बापस न न  किए  मए

 म  कक, ्)  पजीगत  माल  की  ऊंची  लागत,  (7)
 ली  पर  ब्याज  की  ऊंची  दरें  आदि ।  मे  भशचते  भ्सग

 a  अलग  निर्यातकों के  लिए  1.  का  हैं  wie  ने  उत्तादक
 हों  गा  ध्यापारोी  हों  ।
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 fewest

 16 अ  भारत  से  सिर्धात  ot  जाने  थाली  प्रमुख  मर्दे

 क्रमांक  दें

 4  क्षि  तबा  सहोत्वाद
 2.  खली
 3  झनिभिते  तम्बाकू
 4  मसाले
 $  कपास
 6.  कच्णी  पटसन
 ?  च्वीनी  पभ्रशाधित  तथा  शोधित
 8  फल  तथा  सब्जिया
 9  गोद  तथा  सरेस  तथा  बालसम

 l0  साख
 ll  सुगध  तेल  त्,  तथा  सुबास  सामग्री
 12  माँस  तथा  मांस  से  बनी  बस्तुए
 3  पश  दानें
 l4  चावल
 I5  मछली  तथा  उम्र  से  बनी  वस्तुएं
 i6  चाय
 17  काफी
 is  प्रयस्क  खनिज  तथा  स्क्रैव
 lo  लोहा  तथा  इस्पात  ह्क्प
 20,  टैक्सटाइल  फैब्रिक्स
 2  सूती  यान
 22  नकली  रेशन  के  बस्त्र  तथा  सशिसष्ट  बस्त  तथा

 स्पबस्लास  |
 23  रेशमी  बस्त्र  तथा  हथकरभा
 24  ऊती  वस्ल
 25  मातक  ह... छ  विनिर्भित  बल्चुएं
 26  विविध्त  बस्त्र  विनिर्भित  बस्दुए
 27  कपयर  तथा  पटसन  वितिमित  बस्थुए

 कर  बर्न  तबा  उससे  विनि्भित  बस्तुए
 (8)  कयर  बातें
 ्)  कबर  मेंट्स  तथा  मैटिग्स
 (से)  कथपर  कालीन  तभा  फर्श  के  नमदे

 28
 हगा

 बिनि्भित  बस्त  जिसमें  बार्न  सी  शामिल

 89  चमड़ा  तंत्रा  चमंडा  विनिभित  वस्तुएं
 [30  इजीनिवरी  माल

 (क)  शाद  से  बती  बच्छुएं
 (क्व)  बिजली  के  अलागा  शम्य  मशीनें

 पुग)  विजशी  की  महीनें
 पुच)  परिगहुन  सभस्कर

 (8)  न्य  इजीतिवरी  माल
 32  हस्त  लिल्‍्प  की  वस्थुए
 32  लोहा  तथा  हस्पात  (मूल)
 33  फैरो  मैंगनीज  तथा  दूसरी  निश्र  बादु

 बिहार  से  प्राप्त  खानों  कौ  रायत्टो  जौर  केमतिय
 उत्पाद  शुल्क  की  राशि

 9I8  श्री  राज  ग्रवधेश  शिहू  क्या  उपधान  नली
 तथा  कसि  मत्री  यह  बताने  की  कृपा  करेगे  कि  "

 (क)  क्या  मह  सच  है  कि  केस्द्ीय  सरकार  को
 राजस्व  के  रुप  में  प्राप्त  केन्द्रीय  उत्पाद  त्  भौर  जानो
 की  रायल्‍्टी  की  कुल  राशि  का  दसवां  भाग  बिहार
 प्राप्त  होता  है,

 (ख)  जया  यह  भी  सच  है  कि  प्रत्येक  पंचवर्षीय
 योजना  में,  केन्द्रीय  राजस्व  में  बिहार  के  भ्रशदान  का
 30  वां  भाग  भी  बिहार  के  विकास  कार्यों  क ेलिए  उपलब्ध
 नही  किया  जाता  है,  पौर

 गे)  यदि  हां,  तो  कितने  समय  मे  बिहार की  पिछली
 कमी  द्  किया  जाएगा  ?

 विश  सतालय  में  राज्य  मत्री  बी  सतीश  भ्रच्नवाल )
 (क)  974-75  से  ‘1978-79,  के  ग्दों  की  सूचना

 से  यह  पता  चलता  है  ि  बिहार  मे  खनिजों  प्रौर  उत्पाद
 राजस्व  पर  राजशुल्क  की

 गी
 Y  भखिल  भारतीय

 बयूली  की  लगभग  6  प्रतिशत  है  ।

 ख)  शौर  (ग)  चौथी  पचनर्भीग  योजना  के
 प्रारम्भ  होने  से  राज्यों  को  केबीय
 उद्देश्यो  तथा  सम्बत  भानदण्डो,  जिसे  'याडगिल  फार्मुसा'
 के  नाम  से  जाता  जाता  है,  के  आधार  पर  बार्वदित

 शह  =
 से  प्रखितत

 कक
 रे
 बार झाधार  पर  ।  q

 को  पिछली  बैठक
 में  हु

 ए  विचार-विभिर्श  के
 में  2,000  करोड़  की  रकम  को,  जो
 ज्रायोजित  थोजनाप्रों  के  छोड़  दैने|भ्तरण  करने  से
 प्राप्त  की  जाती  थी,  प्राम  समावोजित  सकल  जनसश्या
 सूल  के  स्राधार  पर  विशेष  क्षेणी  के  राज्यों  को  छोड़कर
 राज्यों  मे  आवंटित  किया  जाता  है।  हससिये  केखीय
 सहायता  का  शेष  पड़ा  रहने  का  प्रश्त  ही  नहीं  उठता  ।
 इस  के  प्रलावा  राज्यो  द्वारा  खानो  पर  राज-शुल्क  बसूल
 किया  जाता  है  तबा  द.  लिया  जाता  है  जब  कि  वित्त
 झावोग  की  सिफारिशों  के  आधार  र  केम््रीय  उत्पाद
 राजस्न  को  राज्यों  में  सांविश्विक  कभ  से  बाटा  जाता
 है

 बैद्यनाथ  प्रायुवैदिक  फर्म  के  प्रदंध  निदेशक  के
 पुल  दृधारा  सम्ददा  कर  का  भुगतान

 929  ओ  राम  झचवेश  fag  गया  झपप्रथान  मल्ो
 सचा  1  मंशी  गह  बताने  की  कृपा  करेंगे  कि

 क)  क्या  महू  सभ  है  कि  मैसमाय  ब्राभुवेदिक
 कर्म  थे  देख ्  हक  ०७  3२४०
 सम्पत्ति का  कुल  मूल्य  ize  wee तपदें  है
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 (ग)  यदि  उप्यकक्‍्त  अपनों  का  उत्तर  सकारात्मक
 &  तो  सरकार ने  उसे  असूल  करने  क  लिए  क्या  कदम
 उठाएं  हैं  ?

 (ख)  यदि  gt,  तो  उस  की  राशि  क्‍या  है  ;  भौर

 (ग)  उसकी  भृत्यु  के  समय  उसकी  चल  भर
 और  में  सम्पत्ति का  मुल्य  क्या  है

 अंग्रालय में  रात्य  मंत्री  (भो  जुश्फिकार
 उाजाहूे)  (क)  से  (7)  प  मंत्रालय  में

 महीं हैं हैं।  क्षेत्रीय  कार्यालयों से  सूचना
 है।  सूचना  प्राप्त हीते  ही  सदनपठल

 प्र रख  दी  जायगी  ।

 jjiac-Chamba
 Tourist  Camplex

 gat.  SHRI  DURGA  CHAND  :  Wi
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (
 7  og

 it  is  a  fact  that  the  people
 Himachal  have

 recently  urged  him  during  his  recent  visit
 to  Chamba  and  Dalhou  fe  for  the  deve-

 _—
 of  the  Dalhousie-Khaijjiar-

 ba  Tourist  Complex  ;

 ७)
 whether  it  is  a  fact  that  this  complex

 is  Of  international  fame  in  the  past

 i
 if  nm,  what

 steps
 Central  Govern-

 ate  ating
 to  declare  the  complex

 as  interna  tourist  centre;  and

 ¢  the  answers  to  part  (०)  [above  to  be
 in  the

 negative,
 what  are  the  reason
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 THE  MINIS’  OF  TOURISM
 AND  CIVIL  at  SHRI
 PURUSHOTTAM  KAUSHIK)  (a)  Yea, at,

 (®)
 and  (c),  The  international fame amba  has  been  due  to  its

 eth  roth
 th

 Century  Pabadi  and  exmbroider- ed  “Chamba  Roomals”  which  ght art  connaiseurs  to  Chamba.  ile
 there  is  no  system  by  which  places  of
 tourist  interest  are  declared  as  international
 tourist  centres,  they  become  popular with  such  tourists  by  virtue  of  the  atta-
 ctions  they  have  to  offer.  The  natural
 beauty  Of  the  Dalhousie-Khajjiat-Chamba
 regio  and  its

 topomraph
 y  lend  themselves

 well  to  organise  tre  programmes  for
 our  yOuth  and  internation:  tourist
 interested  in  adventure  tourim.  The
 Central  peat

 of  Tourism  in  a3s0-
 ciation  wi  State  Department  of
 Tourism  and  the  Youth  Hostels  Associa-
 tion  of  India  proposes  to  organise  trek-

 pre
 grammes  in  the  Dalhousie-  Khaj- mba  region  and  thus  bring  iton

 the  tourist  map

 (d)  Does  not  arise,

 Imposition  of
 =z  =

 Tax  in
 Lien  of  Incime-Tax

 922.  SHRI  DURGA  CHAND  :  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  te
 please  to  state  :

 (a)  whether  it  is  a  fact  that  at  a  recen
 meeting  of  the  Income-Tax  Officers,  he
 had  suggested  imposition  of  diture
 tax,  in  place  of  income-tax  ;  =

 if  so,  what  follow-up  action  is  being
 taken  in  this  direction

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFI  QUARULLAH

 y:  0)
 and  (b)  |

 Deputy  Prime  Minister  and  Minister  of
 Finance

 while  Prk.
 rating  the  annual

 oners  Income-
 tax  had  ted  that  the  Conf

 220
 exng

 the  fabio  ean tax  by  a  हु
 ‘discusti

 wee
 aa Pb rany  and  it  was

 decided
 to  appdint  a  study

 Group  consist
 examine  the  prope  tha

 The  report  of  the  Study  Group  fs
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 Trade  Degctt

 925.  SHRI  DURGA  CHAND  :
 SHRI  CHITTA  BASU  :

 (c)  what  are  the  reasons  for  the  deficit;
 and

 (१)  What  remedial  steps  are  being  taken

 Will  the  Minister  of  COMMERCE,
 t  wipe  out  the  deficit  ?

 CIVIL  SUPPLIES  AND  COOPERA
 TION  be  pleased  to  state  :  THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE,
 GIVIL,  SUPPLIES  AND  COOPERA-

 (a)  Whether  Government's  attention  TION  (SHRI  ARIF  BAIG):
 has  been  drawn  to  an  economic  review-
 published  by  the  State  Bank  of  India  as
 appeared  in  the  ‘Times  of  Indian  of  Tune
 5,  1979, {0 7  which  itis  stated  that  the  trade  (b  India's  foreign  trade  data  are
 deficit  has  gone  up  four  times  in  a  angle  officially  compiled  and  issued  on  finan-
 year  ;  cial  year  basis,  The  trend  of  balance  of

 (b)  if'so,  the  details  of  the  trade  deficit  trade  for  the  last  three  financial  years  is

 (a)  Yes,  Sir,  3

 during  the  last  three  years,  year-wise;  asfollows  ६०००
 (Re.  in  crores)

 Type  of  Trade  1976-77  977-78  1978-79

 Exportsincl.  .  .  .  5745  70  84०4  26  5645 °39,
 reexporta

 Imports  *  ०  ०»  5973-95  6oa5.29  6  764.61
 Balance  of  Trade.  है  हि  नि  डर  मु  897  +83  621-03  9  ml  LIT

 and  industrial  production,  and  the
 Production  base  and  for  acquisition

 science  and  _  technology

 stal
 tiga te  ae

 Five  Year  Plan
 २97  y

 Projec
 a

 total  adverse  balance  of  trade  of  Rs.  8823 crores  for  the  plan  period.  The  recent
 sharp  increase  in  the  prices  of  petroleum is  calewlated  to  increase  the  cost  of  a
 petroleum  imports  by  about  Rs.  r200
 crores  for  a  full  year.

 The  main  reasons  for  the  declaration  in
 export  growth  sceince  1977-78  are  a) the  resscaionary  conditions  prevailing
 in  the  developed  countries,  (ii)  the  pro-
 tectionist  measures  adopted  by  them,  (it)
 pr  ila  fall

 awe  spe  wegen
 ac

 export  items  like  tea,  coffee,  pepper,
 sugar,  oj]  cakes  and  iron  are  during

 rt ‘™
 %

 fallin  Rupee  value  of  Dollar,
 and  (vy)  reduction  in  exportable  srplitses
 caused  by  various  factors  like  shortage  of
 Power,  industrial  ubrest,  transport  bottle.
 necks,

 Petomactin,
 increasing  demestic

 domand  for  items  like  iron  and  ateel,

 ,  textiles,  unprecedented  floods  in
 many  States,  reduced  availability  of
 imported  raw  cashewnut,  difficulties  in
 obtaining  domestic  supplics  and  deliberate
 policy  of  tt  to  restrict  export
 of  certain  commodities  for  ensuring  suffi-
 cient  domestic  availability  at  reasonable
 prices  and  thus  reducing  the  social  cost  of
 of  exports.

 (d)  The  main  thrust  of  the  new  Export
 Policy  and  the  measures  taken  to  over-
 come  the  difficulties  and  restructure  the
 export  trade  on  a  scientific  basis  in  tune
 with  the  national  development  strategy,
 have  been  ;  (i)  to  strengthen  the  export
 production  base  by  facilitating  avail-
 ability  of  essential  in  through  a  redi-

 aly  ee  Lar  :  f  ved  i
 pert policy,  (7)  to  expand  the  production

 for  selected  items  both  in  industrial
 icultural  sectors  by

 romeo
 obstacles

 dering  production  and  ‘ouring
 to  secure  priorities  for  themin  the
 matter  of  allocation  of  funds  in  the  Annual/
 Five  Year  Plan,

 {utp
 to  involve  the

 State  Governments  fully  in  the  export
 (ies,

 Ov)
 to  identify  and  tackle  pro«

 blems
 har

 export  sectors  on  the
 basis  of  in  studies  task  Porees,
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 India’s  Commercial  Representatives
 abroad,  and  the  Export  Promotion  Council
 and  Commodity  Boards,  so  as  to  make
 them  play  a  more  dynamic  and  promo- tional  role  in  the  export  field,  particularly in  the  small  scale  and  cottage  industries/
 sectors,  (v)  betray

 ote  the  export  of
 item  in  value  form  rather  than
 in  primary  form  and  to  bring  about  diver-
 sification  in  export  products  as  well  as
 exports  markets,  (vii)  to  provide  necessary cash  compensatory  support  to  selected
 export  items  on  a  systematc  and  stable
 basis,  and  (viii)  to  make  persistent  the
 efforts  for  securing  better

 Reading  envicow: ment  for  India  and  other  developing
 countries  at  multinational  for  such  as
 UNOTAD  and  GATT  and  through  bila-
 teral  negotiations,  «

 “Due  to  recent  developments  in  the
 international  and  national  economy,  the
 difficulties  in  regard  to  exports  stil  L  persist. There  will  also  be  some  time  till  the
 measure  adopted  to  boost  exports  being  to
 overate  fully,  Meanwhile,  however,  there
 @re  tome  encouraging  signs.  The  latest
 Provisional  figures  regarding  exports
 during  April  and  May  979  is  Rs.  940°  70 crores  against  ‘corresponding  provisional
 figure  of  Rs.  724°86  crores  and  revised
 tA  laa  859  94  crores  for  April-May
 1978.

 Untcad  Meet  in  Philippines
 924.  PROF.  P.  G.  MAVALANKAR  :

 Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :

 fo)  seit
 he  attended  the  recent

 UNCTAD  meet  in  the  Philippines  ;

 (9)  if  so,  fulldetails  regarding  his  stand
 and  Government's  policy  on  the  major issues  at  the  said  Conference  ;

 (c)  details  regarding  other  Indian  Offi-
 =

 ete.  who  atteaded  the  said  meeting  ;
 a

 (d)  whether  India  suggested  one  or
 or  more  proposals  at  the  said  Conference
 and  whether  they  were  discussed  and/or
 accepted  by  the  World  body?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  GOMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION

 Sica
 5  BAIG)  :  w  and  (b).  The

 Minister  led  the  Indian  Dele-
 tien  to  UNCTAD  meeting  in  Manila.

 moocting  in  Arusha  which as
 ly  adop-

 ed  the  ‘Arusha  Programe  fer  Collective
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 Self-Reliance  and  Framework  for
 ‘Na  tere  India  actively  participated
 atthismeeting.  Ingia’astand  on  the  major
 issues  was  largely  reflected  in  the

 pigs
 ing

 countries  proporal  tions  at  UN-
 ‘AD..V  which  are  oad  below:

 Structural  changes  &  Management  of  the
 World  Sona  Ll  di

 Developing  countries  proposed  the  crea»
 tion  of  a  global  consultation  mechanism
 wthin  UNCTAD  where  inter-related  issu-
 es  of  trade,  development,  money  and
 finance  couldbe  discussed,  so  that  recommen-
 dations  to  governments  and  international
 agencies  could  be  made  outlining  a
 package  of  concerted  measures  that  would
 facilitate  the  growth  of  developing  count-
 Ties  as  well  as  the  achievement  of  the  New
 International  Economic  Order  and  which
 could  give  developing  countries  greater
 participationin  the  decision  making  pro-
 cesses  related  tothe  intemational  economy.
 No  agreement  could  he  reached  on  this
 issue  at  UNCTAD=V  and  it  was  remitted
 to  Trade  and  Development  Board  for
 further  consideration,

 Protectionism
 On  the  impo:  tant  question  of  Protection-

 sm  which  affects  the  exports  of  the  deve-
 loping  countries  the  group  of  77  (develop-
 ing  countries)  desired  the  adoption  of  fong-
 term  policies  and  measures  including  the
 actimg  up  of  a  ism  i  within
 UNCTAD  for  monitoring  and  peridiocal
 review  of  adjuatment  processes  with  a  view
 to  reach  an  agreement  on  a  frame  work  for
 negotiations  to  facilitate  adjustments  and
 short-term  policies  and  measures  to  deal
 with  the  problem  of  protectionism.  The
 conference  could  adopt  an  appropriate reaolution  on  this  subject.

 Manufactures  and  Semi-Manufactures

 With  a  view  to  expand  and  diversify
 their  export  trade  in  manufactures  and
 semi-manufactures,  the  developing  coun-
 tries  made  proposals  for  restructuring  of

 The  developing
 trios  tem
 Seve

 न  eaters initial  :0  years  period,  giving  ita  legal
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 character  br  es  fd  certainty  and  per-
 manhence

 mages
 application,  provision  for

 Biadiog
 of

 meget  rates,  claring
 the

 product  coverage  and  prior  tations
 in  ह... अ  Of  withdrawal  of  preferences.
 Developed  countries  did  not  agree  to  the
 abpve  proposls  and  the  matter  has  been
 remitted  to  the  Trade  and  Development Board  of  UNCTAD.

 Monetary  and  Financial  Issues

 bursemeat  for  fhe  next  three  years.  The
 developed  countries  did  not  accept  this
 commitment  and  a  resolution  was  adopted
 in  which  developed  countries  agreed  onl
 to  consider  adopting  new  and  adjitiona
 measures  to  increase  ODA.

 In  the  area  of  International  monctary
 reform,  it  was  proposed  that  an  ad-hog  inter-
 governmental  group  of  experts  be  establish
 ed  within  UNCTAD  to  examine  funda-
 mental  ie

 i  aay  <a
 erna

 ‘onal monetary  icy.  6  resolution  was
 adopted  by  vote  in  the  absence  of  agree- ment  between  developing  and  developed
 countries  on  this  issues.

 Commodities
 In  the  area  of  comm  ities  the  develop-

 ing  countries  sought  support  for  the  second
 window  of  the  common  fund,  and  various
 aspects  of  the  implementation  of  the  Inte-
 grated  Programm:  of  commoiities  includ-
 ing  greater  share  for  the  developing  coun-
 tries  in  the  processing,  marketing  and  dis-
 tribution  of  their  commodity  trade  and  the
 question  of  complemen  facilities  for
 commodity-related  9) horttal}  8  in  export
 earnings.  During  the  ference,  some
 countries  indicated  their  contribution  to
 the  second  of  the  Common  Fund,
 India  announced  her  intention  to  contri-
 bute  £5  million  exleusively  for  the  second
 window  of  the  common  fund.

 Technology
 On  wransfer  of  Technology,  the  conferen.

 ce  could  not  resolve  the  issue  concerning
 the  nature  of  the  Code  of  Conduct  for
 transfer  of  technology.  A  resolution  was

 adopted
 for  the  convening  of  a  resumed

 ofthe  UN  Conference  on  this  sub-
 ject.  The  conference  however,  reached  a
 consensis  on  several  steps  for  strengthen-
 ing  the  technological  capacity  of  develop-
 ing  countcies.

 Shipping

 The  कह  of  7
 of  the  view  that  the

 Code  of  Geadant for  Liner  Conferences

 ASADHA  22,  90]  (SAKA)

 sharing  in  bulk  pring  but  thi 2  it  this  was
 ased  by  devel  tries.  wen

 yon  pen  ries  on  this
 subject  calling  for  equitable  participation.
 of  loping  countries  in  world  shpiping
 tonnage  was  put  to  vote  and  passed  at  the
 conference,
 Least  Developed  and  Land-locked  Deysloping
 Countries

 .
 ad

 A
 ree

 rogramme  of  action  for  the  least
 devel:  countries  and  a  comprehensive
 Programme

 of  action  related  mo
 putionar needs  and  problems  ofland-locked  develop-

 ing  countries  was  adopted  by  the,  Confer-
 ence,

 Institutional  Issues
 The  developing  countries  desired  that

 UNCTAD-V  should  be  the  principal  instru.
 ment  for  negotiations  on  international
 trade  and  related  problems  of  economic
 devel  t.  The  resolution  adopted  at
 UNG TAD-V  reaffirms  the  prominent  role
 of  UNCTAD  in  the  series  of  international
 economic  negotiations,  contains  a  series  of
 policy  recommendations  for  improving the  functioning  of  UNCTAD  and  establi-
 shes  an  ad-hoe  inter-governmental  com-

 for  rationalisation  of  UNCTAD’s
 machinery.

 Egonomie  Cooperation  among  Degeloping
 Countries  (Ei

 The  resolution  proposed  by  the  devel
 ing  countries  and  ted  at  U  NCTAD.V refers  to  economic  cooperation  among
 developing  countries  as  an  essential  inatru-
 ment  to  promote  structural

 ger  Lt
 for

 balance  and  equitable  process  of  global
 economic  developments  and  has  urged  thet
 the  developing  |

 tries  and
 pe

 tional
 organisations  provide  support  and  assis-
 tance  to  ECD.  Tie  resolution  calls  for
 submission  of  action-oriented  pro]  s  an

 mle countries  being  serviced  by
 UNGTAD  in

 countries,  in  the  context  of  the  specia
 sealed  ०)  the  UNCTAD  Committee  on
 ECDC  which  isto  be  convened  early
 next  year,

 4
 i  officials  who  atten«
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 Transport,  Ministry  of  External
 Affairs,  Ministry  of  Science  and  Techno-
 logy,  Permane-nent  Missions  of  India  in
 Geneva  and  New  York.

 (d}  The  Commerce  Minister  madea  speci-
 fic  proposal  for  a  fresh  round  of  tariff  nego-
 tiations  among  <leveloping  countries  on  the
 basis  of  upto  50  per  cent  tariff  concessions
 and  this  set  the  tone  for  greater  coopera-
 tion  among  developing  countries.  To
 give  further  thrust  to  definitive  actionin
 the  area  of  economic  cooperation  among
 developing  countries,  Commerce  Minister
 had  detailed  discussions  with  President
 Marcos  ofthe  Philippines,  the  host  country,
 and  leaders  of  other  developing  coun-
 tries  at  Manila.  This  initiative  taken  by
 Philippines,  India  and  other  countries  was
 well-received  and  largely  in  pursuance  of
 these  talks,  the  developiag  countries  decided
 at  Manila  to  set  प  a  Committee  of  38  to
 work  out  the  modalities  of  multilateral
 economi:  cooperation  among  themselves
 and  to,  monitor  the  implementation  of  the
 programme.  India  has  been.  nominated
 as  a  member  of  this  Committee.  New
 awareness  amongst  the  developing  countr-
 ies  for  mutual  economic  cooperation  and
 self-reliance  and  the  constitution  ofthe  com-
 mittee  for  their  implementation  could  be
 considered  as  a  major  achievement  of  UN-
 CTAD-V.

 The  Indian  delegation  also  participated
 actively  in  the  negotiations  on  the  various
 items  of  the  UNCTAD-V  agenda  and
 made  substantial  contribution  to  the  ne-
 gotiations.

 Grounding  of  Air  Buses  by  I.A.C.

 925.  PROF.  P.  G.  MAVALANKAR  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  I.A.C.  recent-
 ly  ordered  grounding  of  one  or  more  Air
 Buses  for  thorough  and  careful  check  ;

 (b)  if  so,  facts  thereof  and  reasons  there-
 for  ;  and

 (c)  whether  any  major  defects  or  defici-
 encies  were  detected  in  the  said  aircrafts
 and  ifso,  what  were  they  and  how  were  they
 rectified?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PUR-
 SHOTTAM  KAUSHIK):  (a)  to(c).  Al-
 though  no.inspection  whatsoever  _  was  rer
 quired  on  the  Airbus  aircraft  as  per.  the
 Manufacturers,  Indian  Airlines,.on  their
 own,  ~a3./a.  measure  of  abundant,  cau-
 tion,.  called  for  certain.  checks,  .to  be  done
 on  the  Airbus.  aircraft  in  their  fleet  in  con-
 sultation  with  M/s.  Airbus  Industries  and
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 the  D.G.C.A.-  (Indian  Airworthiness  Au-
 thorities).  The  Airbus  aircraft  were  not
 grounded  specifically  for  this  inspection  but
 the  checks  were  to  be  done  ina  phased
 manner  during  major  inspections,

 Foreign  Travel  Tax

 926.  PROF.  P.  G.  MAVALANKAR  :
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  ४७८
 pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  new  regula-
 tions  regarding  foreign  travel  ticket  taxes
 have  recently  come  into  operation  ;

 (b)  if  so,  full  facts  thereof;

 (c)  reasons  for  making  the  changes  in
 this  regard;  and

 (d)  the  estimated  revenue  accruing  from
 the  new  rates  of  taxes,  for  the  period
 eading  March  31,  1979?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  |  AGARWAL)  :  (a)  Yes,  Sir.
 The  new  Scheme  of  foreign  travel  tax  as
 incorporated  in  Chapter  V  of  Finance  Act,
 979  (ar  of  1979)  has  come  into  force  with
 effect  from  75  June,  1979:

 (b)  Under  the  new  scheme,  every  passen-
 ger  embarking  on  an  international  journey
 from  India  by  air  or  by  ship  willhave  to  pay
 a  tax  of  Rs.  50  if  the  journey  is  to  a  neigh-
 bouring  country,  i.e.,  Afghanistan,  Bang-
 ladesh,  Bhutan,  Burma,  Nepal,  Pakistan,
 Sri  Lanka  and  the  Maldives,  and  of  Rs.r00
 if  the  journey  is  to  other  countries.  The
 tax  will  be  collected  by  carriers  and  deposit-
 ed  with  the  Government,  _  Passengers
 travelling  by  sea~  from  Rameswaram  in
 India  to  Talaimanar  in  Sir  Lanka  have
 however,  been  exempted  from  the  tax.
 Diplomats  and  transit  passengers  are  also
 exempt.

 (c)  The  new  .-scheme  of  Foreign  Travel
 Taxis  designed  to  eliminate  evasion  or
 avoidance  of  tax  and  is  also  very  much
 simpler  to  administer.

 (d)  The  new  scheme  has  come  into.  force
 with  effect  from  35  June,  979  and  was  not
 applicable  during  the  period  ending  gist
 March,  1979.  However,  the  estimated
 revenue  realisation  for  a  whole  year  under
 the  new  scheme  would  be  about  Rs.  r¢
 creres,
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 Impact  of  New  Distribution  Scheme  on
 prices  of  Essential  Commodities

 927.  SHRI  DHARMAVIR  _  VASIS-
 HT:  Will  the  Minister  of  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state  :

 (a)  the  impact  of  the  new  Production-
 cum-distribution  system  launched  on  July
 I,  7979  on  prices  of  essential  commodities;
 and

 (b)  whether  the  prices  differed  from  place
 to  place  and  State  to  State  ;  ifso,  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL)
 (a)  and  (bh),  It  is  yet  too  early  to  make  an
 assessment  of  the  impact  of  the  new  Produc-
 tion-cum-distribution  |  scheme,  launched
 on  July  r,  1979,  on  the  prices  of  essential
 commodities.

 Third  Level  Air  Service  for  North
 Eastern  India

 928.  SHRI  DHARMAVIR  VASIS-
 HE:  Willthe  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  the  National
 Transport  Policy  Committee  had  recom-
 mended  introduction  of  (Third  Level)
 Air  Services  in  North-Eastern  India  to
 provide  unhindered  communication  facili-
 ties  to  the  hill  States  ;  and

 (b)  if  so,  the  Government’s  _  reaction
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURSHOT-
 TAM  —KAUSHIK):  (a)  and  (b).  Yes,
 Sir.  The  proposal  is  under  examination  of
 the  Government.

 Study  of  Comparative  Performance
 by  States  in  Cooperative  Movement

 929.  SHRI  N.  TOMBI,  SINGH  :  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  whether  Government  have  made  any
 study  in  respect  of  the  comparative  perfor-
 mance  of  the  States  in  the  cooperative
 movement  ;

 (b)  if  so,  the  results  thereof  ;

 (c)  if  not,  do  Government  propose  to
 make  a  study  in  this  regard  ;

 (d)  whether  Government  are  aware  that
 cooperative  movement  is  being  handicapp-
 ed  by  big  monopoly  houses  ;  and

 (c)  if  so,  the  steps  being  taken  to  remove
 this  handicap?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL)
 (a)  and.(b),  The  Working  Group  on  Coop-
 eration  for  the  Fifth  Five  Year  Plans  as  a  so
 the  Working  Group  on  Rural  Credit  and
 Cooperation  for  the  Five  Year  Plan  (1978
 83)  have  classified  the  States  in  the  three
 broad  groups,  keeping  in  view  the  level  of
 growth  of  the  cooperative  movement
 (particularly  cooperative  credit).

 Group  ‘A’:  Punjab,  Kerala,  Gujarat,
 Maharashtra  and  Tamil  Nadu.

 ‘Group  ‘B’  :  Andhra:  Pradesh,  Haryana,
 Himachal  Pradesh,  Jammu  &  Kashmir,
 Madhya  Pradesh,  Karnataka,  and  Uttar
 Pradesh.

 Group  ‘C’:  Assam,  Bihar,  Orissa,  Rajas-
 than,  Manipur,  Tripura,  Meghalaya,
 Nagaland  and  West  Bengal.

 (c)  Does  not  arise.

 (d)  No,  Sir.

 (e)  Doe  not  arise.

 Coordination  between  Centre  and
 States  for  Tourism

 930.  SHRI  N.  TOMBI  SINGH:  |  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government.  are  aware.  that
 vast  tourism  potential  is  being:  wasted  due
 to  absence  of  a  well-framed  National  Policy
 on  Tourism  and  lack  of  coordination  bet-
 ween  the  Centre  and  the  States  ;

 (b)  ifso,  will  Government  consider,  hav-
 ing  a’  national  policy  and  its  implementa-
 tion  through  Centre-State  coordination  ;
 and

 (c)  if  not,  details  of  the  present  arrange-
 ment?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PUR-
 SHOTTAM  |  KAUSHIK)  {a)  to  (c).  It
 is  the  endeavour  of  the  Government  ta  ‘en-
 sure  that  India’s  vastiTourism  potential  is
 fully  utilised:  through  ‘a  well  co-ordinated
 and  integrated  approach  wherein  the
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 Central  and  the  State  Government  co-
 operate  closelyin  torism  planning  and
 development.  In  pursuance  of  this  the
 State  Tourism  Minister’s  Conference  was
 convened  in  August,  19775  and  again  in
 November,  1978  to  discuss  the  formulation
 of  a  perspective  plan  for  tourism  develop-
 ment  in  each  State/Union  Territory,  and
 the  selection  of  two  centresin  each  State
 for  development  in  the  Central  Sector,
 In  addition,  coordinaticn  in  tourism  plaun-
 ing  between  Central  and  State  Govern-
 ments  is  also  achieved  at  the  time  of  dis-
 cussions  in  the  Planning  Commission  on  the
 Annual  Plans  and  the  Five  Year  Plan.
 Tourism  Potential  of  North  Eastern

 States  of  Manipur,  Meghalaya  and
 Nagaland

 Q3-  SHRI  N.  TOMBI  SINGH  :  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  rich  tourism  potentials
 in  the  North  Eastern  States  of  Manipur,
 Meghalaya  and  Nagaland  ;  and

 (b)  if  so,  with  what  results?
 THE  MINISTER  OF  TOURISM

 AND  CIVIL  AVIATION  (SHRI  PUR-
 SHOTTAM  KAUSHIK)  :  (a)  and  (b)
 While  Government  is  aware  of  the  tourism
 potential  of  the  States  in  the  North-East-
 ern  region  of  India,  because  of  restrictions
 on  the  entry  of  tourists,  both  domestic  and
 international,  into  some  of  these  States,  it
 has  not  been  possible  to  develop  and  actively
 promote  tourism  to  the  desired  ext-
 tent  in  this  region.  However,  at  the  Con-
 ference  of  State  Tourism  Ministers  held  in
 November,  1978,  each  State  Government/
 Union  Teritory  was  asked  to  recommend
 the  development  of  two  centres  of  Interna-
 tional  importance  to  be  taken  up  in  the
 Central  Sector.  The  tourist  centres  tenta-
 tively  proposed  in  the  State  of  Meghalaya,
 Manipur  and  Nagaland  for  development  in
 the  Central  sector  during  the  Five  Year
 Plan  1978-83,  are  as  follows  :—
 Manipur

 (1)  Lok  Tak  Lake
 (2)  Kaibul  Lamjas  Wild  Life  Sanctu-

 ary.

 Meghalaya
 Shillong—Youth  Hostel.
 Nagaland

 Kohima.
 Details  to  be  so  undertaken  and_  the
 quantum  of  resources  to  be  made  available
 for  each  scheme  within  the  overall  Sixth
 Plan  allocation  are  being  worked  out  in
 consultation  with  the  State  Government.
 Refuelliag  and  Nighs  Landing  facilities

 at  Imphal  airport
 932.  SHRI  N.  TOMBI  SINGH  :  Will

 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :
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 (a)  whether  Government  are  aware  that
 the  absence  of  refuelling  and  night  landing
 facilities  at  the  Imphal  Airport  has  caused
 grave  inconvenience  to  the  passengers  and
 flight  operators  in  the  region  ;

 (b)  if  so,  do  Govenment  propose  to  con-
 sider  providing  these  facilities  there  ;  and

 (c)  if  not,  will  Government  make  a  com-
 parative  study  of  airport  respecting  their
 business  performance  and  facilities  provid-
 ed?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PUROSHOT-
 TAM  KAUSHIK);  (a)  Indian  Airlines
 is  aware  of  the  absence  of  refuelling  and
 night  landing  facilities  at  Imphal  aero-
 drome.  However,  the  refuelling  facilities
 at  Gauhati  and  Silchar  aerodromes  are
 considered  adequate  to  support  flights  to
 Imphal.

 Indian  Airlines  has  scheduled  no  late
 evening  operations  to  any  of  its  stations  in
 North-Eastern  region  nor  has  it  any  plans
 to  operate  night  services  in  the  region.

 (b)  and  (c)  Does  not  arise.

 Increase  in  Pensionary  Benefits  to
 Pensioners

 933.  SHRI  C.  N.  VISVANATHAN  ;
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state:

 (a)  the  nature  of  the  augmentation  of
 the  pensionary  benefits  to  employees  of
 the  Government  and  the  period  from
 which  such  increase  in  benefits  is  ad-
 missible;

 (b)  whether  Government  are  aware  of
 the  deplorable  condition  of  the  pensioners
 retired  earlier  who  have  been  hit  hard  by
 the  rising  cost  ofliving;,  and

 (c)  whether  Government  propose  to  al-
 low  compensatory  increase  in  pensionary
 benefits  to  all  existing  pensioners?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIOUARULLA):  (a)  A  statement
 indicating  the  position,  is  attached.

 (b)  and  (c).  Government  are  aware  of
 the  difficulties  faced  by  pensioners,  and
 have  been  granting  re  ie  at  the  rate  of
 5  per  cent  of  pension,  subject  to  a  mini-
 mum  of  Rs.  5  and  a  maximum  of  Rs.
 25  p.m.,  for  every  6-point  rise  in  the  ‘12
 monthly  average  of  the  All-India  Work-
 ing  Class  Consumer  Price  Index  (1960+
 I00),  to  compensate  for  the  increase  in
 the  cost  of  living  to  some  extent.  In  addi-
 tion,  pre-I-I-73  pensioners  are  also  granted
 an  ad  hoc  relief  ranging  from  Rs.  15  to
 Rs.  35  p.m.
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 Bentement
 The  following  benefits  have  been  announced  by  the  Government  The  date  of  effect  is  shown.

 against  each  item

 Serial  Decision
 No.

 Date  of
 effect

 a  Dearneas  allowance  paid  at  the  average  index  level  272  has  been  mergedin  —__g0-9-9779
 pay  for  pruposes  of  retirement  benefits.

 2,  The  system  of  calculating  pension  at  the  rate  of  /8oth  of  the  average  emolu-  33-3-!979
 ments  for  cach  completed  year  of  service  |  subject  to  a  maximum  of  33/8oth

 of  average  emolulents,  has  been  replaced  by  a  liberalised  penmon  formula
 incorporating  a  slab  system  under  which  the  maximum  pension  related
 to  39  years  of  service  will  be  regulated  as  follows  :—

 (a)  Upto  first  Rs  ‘1,000,  of  average  emoluments  reckonable  50%  of  average  emolue
 for  pension

 (9)  Next  Rs.  §00/-

 (०)  Balance

 ments.

 we  45%  of  average  emo.
 Juments.

 40%  of  average  emo.
 lumenta

 3.  Maximum  limit  of  pension  has  been  raised  from  Rs.  1,000]  to  Rs.  +1,500/-
 including  relief  at  the  average  index  of  328

 ro  A  farther  instalm  nt  of  giad-d  ichef  to  pensioners  and  family  penstoners,  at  1912-1978
 the  rate  of  5%  of  pension,  subject  to  a  um  of  Rs,  5/-  and  a  maximum

 of  Rs.  25/-  per  month,  at  the  average  index  level  328,

 Office  Expenditure  of  Industrial  Re-
 construction  Corp°ration  of  India

 9५  क्क्
 SHRI  JYOTIRMOY  BOSU:  Will

 the  PRIME  MINISTER  AND
 MINISTER  GF  FINANCEbe  pleased  to
 state  :

 total  office  mditure  of  Indus-
 ei  Reconstruction

 "  ion  of
 Indi  with  cup  for

 each  ten  ecto  the  last  three  financial
 yeart,  year-wite;

 (b)  whether  IRCI  authorities  collect
 interest  at  the  time  of  payment  of  “ree
 source  gap”;

 |  froma do  they  getinterestefree  loan  from
 eds  Bank  off  India  or  any  other  ore
 ganisation;  and

 (6)  if  ४,  total  amount  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE
 caer ZULFIQUARULLAH):  (a)  :

 of  office
 expense

 बट...  tout
 in  the  attached  statement

 (b)  In  the  past  2६  had  been  the
 practice  with  the  Industrial  foro truction  Corporation  of  India  not  to
 adjust  interest  arrear  at  the  time  of
 dubursing  loans  to  mect  resource  gap.
 However,  in  197879,  the  Corporation decided  that  in  cases,  arrears
 interest  dues  may  be  taken  into  account  in
 sanctioning  and  disbursing  loans.

 (c)  and  @.  The  Corporation  has
 received  &  sum  of  Rs.  10  crores  as  inte.
 rest  free  loans  from  Government  of  India
 (Rs.  5  crores  in

 Fy  ma
 73972  and  Rs.  5  rooms

 in  972°73).  al
 er,  at

 bas  been
 ng  ng  from,

 bald  fame  ian  of  ii subsi  n  licu  nterest
 oud  the  Gorpeation.  Total  loans
 recei  by  the  Corporation  from  —  the
 Government  of  India  amount  to  Rs.  76  50
 crores.
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 Sengapeene
 ‘  (Ra.  lakhs)

 a
 Expenditure  Heads  Years  (JulyJune)

 lo.
 976—77  197778

 io (Provis  )

 we  Salanes,  Wages  and  Bonus  मे  a2  7  27  24  gr  40
 a2  Workmen  and  Staff  Welfare  Expenditure  95  3  69  3  50

 g.  Rent  Account  .  :  4  6  5  84  6  १0

 4  Printing  &  Stationery.  a)  t  49  1  47

 5.  Advertiwemcnt  t  u  70  0  ३5  ०  30
 6  Electricity  ee  047  ०  48  0  50

 Insurance  Account  ०३30  0००9  032

 8  Travelling  and  Convevance  2  36  200  2  34

 g  Duector’s  Honorarum/Rennn  cre  t  ०  43  040  0  96
 ro)  Rat  and  Paxes  OC.  OU,  008

 yt,  Mrscellaneous  Expenses  है  नि  5  02  4  94  6  99

 i2,  Auditor’s  Remuneiation  A  eb)  oun  o  08

 3°  RN  Sen  Review  Committee  Eapenses  .  66  o  ra

 14  Depreciation  0  40  ७94  59

 ToraL  नि  हु  का  0a  हु  45  72  "5g  2  ra

 Cash  Subsidy  on  Exports  TION  (SHRI  ARIF  BAIG  }

 SHRI  JYOTIRMOY  BOSU  :  Wil  ¥ कर  Minater’ of  COMMERCE,  CIVIL  (a)  Year  Amount  of  Cash
 SUPPLIES  AND  COOPERATION

 paraenn  87  e
 Sup-

 Be  plead  to  state
 ag  Ho

 (Bs,

 (a)  total  cash  submdy  on  exports
 given,  yearewise,  from  1Q7O-71  to  3970  1970-71  84  99
 79  पका  7०  47°93,

 (b)  total  submdy  propgeed  to  be  given  1972-73  8६  56

 anne
 9798  .  a

 1993-74,  55'  78
 6)  whether  there  man’ tions  of  mususe  and  divennient  a  97475

 port  subsidy,  1975-78  7५9  ०9

 (व)  what  are  the  details  for  the  ings
 au6  64

 lust  fV¥  years;  and  1977-78  Sit  94

 (९)  what  action,  if  any,  has  been  or  ait79
 958  ose

 iy  being  taken  on  the  sime
 {#Provisiongl) THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMERCE,  Cash
 CIVIL  SUPPLIES  AND  COOPERA-  Compensatory  fa  ig79-fo  =  is
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 Rs.  299  crores.  However,  the  actual
 payment  on  this  account  will  depend
 upon  the  f.o.b.  value  of  exports  and  the
 claims  submitted  by  the  exporters

 o  the  Cash  disbursing  authorities.

 (c)  to  (e).  Since  Cash  Compensa-
 tory  Support  is  granted  on  the  exports
 already  made  and  after  scrutiny  of  the
 shipping  &  payment  documents,  the  ques-
 tion  of  misuse  or  diversion  of  assistance
 would  not  arise.

 Alleged  Charges  of  Tax  Evasion
 and  Violation  of  FERA  Against
 Members  of  Singhania  Industrial

 House

 936.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question
 No.  8879  in  the  27th  April,  7979  regard-
 ing  “alleged  charges  of  tax  evasion  and
 violation  of  FERA  against  members
 of  .Singhania  Industrial.  House’?  and
 Stat:

 (a)  total  amount  of  alleged  tax  evasion
 and  violation  of  FERA  by  the  Members
 of  the  Singhania  Family  ;

 (b)  whether  the  Foreign  Exchange
 Regulation  Appellate  Board  has  dis-
 posed  of  the  appeals  since  then;

 (c)  if  so,  what  follow-up  action
 any,  has  been  or  is  being  taken  on  the
 same;

 (d)  whether  it  was  revealed  in  the
 report  of  the  Committee  on  Public  Under-
 takings,  Sixth  Lok  Sabha,  —977-78,
 that  another  member  of  the  Singhania
 House  was  also  involved  in  violation
 of  FERA;  and

 (e)  if  so,  the  details  thereof  and  action
 taken  thereon  ?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  _  :  (a)
 The  total  amount  of  foreign  exchange
 in  respect  of  which  charges  under  Foreign
 Exchange  Regulation  Act  were  proved
 and  a  panelty  of  Rs.  8525  lakhs  was
 imposed  on  M/s.  Juggilal

 §  Ee UASE Udyog  Limited  comes  0  $
 37,822,95-

 Information  presently  available  in-
 dicate  that  the  total  amount  of  panelty
 imposed  under  Income  Tax  Act  during
 the  years  1975-76  to  1978-79  in  7  cases  of

 the  Singhania  Group.  alone  is_  Rs.
 4,78,530/--  Prosecution  under  |  section
 277  of  the  Income  Tax  Act  has_  been
 Jaunched  against  Shri  Gopal  Krishan

 .Singhania,  natural  guardian.  of  Shri

 Written  Answers  r98

 Nidhipat  Singhania  (minor),  for  failure
 to  disclose  the  dividend  income  received
 by  him.  Prosecution  under  section  277  of
 the  Income-tax  Act  has.also  been  launched
 against  M/s.  J.  K.  Synthetics  for  furni-
 shing  incorrect  particulars  in  the  Annual
 Return  of  salaries  prescribed  under  .  sec-
 tion  206  of  the  income  Tax  Act.  The
 total  amount  of  income  .tax  alleged  to
 be  evaded  is  being  collected.

 (b)  and  (c),  The  parties  filed  appeals
 before  the  Foreign  Exchange  Regu-
 lation  Appellate  Board  against  the  adju-
 dication  orders  of  the  Director  of  En-
 forcement  and  also  requested  for  dis-
 pensing  with  the  requirement  of  deposit
 of  panalty  for  hearing  the  appeals.  After
 a  preliminary  hearing,  the  Appellate
 Board  ordered  that  in  respect  of  the  2
 appeals  M/s.  Juggilal  Kamlapat  Udyog
 Limited  should  make  a_  cash  deposit  $f
 Rs.  50,000/-  and  Rs.  2,00,000/-  and
 deposit  shares  and  debentures  of  a  value
 not  less  than  Rs:  1,25,000/-  and  Rs.
 4,50,000  respectively  with  M/s.  Khaitan
 &  Co.  Solicitors,  till  the  expiry  of  three
 months  after  the  disposal  of  appeals
 without  claiming  any  lien  thereon.  In
 respect  of  Shri  Rameshwar  Aggarwala
 it  was  ordered  that~  he  should  deposit
 Rs.  50,000/-  each  in  respect  of  the  2
 adjudication  orders.  It  was  further  ordered
 that  the  appeals  will  be  heard  after  the
 aforesaid  stipulations  were  fulfilled.  M/s.

 Juggilal  Kamlapat  Udyog  have  deposited
 the  amount  of  Rs.  2,50,000/-  and  also
 deposited  requisite  shares.  Similarly
 Shri  Rameshwar  Aggarwala  has  depo-
 sited  Rs.  10,000/-  The  appeals  are  pend-
 ing  for  final  hearing.

 (9)  and  (०).  Committee  on  Public
 Undertaking  Gen  Lok  Sabha,  1978-79)
 (and  not  1977-78)  in  their  16th.  report
 has  referred  to  the  case  against  Shri
 Bharat.  Hari  Singhania,  former  Mana-
 ging  Director  of  M/s.  Juggilal  Kamlapat
 Udyog  Ltd.  who  was  charged  for.  viola-
 tion  of  FERA  but  was  let  off  on  adjudi-
 cation  and  has  recommended  that  the
 case  against  M/s.  Juggilal  Kamlapat
 Udyog  should  be  reopened  and.  prose-
 cution  should  be  launched  against  S/Shri
 Bharat  Hari  Singhania,  Rameshwar

 Ags
 arwala,  N.  P.  Puria,  R.M.  Rastogi

 and  J.K.  Udyog  and  Ganges  manufacturing
 company.  The  Government  after  exami-
 ning  the  matter  in  consultation  with  Mini-
 stry  of  Law  and  the  present  Director  of
 Enforcement  replied  to  the  above  recommen-
 dations  of  the  Committee  on  Public  Under-
 takings  stating  that  in  the  light  of  the
 Law  Ministry’s  advice,  Go-
 vernment  considers  that  it  will  not  be
 worthwhile  to  launch  prosecution  against
 the  persons  referred  when  the  case  is  not
 likely  to  succeed.
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 The  Committee  after  going  through  the
 replies  of  the  Government  have  again  reco-
 mmended  to  refer  the  case  to  the  Attorn
 General  for  an  “authoritative  amnion
 The  suggestion  to  refer  the  case  to  the
 Attorney  General  of  India  is  being  pur-
 sued.

 Missing  Dollers  from  the  Cash
 Box  of  Hindustan  Samachar

 937-  SHRI  M.  N.  GOVINDAN
 NAIR  :  Will  the.  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FIN-
 ANCE  be  pleased  to  state  :

 (a)  whether  any  enquiry  has  been
 made  regarding  Dollers  found  _  stolen
 from  the  cash  box  of  Hindustan  Sama-
 char,  New  Delhi;

 ‘(b)  if  so,  the  details;

 (c)  value  of  Dollers  found  missing
 and  to  whom  they  belonged  and  how
 they  came  to  possess  them;  and

 (9)  action  taken  in  the  matter  हैं

 THE  MINISTER  OF  STATE  IN
 THS  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  :  (a)
 to  (d).  Investigation  under  the  Foreign
 Exchange  Regulation  Act,  7979  indi-
 cates  that  one  of  the  executives  of  M/s.
 Hindustan  Samachar  Ltd.,  New  Delhi
 obtained  U.  S,  sg.  3480  under  proper
 authorisation  for  his  tour  abroad  in  Juné,
 978  and  on  his  return  he  did  not  surren-
 der  the  unutilised  foreign  currency  amoun-
 ting  to  U.S.  3.  850f/-  but  kept  the  same  in
 theca  sh  chest  of  M/s.  Hindustan  Samachar
 Ltd.  The  said  U.  5.  $.  850,  according
 to  the  complaint  lodged  on  1°2°1979
 with  the  Police  Station,  was  stolen.

 A  show  Cause  Notice  for  contra-
 vention  of  Section  (3)  of  the  Foreign
 Exchange  Regulation  Act,  973—for  not
 surrendering  the  unused  foreign  exchange
 within  a  period  of  thirty  days  of  his  return
 to  India  has  been  issued  on  4:5°79.  Reply
 to  the  show  Cause  Notice  has  since  been
 received  by  the  Enforcement  Directorate
 and  the  case  is  being  adjudicated  under
 the  Foreign  Exchange  Regulation  Act.

 Services.  of  Bombay’s  Taj  Mahal
 Hotel  Management  to  Run  Washing-

 ton  Hotel

 938.  SHRI  SARAT  KAR:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government‘s  _atten-
 tion  has  been  drawn  to  the  ‘Statesman’
 Calcutta  Edition  dated  6th  June,  797१9
 that  a  consortium  of  overseas  Indian
 tesident®  is  negotiating  to  buy  for  $35
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 million  Washington’s  Hotel  Shoreham,
 one  Of  that  capital’s  most  fashionable-
 and  prestigious  hotels  and  use  Bombay’s.
 Taj  Mahal  management  to  run  it;  and.

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  :  (a)
 Yes,  Sir.

 (b)  With  the  objective  of  securing
 consultancy  and  technical  services~  in
 hotel  operations  abroad  the  Indian  Hotels
 Company.  {tai

 Group)  is  presenly  nego-
 tiating  with  an  American  firm  for  such
 an  arrangement  in  respect  of  a  hotel
 i  Washington.  The  matter  is  at  nego-
 tiations  stage  at  present.

 ह...
 \*

 Implementation  of  Public  Distribution
 :  Scheme

 939.  SHRI  SARAT  KAR  :  Will  the
 Minister  of  COMMERCE,  CIVIE  SUP-
 PLIES  AND  COOPERATION  be
 pleased  to  state  :

 (a)  whether  Government  realise  that
 the  trend  of  rising  prices  has  made  the
 Proposed  expanded  public  distribution
 scheme  more  relevant  ;

 (b)  whether  the  circumstances  in  view
 of  the  situatien  prevailing  at  present  has
 also  thrown  up  problems  in  the  imple-
 mentation  of  the  scheme  from  rst  July,
 3979  3

 (c)  whether  any  meeting  of  the  State
 Civil  Supplies  Ministers  had  been  con-
 vened  by  the  Centre  to  discuss  these  prob-
 lems  and  to  review  the  implementation  of
 the  production-cum-distribution  scheme  Hy
 and

 (d)  if  so,  the  details  regarding  decisions:
 taken  thereon  ?

 THE  MINISTER  OF  STATE  IW
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-.
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  and  (b),  The  production-
 cum-distribution  scheme  which  has  been
 launched  from  38  July,  7979  all  over  the
 country  on  the  lines  envisaged  wil]  be  on  a
 permanent  footing.  Problems  in  im=
 plementing  the  scheme,  as  and  when  they:
 are  identified,  are  being  sorted  out.

 (c)  and  (d),  Yes,  Sir.  A  Conference  of
 State  civil  Supplies  Ministers  was  conven-
 ed  on  6th  June,  r:979.  At  the  Con-
 ference  the  State  Governments  while  an-
 nouncing  their  decision  to  launch  fhe

 Written  Answers  2000



 20r  Written  Answers  ASADHA  22,  90l  (SAKA)

 scheme  from  ‘1-7-1979  also  undertook  to
 ensure  that  complete

 ae
 e  in  terms  of

 area  and  commodities  under  the  scheme
 will  be  achieved  by  the  end  of  December
 1979.

 Worlsing  of  Rural  Banks  in  States

 940.  SHRI  _VASANT  SATHE  :  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government  have  reviewed
 the  working  of  rural  banks  in  various
 States  during  1977-78  and  1978-79  and
 details  thereof  by  broad  indications  State-
 wise  and  year-wise  ;

 (b)  if  so,  what  are  the  important  ¥find-
 ings  and  the  factors  hampering  the  func-
 tioning  ihe  growth  of  Rural  Banks,
 State-wise  ;

 (2)  details  of  steps/decision  taken
 during  the  last  24  years  to  strengthen  the
 working  and  growth  of  rural  banks  in
 various  parts  of  the  country  ;  and

 (d)  results  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE’  (SHRI
 ZULFIQUARULLAH)  :  (a)  to  (d).  The

 uestion,  perhaps,  refers  to  the  findings  of
 e  Review  Committee  appointed

 by
 the

 Reserve  Bank  of  India  under  the  ir-
 manship  of  Prof.  M.  L.  Dantwala  which
 submitted  its  report  in  February,i978.
 Among  others,  the  Committee  based
 its  conclusions  on  the  field  studies  of
 selected  regional  rural  banks.  The  im-
 portant  findings  of  the  Committee  are
 indicated  below  :

 (i)  The  Regional  Rural  Banks  {can make  a_  substantial  contribution
 towards  improving  the  credit  flows
 to  the  rural  areas  by  becoming  an
 integral  part  of  the  rural  credit
 structure  5

 (ii)  Steps  should,  therefore,  be  taken
 to  accelerate  the  programme  for
 the  establishment  of  more  Regional
 Rural  Banks  in  deserving  areas  of
 the  country  ;  and

 (iii)  The  control  over  {the  operational
 accept  of  these  banks  should  be
 vested  in  the  Reserve  Bank  of
 India,

 The  operations  of  the  Regional  Rural
 Banks  and  the  policy  in  regard  to  them  is
 now  guided  by  the  Reserve  Bank.  A
 Steering  Committee  headed  by  a  Deputy
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 Governor  of  the  Reserve  Bank  of  India
 been  set  up  to  monitor  the  progress  of

 these  banks  including  the  opening  of  new
 banks  and  advise  the  Government  on
 various  policy  matters  concerning  them.

 As  on  June,  19775  there  were  48  such
 banks  covering  87  districts  in  sixteen  States.
 After  the  acceptance  of  the  main  recom-
 mendations  of  the  Committee,  twelve
 locations  were  approved  in  the  last  quarter
 of  4078  for  setting  up  new  Banks,  of
 which  eight  have  already  been  estab--
 lished  by  the  end  of  March,  1979:  At
 present  56  Regional  Rural  Banks  covering
 tor  districts  in  TZ  States  are  functioning
 in  the  country.

 The  Government  and  Reserve  Bank  of
 India  have  not  undertaken  any  specific
 State-wise  review  of  the  working  of  Re-
 gional  Rural  Banks  during  1977-78  and:
 1978-79.

 Excise  Duty  on  Petroleum  Products

 O41.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  FI-.
 NANCE  be  pleased  to  state  :

 (a)  whether  his  attention  has  beer
 drawn  to  the  news-item  captioned  co  India
 has  highest  levy  on  petrol,  kerosene  oe
 published  in  Hindustan  Times,  New
 Delhi,  of  rgth  June,  3979  ;

 (b)  if  so,  whether  Government  are  con-
 sidering  to  reduce  the  element  of  excise
 duty  in  the  price  structure  of  petroleum
 products  because  the  high  cost  of  road
 transport  adversely  affects  the  cost  and
 price  structure  of  the  basic  needs  of  the
 community  ;  and

 (c)  what  measures  have  Government
 taken  or  propose  to  take  to  effect  saving
 in  petrol  consumption  ?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  Yes,  Sir.

 (b)  Government  realise  the  need  for
 restraining  the  consumption  of  principal
 petroleum  products  in.  view  of  the  critical
 crude  oil  situation.  At  present  there  is.
 no  proposal  before  the  Government  to
 reduce  excise  duty  on  these  products.

 (c)  The  saving  in  the  consumption  of
 petrol  is  sought  to  be  effected  mainly
 through  various  fiscal  and  _  regulatory
 measures.
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 Rise  in  Prices  of  Essential  Commo-
 dities  during  the  last  Fifteen  Months.

 942.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  .  to  state

 (a)  what  are  the  month-end  prices  of
 essential  commodities  during  the  last
 fifteen  months  in  important  towns  in  each
 State  ;  and

 (b)  in  view  of  the  risirge  trerd  of  the
 prices,  what  measures  have  Government
 taken  to  check  this  rise  in  prices  ?

 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  wholesale  price
 indices  for  various  commodities  zre  based
 on  prices  at  a  large  number  of  centres
 and  as  such  would  reflect  the  overall  price
 situation  in  the  country.  ‘The  statement
 indicating  the  monthly  wholesale  price
 indices  for  selected  essential  commo-
 dities  during  the  last  75  months  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-4637/79.]

 (b)  Government  has  already  taken  a
 number  of  measurs  to  curb  inflationary
 tendencies,  Additional  measures  would
 be  taken  as  and  when  necessary.  Some
 of  the  important  measures  taken  are

 sbriefly  indicated  below:—

 (i)  Instructions  have  been  issued  to
 various  Central  Government  De-
 partments  to  exerejse  utmost  econo-
 mic  discipline  and  reduce  Govern-
 ment  expenditure.

 (ii)  State  Governments  have  been  re-
 quested  to  adhere  to  authorised
 overdraft  limits  and  0  restrict
 non-plan  expenditure.

 (iii)  An  Ordinance  has  been  promul-
 gated  to  postpone  by  one  year
 repayment  of  instalment  of  com-
 pulsory  deposit  falling  due  on
 July  6,  1979:

 (iv)  Reserve  Bank  of  India  has  tightened
 bank  credit  against  sensitive  com-
 modities  namely  sugar,  oilseeds,
 edible  oils  and  pulses.  Reserve
 Bank  of  India  has  advised  com-
 mercial  banks  to  keep  a  strict  vigi-
 lance  on  advances  against  such
 commodities  in  order  to  check  any
 tendency  to  utilise  bank  finance
 for  hoarding.

 “(v)  The  scheme  of  monthly  releases  of
 sugar  by  Government  was  re-in-
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 level.  From  July  ४७४७  19795
 trictions  on  weekly  sale  and  des
 patches  of  sugar  have  been  reim-
 posed.

 (vi)  The  ex-factory  prices  for  printing
 paper  and  cream  laid  or  wove
 paper  have  been  fixed  at  Rs.  3,000
 and  Rs.  3,785  per  Metric  Tonne
 raspectively.  Under  the  Paper

 ©

 (Control)  Order,  19795  the  Central  |
 Government  has  empowere  itself  |
 to  direct  disposal  of  stock  and  sale  ©
 of  white  printing  paper  and  cream
 laid  or  wove  paper.

 (vii)  Slthough  the  procurement  prices
 of  rice  and  wheat  were  increased
 during  1978-79  (Kharif)  and
 1979-80  (Rabi)  marketing  seasons
 respectively,  the  Central  issue
 prices  for  foodgrain  for  the  public
 distribution  system  have  not  been
 increased  so  as  to  hold  the  price
 line.  The  demands  of  the  State
 Governments  for  allocation  of
 wheat  and  rice  are  being  met  in
 full.  State  Governments  have
 been  requested  to  strengthen  their
 public  distribution  system  with  a
 view  to  making  foodgrains  avail-
 able  to  the  vulnerable  sections of
 population  at  reasonable  -  prices.

 ne

 eee

 eee
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 »  (viii)  State  Trading  Corporation  _  has
 started  open  market  intervention  |
 in  edible  ojls  by  selling  imported  — oil.  STC  continues  to  meet  the  |
 requirements  of  the  vanaspati  in-

 j dustry  and  also  of  the  State
 Governments  in  respect  of  imported
 rapeseed  oil.

 (ix)  Efforts  are  being  made  to  improve
 the  movement  of  goods  by  rail.  —
 There  has  been  considerable  im-
 provement  in  the  movement  of
 foodgrains  to  North  Eastern  States.
 During  the  past  20  days  of  June,
 I979,  51,000  tonnes  of  foodgrains

 ave  been  received  in  North-
 Eastern  States.

 (x)  Import  of  essential  commodities
 like  cement,  edible  oils,  pulses
 and  soda  ash,  in  short  supply,  is
 being  continued.

 (xi)  State  Governments  and  Union
 Territory  Administrations  have
 been  requested  to  strictly  enforce  |
 the  provisions  of  the  Standards  of  |
 Weights  and  Measures  (Packaged
 Commodities)  Rules,  1977s  Essen-
 tial  Commodities  Act,  Price  Display
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 14  Orders  and  similar  other  enact- .s  ments.  They  have  also  been
 asked  to  keep  a  close  and  constant
 watch  on  the  price  trends  and  to
 curb  unwarranted  increase  in  the
 prices  of  various  essential  commo-
 dities.

 (xii)  The  Production-cum-Distribution
 Scheme  has  been  launched  from
 July  Ty  1979,  to  cover  larger  popu-
 lation  and  more  articles  of  daily
 neeessity.  The  Scheme  is  expec-
 ted  to  be  in  full  gear  by  the  end  of

 the  year.

 (xiii)  Special  efforts  are  being  made  to
 increase  the  production  of  oil-

 seeds  and  pulses.

 Seizure  of  Gold  and  Gold  Ornaments
 in  Sahebganj  Town

 943+  SHRI  K.  A.  RAJAN  :  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE.  be  pleased
 to  state  :

 (a)  whether  the  Central  Excise  Official
 had  seized  gold  and  gold  ornaments  from  a
 shop  and  residence  of  a  gold  dealer  of
 Sahebganj  town  in  Deoria  district  in
 October,  977  ;

 (b)  if  so,  the  full  details

 (c)  whether  it  is  a  fact  that  these  items
 were  kept  in  Government  treasury  at
 Gorakhpur  ;

 (d)  if  so,  whether  the  contents  are
 missing  from  the  packets  ;  and

 (e)  if  so,  the  action  being  taken  in  the
 matter  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  to  (d).  A
 quantity  of  1487  gms.  of  primary  gold  and
 gold  ornaments  valued  at  about  Rs.  80,500/-
 was  seized  from  the  residential  and  busi-
 ness  premises  of  Sh.  Gopi  Krishna  son  of
 Shri  Bhimraj  of  Mohalla  Sahebganj,
 Padrauna,  District  Deoria  by  the  Central
 Excise  officers  on  7-10-77  These  items
 were  kept  in  two  -sealed  packets  and
 deposited  with  the  local  treasury  at
 Gorakhpur.

 The  case  registered  under  the  Gold
 (Control)  Act  in  this  regard  was  adjudi-
 cated  on  2I-7-78  resulting  in  imposition
 of  personal  penalty  of*°  Rs.  5000/-  and
 ordering  release  of  gold  on  payment  of  a
 redemption  fine  of  Rs.  10, 000/-.  The
 party  paid  the  fine  and  penalty  on  4-5-79
 and  at  the  stage  of  release  of  the  gald
 when  the  relevant  packets  were  opened
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 it  was  found  that  the  packets  contianed
 iron  nuts  and  bolts  in  place  of  gold.

 (e)  The  case  is  being  investigated  by
 Central  Bureau  of  Investigation,  Lucknow
 and  the  police.  Two  Inspectors  of  Central
 Excise  involved  have  been  placed  under
 suspension

 उन  वस्तुओं  के  नाम  जिन  में  ग्रायात  व  निर्यात  पर
 सरकारी  उपक्रमों  का  एकाधिकार  है

 944.  श्री  राम  क्लास  पासवान  :  क्या  वाणिज्य
 तथा  नागरिक  प्र्ति  दौर  सहकारिता  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  $

 (क)  उन  वस्तुओं  के  नाम  क्‍या  क्या  हैं  जिनके
 आयात  और  निर्यात  पर,  उनके  मंत्रालय  के  अ्रधीन,
 सार्वजनिक  उपक्रमों  का  एकाधिकार  है  ;

 (ख)  पिछले  तीन  वर्षो  के  दौरान  प्रतिवस्तु  तथा
 प्रति  उद्यम  के  हिसाब  से  उन  पर  कमीशन  किस  दर  से
 लगाई  गई  है  और  कुल  कमीशन  कितनी  है  ;

 (ग)  पिछले  तीन  वर्षों  के  दौरान  इन  (केनैलाइजूट  )
 वस्तुओं  के  प्रति  वस्तु  क ेहिसाब  से  आयात  और  तिर्यात
 के  आंकड़े  क्या  है  ;  और  इन  में  (प्रति  वस्तु  )  तथा  (प्रति
 उद्यम)  के  अनुसार  ग्रायात  और  निर्यात  में  क्या  अनुपात
 रहा  है;  ब्रौर

 (घ)  पिछले  तीन  वर्षों  के  दौरान  (उपक्रम-वार  )
 अजित  किये  गये  कल  ला  भ  पर  लगाये  जाने  वाली  कमीशन
 की  प्रतिशतता  क्‍या  थी  ?

 वाणिज्य,  नागरिक  पृति  तथा  सहकारिता  मंत्रालय
 में  राज्य  मंत्री  (श्री  आरिफ  बेग)  :

 (क)  एक  विवरण  संलग्न  है  |

 (ख)  से  घ).  जानकारी  एकत्न  की  जा  रही  है
 और  यथा  समय  सभा  पटल  पर  रख  दी  जायेगी  ।

 विवरण

 (क)  उन  वस्तुओं  की  सूची  जिनके  श्रायात  व
 निर्यात  पर  वाणिज्य  मंत्रालय  के  अंतर्गत  सरकारी  क्षेत्र
 के  उपक्रमों  का  एकाधिकार  है  —

 )  के  सर्दे  जिनका  निर्यात  मार्गोकुन  है

 .  सुखाई  हुई  मछली,  जिन  में  प्रान  शाकफिन  फिस
 माव  बीच  डि  मेरातथा  बाम्बे  डक्स  तथा  अन्य
 सुखाई  हुई  शल  मछली  शामिलः  नहीं  है  ।

 2.  चमड़ा,  लाख  दाना,  बटनलाख,  गार्नेटलाख
 तथा  लाख  की  अन्य  किसमें,  जिसमें  भाग  2
 अनुसूची  i  में  उल्लिखित  किस्में  शामिल  नहीं  हैं  ॥

 3.  अरंडी  का  तेल  t

 4.  सीरा  ।

 5.  तेल  रहित  मुंगफली  की  खली  (निस्सारण  y



 9.  बेराइटिस  (8  तथा  चू  रा)  |

 10.  क्रोम  अयस्क  तथा  साइण  भाग  (क)  में
 शामिल  मदों  को  छोड़  कर  ।

 42.
 ~~

 जिस  में  झनक  की  सभी  श्रेणियों  व
 किस्मों  के  झनक  के टुकडे  शामिल  है  भौर  जिसमें
 विनिर्भित  तथा  साधित  भनक  शामिल  नहीं  है।
 (जिसमें  डाइक्ट  कडेन्सर  फिल्में  स्पेंसस  ब्रिजिज,

 बाशंस  झादि  शामिल  हैं  )  माइकानाइट  पुन-
 गैठित  भ्रश्नक,  अनज्नक  का  चूरा  तथा  झज्क  का
 कागज  |

 2  कोयला  तथा  कोक  (जिस  में  कावोराइज्ड
 लिगना इट  ब्िकेटस  (लोको)  शामिल  नही  हैँ।

 13.  भ्रगियाधात  का  तेल  ।

 i4  सभी  वर्गों की  प्रदे-साधित  खालें  तथा  चम-
 ड्या  जिस  में  ई  झाई  विधि  से  कमाई  हुई  तथा  बेट
 ऋयु  खाते  तथा  अमढियाव  कस्ट  खमडा_  शामिल

 है  1

 15.
 जूते

 प्रादि  सथन  चमड़े  के  जूते  जो  क्रमाक
 60  झो  जी  एश्नू-3 के  झ्तगेत  नहीं  द्याते  |

 16.  रेल  भैगन

 7  प्याज,  इलायची  (बड़ी
 सेस

 से
 तथा  छटी  मृगफली,  तिल  तथा  तिल्‍ली बीज  t  भी

 2)  थे  में  खिनका  श्रावात  भार्भाइत  है

 १.  कच्चा  काजू  ।

 2.  एल्यूमीनियम  |

 3.  एंटीमनी  धातु  ।

 ry  derek  झयस्क  t

 5.  कच्चा  एस्वसटास  |

 6.  बितागढ़ा  तथा

 7.  क्लोसेपार  (एसिड  बेड)  t

 8.  शीसा  ।

 9.  पारा
 10.  विकिश-ओआइमरी/स्केप
 ib,  प्लेडिमन  |
 i2  पैलाड़ियम  ।
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 i3.  स्टेमलैस/ताप  रोधक  इस्पात  ब्लेरें/गीरें)
 छोड़कर  --- कायल  /स्ट्रिक-केवल  इसको

 (=)
 प्ले,  किसी  सी  विशिष्टि  की,  i2  मिमी

 अधिक  मोटी  या  i,250  मित्री  से  प्रधिक
 बौड़ी  या  3  मीटर  से  अधिक  लची;  भौर
 ि)  किसी  भी  विश्विष्टि  की  सीट/स्टिप्स i-S  मिमी  या  उससे  मोटी,  जिसमें  302,
 304/304  एल  शामिल  नही  हैं  (जिस  में  भाम
 जाने  पहचाने  मानक  शामिल  ¢-i8/8),  326
 36  एल/  3i6  टी  भाई  32  तथा  347.

 14,  सल्फर,  गैर-साधित  एलीमेंदल/गैर-परिष्कृत
 '

 रिक  ।

 1s  दिन  t

 16.  जस्ता  (या  स्पेल्टर)  बिना  गा  r
 7  एल्काइल  बैजीन/डोडीसील  बेंजीन  t
 i8  सभी  सबश्लिष्ट  गैर-सेल्यलोस  रेशे  जिसमें
 पोलशिस्टर  रेश/टो  पोलिनोसिक  रेशा  तथा
 एक्रीलिक  रेश/टो  शामिल  नहीं  है  v

 l9.  कैल्सियम  बोरेट  ।

 20,  कप्रोलेक्टम  |

 2i,  क्राइयोलाइट  A

 22  डेपसोने  (डाइ-एमीनो-डाहफिनाइल  सल्फोन)
 तथा  उसके  उत्पाद  ।

 23,  डी  एम  टी  t

 24.  एथोक्सी  मिथाइलीन  ढाइ-मिभाइल  मेलोनेट

 25.  प्रायोडीन  |

 26  मियाइल  मेथाक्रीलेट  सोमोमर  (बजिन)
 27.  मेथाइली  माइडाजोल  |

 28,  मोनोएथीलीम  ग्लाइकोल  |

 29  नोवाल  डाइमाइन  ।

 30.  लाइलोन  बार  तथा
 ी  कं)

 में  (i)
 बेस  फूलैट  नाइलोन  फिलामेंट  |:  (अथम  क्‍्या-
 लिटी)  तथा

 हि  3
 20  डैनियर  सभा  उससे

 अधिक  का  साइलोन  थाने  शामिल
 नहीं  है)  ।

 3.  पोसिस्टर  फिलामेंट  बागे  जिस  में  बेस
 फ्लैट-प्रभम  बयालिटी  जामिल  नहीं  है  1

 32.  सोडियम  साइताइड  |

 33.  सोडियम  भोरेट  |

 34.  दी  भाई  दी  सी  ।

 35.  टिटैनियम  डाइशाक्साइड  (एबाठिस  तथा
 शुदाइल  कोसों  प्रेड  )  ।  ‘
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 36.  विजायल  एसीडेट  मोगोमर
 37.  चिनाचत  एसीटेट  ।
 38.  हथियार  तभा  गोलाभारुद  |
 39.  पेय,  स्प्रिट  तथा  मदिरा।
 40  सीमेन्ट  जिसमें  विलेकर  भी  शामिल  है  1
 4  सिलेमाटोग्राफ  फिल्में,  बिला  लिच्ी,  जिसमें

 मिम्मलिशित  शामिल  है

 (Q)  8  मि०  मी०  (रंगीन)  तथा
 (a)  8  मि०  मभी०  ब्लैक  पण्ड  व्हाइट  नगेटिष  ।

 42  विस्फोट  -पदार्च  |

 43  भरेड  बकरी  की  चर्बी ।

 44  प्राकृतिक  रबढ़  t

 45  झलबारी  कागज  ।

 46,
 ुतकिका

 जिसमें  मिम्नशिखित  शामिल

 )  नारियल  का  तेल  L
 2)  लोपरा
 3)  मूगफली  का  तेल/तिलहन  ।
 4  का  तेल  (पामोलीन  सहित

 कं  सभी  अकार  रश  ताड  के  बीज  ।
 5)  रेपसीड  तेल/बीज  t
 6)  weet  तेल/करही  बीज  t
 7)  सोमाबीन  तेल/बीज  तथा
 8)  सूरजमृथ्ी  तेल/बीज  |

 47  फोटोग्राफिक रगीन कागज । रगीन  कागज  |
 48  फोटोग्राफिक  फिल्में

 |
 तथा  ब्लैक  एंड

 ब्हाइट)  जिन  में  केवल  तिम्गलिखित
 शामिल  है

 के)  एमटयुअर  रोल  फिल्में  (तथा  उनके (क)
 लिए कार््जि  )

 (1  बैसेडस  त्या  रिफिल  तथा  उसके  लिए
 wes  dea)  तथा

 (स)  कट/शीट  फिल्में  ।
 49.  गी  चिसढ़े/शाडी  ऊन  a

 aadative det 2 area @ det  के  बचों  ऐे  wenel  हारा  विदेशी
 दोरों  पर  किया  कया  सर्च

 45.  भी  राम  ‘fewres  पासवान  :  क्या  उप  प्रधान
 ह.  तथा  ह... इ  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  सार्वजनिक  क्षेत्र के  सभी  उपक्रमों के  भध्यक्षों
 के  काम,  उतकी  शैखिक  -बौच्यताएँ,  व्यायसामिक  बोग्य-
 शाए  क्या  हैं  भोर  वे  किस-किस  राज्य  के  हैं  ,

 (=)
 पिछले  तीन  वर्षों  में  बाहरी  देशों  का  दौरा

 करने  वाले  प्रध्यक्षो  के  नाम  क्या-यां  हैं  सौर  उसको
 यात्रा  पर  कितता  खर्च  किया  गया  है  ;

 गि
 म्

 प्रत्येक  उपकम  में  प्रध्मक्षों  के  केतन  तथा
 बखरी  जैसे,  दूरभाष,  फर्मीचर  ,  बिजली,  स्टाफ
 झोर  कलबो  शुल्क  पर  प्रत्यक्ष  स्थवा  प्रत्यक्ष  रुप  से
 कितनी  राशि  खर्च  की  गई  है  ,  झौर

 (भ)  क्‍या  सरकार  इस  खर्च  में  कमी  करनें  का
 प्रयास  कर  रही  है  झौर  यदि  हां,  तो  उस  के  व्योरे  क्या  हैं?

 जि"  संजालप  सें  राज्य  मंत्री  (भी  सत्तीश  ससबाल)  2
 (क)  सरकारी  उद्यम  कार्यालय  के  कार्म-लेश
 झन्तगत  जाने  वाले  भौधोगिक  एवं  वाणिज्यिक  उपक्र्यों
 के  मुख्य  कार्यकारी  भ्रधिकारियों  की  शेसिक  एवं
 व्यवसायिक  भहताथों  के  बारे  में  उपलब्ध  सूचना
 सभा  पटल  पर  रखे  गये  विवरण  में  दी  गयी  है।  [प्रम्यालय

 ी
 गया  देखिये

 ्य ए आ मी
 ४8६

 7 तक  यह  करना
 प्रधिकारी  किस  राज्य  के  रहने  वाले  हैं.  सरकार  वह
 सूचना  एकल्न  करना  नहीं  नाहती  ,  क्योंकि  ऐसे  भाकड़े
 एक  करता  राष्ट्रीय  प्रखष्ड के  हित  में  नही  हैं  ।

 iv
 से  (घ)  वांच्छित  सचगा  एकल  की  जा

 रही  है  तथा  इसका  विभरण  सभापट्ल  पर  cer  दिया
 जायगा।

 Proposal  for  an  Inte:  rnational  Debts

 946  SHRI  CHITTA  BASU  Will
 the  Minister  of  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  whether  the  Group  of  77  77  the
 UNCTAD  V  held  at  "Manila.  proposed for  an  international  debt  Commission  to
 tackle  the  debt  problems  in  the  third
 world,  and

 (b)  at  so  the  decisions  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOFERA-
 TION

 (SHRI  ARIF  BAIG)  (a)  Yes,
 r

 (b)  In  view  of  the  wide  differences  bete
 ween  the  developing  countries  and  the
 developed  countries  on  this  imue,  the
 negotiations  held  were  inconclusive, The  Conferen
 whole  item  to  the  Trade  and  Development
 Board  of  UNCTAD  for  further  considera
 tion

 Airworthiness  of  Air  Buses

 947  PROF  SAMAR  GUHA  :  Will
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 the  Minister  of  TOURISM  AND
 COFVIL  AVIATION  be  pleased  to  state  :

 t  iJ  t  है.
 (a)  whether  in  view  of  certain  ह...

 शत  किक  about  airworthines  of  Air
 Buses,  all  such  aircrafts  haye  been  asked
 by  पी  8.  Government  to  be  grounded  for
 technical  check-up  ;

 phar

 whether  Government  of  India  have
 all  Air  Buses  crafts  from

 S.A.  5  and

 (c)  if  ४०,  the  reasons  for  not  following
 precautionary  easures  for  technical
 check-up  of  any  Air  Bus  used  in  India
 on  the  same  line  as  adopted  by  the  U.S.
 Government  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):

 of and  (c)  Consequent  to  DC-s0  air
 accident  in  the  USA,  the  American  air
 worthiness  Authorities  ordeed  certain
 checks  on  pylom  to  wing  attachment  to
 be  carried  out  within  aspecified  period  on
 all  DC-r0  aircraft.  The  manufacturer
 of  Airbus  aircraft  informed  all  concerned
 that  the  design  of  the  Airbus  pylom  to
 wing  attachment  was  different  and  meets
 al]  design  irements  and  does  not
 warrant  checks  and  that  Eastern  Airlines
 (American  Operator  of  Abus)  —  was
 doing  this  inspection  only  to  satisfy
 Asnedican  Airworthiness  Authority's  re~
 quest.  Although  no  inspection,  what-
 sever,  was  required  on  Airbus  (A3ooB2)
 gircraft  as  per  the  manufacturer,  Indian
 Airlines  on  their  own,  as  a  measure  of
 abundant  caution,  called  for  certain
 checks  to  be  done  on  Indian  Airlines
 Airbus  aircraft  in  consultation  with
 Airbus  Industries  (manufacturer  of  Air-
 bus)  and  the  Director  General  of  Civil
 Aviation.  Indian  Aislines  Airbus  were
 mot  grounded  specifically  for  this  ins-

 tion  but  the  checks  were  to  be  done
 in  phased

 —  during  ee  major  ine tons.  s  inspection  has  lone
 ca  two  Airbus  aircraft  and  found  to
 be  satisfactory.  The  other  aircraft  will
 also  be  i  ed  during  the  major  ins-
 ee

 This is  will  be  ‘one-time’  exercise
 only.

 (b)  No,  Sir,  Airbus  aircraft  are  pure
 chased  froin  France.

 International  Flights  from  and  to
 Oalenrta  Adgport

 of
 PROF.  SAMAR  GUHA  :  Wil)

 the  Mivister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Calcutta  Airport  has  been
 by  the  concerned  International

 heen ity  as  the  second  best  airport  in
 India  ;

 eae  aoe  TUNE  के  ही  Written  Anqwere  =  932

 b)  ी
 fac  cheraboat  5

 ©)
 whether  Calcutta

 Px  pe
 ort  deals

 with  international  air  fii  much  less
 than  Delhi  and  Bombay  Aixports  : +t

 (e)  if  .  fa-ts  thereabout  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a) and  (b)  Calcutta  airport  has  been  cate-
 gorised  as  ‘‘  Orange  Star  by  the  Inter-
 national  Federation  of  Airline  Pilots  As-
 sociation.  The  other  category  of  safe
 airports  is  “Excellent”.

 (c)  Yes,  Sir.

 (9)  and  (९)  Calcutta  airport  is  equipped with  all  necessary  facilities  to  cater  to  the
 requirements  of  all  International  air
 serviccs  and  is  suitable  for  handling  all
 types  of  aircraft.

 The  question  of  giving  inducement  in
 the  form  of  rebate  on  landing  charges  for
 all  international  flights  lanaug  at  Cal-
 cutta  airport  between  2200  hrs  and  0600
 hrs.  is  under  consideration.

 Fair  Price  Shops  in  Almora  and  Pithor-
 garh  Districts  in  U.  P.

 940.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  COM-
 MERCE,  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state  :

 (a)  the  number  of  fair  price  shops  in
 each  of  the  districts  Almora  and  Pithora-
 garhin  U.  P.;

 oc
 Government  are  aware  of

 the  ip  faced  by  the  people  of  the
 remote  areas  in  these  two  districts  in  the

 Sorcha
 uae

 tema  el  aoeaend ains,
 sugar

 ,  kerotene  ofl,  si
 clei  etc.  5  and

 ,
 }

 (c)  whether  Government  have  _  for-

 the  new  public’  dist$buttén  mi  for  the
 supply  of

 dana
 essential  commodities,  and  if

 we  the  Ig.  ह... ल  ?  /  कह
 ॥।

 THE  MINISTER  OF  STATE  IN
 THE  ‘MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (४)  to  {ce}

 hue
 informa-

 ion  is  being  collected  and  will  be-laid
 the  ee  le  of  the  House

 t
 on
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 F  Collaboration  with oreign  Hotel

 ae  SHRI  DILIP  CHAKRAVARTY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)
 Peel  play  ies  have  re any  definite  policy  ision  regardi

 foreign  collaboration  in  Hotel  jane
 (b)  whether  any  proposals  from  the

 private  sector  are  pending  consideration;

 (c)  whether  these  proposed  hoiels  are
 going  to  help  the  low  income  groups; and

 (d)  the  details  thereof  ?

 THR  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  A  review
 is  in  progress  and  no  Peal  decision  has
 yet  been  taken.

 b)  Apart  frum  the  Iscation  of  M/s,
 ne  Pied  Cloth  and  General  Mills  Gan

 ny  Ltd.,  Delhi,  no  other  proposal
 Eom  the  private  sector  for  setting  up  a
 hotel  with  foreign  collaboration  is  pend-
 ing  consideration  with  the  Secretariat for  Industrial  Approvals  in  the  Mimstry
 of  Industry,  the  concerned  agency  of  the
 Government  in  these  matters,

 (c)  and  @).  No,  Si.  The  proposal
 envisages  the  setting  up  of  an  Indian
 Company  for  putting  up  a  5-star  super
 deluxe  hotel  in  Delhi  at  an  approximate
 cost  of  Rs.  28  crores.

 Collection  of  Income-Tax  Arrears
 from  Big  Industrial  Houses

 छि! «  SHRI  DILIP  CHAKRAVARTY  :
 will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  be
 pleased  to  state  :

 Written  Answers  ald

 (a)  the
 progress

 made  in  the  collection
 of  arrears  income-  ax  and  Surtax from  the  big  industrial  houses  during  the
 course  of  January  to  May,  7979  ;  and

 (b)  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  and  (७), At  present,  information  of  outstandi
 Income-tax  demand  is  not  being  collected in  respect  of  all  cases  belonging  to  the
 large  industrial  houses.  Quarterly  _re-
 ports  are  received  from  the  field  officers
 in  respect  of  outstanding  demands  of
 over  Rs.  ro  lakhs  in  each  case.  Since
 these  repoits  are  received  ag  on  gist March,  goth  Juue,  yoth  Septenihe:  and
 gist  December,  figures  relating  tu  these
 cases  as  at  the  end  of  May,  979  are
 not  availabh

 According  to  currently  available  infore
 mation,  in  cases  belonging  to  lage  indus-
 trial  houses  [i..,  concerns  registered under  section  26  of  the  Monopolies  and
 Restrictive  Tiade  Practices  Act,  1969, as  falling  undct  section  20  (a)  of  the
 said  Act},  income-tay  in  arrears  aygre-
 gating  to  Rs.  ri-45  crows  were  outstands
 ing  on  gieia7B  besides  demands  of
 Rs.  पाकी  crores  not  fallen  due  in  these
 cases,  Out  of  the  above,  the  total
 income-tax  of  Rs,  740  crores  was  collect
 edj/reduced/adjusted  ‘all  31-3°79.

 The  surtax  in  arrears  in  such  cases  as
 on  gi-12-78-  amounted  to  Rs.  0°06  rrores
 out  of  which  the  collectrons/rcductions/
 adjustments  UL!  (313-79.  was  Rs.  O04 crores.

 The  list  of  the  concerns  whacin  de
 mands  had  been  collected;  cduced/ad-
 justed  =  duning  the  period  g1-12-7B  to
 31379,  «together  with  the  amounts of
 collection/riduction/adjustment  is  given in  the  statement  annexed.

 Statement
 (In  lakhs  of  rupees)

 Collection/
 S.  Name  of  the  Name  of  the  Company

 pee! ‘No,  Group  ij  sme
 निधन  to
 31-3-1979

 —a I  2  +  _
 INCOME  TAX

 r  AGC.  Associated  Cement  Co.,  Ltd.  an  90

 a.  Birla  Bharat  General  and  Textile  {ndustries,  Ltd.  qa  6g
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 I  2  3  4

 3  Birla  Birla  Jute  Manufacturing  Co,,  Ltd.  7°83

 &  9  New  Swadeshi  Mills  of  Ahmedabad  Ltd.  23°35

 Bon  National  Engineering  Industries,  Ltd.  24°48
 &  ४७  Eastern  Spinning  Mills,  Ltd.  7°95

 ह  ”  Jiyaji  Rao  Cotton  Mills,  Ltd.  G4:  ax

 8  oy  General  Marketing  and  Manufacturing  Co.,  Ltd.  98°31

 9  »  Texmaco  Ltd.  In  52
 10.  J.  K.  Singhania  J.  K.  Udoyog  Ltd.  r7  87
 ir,  Kamani  Kamani  Bros.  (P)  Ltd.  64°52
 12.  ay  Kaman:  Engg.  Corporation  Ltd.  936°  88

 1B  Kapadia  Killick  Maganlal  Chaganlal  (P)  Ltd.  64I

 i4.  Khatau  Siemens  India  Ltd.  29'76

 t5.  Mahindra  &  Mahindra  Mahindra  and  Mahindra  Ltd.  QI  93
 16.  Modi  Modipon  Ltd.  15°00,

 कनून  व  Modi  Industries,  Ltd.  38  40
 i8.  R.N.  Goenka  Traders  and  Traders  9  ‘69

 ig.  Sarabhai  Suhrid  Geigy  Co.,  Ltd.  B71

 go.  Surajmal  Nagarmal  Asiatic  Oxygen  Ltd.  674
 ar.  Tata  Tata  Sons,  Ltd.  9°95
 a2.  Thiagaraja  Saroja  Mills,  Ltd.  298

 23.  United  Breweries  Hoechst  Pharmaceuticals,  Ltd.  10°49

 SURTAX  749°  33
 i.  Birla  Mjs.  Taylor  Instrument  Co.,  Ltd.  3°97

 Nore  :-The  above  list  is  not  exhaustive  and  covers  only  those  cases  about  which  information
 far  been  received  in  the  form  of  quarterly  statements  referred  to  in  reply

 Seudengs’  Concession  for  Air  Flight
 Roand  the  Country

 os
 SHRI  DILIP  CHAKRAVARTY

 Wi  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (४)  whether  any  step  is  being  contem:
 to  extend  students’  concession  for

 air  flights  round  the  count:
 national  Year  of  the

 (b)  if  so,  the  details  thereof;  and

 (c)  if  no,  the  reasons  therefor?

 in  the  Inter-

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK

 a)
 to  (c).

 Indian  Airlines  is  already
 cession  of  50%  to  bonafide  students  in  the

 between of i2  to  26  for
 me  2  study  and  home  town.
 Indian  Airlines  also  gives  50%  discount
 to  students  travelling  in  groups  of  0
 or  more  for  travel  between  any  points  on
 Indian  Airlines  net-work  in  Indu  when
 study  tours  and  excursions  ह  sponsocd
 by  educational  institutions.



 जाव  Kitten  Amewers  ASADEA,  26;  क!  (SAKA)  Written  aniwets  ai

 Reingnsion  off
 po

 Ber  under  Customs

 RAM  SARAN:
 the  फ्  Dat  PRIME  MINISTER

 MINISTER  OF  FINANCE
 pleased  to  state:

 ont
 the  cases  in  which  refunds  have  been

 during  the  last  five  years  ignori:
 Provisions  of  Section  27(r) Act,  7962  ;

 un
 the  reasons  for

 colng  8० Customs  is  no
 Ptovision  for  relaxation  of  time  bar  undet
 tection  27  ()  of  the  Customs

 (c)  whether  there  is  an  vision  un-
 the  Customs  Act  for  ai  sing

 ee Secretaries  and  Members  of  ६
 under  section  131  or  728  of  the  Customs

 t962  to  relax  the  provisions  of
 Section  बाए  of  the  Customs  Act  ;  and

 (d)  if  not,  under  what  authority  of  law,
 they  have  been  given  the  power  to  relax

 the  time  limit  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI SATISH  AGARWAL)  :  (a)  Infarmation

 #  nd
 collected  and  will  be  laid  on  the

 of  the  House.

 (b)  to  (0),  There  is  no  specific  provision the  Customs  Act,
 ig

 to  grant
 refund  in  relaxation  of  time  bar
 prescribed  under  Section  27(1)  Howevei,
 the  Supreme  Court,  had  in  one  of  its
 judgements,  said  that  the  administrative
 authority  should  not  be  guided  by  techni-
 calities  but  by  the  broader

 on
 of

 justice.  The  Ministry  of  Law  also  advised
 that  it  would  be  anomalous  to  hold  that
 the  Government  had  no  powe:  to  grant
 refund  of  a  tax  which  had  been  illegally
 collected  and  further  that  Section  27  of
 the  Customs  Act,  rg62  would  only  bar
 the  remedy  and  not  completely  extinguish
 the  right  of  the  assessee  and  that  it  would
 be  open  to  the  Government,  in  appropriate
 cases,  to  grant  refund  of  taxes  which  has
 been  erroneously  or  un-lawfully  realised
 Accordingly  the  Government  in  consulta-
 tion  with  the  Comptroller  and  Auditor
 General  had  drawn  up  certain  categuries
 of  cases  in  which  refunds  could  be  consi
 dered  in  relaxation  of  the  time  bar  under
 Section  99(1)  of  the  Customs  Act.  How-
 ever,  the  discretion  is  exercised

 ving
 ly

 and  only  in  cases  where  the  par  m,
 except  for  the  time  bar,  is  on  a  completely
 sound  footing

 Members  Board  hae
 not  been

 +
 aa

 Tord  por  However,  the  Joint

 Secretasies  to  beet
 given  this

 4
 in  the  limited  cate.

 ea  of  canes
 Asstt that  Government  has  the

 recxkation,  then  the
 power  to  a  Joint  Secretary  is  in  oder

 Upgradasion  of  Rajkot  Chey  in  Gujande

 oot.
 SHRI  V.G.HANDE  :  Will  the

 DEPUTY  PRIME  MINISTER  AND
 MINISTER

 OF  FINANCE  be  pleased 0  state  :

 (a)  whether  it  is  a  fact  that  the  Joint

 Somaliative  Machinay  (Central)  he
 wag the  Bry  pril,  1977  discussion  regarding

 upgradation  of  26  cities  ;

 (b)  whether  ot  city  in
 met State  has  been  pects  Tor  up; to  B-2  category

 (c)  steps  intended  to  be  taken  in  this
 regard

 THE  MINISTER  OF  STATE  IN  THE

 ZULFIQUARULLAH)  +  (a) U
 A  meeting  with  the

 Seca  ing  & Side  of  the  National  I,  Joint  Cori.

 pecs  a  bord
 held  on

 kia
 i

 April,  i977  to  discuss  the  methodology
 mplementing  the  Third  Pay  Commission's

 recommendation  contained  in  para  i4,
 Chapter  56,  Volume  IV  of  its  Report
 Phare  |

 the
 (caty)  ce  in  abnormally  expensive
 placesin  relaxation  of  the  ition  norms
 and  not  for  upgrading  their  classification.
 Rajkot  ww  included  in  the  list  of  26  cities
 being  considmed  in  this  connection

 (c)  The  assessment  of  the  comparative
 cortliness  of  the  citics  has  been  completed.
 This  matter  ip  being  examined  further by  a  Gomnutiter  ४६  up  by  the  National
 Council  Joint  Consultative  Machinery),

 Sanctioning  of  Credit  Limits  for
 Operation  of  Cotton  Procurement

 Maharashtra

 55:  SHRI  V.G.  HANDE  :  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  FINANCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Government
 of  India  have  instructions  ५०  the
 ह... उ  Bank  श्र  India.  for  sanctioning
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 the  Hisndts
 the  operation  of  the  Gosen

 F  =

 9)  if  m0,  the  details  of  the  instructions
 given  a

 the  action  taken  in  pursuance

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 path!  ry ARUL)

 mg
 ७)  and  (b).

 Stat  tive  bank State

 bit
 authorised  by  the  Reserve  Bank  of

 India  to  sanction
 है  “agp

 cash  credit

 fimite  agereeating
 9§  crores  to  the

 ishtra  State  C>-vperative  Marketang
 Federation  for  978-79  to  meet  the
 financial  requirements  of  the  Scheme.
 The  limit  was  operative  upto  90-6-1979-

 The  Reserve  Bank  of  India  had  also

 basis  operative  upto
 87578

 9  which

 a
 to  the  extent  Peay  Rs, to

 Export  of  Oraaments

 Mier
 SHRI  V.G.  HANDE  :  Will  the
 of  COMMERCE,  CIVIL  SUP-

 PLIES  AND  CO-OPERATION  be  pleased
 wo  state  :

 (७)  whether  Government  propose  to
 export  ornanients  worth  Rs.  30  crores  to
 some  countries  ;

 GMGIPND~Job  Hitns4g  1.5--वानठन्यू-छि90

 (c)  if'so,  what  assistance  will  be  provided
 by  foreign  Governments  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE,
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (  SHRI  ARIF  BEG):  (a)  An
 export  target  the  export  of  Gold

 Jewellery
 (Plain  Jewellery,  Studdid  Jwel-

 ery  and  Minakari  Jewellery)  has  been
 fixed  at  Rs,  30  crores  for  the  year  1979-80.

 b)  Export  can  be  made  by  any  ex-
 pores  isation  etc.  under  the  Govern-
 ment  palicy  as  amended  from  time  to
 time,  to  any  country  with  which  India
 has  trade  relations.

 (c)  No  assistance  is  provided  by  any
 foreign  country.

 z2.96  hrs.
 The  Lok  Sabha  then  adjourned  tilt  Eleven

 )  July
 ‘  fo  bag  om  ohn  Soha

 16,  797५
 85,


